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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 03, 2016/Vaisakha 13, 1938 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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OBITUARY REFERENCE
AT JhET: AT G0, G GHT BT 41 g1 IS Al & §@s (gT & xR 4§ Gferd
HAT T S A AR A Al G B Fe ¥ SR e feell & wAw: T3 el ok
gferor faeelt ey fatew &=t &1 ufaffa e
st AL olid W9 & SRE fRfer afffa ok 9wy wddt afifa &
eI | U | Rrenfag 89 & A st Ao @ e, fageh Amar otk wn @ ufa Ry s
oft|

fagr =it A o1 fafay fawal w o= Qo sl & oM Q&idl & X&1 Bl 21 a9
RIS Helleh 1 18 2 75, 2016 BT 96 IY &I MY H g facell H gl

9 50 9 S A B FEF IR TS Wd I B © a7 Ak FdW IRAR & g
U IS R HR &

319 T fRdTa oieT @t Wi § 8 R AT 'S =
11.02 hours

(The Members then stood in silence for a short while.)
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11.03 hours
ORAL ANSWERS TO QUESTIONS

HON. SPEAKER : Q. No. 121, Shri Scindia

Q. 121)
$it SaforTfeca wreraRTa Rafemn « w1 sreer Sfl, 26/11 Sfcdddral g9 & d1a ol dwerail
Pl FRMSTATH Tells B b U FRIsuaus Ude &l Genfid foear war ol v Rare ams
2 b ARMSTHTs Ba1g fssi H 78l &f T 3] UIfeamded W widl, I uRaed, wied iR
TR Bl 5, IO a1 7o B 2 3R el 2 {6 sAR o116 offa FdaTeiia oiiR 19 e
TS 1SSl P HIAETAYE T& & T8 8 Safh sdls ssl Bl Gl & oY I8 THAT B
gl

# A H#3 Sft A qul @redn g b 59 araraRer § a1 Rl @ b gdrg sresl @
HRASTATE HAT T& BT U1 g &7 U RS 1ol BIed, s 9l 26/11 BT RIS & AT, Jgi
) FRISTHTE &1 THR a1 1 8, |8 961 BRSS! #fek &1 96R Rar g1 I\ed & udsife
Ui Bl ARMSUITH B R & 5 87 3 & 91 dRoT foar <mar g f6 afdr & &t
TIRAeE & fY ®1 140 SIS BT Ui Ay i wuftel & e 8 S99 |ieH @ MY W
HRMSTATH 4TS TSl Bl Fat T8 & o1 & 872
£ foh¥e ROl : A ezt off, Wamsuaus o fSwigie &1 didl wed © gl sl
gl Tatie SR € UIR Ued § ok 9gd & WUl SRererR™ <w § € R W
HRR # @ T 2l SHd qaids RS &1 fewrgde Alensyaus @ A ¥ e
ST 1 JMHT TRBR & FHT H 2009 H HISMSTHUE Uae H IHSHC Tl o, I I9I IE
ol ugell IR gorm o fF ursde SRR B Wl B & TG i SHBI W AT
BT Bl

3MEEl &I §YSH o & g fAfW=1 JbR @I Ffhameil &l Bl dxe foar S g
AT G Dl YIgde SIS & 1 R 1Ry dl § AT A ¢ Fhal § IAD! I8
ot fore 21 HO9-349 11 BIR ¥ SI7QT WiSde S¥eiee # A B A e 3 S

T form 2, a8 ff 21 9Id TR 35 fSwiie gy € Safe Ugde SR § drel W

# oft Remeric gar 21 Y T2 2 fF ursde SRR ¥ ue o1 Q@ & R S ® afes
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95 9N SWICYI DI AT S1ar Bl MU S 318 YARuIeH &1 AW foram B, Swat ot wfeean
2l 98 F WsdT SR B <d T olfdhd M U &1 & 9 foar 2l omddt & s9yew
3R A HHARSIRA Bl & # X gY I8 foan a1 2] {6 e wverm & v fhdt v
HRAT Dl BaR B (&A1 8, VAT By HAAT &1 2

2t Saforifeca weaRm Raflmn @ Aqeiean, 3% g o1 & o9 fhfewar Al Bl uh dR%
THR fm T @ U & UHOEHST SR B A8 GREA B ardraRel R W gl s
3T 8 = © b |medl o w2

gl R Tifermied WM Had 7 a8 Rwol &) § iR 3R amud u wieHl B B g
T R w5 dude wfify 3 o @ sree ad e 2 5 RS mratss Bl
ELEY

st fvm et : # w9ar € 5 miferamied fem w0 & RUIE &1 &1 3§ w@d gy o
FHH IO AMRY, I8 Tl W 2| MU RIS &t 91 Hal g ol fF R &1 garure 2l
YT 98 & AIGTUd § R SH WRIRAITE e R & Tl WREUAaTh WRRAssS B
SRR & oIfthd & A 1 RreaiRE R disrsuaue & qiegq 3 gl g ot i T8 2l
BN U GOl B 1 €] ST &I @A gY O HISTRUINE B SRRd SR H TS B
U 1 HdeTeid 9g0-9 GO UIRUICH © el RIS WemRdiv® iR o= BRiel &
AW | @ SR gl U1 8§ 6 daeTeid gare 3 g Teeiary fear g Ut ara T
gl

3N HAA A : ASIGAT, HIBMSTATH Bl ST WRAEUATH Ude 1968 W AT AT AR D
FeNeT 9§ 2009 H FRAT AT| 3T IE I1d W ¥ & AmErags wiFew ot HHt gl S0
® T H A YA Tl e Ples Biegd © IR ATl ¥ H AR HR @M § b AASTATH B
OIeeT BT A1y | HEuay® & iReT g8 dfh R W § S\l snmavdsar off, a8
TE B US ifp A g Pel 71 {6 'R U B T8 2 g a9 © B
FIMSTATE B! AMITIBAT 2 PR AIRMETHAUE B 3MMAIHBAT & AT ARMETITH & [hes
S BT 11T B, 99 TS § Sl o UTgde Wk RIS dEt § % Bl
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W U 7 5 9l g8 AN & ST{ER 31T 54 ASFIR @ a1d A ©, TEHA Sff
T 93 gU &, 3MU Y SforaT W Al T8 PR © AR IR 3MY X HR L & Al bd db
B R fhas B AIfh QIRUC B Gl el §9e A=A S DId HH™T 8, S8l
DI AMHAT IU BT 2, I81 VRMSTAUE DI 980 TSI MMALAHdT | g8 I uried &
B UE Tl 59 WI-A AAETHUE B ga b © Sl M Nl WPHR IR I © B
MY WRMETHAVEH BT 1 pat Hex g9a1 <71 s Rber ded ursde daed & it Rpa
P qTq?
A A& : A T S, AT Ueh & U ¥ A4 9% Y9 g
it frva Refiey : sremg wEien, doe 1 Sff AR |G §1 S o Har & fogarst
D! I W B A W B, B I8 Wl [P FE AW DY Sieb [HAT S weban & el qh
IR BRIT W & 91d & 89N U1 145000 HBISTATH GRS &1 davis &I gl 59
AT BT 2 A A & fog Al IR fHAT 2 3R Hfdde d e & a1el 21 98 &1 Seal
saehT Aot At 81 se|

TR U IR UfeeFd Rotes Sarfeord X6 & 78 81 |re-a1 yigde RianRer &
forem frar 3w W 89 e < @ ¥ 5 TR Qw A wisde RaaiRS @ sRere g
=Y | g9 oY U Gae U fhar TR 2 &R S Uae & Hdlide WRAgss of i <
FRY| I foIg S 1 FEIdT TRER B TRB F § qdhd g, S9d g # 89 TR €1 I8
Id9g T8 & fp O <9 A RaaiRE) e Wk W & 81 39fav urgde RiaiRe) vae &1 oY
UIaeT T, SS9 &N H [Gd gY AISUAUE I W1 DI g1 T MU Sl goia & g, I
3TN g M & Ty 89 HRIATE HR 3 &
o R AR AT AT HBIGAT, H MU AR Fhe HRAT g (P MU J3I I8 AT
fea|

IRAd § U UH 98 & AeaqUl oI g1 WeTRdIE, WIMSus, M anfy
IRT-fells] BRI 1 WRATSTAU® & A 4 AT e Heled 7 §al WTgde Hufai &l
G & aR H U e IoMT A7 99 2009 H WY AHR & GHI H & I8 Yo 411 JUg
RBR - g 9599 [ha1 fh &g Wgde ANAEorR™d 8 el MR RRIRE drarss &=
IRUl TS < H Hs VAl SIS §, Sl A9 SHed el S8 RMEUIUs AT
HlaRdye fpeft T OR-fAefisy ®BIAE &1 oman Siem =nfgul # #3 78led A RIE Al
= 6 S Rl ft IR & iR PR U, S-Te UIRe 3R YT URE B ol 9 &




03.05.2016 19

HIAEUATH H HH § HH 10 A 15 TC SYCH W & oy wedl @1 Sy iR 37
O SWICH Bl SRSl @l A WY e @ HiR IR &1 @@ | oS dy U

yIgde MMMIgwie &, they are very important for the national security also.

AT A& ¢ AT 7T 9% Yfoy|

St MR ¢ I TSN B NHRRS A I | Bz 8 781 8, TP I8 & AN
=12y | Secondly, everybody wants a government job.

AR A& AR AN GOl < 32 81 HUAT AT {1 I gfog|

$it W oMR. AR S AT Siig A g T BN 3R  UTgde SS%Iol B ol S Hendl|
saferg # w3 wRIew & S ArEdr § 6 ar @5 St Wemsua® & 3iaR 10 ¥ 15 Wi
d%6 WIS WX & AT SYeoH IR & w0 § o & ared €2 i} & @ s arfsfiw
feparm ST =Ry

2t fova R ¢ & vsal & 91 g1 ¢ 5 9N TN Scd RIgRE & fow ®™d 1 10
garfora- gaen Red & & 21 99 {5l sweoidl Rigue § SRwd Usdl g, a1 89 SRl
ity ®xa &1 981 9% AFE Ae © Aol @ 91d § b gretaie @ gfe |9 SHad!
IR el ARy, A Su@ fog #9 i § 6 ue o darford s9R IR-feld wiRie @f
TRAT BT TH TEIPR 89 a dE qP B B Y Al Aol fHAT S bl 2l T8l db o+
3R Ao &1 B! a1 8, A1 98 B4 DR I8 & ST I YeId Dl 89 A ¢l

SHRI PRALHAD JOSHI: Madam, the Minister has already replied about

increasing of manpower and everything. But, having said that, I would like to
bring one issue to the notice of the hon. Minister, through you. The Central
Industrial Security Force (CISF) has been taking care of security of airports across
the country. It has written to the Ministry of Home Affairs several times asking
them to give them the full control of cargo security. Presently, cargo security in
the airport terminals is jointly handled by CISF and private security personnel.
They have said that there would be confusion because both the private security
agency and CISF are handling it. That is why they have requested that it should be
completely handed over to CISF. I would like to know whether the Government is

considering that and if at all they are not considering, then I would like to know
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how they are avoiding this confusion when there is a sensitive or emergency
situation.

SHRI KIREN RIJIJU: Madam, the Government has received certain
representations also and we had a discussion with the people who are dealing with
matters relating to cargo handling in airports and other places. Definitely, security
issue has to be taken up very seriously and if there are any loopholes, then we
have to plug those loopholes. CISF is, definitely, a lead organisation to take care
of security of cargo in airports and other places. Whenever there are some issues
or whenever a requirement is being sought, we deploy CISF as per the need on the
ground. There is a discussion going on as to how to streamline the management of
cargo in various places in the country. I hope we will be able to deal with the
concern being raised by the hon. Member. Some issues have already been flagged

before us and it is in our knowledge.

AEAN e : Sl Al AP - U e |
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(Q.122)
£ A e #eH, # SifaRad weR qer @re gl

SN S TR oA AT B, S9H ST o &1 S e <uiin T B, S 9gd el
BN 21 3H dHAN B T B § Y WBHR B IR § DIF- ANIGES 77 & Smin?
S AR dg TEAld @ A Ahe HEled], I8 91 Al © (b T U b SR H W
ST <1 &, SH I AR SIRETU B9 A1(8Y, € SAB! gl  9gd B4 o

# U SAfIRas SR s A A0S QMR o1 dredl gl 897 a auf 3,
ST 01.01.2014 B AMHR & T 8, I¥D a1 A7, 2015 A [T wAl AW 7R fan o
IR # G & A1 AT P THAT § (P g9 9 fRW Wil 1fi= & 7w | $¢ aut 7 59
22 Hg, 2015 ¥ URY fHar o, SUH A 30.04.2016 d& 15,831 Ug Rad &, R+ | 10,945
Rert wal &1 ¥R f&an 71 &1 31@ ¥ SMihST Ush Wi W 93 AT & difh 84 DIiHD Ao A
TSR o BIcl 2] B9 S ATEgH I & YA B’ Wl ST FAAT| T8 THABRI bl
IR 39 BRI, o U & IR H I 89 [P T8 < U A | GH H, 4,140 UG R Bl
afrar ST 21 ot O dadt 746 TS QW B, Fomast wilt ufthar oy 7 g8 8 W # amvawa
IR § fh 37 746 Raw 1l &) g &1 & forg &a oftg srars &3l
SHRIMATI KAVITHA KALVAKUNTLA: Madam, our country is a signatory to
UNCRDP. 39a Haifds gd 39 fdd § ofs ool o1 8111 Approximately 19 more

disabilities will be added to the existing list in the Bill. With the proposed changes,

this Bill was introduced in the Rajya Sabha in 2014. After that it was referred to

the Standing Committee. ofdh SMRel, WieT HHS # I I & q1g Aem grHa |
agw el @l Unfortunately, one year after receiving of the Report from the
Standing Committee, the Bill is again given to the hon. Home Minister. That is
what we have understood from newspapers. Is that correct? Does this Government
have any intention to bring this Bill with the proposed changes as soon as possible
because lakhs of persons with disabilities are waiting for the decision from the

Government?
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N AR T AN e WEISY, a9 A1 g AT g9 g A W € w8, A R
39 A < a1 § IR o7 B R 7 gl

A JEheT @ 3R SR o1 b AT d § a1 @ Q|

2 AR TS TEA: AE WEIGH], 98 [UAD UHAT B T (AR 81 AT IS
&g St &1 srezeran # U At a1 ofl, 99 S 1 Lifew [y o foram 21 sifam wrey IR
PR, IH DiIC DI AR AR B DI HRATS AN T

SHRI BAIJAYANT JAY PANDA: The fact that in our country we are not

adequately sensitive to people with different abilities is evident here in Parliament,
Madam. If we look at the toilet facilities in Parliament, only one of the toilets has
a wheelchair ramp. We must start by taking the first step to be more sensitive to

people with different abilities and differently abled people in Parliament itself.
A 31eheT : o Al VAT ©

it d9a AN, WIS : Ud T, ofhd |9 U 89 a1fey| Yo W ot g a1feyl I compliment
the hon. Minister for some of the steps he has taken. My question is this. The
support you are giving to the private sector in EPF and ESIC is leading to
employment of barely 1500 or 1600 differently abled people. Similarly the
training facilities are leading to training of about 17,000 differently abled people.
These are still relatively small numbers. What are the steps that you are going to
be taking to dramatically increase these numbers? It is because, at least 50,000 to
one lakh differently abled people should be getting training every year and at least
50,000 to one lakh differently abled people should be getting jobs for which they
are eminently qualified with support from your Ministry. What can we expect in
the next one or two years?

#t AR dq TEAId: JALTE HBIGAT, U BT U HIT AU Hafd 8, 3R ATUHT AT BT,
BAN AT 1 3717 BIg G < A1 89 D! AT B & 7 TR &

A el @ TE-el, 98 b el 9 gl urferarie fafes @t At st ®1 wa ol
Sd € o @ glaan 8@ wadt g ffes o Rafa @ 21 gt oft ==t @ gat 21 F s
SENCIEE R
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#t AR T TMEA: Y WElGd], B SMANHT Bl A P gfe | G R Are Tl
fUoe ATel 03 IR BT YRS Bl &l W <A H 918 99 s 8, 18 qraviied 9aq i, old
W B, TS 3fSS B, SAD Il 100 VN I$ TR IF [HU §, I W q7P H S
JgAfTel, TR WReN Wad g I YW M, o M anfe @t gfaar 1 &1 [
fopam & 3R o9 Y | 39 W M HRATS T & B

A TRST 9189 o S 910 Pl §, S U & St | ddd Uh 91d Uel © 6
17,738 NI BT B9 TR0 T §1 SRR MU U 3T Yo a1 g9+ S9H forar & {6 o
TAN 10 ST AR &, Sd q1egq I BT 10,390 T BT ufderor fear B 39 YR &
TfETO B TR gl 78l B a¥ieR M| B TBT A1 B BT WA fhaAr B gN WA ©
fF & I # TN W EN §9 TSR DI ARME F@wn & Syl iR & SR
ITD! AT o @ W ol fear 8, 98 wrey S9al od W 21 S9a 918 fAwar fad
e M @ H1em ¥ 89 S9d! WIaa! a9 & oy, HRER § oW & oy I s
R R AT IR vfded vd ui= gfoaerd aiffie &ns & ) W %07 glag Suae H 8 5
Uh ded qF fhar § 6 oFTel A anl @ ofeR Ui dm st S bl uikier <@ 3R
w@raer! g @ QR # HRarg Sl
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(Q.123)
SHRI FEROZE VARUN GANDHI: Madam, as per Article 1.1 of the Ramsar

Convention instituted to create the norms for the conservation and sustainable use
of wetland protection in the world, the definition of wetlands would include most
of the natural water bodies and wetlands in our country. However, as a
Government, we have only designated 26. As a result, many wetlands are
excluded from the policy ambit of natural wetland protection. So, I just want to
request the Minister whether this can be looked into.
SHRI PRAKASH JAVADEKAR: It is a good suggestion. The issue is, it is not
only about Ramsar sites, but whatever are wetlands which are important, they
must be recognised in the Ramsar Convention. It is an ongoing process. So, we
always evaluate and take the next course. Let me tell you, here in the answer we
have said that only 126 are identified there. But that does not mean that we have
126 wetlands. These are those wetlands where we have given finance under a
particular scheme. That is the list. There should not be any confusion. We are
very open. Nearly 2 lakh wetlands, covering more than 2 hectares of land, in our
country are important. We all must protect them. There are some real issues
which need to be looked into. There is also a special programme run by the
Ministry of Water Resources in this regard.
SHRI FEROZE VARUN GANDHI: Sir, thank you for your detailed answer.

My second question is that the countries like Australia, New Zealand and
South Africa are the world leaders in wetland renewal techniques. Are we
employing any scientific technique for wetland conservation?
SHRI PRAKASH JAVADEKAR: Definitely, wetland renewal is an important
issue. As we know, today, wetlands are getting encroached at many places. If we
do not protect them properly then there will be an over-exploitation of floral and
faunal resources. Conversion of wetlands for agricultural, aquaculture and human
settlements are the real dangers. The anthropologic pressure like the discharge of

sewage is what all the local bodies and State Governments need to look into.
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Wetlands are being used as a sewage treatment plant. If you are discharging all
your sewage of the habitation in and around the lakes without putting proper
sewage treatment plants then we have to see the conditions what we saw in
Bengaluru and many other places. This is actually disturbing us all. Therefore,
your suggestion is well taken.

SHRI CH. MALLA REDDY: Thank you Madam. Wetlands, directly or indirectly,
support millions of people in providing services. There is a feat that human
activities in wetlands are causing changes in wetlands. Changes in wetland areas
may significantly affect ecosystem processes.

It is needless to say that increased urbanization plays a key role in
environmental and ecological changes. We all know that compared to other States
of the country, wetlands in Kerala and hills are under threat because of
developmental activities. =~ What comprehensive policy has the Government
thought-of in order to protect wetlands not only in Kerala but in other States also;
if not, will the Government frame a policy to protect these wetlands; if not, the
reasons thereof?

SHRI PRAKASH JAVADEKAR: A survey of about 100 wetlands of North
Kerala in the Districts of Kasaragod, Kannur, Wayanad, Kozhikode and
Malappuram had also been undertaken recently by CWRDM. They found that 20
wetlands are facing real threat because of over-exploitation, decline in
biodiversity, pollution due to industrial, municipal, agriculture and tourism
activities and destruction of mangroves for urbanization and other pollution
problems due to coir retting. These problems have been identified. We are taking
up all the projects in cooperation with the State Government.

S 7RG TS reme Sff, § et srqAfa | A8l A are @redn gl

A 31Eh& : S ©, aIfeg|

st TiRg MME: sremy S, ' AW 9 2 5 WA wRiew sanRde iR wive & ufa 9gd
HdeTeliel € SR 89 oMUl Q4 Werddl o dred © IR A8 gl ared © [P I8 9gd &
AUl AT B, fd SHHT Sl 9IC 2 146.94 TS dgd A © iR M arel fadi 7 g
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I B fh <9 & decis & oy I8 die gorar SuA| ifhd # e o9 U8 foRe <@ <@l
o, ST fh WAy 8 A IMeN & AR 59 115 dalvs H H oW 9 dTalvs U & Sl
TS YA 21 Ifh 3T W 99 2014 H 3R & BISI Ui H 3T &, ST {6 ge0ys T4
& IR W R@ gl 98 | deaive TRAT &l ! e § H1 8T o JRTHT 82 WhadR
fheriicd T4 @ SRS & DR DI BICT Bl o 8T 2l fGd SR A 3R T
B UIYele WX dgd 81 SATaT YR 1 el &l 39 {0 8ART U9 IS b @l 317 o
Pl Jeoits MU B fove # wfAa B R 30 Ao d1 W) deols Hordee WU &t
fFefadiar # wnfire H¥a?

S TP AESHY : H FIW YT WRT SN BT g B, RIfb IO d W 17 g iR
HOTGR H ollepdies § WY AT §1 37T Dleiss, e ozl # W A1 51 FfePel decis gaR <
T 2l afe g9 59 IeP! R B § A doic B IR F YA S Hal o 98 U dRg 9 A T
B T AU qATg | IO I, (R@ET) TEl a1 8T gl 3l b fder st a1 59 9wl 4

TS AHT ARAT, FORT 3T Uy 07| SA U 9gd g8 118, S &9 A1l 9 Al Bl
TSl 8, 98 |1 U $© B H ITANT 8 A1 | T8l b BISIRIT S BT YRAT B decisd
H T T, TT TE B N Fhal gl WD IN H A FEH AT ST AE H AR WeH b W
TARRTH Ue BRee ffiRer & AIfcT 81 9 89+ I8 yq@ Jel 1 © (& dceisq &l &n
F DY | WS 9 fIUFT 3§ Biex e qrer H=T &1 Udh a1 U &9 o 8 Bl

2t AR T rever HElGd], AU Y S99 AT AUl fAvT UR diel Bl 3faER YT o,
9 fofg # auep! g=are oar g1 A #E S 9 S grean g 6 s g i
GRI0T HRAEHH (TTegwidl) iR I siar AT AT (TIgerddl) &1 oo gadiRfiy &
faera foan €1 # e =mean g f6 S9a a1 fha-fooe disil # SR g9 Hew d JgaR gl
3R BRT J<e WeT YT I, S MU HRIBH H 9T & A 3D [HaAri dl Feror faz g,
R AN IS &9 &1 IR IMIARYY R HT Te¥l BT J9dd IR ot 598 aferfera g1 |
3R ST <Tedl § fb IS el JIRUT & fofg e i Al Ao wR B foba,
Fife g8 & 984 91 &7 © R We-fg Iors RAfG 7 wer g1 e 3y I favy o |
AT S 2

$it UHTET FESH : 57 QM Holded § RIT-FAT HM AT 2. I8 fJaor # 991 & ued W
AT SR DT W AT 0| IFH A & AT AR MR St 7 RI9 BT Sorl dl I8
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UfFefadst W T & & fog o T R @ decls ot &l RGN &1 @ foly 897 deols
wed FHTRIG fhar € A gUe & MR WR 3M9d Jora W S99 A B3 3R T v 3
HR TAR BT |

DR. RATNA DE (NAG): Conservation of water bodies and conservation of lakes

will go a long way in preserving eco-system. Conservation of wetlands should be
given higher priority by the Ministry, and the States should be taken into
confidence for conservation of wetlands at the State level. Having said that,
through you, Madam, I would like to ask the hon. Minister how much aid has been
extended to or amount released to West Bengal in the last one year under the
National Plan for Conservation of Aquatic Eco-systems.

SHRI PRAKASH JAVADEKAR: I take very well the suggestion made by the
hon. Member. I will immediately write to her about the exact amounts which have
been given to West Bengal. For West Bengal, a sum of Rs.16,90,00,000 has been
released till date, including a sum of Rs. 91,87,500 last year.

HON. SPEAKER: Shri Arvind Sawant. Please put a short supplementary.

SHRI ARVIND SAWANT: Thank you very much, Madam.

I convey my compliments to the hon. Minister for giving elaborate answers.
Therefore, I will put a very short question to the hon. Minister. Sir, you have
confined wetlands to some other places. Why not seashore areas? For example, in
Mumbai, you know that flamingos come around the wetlands of Sewri and Palm
Beach shore. At the same time, there is a serious and heavy encroachment. By
cutting mangroves, people are encroaching upon the wetlands in that area also.
What are the measures that the Government is taking to prevent that? I would also
like to know as to what the Government is doing to support flamingos which are
coming over there.

SHRI PRAKASH JAVADEKAR: While granting the permission for trans-harbour
link from Sewri to Nhawa-Sheva, we have already taken care of this flamingos
issue and mangroves. Last week only, I had a very detailed meeting with all the

concerned Ministers and officers of Maharashtra in Mumbai. Therefore, we have
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drawn out a very comprehensive plan of making more mangrove parks, which can
become then tourism attraction also and taking care of flamingo particularly in

Sewri and Nhava Sheva area.

HON. SPEAKER: Shri Venkatesh Babu T.G. — Not Present
Shrimati Supriya Sule.
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(Q. 1249)
SHRIMATI SUPRIYA SULE : Madam, in the written reply, the hon. Minister has

said that they are asking the State Governments to intervene to organize talks and
do psychological concerns and help them with mediation and yoga.

Madam, Maharashtra Government did a programme like this.
Unfortunately, the Report showed with the help of Psychiatrist Society of India,
which voluntarily did this programme, that about 1,000 policemen needed help.
After that, there was a newspaper item, which created panic that ‘thousand
policemen need psychiatric treatment’. So, that entire project was shelved.

So, looking at the numbers, which are quite high of suicides, is this
Government looking a personal counseling and making sure that the secrecy of
that Report does not leak? It does not mean that they are crazy just because they
need a psychiatric treatment? It think, it is a scientific issue.
st eRwE Aekdt: srewy "R, AR el § UfCRIeR WERI, 59 & aR H &l
ofe # Famr arear § 6 gferd iR @f oS otk oo & 09 2l R Y 89 dm aRaR
USAgeRl O &_d &l Wefere W W@ €1 anm & fog oo <o 21 e # '
FHHCICl BIFRd Usdserl SR &l off | 89 oI Yferd AfSagoe 9 01 od &, SS9
B Bed © [P DT IMMAT BT 81, ST 1 It &l Al YhR & HeH 8 S o
T S I RIS & fog ar gy difort Y 918 g8 %1 Uget WA grIe & O o
Al ST S R M1 T8 Sar o1l gAR YAl S A BRING @ QR 915 I8 HEl (b Sl
A =TI BN B dG IRYATA H WAl B, Ibl WSS WA S| g g9 Sep1 U
T Pred Bl A%, T 86 UIiReT @ 8, S9o [y 91§ H AW B S WR GRWR B
fog sregt diforf 918 B1 S B WIRCT &RdT B W S &A1 §, SAd! 12.5 uRrerd
RT3 9§ N, o HER &R AT S¥ vRar # S w&d € ST IRaR & W e
1 0 ged 3 E1 I @ o R G @ B TR A 3 1 A ) sul R E R
AN A A9 B 9T & | MHEAT & S HROT MY 8, IFH Ul HROT 25 Hferd oma
H RO gl 15 gfoerd qRaRe g e & TH BT BRI 10 Hfaed gl SRelt W ¥ <% 3
S wfrerd 8 98 99 2, 0.001 fied gags B
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SHRIMATI SUPRIYA SULE: Madam Speaker, my question was not about
money. My specific question is, when Psychiatric Society of India is willing to
volunteer and help for free, will they send an advisory that where there are
individual cases, which need help, there will be secrecy? I am not challenging any
of the work. It is complimentary. I said it in my first question also.

So, specifically, will the Government intervene on humanitarian grounds to
take help and make sure that this is under secrecy, to keep privacy in psychology
and not in money or policy. [ am on human angle. My question is very specific.
HON. SPEAKER: It is personal counseling.
it RS At ;. AEC, AEHIY W 7 O del §, 98 Uy &l fAvy § a1 S9d ISy
ARBR BAAT B | <ifp WRIATIS B @ IR H $o Wl 81 A Iqb IR H SR A |
e W Jreme Heledl, # I8 AT g [P AR Yo Wi B i B # gyadT @l

JMAIHA] gl B ARBR gRI SR I5T WRBRI Bl TSAgold SRl Bl Sl & b STdb!

i BT H SYTHC M B oY Hed IBY AN | ITb! (b HSIed Pl YT B ©

foQ, -1 HeH IR BT IoM MY I8 JAd W FHI-GHI TR D5 ARBR gRI1 QY S

2 Y & S8l b AT T Wi 8, @ oIy MU T BIafelTT &f a1d Pal 2l
T B & RIREH &I 3R $TAU fHAT ST AMMeY, T HIS-AfelT Bl IR Afeh
sHhidea g1 ST A1RY, 59 ey # Wi UsalgoRl ded d-He  gRT o & T8 B
el Weledl, gAse © aN H H I8 qamn dem B v @ 2 6 daa g™
fSurHe § &M B darel Iferd wd-ed & 99 WA H GATSS DX 8, dfch SRel codl 3
A Sl GEES B DI T, A HANY Wied @ 2l Afp R W s afhh wdem |
SYaHC SAThR SIh! T A8 AT BRIBR 89 AN S9! AT H GIR AT DI DI BR
w® ol I R A6 g RAd Us Saauie & gRI Wl 89 Al S9! Udh el & I3 © (B
3R RIT-FAT $YAAC §AD! AfHTT HERE H fhI I A1
AR 37eAel ¢ qAUT (48 S| 3 A1 #A8Rg, dl 1 S 8 SR SR gfory &l ot ST
&l
1. e R wRIey, o yee e &l Aie fan, s9a forg # smuet 9gd o |
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T U DI 91d ¢ b ST gfer Al Pl FATS DT SR S Bl GRET AR gfrsar <ot
g 3R SUD PV AN AHBAT DX & Al I§ qab (g agd & foa-ra fawg 8| s b
AR g FA S 7 el € Iow SRR @ 91y 9% s waR o ff Reer § 6
3TAR® FREAT P Y @ WY 3R AR Gl & oy gfor wiFa @ Sl a9 a9
gferd A93fdl, gfeld ol I8 deal ¢ b wa-ufaerd anll & #be e =nfey, e
SATETAR RIA1 # o THT 1 Ufererd & g gfier |l @ 9 8 #ebr gl O o e
fSUTCHE 8, I Bact A6 =e DI RIUe B SYS B 5, Yo T 12 H 14 € SIS B
2 T YRT WRBR VA BIS Tsargond S ol o ora-ufaerd ar 9t At &Y ArsAigoreq
gic 1 & a-aikRe S0l 7o el 3R Ol S9! R9e B Sl 8, 9% 12-14 ©C W 8
g g Sg?
2t RS e : AT AW BT GG YT ©, oAb I3 He B SIS T & ©§, Wg
gferd § B & Tl § s SR qd1 IHdl § b & T § BF A P 24 W aF g™
DI Wl BT bt 21 H qa1 Ao g P 22 AR S S 8, S 17 g BT WR e § SiR
GTefl SHTE 5 d 60 B9R gl HA9 24 TRic Wed § Wl S 8, IS9P o8 ¥ H8 R
IT SIS TTET < TSl 2] B IR-9R S! qad § 3R gfer wreAtgores &1 S 9 <
g, 994 1 W R W feran & & gfory amarg €y, gferd v s @ €, gfor e
37reaT X1 g1 g fUoell 9 Riqwr @1 € @rell s1e w1 & oy vsargon fear g
Te W (st wony RE) ;o AEeE, 9N wE w9 R P o 99 gfow wiFe @ T g
BIST AfehaR dad Adee T80 gl § a8 Heqd a1 § (& s A dad
DI AR 3D THE B DI IMAWHAT & AR 9 G H Do bR dgd & THRATdD
fIaR B B 2| BT db AT BT U ©, IoT IRBR Wl 50 T H PIs A B Ahdl
g1 31 |ed Bl Y8 WMHN od gU 98 Gl € [P o Al 7 59 i AfewhaR ofad
DI 3R AfAB A B DI Qe H HIH! gurdl Hed IoY 2l
2 AfcAdIoA TSA: IT AW & S8 8, WHBR b Yol ATSAgud b [y WHR RS
crgd W 9gd FH Joic @1 o1, FIH 665 TS VAT $B W &l 3R ATSAIgoed H &H U
B 2 A Bl & foy, f@wed & fog, sfaaudicd & fou g7 w9 il 4 &4 ot Bl
g Uh THIH off, T9 U B.TsATo Ared B fAfRer 9, S a9 Ud Wi off fh A
TgHE 75 UR¥C 3R 25 WHT W TaHE Sl od 8, Sl Afeews Uie faar Siar o
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BRI H, gfdaudc #, f@dhed iR oy g A5 & folUl 9 IR &9 A HH Sl il
B T B9 B 98 O RepHe Bl 8 & 3T Ia-1 Iq1 @ difp e Ta-iic b1 i
SUY BRIET B SR 3! Wl TS e} #Hed & @ oy 980 $9 399 BRIl 817 &1

Ig 3T HAT?

Y o g ¢ AR etener WEIGA, Udh A1 AT We B § I8 SMGN o e §
f& gfera HisATgoe &1 Sl e Bl 8 SA SSRMT BT HIg YUM W Ta-He Fard g,
T T B 1 . (cFder)

it wfcearelm @s: oMy s d@rf & gfeg| srearft wee ff @8 9 21 T ®R @ &
SIS RS R CO TN CIGEIE)

A Jehe 1 7 lcl 98 Hisigwed ® forg g gl

A o R : Dad s & fay T8 Sl @ 9dar § 6 T Taeied SHd!
JfeTesl BRal B, olfhe Yferd AlSASHIRA BT B 9 WRUT A Yallde el fhal el &l
TRl I WU &1, 97 Al BRI &7 U9 §, 2013 § T 21 E9R BTSN
B Ao S TS 7 3R 2014 & 13 TUR BOUY B HCaT Bl AT & TS & 3R 2015-16
F W B AN P8 3R TEUA B A B GRH I W Bl
AT Sreme : RIE G189, o ARl 7 O 39 W B R gan 72
N oR.D.RE: § o 1o wae wRwE o) <@ 2| gfow wieafsorem wm #§ gefa @
T HUFT oA R & IR W1 IR <l o 3R oy ARBR AT IR <t Y| 98 e
T5 TDHR 1 98 PR & § Y[ D5 WDHR I 5T ARBR DI S WA 36 e o o
g, I9H eI PR & T3 Bl Y ARBR W el WA § b AT o AR A & gHb B
<fepd gd A gfor dieisoled whid § 8efiT Teh guic< dulH= o7l 3% 8 H4l ot |
3Ry ¢ & gfom Afetgore™ Wi &1 v 9 Raga ol g9 forg R d@=rerg & ard o
... (cgagT)
AR LS : WS W | VT o el 8 3R gl 99 BRI & Al Al A a8
st o R gfom dAfsAigoe @ e W Rasa 89 &1 8ART Sfde e o
IR & gHT T 3R 3F AIC Bl B 89 dfde § I dTel 1 39 @9 WhIH BT &q fhe J
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Rarga & & &I W& db A I BT Y 8, A1 @i H 3ol 595 BRIs bl Mfdwi 39
T B 39 AR B AN B pIe a8 A § 6 M Wy § TATH Y USl @l e 3|
I )1 faward © & 39 7 H§ gl gl
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(Q. 125)
KUMARI SHOBHA KARANDLAJE: Madam, I am very happy to say that 14"

April, 2016 is a historical and revolutionary day for the Indian farmers. Madam,
that day is not only the 125th birthday of Dr. B.R. Ambedkar but also on that day,

our Prime Minister, Narendra Modi Ji launched the National Agriculture Market

for our farmers, which was pending for many decades. 9gd |rell & a8 fHaMl & AT
1l The purpose behind the National Agriculture Market is a creation of common
national market for agriculture commodities through an e-platform network.
National Agriculture Market is a game changer. 9 fieq & fS=iferai &1 ofd gRT|
No middle man is involved in buying or selling of agriculture commodities. There
is less transaction cost involved. There is single licence across the country and also
there is single point levy for all agriculture products. The farmers and traders can
sell with the same freedom across the State and across the country.

# S HIEgH | A HA S B @ @medl § {6 g qhieER @t gdd aga
T 2 3R S Hoqd JrE] 9 Sude T8 81 37 qAYd GaEsi Bl GaRT & oy A
WREHR R Hed Ia? 31 9 W iR a1 72 B
S AT B AR H W QU B dEdid db AT H A B b U BAN ARBR R b
IS | oIS UL 2. (raer)
A JEh& @ Ueb &y qfod | ol afed |
#t AEANE HAVGNATS HERAT: A ALFET HBIGAT, ST A AR 7 Heed Ul By &
forg, fami @ fou wel gm fie, gad fog S R ogaq & 8 # 9N R A
HERIT Bl qaqr =redl g 6 g ggrEEl S 9 q¥ 9RA § § "D DI 14 WA B oA
fpam 21 A7T9, 2018 T X ARG H 585 HISAT P § AHICT & WA T Sired @ oy T
T [T 21 @ ke 1 HSl WIS [HAT 8, & CULTAAL B JN aRg B Hl T& A

S BT UTaeT fHAT 21 WD AR W HYR, Uex 99 Aol 7 wie Fhd ol GO AR &
giolaR & oy AitedaR I8l ¥ Rd SRR W 9 JadT B |
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FAR! MAT RIS HSH, T T 3R 2l ¥l dad 25 PV IR DI § ofeT d 99 I
g, it is only in eight States and 21 mandis. <o ¥R § X HN IAEN BT § ADHS H A
& foTg R Few IS &k how many years you need?

$it WIS HAUHHTE FaRar: A fedel Aeedn, ol HY 7S & foy e 25 wwal
BT IAMSSHS AT B, SHBT TR0 fhar Bl anft 25 B! Bl § ATDHIT H IHDT arolR |
AT, 918 H SRd IS A1 95 B D (oY S ScBls IR Al Baal @l 41 I s
AH

3t feTas wSNE WS ey WRlGd], S¥ & HNIS| SWed fhaH iR UEdl @ fRd & an
H ¥g g el © 3R # |Herar g [ @3 #eley gg TR we queR 99 fhaEi B iR
TEDl @ fa @ fag S ol o g S9SN SR <l e 9ed § fF MRA T B
7eE <9 2l R oft o 9% BH J FF 94 TR feam TiLga . wrde & R R =d
gl gl § TH.UA.HL AT ATl BT Tdh 1SSl d1 @ © SR WEl dd [HaHi Bl e

Bl <J| SBT S BE Bl g IT SABT ST ATl 8T & IHBI hicl Fal duid I g1

AT, |El e F S T8l o, WU-91Y Sl $% GM I8l 8, S99 PV < BICHR ol ],
v R 2
3ITST g ¥ &Il T W1 98 bl &, 180 b AT ©... (e )

AEART & 2 U Yo | ArSAIgore &1 ued gl

#t fre weRE e # ST ATl § 6 WRBR B AT TdHedR Abic Bl Sl
urferedt &=t &1 H3 weley Sft 94 25 dlel €, offdh SR # 21 & a7 g1 <2 # a7ra v A Al
H R 21 Adhe Hufedl § I8 AN s iwew =arq] fear & Safd <o § &9 F $HH 580
Hrebe HACAT TS HRIRG &1 § a1 dreal § b o o ik ok sk S #7gwms
e O W& B, Sh! Ah B AV R Al ol MR UTgh! BT MR o & foIw 3T ars+
Tidhod] A Uiferddl &1 3Fd 3 & AR Q¥ § A ST Hae™ T IR | & AR
# 9 §U TGl & WId DI Hold B & (ol W WWHR & U R SART 82

SN AEANE HAUGNATE HERAT: AT 3fEhe FIQdT, Sl H 25 qqrl, d9 Hdbe T8
AT, 25 B & foIu 3t 889 aMsscrmrs fhar gl anfY ome sl § 21 vaugd. |
BI S AT BT 14 3 BT i fhar g1 @ B fohaet & w8 o e, faiferat @
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g T fopar 8, s R R a8 ff T ua . # fae 91 dex O © al S o |
arell wiféat €, S@1 U R a1 orar g, feami & |8 W T8 e g feaml o 98
JHAE BT ©l 39 Y g ¥ 3R QX Q¥ HI O § Abe 99 SIRAT Al fHAEi Dl as
WICHH el T, 984 o arell AR fifeldl, IWHT el M Herm| gl & MER W A1 Udh
ATSHT di=d B 2| g9 dad AR fharl &1 Gel aF Mo, SuHIRIe ®I Wt arew ™l W)
[ el gaferg 899 S-HIB T g% Bl 2
SN AT ARG ¢ A SN, H AUD AHEH A ARG HA SN Bl LA b dgd o
Teaqel fawy @t 3R SHfa FHRAT AR g1 ST | AII-37T6 FEI Tgel < T TIY B
Bdd A WS WGl 3R R <¢ H 39 (oY BIEMBR Hal ol ATl Afh, 39 IR ISR,
HET JaTl 3R BRI, § HRYR W11 Ja1 gon &l Wy, ol Rl ¥ & o #fedl # wre =
Uy fhal faw <@ Bl

AR A HA S SR WRBR A A § 6 WbR bl &1 A 7 @ie Rifd
fPaMl & U IHDT WSRU B B Dls Jfagl &l ¢ ’R HAM [depel ga@ie & g1 Bl
safery B faee © o i & a1 & for WReR el Wl
S R foar weamor @i (s e Aigw Rig) @ A W @1 # adrn @red § b e,
ot 3R qd & oIy Jou RRITRT wog & wimuEr @ Tt gl ugd 98 $iY iR fram
BTVl HATTT & =TI o, W 3(d 98 P [0S ey MANE] & Sfaiid el 741 8| a8 4
ESCAREREL ISR
DR. BOORA NARSAIAH GOUD: Madam, I thank you for giving me an

opportunity to ask a question.

I compliment the Minister for starting e-NAM under which five markets
were inaugurated in my State of Telangana also. There are two things. One thing is
launching of a programme and the second thing is its implementation. Now that
the portal has been launched and e-platform is there, the biggest problem is that
whenever a person sitting in Delhi wants to buy from the Telangana market, he
has to know the quality of the product and the quantity of the product. What
measures have been taken really to implement this project successfully? I know
the market conditions personally. Since my childhood, I have seen it with my eyes.

Even today, the conditions have not changed. For a farmer, it is like a snake and
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ladder game. I would request the Minister to tell what measures are being taken to
successfully implement this project.

Yt wen Agw R : e, UEeh 9 U8 ? 6 uE S PfY #S S B W Uo¥ WWhR
A 2l 39 Ty 99 2010 § WRGR T < & W [T B BN GEA1 B G dob Jallg
off, T HI 8 oft iR Il | FEr W AT fF T v FHA H uRadw &y, aifs S
IRETT H $B VA BIA a4, R [BAMT b1 v 81l dAfed, R a8 a1d il 781 961l 718
HRBR & AT B q1g &7 3ATeh [Tl Bl ALeTT H Yeb HHS a1y TAT| a8 HACT i Rare
S| AP, 5T WRBRI A T IAE b1 77 o /ST B d O YR & e Bl used
Al S-AMR B JFAR J&H DX Hl Pob DI Yol g W AN B 3R TN J<T 3 AR T
Uhel SsHd &I dgaT &1, Gfh & 7S & folY T -3TeT osid B 9| S9a a8 g I
A B Al T 17 AT T (T BIF § YU AT AR Aened [Har g1 Sud ae 12
TS W AW 365 ARSAT & IR WX U Y §l S U # S 160 HIS Y B
wWepfa & 8 iR & Il & fog I 41 Refisr @t 21 S9ab d8d i #St 8, IS99 89 30
ARG ¥UY o © SR e 3M18.CL. &1 SOlIRR od ol IHH Fad Ugell B Bidl & i |
TP &aT F B fh aift AThe | W9 Dis fha 31UAT I of AT & a S gl feaifery
2 el € 9 T eM <d ©1 99! S garfordl € S9dT W) oy o v € 6 s
2 AT W9 gl sAfo old H S9d! Il @ g BRfl, aife S sl 8 SAdBl I8
PR & w SR fram & JHaE 7 a1 ot g9 21 IA1 © 25 HiSA B Srel 2l g
URIIE WA | B9 S & 585 HSUl DI SIS | gD ST ey IE © & Al 1 3t
T e

AT A& : A 8 Sfl, eIC Fvad Yfov| 99 984 o0 R I HA1 S 7 aa1 3 2l

It is a pilot project.

£ gPpw [E: Uy 95a AR 4 SR @1, A woan AT &1 @& 21 &1 & Wi A 78
3 W, W & H1G FUR d¢ el 0T I3 B

A Jemet @ 3l 1 §-ATb (e B ard 8 & Bl

#it g9 Rig: /@ 89 S-91ST BT T H? I fFEF DI & Y U fFdll = 99 &
foTT ASTGR BT U @M B, UH-US SUY B Y 91 1 W& T AT BT FHIE ST ARy 3R
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AT BT FEEE 9T BN Sl WRBR JoR # SO, =S Bl @Rl iR fhas o1
g |
it e Agw RiE 0 WY d370w I s9aT dey Tl Rl
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Prof. Saugata Roy, Shri Jitendra Chaudhury and Shri Ravneet Singh on
different issues.

The matters, though important, do not warrant interruption of Business of

the day. I have, therefore, disallowed all the notices of Adjournment Motion.
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12.01 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
AR FUNT SR s I J31 (87 3= THIRW M) : weiedn, d Afdgm & sgees 151(1)
& i A, 2015 B A Y AN b [ DT WDHRI &F & SEH| D AH FATO
faxita oftdest @ ddg # 9RT & FREG-A=OETReS - 99 WeR (afifRrs) (2016 &1
Hid 9) (TUTA oIRATuNIel) & ufded &t Ush ufd (F= q2 sHisl A¥hvun) 941 ed W

T gl

[Placed in Library, See No. LT 4635/16/16]
P 3R fham woamor w54t (it wen Aew Rw) ¢ "siew, # f=faReg o3 9w ged w®
GAT g - -
(1) (T®) e HRfAA 3 Tiideaa R¥d, T3 fieell & 99 20152016 &  dIf®
gferded @1 Uab ufa (RS qem sREsl dvavv) |
@) sfeaw Hefia 3 Whidedra Rud, 75 Reell & a9 2015-2016 ® HRIBROT
P WRBHR R THIET Bt U Ufy (=) qem et wanvo) |
2 SWE (1) # SfeaRad 731 &1 991 Ted W W@ # gy fore & SR go Tl
faavor (fR=t o 3ol dvanvu)

[Placed in Library, See No. LT 4636/16/16]
| A AR ISR @3 (St oreR @ie TEAE) : Heedn, § srggfd Sl e
AT SIS (AR FaRv) rfafRm, 1989 B ORT 23 @I IULRT (2) B d
SRR STl e SR Soterd (rearaR o) dned =M, 2016, ST 14 319,
2016 @ |RA & JoYF H LA AT AOHI0F0 424 (3F) H FbRT gU ¥, B U ufd
(fE=t o SIS AhRU) |qHT Ueel UR Il g

[Placed in Library, See No. LT 4637/16/16]
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Wifers! 3R BRBA FATIA Gl & I 73 a1 fAaeer #3e™ § g w3 (A9 Re
o R Rie (Qa@figm) ): 7@, § 9§ 2016-2017 & forw wifemat ok wrdew

HTIII HAGI & YRUFT goie HI b afa (BT o1 Sl W¥mvn) J91 Ued IR @l

gl

[Placed in Library, See No. LT 4638/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): I beg to lay on the Table:-

(1)

(2)

€)

4)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the
National Dope Testing Laboratory, New Delhi, for the year 2010-
2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the National Dope Testing

Laboratory, New Delhi, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(i)

[Placed in Library, See No. LT 4639/16/16]

A copy of the Annual Report (Hindi and English versions) of the
National Dope Testing Laboratory, New Delhi, for the year 2011-
2012, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the National Dope Testing

Laboratory, New Delhi, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 4640/16/16]
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): I beg
to lay on the Table a copy of the Chemical Accidents (Emergency Planning,
Preparedness and Response) Amendment Rules, 2015 (Hindi and English
versions) published in Notification No. G.S.R. 902(E) in Gazette of India dated
27" November, 2015 under Section 26 of the Environment (Protection) Act, 1986.
[Placed in Library, See No. LT 4641/16/16]
P 3R fFam Heaw #em § o FA (S AEANE BeaveiaTs Haran): qeedl, |
f=feiRad o= 91 Uee IR Wl g -
(1) PU= AfAFRE, 1956 B g1 619%F & Fqid o fFfeIRad 7= & tah-vsp ufa (=

eI 3RSl A¥HRo) -

(Th) HERTSE, Tl SSWISl Saaydc dRuUNeH foafics, d9s & a¥ 2013-2014 &

HIIDHROT Bl TRBR GRT AHIET|
@) HERIg U SSRS SadTHe HRUNEH fafiics, Hag & 99 2013-2014 &I
e Tfded, JrEmRIfad oRd J1 39 R FRiFs-"eearias & feufori|
2) SWE (1) ¥ IfcaRad T H AW Ued W W H gU a0 & SRU o arel
faavor (fR=t Torm RIS Hvenvu) |

[Placed in Library, See No. LT 4642/16/16]
A 3R IqRE #A # o 7t (s E TIRW SER): weredn, # fefeiRad ux
[T UCd R T § -
(1) 99 2016-2017 & oIy R 3R USRI fI0T, A iR SIS AT & gRomH
gl B T Ui (= a2 SISl Hwehvo) |

[Placed in Library, See No. LT 4643/16/16]
(2) smaIE T AMAMTH, 1955 HI gRT 3 & A AR 0 HI0OJA0 1192 (31) ST 22
A, 2016 & HRA & IS0 H YH1rd gs off dor 5 9e gR1 15 95, 2013 &1 SO
AT H103M0 1221 (31) # Hfawx e By U g & o i (R e st o) |

[Placed in Library, See No. LT 4644/16/16]
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TR I e | o $3t (s e ) @ W, 7 s Showdo RigeaN & N )
f=feiRad o= a1 Uee R Wl g -
(1) ®u=tt IfAFRA, 1956 B ORI 619F &I IT-GRT (1) & fawa FfRad w=i & vp-
U gfa (FE=< o SISl dvansu) -
@) (V) fega™ wacd fafA
JHlen & ax # favu|
@) fogwE dacw foaffics, @iadan & a4 2014-2015 &1 41N Hferded,
AETIAER o qAT BT W FRHb-He@Ies b fewfori|
[Placed in Library, See No. LT 4645/16/16]
(@) () fegem™ TR wrneE fofics, faeelt & a9 2014-2015 & HRIGII Sl AHR
ERT |Hiem & IN ¥ faavor|
@) fRgam IR euwE fdafics, Relt & a8 20142015 @& aiffe e,
AETIAE o qAT BT W FRIFH-Te@Ries o feufor|
(2) Swdad (1) B Ag Ho (W) ¥ SferrRad Tl &I GHT ded W &@H H gY fdcid & HRul
S arer faaRer (fE=Er e SRl Avanvv) |
[Placed in Library, See No. LT 4646/16/16]
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): I beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Land Ports Authority of India, New Delhi, for the year 2012-

CS, PIABIT B d¥ 2014-2015 B BIIBRUT bl AXBN R

2013, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Land Ports Authority of India,
New Delhi, for the year 2012-2013.
(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 4647/16/16]
(3) (i) A copy of the Annual Report (Hindi and English versions) of the
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Land Ports Authority of India, New Delhi, for the year 2013-
2014, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Land Ports Authority of India,
New Delhi, for the year 2013-2014.
(4)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 4648/16/16]

(5) (i) A copy of the Annual Report (Hindi and English versions) of the
Land Ports Authority of India, New Delhi, for the year 2014-
2015, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Land Ports Authority of India,
New Delhi, for the year 2014-2015.
(6)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 4649/16/16]

(7) A copy of the Foreign Contribution (Regulation) Amendment Rules, 2015
(Hindi and English versions) published in Notification No. G.S.R.966(E) in
Gazette of India dated 14™ December, 2015 under Section 49 of the Foreign
Contribution (Regulation) Act, 2010.

[Placed in Library, See No. LT 4650/16/16]
(8) A copy of the Central Industrial Security Force, Fire Wing (Subordinate
Ranks) Group ‘B’ and Group ‘C’ Posts Recruitment Amendment Rules, 2015
(Hindi and English versions) published in Notification No. G.S.R. 189(E) in
Gazette of India dated 23™ February, 2016 under sub-section (3) of Section 22 of
the Central Industrial Security Force Act, 1968.
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[Placed in Library, See No. LT 4651/16/16]
(9) A copy each of the following Notifications (Hindi and English versions)
under Section 36 of the Land Ports Authority of India Act, 2010:-
(1) The Land Ports Authority of India (Conditions of Service of Officers
and other Employees) Regulations, 2016 published in Notification
No. F. No. 13/12/2012-LPAI in Gazette of India dated 9™ March,
2016.

(i1) The Land Ports Authority of India (Officers and other Employees)
Recruitment Regulations, 2016 published in Notification No. F. No.
13/12/2012-LPAI in Gazette of India dated 9" March, 2016.

[Placed in Library, See No. LT 4652/16/16]

(10) A copy of the Registration of Foreigners (Amendment) Rules, 2016 (Hindi
and English versions) published in Notification No. G.S.R.324(E) in Gazette of
India dated 18™ March, 2016 under sub-section (2) of Section 3 of the Registration
of Foreigners Act, 1939.

[Placed in Library, See No. LT 4653/16/16]

(11) A copy of the Foreigners (Amendment) Order, 2016 (Hindi and English
versions) published in Notification No. G.S.R.325(E) in Gazette of India dated
18" March, 2016 issued under Section 3 of the Foreigners Act, 1946.

[Placed in Library, See No. LT 4654/16/16]
AW = 3R fAHRA Aoea # oy w3 (sft Homre T[oiR): weedn, # fFrafalaa

TS A9 Jed W & § -

(1) (@) wa REcE ®BR T AMANRSHell Teldbts, PHIAdl & ay¥ 2014- 2015 B
e afdes & ga i (R Q2 sl @) den  oaTRifed o |
@) Teea sREce ®BR T AfUfeHell Seidbts, DIl & a9 2014-2015 &
HTRIBRUT BT TRHR R THIET D U gfa (B T s awmv) |
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(2) SWgaa (1) # SfeatRad 73T B F9 Ued W W& H gY A & HRor goi arert faaRor
(Y e sfoh v |
[Placed in Library, See No. LT 4655/16/16]

(3) Hur AT, 1956 HI GRT 61937 DY IJUURT (1) & fia fFrafalRed v & TH-Uh
gfa (fB=ar qerm sl dvamvon)-
(Th) T DT HBIZ (U STATHE, HNIGEIG b ¥ 2014-2015 B HIABON &

IRDBR gRT FAHET |

@) - P B VTS STATHE, BISEIE B I¥ 2014-2015 BT d1i¥d Hfded,
AR oRd qAT I R Fime-weerEaiers o fewfori|
(4) Swfaa (3) ¥ SfedtRad U=T I FHT Yed W & ¥ gU [Aeid & HRor g9 arelr faavor
(=t T2 3RSl Hvehv) |

[Placed in Library, See No. LT 4656/16/16]

(5) (v) dfed dearel U gfceye WR § fholidel fedts, 78 faeell & a9 2014-
2015 & a1 Ufaded &t e ufa (B q2m 3o H¥ahxon) qoIm oRaTaRifad ok |

@) dfed dFeaTe SuE §Reeye BR T fholidell ofedts, T3 faodl & 99 2014-
2015 & HRIGIUT DI ARGR gRT FHIET & T iy (R T2 st e |
(6) Swad (5) W SfectRad UAT bl FHT Yed W & ¥ gU fdeid & HRor g9 arelr faavor
(o=t T2 3RSl Hwehv) |

[Placed in Library, See No. LT 4657/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (DR. SANJEEV BALYAN): I beg to lay on the Table a
copy of the Plant Quarantine (Regulation of Import into India) (Second
Amendment) Order, 2016 (Hindi and English versions) published in Notification
No. S.0.680(E) in Gazette of India dated 7™ March, 2016 under Section 4d of the
Destructive Insects and Pests Act, 1914.

[Placed in Library, See No. LT 4658/16/16]
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W YRGBT FENT Ao | o w3t (et fanoer safa): #@iqan, & a9 2016-2017 &
U @Ter g SERT AT & URUTH goie &t U ufa (Rt aem 3iEsh anRon)
oo W Wl gl

[Placed in Library, See No. LT 4659/16/16]
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12.03 hours

MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report the following

messages received from the Secretary-General of Rajya Sabha:-

(1) "In accordance with the provisions of rule 127 of the
Rules of Procedure and Conduct of Business in the
Rajya Sabha, I am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on the 2™
May, 2016 agreed without any amendment to the
Mines and Minerals (Development and Regulation)
Amendment Bill, 2016 which was passed by the Lok
Sabha at its sitting held on the 16™ March, 2016."

(i1))  "In accordance with the provisions of sub-rule (6) of
rule 186 of the Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am directed to return
herewith the Appropriation (Railways) No. 2 Bill,
2016, which was passed by the Lok Sabha at its
sitting held on the 26™ April, 2016 and transmitted to
the Rajya Sabha for its recommendations and to state
that this House has no recommendations to make to
the Lok Sabha in regard to the said Bill."
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12.03 2 hours

PARTICIPATION OF INDIAN PARLIAMENTARY DELEGATION AT
THE 132" ASSEMBLY OF
INTER-PARLIAMENTARY UNION (IPU)

Report

SECRETARY-GENERAL: I beg to lay on the Table the Report (Hindi and
English versions) on the participation of Indian Parliamentary Delegation at the
132" Assembly of the Inter-Parliamentary Union held in Hanoi (Vietnam) from

28 March to 1 April, 2015.

12.04 hours

COMMITTEE ON EMPOWERMENT OF WOMEN
6™ Report

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): I beg to present the
Sixth Report (Hindi and English versions) of the Committee on Empowerment of

Women (2015-16) on the Subject ‘Empowerment of Tribal Women’.

12.04 V4 hours

COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES
5™ Report
SHRI RAJEN GOHAIN (NOWGONG): I beg to present the Fifth Report (Hindi
and English versions) of the Committee on Welfare of Other Backward Classes
(2015-16) on 'Measures undertaken to secure representation of OBCs in
employment and for their welfare in Indian Oil Corporation Limited' pertaining to

the Ministry of Petroleum and Natural Gas.
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12.04 2 hours
STANDING COMMITTEE ON INFORMATION TECHNOLOGY
23" to 26™ Reports

SHRI ANURAG SINGH THAKUR (HAMIRPUR): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Information
Technology (2015-16):-

(1)  Twenty-third Report on Demands for Grants (2016-17) relating to the
Ministry of Information and Broadcasting.

(2)  Twenty-fourth Report on Demands for Grants (2016-17) relating to the
Ministry of Communications and Information Technology (Department of
Telecommunications).

(3)  Twenty-fifth Report on Demands for Grants (2016-17) relating to the
Ministry of Communications and Information Technology (Department of
Electronics and Information Technology).

(4)  Twenty-sixth Report on Demands for Grants (2016-17) relating to the
Ministry of Communications and Information Technology (Department of

Posts).

12.04 34 hours

STANDING COMMITTEE ON DEFENCE
(i)Action Report Report

MAJ. GEN. B.C. KHANDURI AVSM (RETD.) (GARHWAL): I beg to present
the Eighteenth Report of the Standing Committee on Defence on 'Action Taken by
the Government on the recommendations/observations contained in the Seventh

Report (16" Lok Sabha) on Demands for Grants (2015-16) of the Ministry

on Defence on Army (Demand No. 23).



http://164.100.47.134/lsscommittee/Defence/16_Defence_2.pdf
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(ii)19™ to 22" Reports

MAJ. GEN. B.C. KHANDURI AVSM (RETD.): Madam, I beg to present the

following Reports (Hindi and English versions) of the Standing Committee on

Defence:-

(1)

)

3)

4

Nineteenth Report of the Standing Committee on Defence on 'Demands
for Grants (2016-17) of the Ministry of Defence on General Defence
Budget, Civil Expenditure of MoD (Demand No. 20) and Defence
Pension (Demand No. 21)'".

Twentieth Report of the Standing Committee on Defence on 'Demands
for Grants(2016-17) of the Ministry of Defence on Army, Navy and Air
Force (Demand No. 22)'".

Twenty-first Report of the Standing Committee on Defence on 'Demands
for Grants (2016-17) of the Ministry of Defence (Miscellaneous, Demand
No. 20)".

Twenty-second Report of the Standing Committee on Defence on
'Demands for Grants (2016-17) of the Ministry of Defence on Capital
Outlay on Defence Services (Demand No. 23)'".
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12.05 Y hours
STADING COMMITTEE ON FOOD, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION
10™ and 11™ Reports

SHRI J.C. DIVAKAR REDDY (ANANTAPUR): Madam, I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
Food, Consumer Affairs and Public Distribution (2015- 16):-
(1) Tenth Report on Demands for Grants (2016-17) of the Department of
Food and Public Distribution (Ministry of Consumer Affairs, Food and
Public Distribution).
(2) Eleventh Report on Demands for Grants (2016-17) of the Department of
Consumer Affairs (Ministry of Consumer Affairs, Food and Public

Distribution).

12.05 Y5 hours

STANDING COMMITTEE ON LABOUR
17™ and 18™ Reports
31 i R (Swe) @ ey weledl, # s el Wl |fafa & FrefaRed wfided
(fe=<t T STUST WhRON) T Ueel WR Rl g -
(1) =9 3R AR HATAT BT "G Dl AW (2016-2017)" & X H
1747 gfcde|
(2) I HATG H 'ITIEEI DI AN (2016-2017)" B IR H 18ai wRideA|




03.05.2016 53

12.05 % hours
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
12™ Report
3t yEee SiElt (URatS) @ oreve Heledl, H UQifeRi SR WIpfad I HATSd 'SfIarml &l
AT (2016-2017)" & IR ¥ 1241 Uferde (R JoIm 3l WIARUT) [HI IS W &l gl
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12.06 hours
STANDING COMMITTEE ON COAL AND STEEL
20™ Report
3t e R (FeaqR) @ oevel Heledl, § $UId AT § Wefdd el & Al (2016-

2017)" ® IR H PITaT IR UG Wdelt wmi afffa &1 204t ufoded (R=) qorm siioh

TRDROT) AT Ueod WR QT gl

12.06 V2 hours

STANDING COMMITTEE ON COMMERCE
123" to 126™ Reports

SHRI VINOD KUMAR SONKAR (KAUSHAMBI): Madam, I beg to lay on the
Table the following Reports (Hindi and English versions) of the Standing
Committee on Commerce:-

(1) 123rd Report on Export Infrastructure in India.

(2) 124th Report on the Action Taken by Government on the
Recommendations/ Observations of the Committee contained in its 119th
Report on Rubber Industry in India.

(3) 125th Report on the Demands for Grants (2016-17) of Department of
Commerce, Ministry of Commerce and Industry. 14

(4) 126th Report on the Demands for Grants (2016-17) of Department of

Industrial Policy and Promotion, Ministry of Commerce and Industry.
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12.07 hours
STANDING COMMITTEE ON HOME AFFAIRS
197™ Report
SHRIMATI KIRRON KHER (CHANDIGARH): Madam, I beg to lay on the
Table the One Hundred and Ninety-seventh Report (Hindi and English versions)
of the Standing Committee on Home Affairs on Demands for Grants (2016-17) of
the Ministry of Home Affairs.

12.07 Y5 hours

STANDING COMMITTEE ON INDUSTRY
272" to 275™ Reports
SHRI RABINDRA KUMAR JENA (BALASORE): Madam, I beg to lay the
following Reports (Hindi and English versions) of the Standing Committee on
Industry:-

(1) Two Hundred and Seventy-second Report on Review of Provisions of
Corporate Social Responsibility under the Companies Act, 2013.

(2) Two Hundred and Seventy-third Report on Demands for Grants (2016-17)
pertaining to the Ministry of Heavy Industries and Public Enterprises
(Department of Heavy Industry).

(3) Two Hundred and Seventy-fourth Report on Demands for Grants (2016-
17) pertaining to the Ministry of Heavy Industries and Public Enterprises
(Department of Public Enterprises). 15

(4) Two Hundred and Seventy-fifth Report on Demands for Grants (2016-17)
pertaining to the Ministry of Micro, Small and Medium Enterprises.
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12.08 hours

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the 11th
Report of the Standing Committee on Social Justice and Empowerment on
Demands for Grants (2015-16), pertaining to the Ministry of Social Justice
and Empowerment”

e = SR fdeRar @ (3h ameR @9 TEA) @ ey wewl, # Amiie 3iR
JfABIRGT #ATT A FafSd sraMl @I A (2015-2016) @ IR H AEMNID =T 3R
SrfSrepTRaT deel Wt |fifa & 119 ufiaes # siafde RwiRel & eraaa & Rfa &

IR | geRTed qHI TS R R gl

12.08 V2 hours

(ii) Status of implementation of the recommendations contained in the 192nd
Report of the Standing Committee on Home Affairs on Action Taken by the
Government on the observations/recommendations contained in the 185th
Report on Demands for Grants (2015-16), pertaining to the Ministry of Home
Affairs*

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 192nd Report of the
Standing Committee on Home Affairs on Action Taken by the Government on the
observations/recommendations contained in the 185th Report on Demands for

Grants (2015-16), pertaining to the Ministry of Home Affairs.

* Laid on the Table and also placed in Library, See No. LT 4660/16/16 and 4661/16/16 respectively.
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12.08 34 hours

(iii)Status of implementation of the recommendations contained in the 11th
Report of the Standing Committee on Agriculture on Demands for Grants
(2015-16), pertaining to the Department of Animal Husbandry, Dairying and
Fisheries, Ministry of Agriculture and Farmers Welfare

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (DR. SANJEEV BALYAN): Madam, I beg to lay a
statement regarding the status of implementation of the recommendations
contained in the 11th Report of the Standing Committee on Agriculture on
Demands for Grants (2015-16), pertaining to the Department of Animal

Husbandry, Dairying and Fisheries, Ministry of Agriculture and Farmers Welfare.

* Laid on the Table and also placed in Library, See No. LT 4662/16/16
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12.09 hours

(iv)Regarding order of arbitral tribunal in the enrica lexie matter”

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I rise to make a statement on behalf of my colleague the
External Affairs Minister Shrimati Sushma Swaraj.

I rise to make a statement on the order of the Arbitral Tribunal constituted
under Annex VII of the United Nations Convention on the Law of the Sea
concerning the dispute between India and Italy on the Enrica Lexie incident. The
order, in response to Italy’s request for provisional measures, was given yesterday
by the Arbitral Tribunal at The Hague. The House has been following this matter
since the incident in 2012 with considerable attention. It is, therefore, only fitting
that we should take the House into confidence regarding these recent
developments.

As hon. Members are aware, the incident in question happened in February
2012 when Italian naval personnel on board the MV Enrica Lexie opened fire on
an Indian fishing vessel, St. Antony, resulting in the death of two fishermen. The
two Italian marines, Sergeants Latorre and Girone, who were charged with this
killing were detained by the police and the case against them is presently for bail
in the Supreme Court.

This case has been contested in various courts since 2012 and the two
Italian Marines involved, in 2012 itself obtained bail. The bail conditions have
been relaxed on numerous occasions. India’s jurisdiction in this case has been
challenged by Italy since the occurrence of the incident. Members would recall
that we even had a situation where the sovereign undertaking given by Italy to the

Supreme Court of India was sought to be repudiated.

* Placed in Library, See No. LT 4659A/16/16
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In July 2015, Italy invoked international arbitration on this matter under the
United Nations Convention on the Law of the Sea. As a State Party to the
Convention, we were obliged to join such proceedings. An Annex-VII Arbitral
Tribunal was accordingly constituted that comprised five members, from Russia,
Republic of Korea, Jamaica, Italy and India. An initial request for provisional
measures was made by Italy even before the constitution of this Arbitral Tribunal
when it approached the International Tribunal of the Law of the Sea (ITLOS). It
sought an immediate end to the restrictions on the liberty, security and movement
of the two Marines and for India to refrain from taking or enforcing any judicial or
administrative measures against them, and from exercising any other form of
jurisdiction over the incident. The ITLOS order did not accept Italy's plea but
pronounced that all court proceedings should be suspended in the two countries
and no new proceeding should be initiated.

Since India contested this Italian plea before the ITLOS successfully, this
time Italy sought more limited relief from the Annex-VII Arbitral Tribunal on
humanitarian grounds. It did so essentially on the argument that since the court
proceedings in India were stayed, no purpose would be served by the continued
presence in India of Sergeant Girone. This too was contested by India on the
ground that there is no change in circumstances or urgency. It was on this matter
that the Arbitral Tribunal issued its order yesterday.

The Tribunal noted that while Italy had earlier made a far reaching request
that, if granted, would have removed Sergeant Girone entirely from the reach of
India's legal system, this time Italy was only requesting India to relax the bail
conditions to enable him to return to Italy. In doing so, Italy was prepared to
accept that he remained under the jurisdiction of the Courts of India. In essence,
they proposed to change the physical location of Sergeant Girone's bail without
prejudice to the authority of India's courts.

Let me make clear that the authority of the Supreme Court has been

affirmed, not questioned. The issue of jurisdiction, which is at the heart of the
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case, is yet to be argued before the Tribunal. And even the limited relief given on
entirely humanitarian considerations has been made contingent on the clear cut
undertakings provided by the Italian Government that Sergeant Girone will return
to India in case Indian jurisdiction is established.

Now, let me come to the order that the Arbitral Tribunal unanimously
issued as a provisional measure. It prescribed that India and Italy would approach
the Supreme Court of India for relaxation of the bail conditions of Sergeant
Girone. While remaining under the authority of the Supreme Court of India, he
may return to Italy for the duration of the present arbitration. The Tribunal
confirmed Italy's obligation to return him to India in case it was found that India
had jurisdiction over him in respect of the incident.

The Tribunal has left it to the Supreme Court of India to fix the precise
conditions of Sergeant Girone's bail. These could include, inter alia, him reporting
to an authority in Italy designated by our Supreme Court in intervals to be
determined by it, surrendering his passport to Italian authorities and not leaving
Italy without the permission of our Supreme Court. Further, Italy shall apprise our
Supreme Court of his situation every three months.

I would like to inform the hon. Members that the Tribunal also placed on
record undertakings given by Italy in regard to Sergeant Girone's return to India.
India is assured, unequivocally and with legally binding effect, that Sergeant
Girone will return to India in case of the Tribunal finding that we have jurisdiction
over him in respect of the incident concerned. It noted that Italy's undertakings
constitute an obligation binding upon it under international law. It has also
confirmed that Italy is under an obligation to return Sergeant Girone to India if the
Tribunal finds that India has jurisdiction over the Marines.

The Tribunal considers that provisional measures should not alter the
situation where the Supreme Court of India exercises jurisdiction over Sergeant

Girone. It has also noted that while Sergeant Girone may return to Italy during the



03.05.2016 61

present arbitration, during all this period he would remain under the authority of
the Supreme Court of India.

Members may be assured that in due course, the Government will approach
the Hon. Supreme Court for its directions on this matter. We see the Tribunal's
order not just as a recognition of India's consistent positions and the key
arguments but also as an affirmation of the authority of the Supreme Court of
India.

Let me conclude by making the Government's position on this case amply
clear. We strongly believe that India has jurisdiction in this case and this position
has been and will be our unwavering stance. As a nation that respects international
law, we will pursue our case vigorously before the arbitral tribunal. The
Government will fight for the rights of the victims of this incident and are
confident in obtaining justice for them and their families. I am confident that we

have the full support of the hon. House in this endeavour.
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HON. SPEAKER: The House shall now take up ‘Zero Hour’.

... (Interruptions)
HON. SPEAKER: No question on this. Shri Baijayant Panda.

... (Interruptions)
A & ¢ 39 TR W e 8 el o

... (cTaeT)
A & ICTHT TR I e 8ial 2l
... (cTaeT)

HON. SPEAKER: You give a notice. Give a proper notice, not like this.

... (Interruptions)
HON. SPEAKER: It is not the practice here. I cannot help it.

... (Interruptions)
HON. SPEAKER: I will not allow anybody. You give proper notice. It is not the
practice here. I am sorry.

... (Interruptions)
HON. SPEAKER: Only whatever Shri Baijayant Panda says will go on record.

... (Interruptions)...
HON. SPEAKER: This is not the way. You know it better. Only whatever Shri
Baijayant Panda says will go on record.
... (Interruptions)... *

HON. SPEAKER: Shri Panda, do you not want to say anything?
SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Madam, thank you for
giving me this opportunity to speak on this important issue which kills one million
Indians every year.... (Interruptions)

HON. SPEAKER: This is not the practice. I will not allow you.

* Not recorded.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Kharge ji is a
very senior Member. There is neither such a rule nor practice also. That is the
end of the matter. He knows it.
HON. SPEAKER: I know it. I will not allow them.

... (Interruptions)
HON. SPEAKER: Panda ji, you may continue. Only your statement is going on
record.
SHRI BAIJAYANT JAY PANDA: Thank you Madam for giving this opportunity
to speak on this important matter. Madam, more than one million Indians die
every year from tobacco related illnesses and the cost to the country, in medical
and health costs, is more than Rs.1,00,000 crore every year.... (Interruptions) In
this context, Madam, the Government issued a notification that from the 1% of
April all tobacco packages must have larger pictorial warnings covering 85 per
cent of the tobacco package.... (Interruptions) This is very-very good. It has been
delayed by one year. It was originally announced for 1* April of last year. It is
very good but it is not enough because the Government apart from notifying it has
to stand up and ensure that the lobbying and the pressure of the tobacco companies
do not delay this. Some of them are indulging in pressure tactics....
(Interruptions) 1 urge the Government, it is essential for them, to stand up and
make a statement that this 85 per cent pictorial warning on tobacco packages will
not be withdrawn and that it must be strictly implemented.
HON. SPEAKER: Shri Rabindra Kumar Jena, Shri Bhairon Prasad Mishra and Dr.
Kirit P. Solanki are permitted to associate with the issue raised by Shri Baijayant
Panda.
2N PR T (FSAIR) : AFHR Sfege wEled, WX WAy &3 Hewiik H el giaemsit © fawar
&q e HATCIT BT & AP BRI A &, 39 R Sai (Ao o & foar & s4aa forg
# eg=rqre <A1 e gl
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HON. SPEAKER: Shrimati Bijoy Chakravarty, why are you speaking? I have not
called you.

2 PR T A SAUD AT A XA HIA S A AR Bl (B X D ARRIBROT B Hwon
e @ fordiste & ol gl 8 99 WY IR &IV | I A HHd 61 ad quf 8 1R Sad
A BT XflH-RIdisTs BT aredidRul 8 AT fear S|

12.19 hours

(At this stage, Shri Malikarjun Kharge and some other
hon. Members left the House.)

$it R T s Wy @ fAEiaRer & S dudr @ uRe B el e S aF #
9 gU SfSfao-AaR faor @1 eear 9§ q_1 fhar WUl 39 &9 § wied @ IR HHIEAY
Ao Bl 39 B Yo o 9 ER-We ¥ 9 g fpar gen B # A w3 St & emuw
HRdl T 6 359 a3 # F-grE-wiis oAl @ "I B SY| SHd WY & 59 0P W IR I
IS 9T TRIE |iche TR ¢l 1 Jfagr Suele BRI SU| AR WU &3 H AMIS TRIG,
¥ gad fHar SMgl AR iedel HEIed, $B WIHl Bl AS wIH 1Iffd &Y aFl 3@ W)
IS NeId g AT Vg Yod W W gRI IHI-9HT W G T, oA @t glagd e S|

gqig|
SHRI M. VENKAIAH NAIDU: Madam Speaker, you are aware, as per the
practice and rules of the House, sloganeering is not allowed. Secondly, making
comments without the permission of the Chair is not allowed and if those things
are going on record, this is not good.
HON. SPEAKER: Nothing had gone on record. I had already said that nothing
would go on record.
SHRI M. VENKAIAH NAIDU: Madam, you try to understand our problem. The
Chair says that nothing would go on record but the electronic media is covering it
and the print media covers it subsequently. It has become a fashion to use
everything for political advantage because some elections are going on.

It all happened during their regime and now they are calling it ‘match

fixing’. Had they fixed the match earlier? Match fixing is done with regard to
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other issues. People are discussing about that and that will come out. Already a
notice has been given and you were kind enough to admit it.

My submission is that it is an international Tribunal which has given an
order. We are a democratic country and we have some understanding. A Tribunal
at the Hague has given some order and the Supreme Court is going to be
approached. What is the politics in this and what is match fixing? I am not able to
understand.

SHRI TATHAGATA SATPATHY (DHENKANAL): Why are you going with
Italy?

SHRI M. VENKAIAH NAIDU: We are not going with Italy. At no time, we
have gone with Italy.

Secondly, my point is that making such unsavoury remarks that too by
people who have so much experience in Parliament is not good. It should be
removed from the records. From the Government side, we totally condemn this
allegation.

HON. SPEAKER: Actually, I have already said that only the Member whom I
permit would go on record. That is why, I had said that only the statement of Shri
Baijayant Panda would go on record. So nothing else had gone on record.

Another thing is that we have made rules and according to rules when a
Minister makes any statement no question is asked. That is the rule in Lok Sabha.
That is why, I cannot help it. You can request for change in the rules and the
Rules Committee may think about it.

SHRI BHARTRUHARI MAHTAB (CUTTACK): The matter which Mr. Panda
raised relating to the display in tobacco products that went down the din. It is only
on record.

HON. SPEAKER: The House has understood it. It is all right.

st Wom. At (AFR) : AT 3ETe WERdl, g9 WA o & foflt § ofue! g W
ggare o1 gl # faemerdl @ Wor ufawiei @ $o drelell Bl s AThd AT We HAT
St @ I ATEdl g aRafaddr I8 7 f6 e § wpall @ forg fqenfiai & Tafie 89 g
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I Ol 9= fidde B € S We ddd IR Yol USdl § 3R W ddd 9 9o Riede
By YA olad W I Wold @l BTl I8 HeY W ¥ WaOd g, oAfhd i Wd
HATAT BT T dldel & RAATSAT DI G131 DI FHSHT STI-37aeqdH T

HeredT, # YD HAEGH F gl dred g bl o @ RrEiies 9 @
SRIEIE Wl ST o, difehd I Rerderd 781 et g1 onl 991 RaenfSai # 50 ufderd ofssh
3R 50 ufoera dsfrat offl #7 AFFE Yo @31 St & f9ed aR & S-a ST Reded ¢
SRR SR o8 AR, AT SIS s wrr=g Ao & el # x| gaferg # e wen
= 6 O & i Raas! e dad W I Wa & oy Riclae @, a1 99 Al dfds
AT IS TR H SAIE & ST 9112y 3R I8 e g TH.U.eTs (Wiey SR oifw gfsa)
B HET AR

3TeTE HEIGd], W A%l (e & & srel-3rerT wed H, Raarsai &1 sige & oy
JTERT-37elT U7 f3aT STaT € 3R &8 I ARG 9gd A 91 ¢ & B A9 fae 2 i o
T TS dad W I W S 8, ST SIgc AT 3 GfIUTg FAN w9 9 UA.Q.30MS. &
BRI ITAY FH1g S A1 | AR TA.Q.SMS. & 8l <dl 8, A1 R Wel HaATerd 3l I8 HH
BT AT, R A T TfAIT Bl 372 SURA BT BIH B ARBGR Tal B, ar R B
HAM? 37 AR BH RIER Hed © [P g9 YREA I 3§ Hsdl T8l g AT 89 3lelwid IR
FH Hed ol afe I gfowg AA-d09 G & S R B eEd ddd R e & fog
AR S| § WHR Bl A1 9 W F WA qio? A iy qaredt § 8 g
Riciae BaT 2 3R U UMy # eMd odd & ¢Avic § Wo & fofg 91 g iR af
SU A T @ o A o & R # e uefl, @ 98 R WG H? ord: I
WGRE & Y gl Sse iR glagn @ S =nfu] 3 rue q1eqd | A= Wl F41
ST FE WA Bl A s g W faar S @nfey SR g QR g, fear S
MY | Y < B U M9t g: 3R]
AR e ¢ A e, Al AR AER) §R1 9ed H URd by Y favy | A
HER qafl AIEHIE IERIe W, SN W] dRYI, A8 A T, . S o g,
Sl 4k AR, A T g SiEll, JsHe AR, gER qw, Rivwae B Sl e 9.
Arcial, ©f. gaue g, gl ued, . T ulfed, REGHAR S9N, R W [E
T, Sl HAS JCRA, PARN AT BRI, T g, a9 H91, 375 ofted dI,
Tors (¥ QETad, e 9N, TSt fHsm < U9 s eRe TSt S il AR dRd Bl
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ST, g A qUsy (T<|Aet) ¢ e HBISAT, AT G YR Bl H Al DI FAWR 43T,
I U MMy qgd-agd g=garc] # 3y HEAH W AT A BT b [ANT 5 WA H
TG ATEdl €l <9 H M WEIeNl & A ¥ gieedl, HGA NS Id’ 9 21 39 <¥ &
T § 9RA & Fhadl WHE D BT 9gd g9 ANEH 2l B9 S IR fG8l b gui 4
Taffa e &1 T e B w0 H ST BRd §| STel gHh?h B W0 A Shl dh qH{ud
g, S BH AU AT HUS H PRI B &1 BH FBIGY Al+ehl Bl ! dRdl & o7 &
TS TN I7EME TP UM BRI 3] 39 FAC B ST 304 A1 Jd FoTl 3R ST HridA
$91 4 232 ¥ 273 A Yd b A OCl 81 781 G0 AR Dl JBIRAM A bR qd A
AT & JAMYFH 3R e RAR, YR ST Th oAl AT| I a9H i fazafdameri
DI RO BT | gl JEfReT a1 R AAT TRAT |l B Ha¥ <=5 &1 faan| 39
T W PIs UH TG 79 . (T9gT)

AT EhE ¢ Hews U Ofl, SN SR § oqr W9y T A Sl onmg oS v # orue
EISEEZRY

ST, WEE A ST WX el ¢ (B gl o iHa FEiRa dRed b AW W Bl Uh
IS v EAPad war Afey, dIfes Al WTe JRie @ Bl | R0 AR 99 B Yl
3R argedl & foly Ug<l 8 Web R U H Teb (&S AATaRul Bl AT 8 Fab |

A Stemet ¢ 8N W wwre Ay, st Ad Sl sf Jewa AR, o g w, € A
HI I, wER A YUY gRT IO Y fIvT & A1 g A DY 1ART YeH Bt St 2
N fORe a9 AE (TRIEYR): JEdE Weled], WX WHG &F SRR dfed I¥ SRS #H
St T Webe TR 3Tl &1 ... (qHT)

A eaet : 33 W o) Tal B B, ST 3T Ul a1 |eq H Higy|

2 fIga av= AwEaAl: IE &7 YS! §, Sl W IMEH! & AI-we Ug-uell W U & fae
R g & TR -d9 g8 | 370! aul T8l 8 & HRU Py, dUhd, Tal-Arel AMa q9
g T 813 U BT U B fAY W ST STeThR Wl gl 81 WETHT Tl IS ISR
RS AT (AT H SRTE-S18 Sd 9939 8] WRBR gRI ol drefdl &l Teads0l Ud
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ST Ad | s9d U dptal ®is Wgd Ao arell T8l 8, Sdfe I&f & @il dl dohll Ngd
UEAT B STeRd B
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fop orfacia TS TRPR W WREY Db A9 UbSl Bl TG0 B S| 39D ATI-[1J ATSIHT
TR & WR W AR Bl G g Y& Sl Bl W FavgT Bl Sy |
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B AERIT AINAT & qUS BT QR DR DT Sl BM [BAT 8, SHD AT 9 9ga oSl Al
ART Bl 319 Th B Yol goic & e H JHE-T YT H3 ot 9 fUsel X aoic § o9 Uh
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AT TMel-ag1 B, Sl 3@ db U olig ol favd 22 TawR ®l a1 41 7 IHDT qeis B
0 H ArSNU BT 5, AfRT U AR & WHI WUD WIeh, Ydd HINTT TRE B 4 B
fem T g1 g9 uiE STRRAY/AIRYE! B AT B off, oifh Ueb i SIRINE/RYEr e e
AN fIRIY 38 W AT Nl 98 JA1 St 57 eb AT Widhd Bl offchd aTepl aR AW AT
Al =l JE! | UBel 1T U oS Il %@l ot A1 99 W HUD BICH Al Xeld BINET & A1eqH I

QAN 39 UR ¥ 99 UR o % A .. (FJem)

AT S7ed&T ¢ 3MUD! a1 q &1 WY 2| 379 a1 dar-drsT 7d Hiy|

it gew fism:  oremg WEIGW, SN Q@ d o femr war B OH W W S 9 @R
STRIATEN/STRYAT BT HT BT aTed1 gl Ugell, FRES! fofgdi ¥old wod & g d fhardier

151 W UH JRRNG/SMY R1 SI| $/A 50 Ma & @l guifad & #ifs I 50
frariiey gAHR ST vl 2l

SR, Gl AT 149 & fbe Bl 170/10 WR T SMRIANEN/ARYE a1 S| I8
Igd R AN 2] AR SR Aigsar WA & d19 H ATGRI SHRIRM T # T8 IR 1T
1 g3l T, TR &8 R fear 11 €1 ¥t ARE A Fblell SR & g (. Hl. 135/6-7 ¥ed
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HIRTAT BT d8 o f3ar T 21§ A6 ol g 6 Saa Srmel W) IReid/amead e S| #
AT a1 g b fava smanm i =l Je7 o, JAR3NE! qareh FAars WA A Gl S|
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34 Wl Sllebel ditell | YRTe drel didiver 3R diiuel drel vdiver 8rd Y|
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AR W9 3R 9@dl & dd ¥e1d Bl fhRT qedl 21 39 BRI Bl B dee DR ORI ®
et fo # o gl Rt Al & wd 9gd e Ul B SEER & AR W
THATE DIRaAT RapT SIQUd &1 Yeld TR 4TSl 3,150 Afceh S il @ Sdich ATfd bld
aRRae wd SRR A ufted qqg A1 ddb 725 vuy Ui Afcd e A 12 JUd SielR 1
Smefora | W WS A 9% 1000 YT AR A e gar g1 At § A & A9 A
DI T BN A WRA X gRT ISl Ao [RaAST a_ell Sl 81 Xed §RT FHIER XeAd I
aRaed B! adar MEiRT &1 ol & i sfer Alfet iR laR AfeT & oy Wl & avga

fFaT ST & ORI & 3ieol IS SdIaT AAdi & Y DIIel URAST B Xed IR (PRI
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G B & HRU SHH! W T e RS & qaled 65 Fed I6 98 SRl B
TRUTHER SITEE AT fIg]d e &g 31U 3777 ART 3ex ¥ IR Mdd 9 &l &8 ar
Al $H® HRY ST DIl DI U W4 F STINT W1 &1 81 Ul gl U GART | DI gisar
ERI BH HIIAl o & oy &8 gl Al &l 3D d8d ORI WPR 1 Yeld TR el 4
31frard GRS B BT Maeadhdl & aR § qR-aR fa7d & 2l

T AN 8 IR WPR A A0 W § 6 X9 gN Aot [BY S arel AR 919 &
AT SARDIUD R ST Bl el g |
AW stemer: s U A Uifed, 87 qash UH. Ued, $aR W (N awd, S AL S,
S JeHA AR 3R 37 IR @1 DI &0 TI8dT g gRT SOy Y fAwy & el g
B DI AT Y& DI SR 2
2t e fagst (eféor feeet) @ weiy areger Sft, snue g9 facell A ol @R & IR H
drem @1 Hiwr o, g9 fofg § et omvR g Eraife I ficel WREGR &1 AW g,

SHD! ATURATE! & PHROT U1 goT 2| § Fed DI &9 A gded Ay R el H

ol cladl WR gy &1 aRw S aredn gl H % & BT SR AT GUH DIC Bl
3ex &Rl gl faeell # 60,000 cfagai €, R0 27,000 i Siotdd @t MRS & R
RIS GUH BIC o SMF-BI1 H 98 Hx &A1 8, UgWUl & M & d¢ PR faar gl fFRae
JAH DIC T S ®Baal SR BT, a8 fReell RBR B fie-3a7 Bl AlCH! & HROT -
B H AR AR B gl e gl ol focell @ €, 98 WY 3Mgesc] & s o
3Ms3Msel @ U wedl 2 & ool # wguor 8¢ FaR R ar8ai 9 o1l 2] U8l FaR IR T’
Wie, gAY FaR IR UTAIIR H S Wee, di R WR Aefie $hbls, 1Y Far R waq Ao,
Uad HeR W qee 9T F ugEul BIn Bl gafadt o afdew @ R wEd 8 9=

[aY

foeell &1 AR form 8, 39 AR faeell § a8l 9 dad 14-18 IR g9 Bl ol

gAD dIAGE ARBR B FHHUAAT & HRY, [UBel ARBR DI AHHUAAN & HRY &l
WRDN T DI B BRI &1 &1 T8 D ATRael JiH BIc 1 a1 g1 27,000 IRIR &
AN TSPl W HERT AR 3 Y 2| fHeft 7 q1 78H ugal <ot w¥dl g, fsll 71 B8 wem
PIC H DY AT AHR gRT U1 & 9 @ & HROT, VAT RfaeTelial 3R Uil AifRaRaan
ARBR BT WIS fdeell & TG AN DI YA TS 8T & W B bR A e € fb
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S AWl H BT B 3R FUH DIC & AR U DI [ TAT AW GUH HIC 59 Hhe
R AR B
AR 3reAe sl fRRur WR, SN Hiell ofdl, s srenes W, s ANGL Sief, s
PN IS, GAT AH BRIGATS, SHHAT 3] qrerl, . Wad Muer g, & dfLdl. @R, pav
o g da, o R oe e, s e s, ot wm AR g st qaoh v gea, sh
T T UK, S Ve $ER AR A o e emEd @ A e [gSl gR1 S8y 1y
v & | dag B B AR US| B AR
$it Tt AR AGd (WFR): 37ede HRIedl, MU 9 U a7 &1 A&7 # ™ &1 Al
fear & fOry <9 & BRIS] Al Bl awel I g8 o

eI, <9 & A WMl W 62 ®Hee die g R oie @ feww ds ek
fafaet ofs & w0 & fawia fopan man 21 Rufae s ag orfia @t ©, ofet fafafera=a <& &
BT A8 Bl Bl GHd I qaral ® fF S demHed 9IS € 98 980 B 3 T/ Bl Uh
A BT W AT BT AU @A 2 SR A B SAUDN HB (U B olve F g1 gY el
B WE W TGATA DR & SR ID! FRAuT < € 3R drebt Rifdel @ive R 81 drel ATTRDT
P! ghagd & ¥ T8 A a2

3Y: W YD AEHH ¥ WRBR A R g b R W Rifder oRar 61 o= ¢,
IFH WM §Hhls & W § IRafdd IR ¢ IR W e SHer daes & il
ANIRDT BT FoAqd JAEW = TRe A e Fo AR THH FaAy Fars w4 4 I G |
gqig|
A e s W g A, PR Yo e dad, AT AR vy, sl iga e, A
ALl e, 20 JsHe AR R AT GER W B s el TR0 I1ed gRT SOlY MY vy
@ AT HIg BT B AN TG B I Bl
7t TFEAROT BN (SRR WER):  3feHET Heledl, ISR A W0 I UMl & HH A FK ©
3R 8 w0 W & FHT H S W GHE & SAPR TG & AR ddhe | S & 2
RERTTE YIoTel Al G g Gl gl g1 YA Sl AHud 81 S & DBRUl GR1 &5 STch
&3 Aifvd 8 T 2l 999 H AR 91 ¥ U MY B S j@ g, 1 P e 2
RTSIRRIT 1 RFHAT AR THART Aol Sl el 9T & TR (JR@™) Tl Bl 914,
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IO, wTEdl anfe AfAT @ Wl BT SA H Ul B YR & oy fofep Al B ARl
TRATSAT §18 21 Y WHE &3 SIQR &1 YRIeies IMeTg aig Sigt ay 1982 H URRIS Wl
# i & affa smifa @t 78 o, ' Wt 39 A9el & wed ¥ Sargfd e gl

H YD AEHH H WRBR Yd FeT Bl LM ATHE BRI Y AN Bl g b A
IRl A A qGERT ol St gR1 STel {AET HATT W AN B TS ® B gdl
RISIRAT e} URATSIT Bl Y Heed TRATSHT Bl &1l Y& B dlih & g YIoiel dobe o
TS I IR A SR TP & DHISl Al Dl YIS @ Febe F A Ied et qab |
AFAR 3Eme ;o qaell. UA. U, S WLl DleR), s wors f9E Yamad, S A
ST, s gder Hionm ofR 57 g=id g @7 St EER0T d1eR R SOlY Y ANy & e dag
B DI AT Y& DI SR 2
#it foie AR WA (Bieml) : feger S, § ¥ & "1EH 93U 9 & &I Jgbi
DI GRI DI W® T Arear gl R AP DI galied S B9 AN IUUS H&UU H
MR & 78 T, afew gfar & uim oY Sui | wifira gy E1 R dgel @t adiea
ST <71 &1 e gAfead g, o 9 d=fie oRpfar g1 # anmues! garr argar g 6 ad
2000 ¥ TIhR 2013 & 1 H THI 77 JSMTD] Bl MBS Al 81 gl gl a4 2000 I
2008 T& W 56 AR 2008 W 2013 & #EI T 21 ISMDHI B MHRIDH A 8T o
2 ofrT gdadlt TR ¥ S e & | gRmre) St v # 9§ 2009 ¥ 2013 @ d #
9 gt 7 ey aRRRAIRET § erer Sfiaw @ faar 21 8 S, 2009 &1 TR 41
affa Beice & I8 el AR AgMd gag 9 gof W R 7Y 3R B W) arfed 81 |
g feF 91g SH®T 9 dlell T4l H Aelr| 39 9’8 99 2010 ¥ 2 Al B e H, 99
2012 ¥ [SRAT H Y, 99 2013 AMAAArg H Yeb, a9 2011 H AT URATY] AJAA D& b 63
U IATRAIEH, FfFeIR BN 36 il fafics & A @ear, 23 WA 2010 &l
THIRR, IR 2013 H fIerRamueTH # .. Srel 3R 1fHRad 30 Ryawar, 2009 # &1 Jar
eNgehl 37 g SR wreluced, 2012 § HigHe KB &I IMHHS Al 8 Tg| # qad b
qeH W g Gredl § [ o e |l § 9 9 fhad g A9l B g9 Wl go 8l
A 78 #3 S 9ed W SURRIG § # I8 #A Sff 3R WReR ¥ AR el g o dsmei
RIS ST
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A seme : s W e fi, AR U R e, s d SR, sf Jswa AR
3R 2N GIR T b1 27 fae $AR AFHR gRT ISY ¢ favT & | Adg B DI A
ECEECARS NI
o1, deftere wEdl (BRaT) @ A Jiede #eledl, | HIICT-a3 AN Blel B Bl xdl A
STTAT gl a8l SRR o=l WX TG @M %6d &1 g8l MR Y We e ol 2 8l YR
ERT AR 3R AR Pl [awel HH gl 89 d1ed © [P Ugd d8l W JawATue Pl BT
[ERIEEIY

afl BT & W, T8l W A WaM- AEUTl, HRdel IR IIHT g arel &1 gHD
q1E BARTG H 11 WeH (IR fffa 6y 1 €1 afed S9a! araven 3t A 980 3f T gl
B W S AN AT AR TR 2| ST oy Sefled @ afad sgawen ff T8
! Ffher gfaer W g2ar &l BRI I R& §1 B &7 Usel SHBI SHUTRC AUTal |
o, Y o8 o ugel & TG Y e M B 3 I e SR 3reeT fhar Jifes agt
HT AT TR O AT| SAH! AT A Ga B eI 8, S9H AR JAaT Iucred H S
EURY

T TP AR A A€ B B Bl &7 H DI A FEd AT bierst @rell Sl
Y| SHG AT 99 2011 H Thleld DA HA1 7 ¥ < H Ui ARSHA Pierali @l
RAMIAT B 910 Hal M| THh AfSH Bietol AX FAGT &3 & 3faid Iws1e | T, S0 URY
IERISISIECI RN CIC]
AR e 9d ol AT ofd 9ig 91 W e iy ek AR s e awd 31 A
Fefierrel #edl g™ Sor T fawy | Hag B B AN UG B AR

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Madam, I would like to

raise a very important matter related to the security, livelihood and civil rights of
the common citizens. As all of us in the House know, vast areas of our country
covering 10/11 States are suffering from the Maoists problem for more than a
decade. This problem is affecting the lives and livelihood of scores of people,
particularly from very vulnerable and backward sections. No peace loving,
democratic and patriotic citizen would take the path they have chosen in the name

of tribal development. But in the name of combating this menace, atrocities on
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common people are taking place thereby denying their civil rights. They should
not be deprived of what is their due.

I happened to visit two places in Chhattisgarh on 17" and 18" March, 2016
— Nendra village of Usur block under the Bijapur district and Kunna Village of
Shukma district where tribal people are even deprived of MGNREGA. There are
alleged reports to the effect that a section of the law and order forces are heaping
atrocities on women, including even gang rapes; and also looting of their even
common belongings.

Hon. Minister of Home Affairs is present here. I would like to appeal to
him to institute an enquiry against the alleged atrocities and also to declare a
comprehensive development package for the Maoist-prone areas, and release of all
innocent people who have been detained by security forces under false cases, and
punishment of the corrupt officials, particularly one IG of Bastar Division ..... ...
(Interruptions)... ~ under whose leadership under whom these atrocities are taking
place.
HON. SPEAKER: No name should go on the record.

....... (Interruptions)... *

A A& 2 U 3 PR YIS &A1 UG Feoeisll W Bl 3 R dle g1 Se ™
v & dag H F AN IeH B A gl
SHRI JAYADEV GALLA (GUNTUR): Madam Speaker, I thank you for giving

me this opportunity to raise a very important matter of urgent public importance
concerning my State Andhra Pradesh.

Madam, if asset and liabilities are to be divided among two parties, the
rudimentary aspect of principle of natural justice is to divide them by taking a
uniform yardstick.

Section 50 of the Andhra Pradesh Re-Organisation Act says the right to

recover arrears of taxes or duties on property, including arrears of land revenue,

* Not recorded.
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belong to the successor State in which the property is situated and the right to
recover arrears of any other tax or duty shall belong to the successor State in
whose territory or geographical areas the place of assessment of that tax or duty is
included on the Appointed Day, that is, nd June, 2014, in this case.

Section 51 of this Act says that any sum recovered as loans or advances
made before the Appointed Day from any person or institution is distributed
between Andhra Pradesh and Telangana on the basis of population.

Section 56 says it is the liability of Andhra Pradesh to refund any tax or
duty on property collected in excess on the basis of population ratio.

All these three Sections are contradicting each other. The yardstick has to
be either geographical area or population. By applying different yardsticks,
Andhra Pradesh is losing Rs. 3,800 crore due to apportionment of assets based on
geographical area and liabilities on the basis of population. Since population of
Andhra Pradesh is higher than Telangana, it has to shoulder more liabilities.

Hence, I request the Government of India to amend Sections 50, 51 and 56
of the Andhra Pradesh Re-organisation Act to provide equal sharing of revenue
between Andhra Pradesh and Telangana since these Sections have not applied
principles uniformly and failed to apply the norms of equity and fairness and I also
request that the division of Schedule IX institutions should also be made on the
basis of population.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Madam Speaker, I
would like to draw the attention of the Government, through you, to one of the
problems being faced in my State Odisha.

There were 183 species of fish available in the Hirakud Reservoir which is
situated in my constituency Sambalpur. The height of this reservoir is 630 feet and
water is stored in 74,059 hectares which is spread over five districts. Due to the
presence of 183 fish species, the Government of India set up a research unit there
and it was working in Hirakud since 1957. Now, about six months back the

Government of India has shifted this research institute to other state from Hirakud
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and due to this the number of fish species has drastically come down to only 73
varieties and production of fish also has reduced by thousands of tonnes per day.
So, my point is, unless this research institute is brought back to Hirakud or a new
research institute is set up there, this huge fall in the quantum of fish production
will continue. I would like to inform that this decision to shift this institute was
processed during the tenure of the then Agriculture Minister. I was not a Member
of Parliament then. But I am thankful to him that due to his intervention this
decision to shift this institute was stayed and now the Government has
implemented that decision and this institute has been shifted.

So, I request the Government, through you, that this institute should be re-
opened at Hirakud or a new research institute should be set up for this purpose.
ST, IR PR (STTg) @ AT SremE SN, H 37Ud HIeEH ¥ U AT dlld Hed b 99y
DI [T H I3 ArEdl gl

HEGH], <% & JETHA! SMeRvlid v Al St 1 fUsdl &A1 diep |qu1 g-ra vd e
HHT GG Yeb [T B S TR fawa R 7ol Hia=md 991 & A ad B off | e |qT
3R fagT™ |91 AT SF-IT BN A i UfHAT BT 8, I9 UfhaAT § AR WfEar ar] B
W faer drt 3 i 99 S 2 TRl © W IR-9R SR B ©, Jdifh g8 |l [l gA1g
Bar B, R e v g BT € S9a 918 35 Il # Ry e & gae g g
S 918 AN & A1 3 S 2 3R fBe §f & A on S 21 @ a1ad 81 grai
H e STdr g1 ST 39 9N R, AT AR FAT o dTell Ufthar I $A ol ®l faer
S I B € AT PEl ANTSHI Bl T 81 Sl & AT Hel a9 GEeAl 8 Sl 8, wlfepe
SR WfEeT o] B9 & BRI SHYAHE a8l STy #eg Tl PR Ud & S THY AADIA
JAABTY |l A DI A & AlfAd 8 I ¢

31 ART 3D HIETH W ARBR A 3R & b b qHl SR e a1 g1a Teb dred
AR W H BHRY S B JfhAT W HeH IO ¢ dlfh FHIA, 5 AR &9 Bl g4 8 b |
PRICIC]
A oTeAe ¢ AT g WehTeT SiEl, s RrsHel AR, s gER Tw, S 91 e s, Sl
I U (g, o REgaR e, AN 3wl dR<amn, o sfdie dor, o sRfde |Eq,
<. sfidia g e, s fdl. a9, Har s 8 awd, 57 o [ Smad, s s
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AT GRUL, ST A A ATl AR N THA JHRA eH Bl S, NG AR GRT oY MY

v & | dag B B AR US| B AR

ST, el TORM TAHars (ARR) ¢ 3feel HelSAT, qd S8 AR D & R Y1 Bl a1 8
E 2 H IW AR A WS g A GEEEHA g A6l Sl SR A X HA GRS 9y S
D1 g=A1E <ol § fb S=iH S A gl e fe|

AEIGAT, # IS WeAH | UP 9gd ol AUl AWy Bl AR ARBR BT &AM ATHd

HRAT ATl gl fhAMl B THN ARBR gRT AN B G8 & fHami d Sqd! 3

I QU S ®1 Yraere 21 3R (B Bl IS9P SfHd o PR RN 7 o W d <A™

afhaT gRT WRBR A IH AT DI AN HRAT §l o (077 <RI gRT I 15 Aied, 20

AT AT 25 A & q1& fordl Sl € 3R S IR gRI I (BT Dl IR (BT TR AT
& B FIGY SRR 1 Qa1 S g1 S BH R AU Y AT W JHAN B WRUTg DR D
forg SO Sraufererd SR | o BT A1fey| 59 vy H WRBR Dl HeH IOl S Bl

HeIed], 4 B TR o 39 A9 # fFAm &1 9 B Savawdl AfR]ed &) &
qESE ORT 10/37 & AFAR TGN NI &S &1 IBH TR A-FHI o BT Jr@ag= &l ay
2009 # 10 31U 2010 BT JATIH ATRH & FI-VRE 2, FRE 56 gN fhar, Afed a8
THA AR B+ & BROT IAHR AATIH 10/37 DI GIR B QU1 AT DI ATIB Ford
B BT R o B SRRA © 3R I8 < fha ff W o) <@ Bl

H WHR A A H g P 59 vy § WReR Sl vl ey aife B &
THAM AU B [ B {997 IR Bkl fby A A |
AR 3reaE @ 3 T AP SR, PR (W E gwd, ol IsHd AR, S gEaR e
3R 2 AT HOR B Sl Frlel eRM MIHATS §RT IoY ¢ VT & A1 Hag B Dl
JTART e @ e B

SHRIMATI KIRRON KHER (CHANDIGARH): Thank you, Madam. Madam

Speaker, I want to bring to the notice of the House the issues being faced by Good
Samaritans - people who help injured victims - across the Country, and the need
for us to take urgent action on the issue.

As per the 201% Law Commission of India Report, 50 per cent of these
people died of treatable injuries because they did not have access to rapid

assistance or care. The fear of legal and procedural hassles and in many cases the
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harassment that follows, is so high that people in our country are afraid to even
help people in need. So the bystanders do not come forward to help them because
of this.

On May 12 last year, the Government of India took a commendable step by
issuing guidelines for the protection of good Samaritans. A few months ago, the
Supreme Court in its historic judgement gave force of law to these guidelines and
made them binding for all States. This is a huge victory. I have been advocating
for this and in fact, I have also submitted a Private Member's Bill to make sure
there is a comprehensive law for the protection of good Samaritans.

Madam speaker, the Government has demonstrated great political will and
commitment to the issue by notifying guidelines. But to ensure that there is
accountability of various agencies, redressal of cases of harassment and a change
in behaviour of bystanders on ground, we need a comprehensive Good Samaritan
Law for India. The hon. Supreme Court has pointed out that the guidelines are
only an interim measure until such time that a comprehensive law is passed for
protection of Good Samaritans. I want to reiterate that it is with only such a law
that we can ensure that our heroes are not harassed and that more people feel
secure to stand up as good Samaritans to help people in such a need. I, thus, appeal
humbly to the Government of India to take their initiative forward and bring a
Good Samaritan Law for India.

Thank You, Madam.

A teme @ ot R el st = ger Sef, st Jswa AR, s8R geR o, sh
eI o, ©f. 9 uTd s, o iR yre 81 o v qoiws 8 Il &1 il fahwom
TR §RI I3 MY 9T & A1 Adg B B AFAN Y& DI Al 2l

SHRI RABINDRA KUMAR JENA (BALASORE): Thank you, Madam Speaker,
for allowing me to raise an issue which concern about 20 lakh people in our
country who are working under National Health Mission including about 70,000

people in our State of Odisha.
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Before I proceed, I would like to thank hon. Prime Minister Shri Modiji
who has been extremely kind to recognise the contribution made by the people
working in National Health Mission. I would like to quote what the hon. Prime
Minister has said: “These remarkable successes in the field of maternal and child
health have been possible through our National Health Mission.” Obviously, the
credit goes to the people who have made it possible.

Having said that, let me come to one such incident that has happened in the
State of Odisha. One Shri Siva Prasad Sahoo, working in Nabarangpur in Odisha
met with an accident while coming back from work and unfortunately lost his life.
When his family members went for compensation, unfortunately, they have been
denied. We all know the significant contribution made by the people working in
NHM. The people who are working in NHM whether they are ASHA workers or
DPM and the paramedics, they have got untold miseries because several laws of
the land are violated in the process. I would like to name one or two. The EPF
Act states that contractual employees are eligible to enrol in PF and the liability
for which lies with the Principal Employer. The Principal Employer in this case is
the Government of India. This Act is applicable to all who have hired more than
20 persons. Here, we are talking about 20 lakh people. The ASHA worker earns a
wage of Rs. 2,000 to Rs. 4,000. Even the minimum wages applicable in several
States are violated. They are asked to sign on the dotted line for 11 months. After
11 months, they are made to go up legally. Then there is a break of one day and
after that again he continues for 11 months. So, the process goes on and on.

In view of this, I would urge upon the Union Government to consider this.
This is a very important subject. [ would also request the Government to
implement some of my suggestions. First, regularise all those who are working as
a contractual employer under National Health Mission. Second, everyone should
be provided PF, ESI, accidental benefits and all required security measures. Third,

we should amend the Act to make Principal Employer responsible for compliance
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with all labour laws of the country. Lastly, India must sign major convention
C131 of ILO which guarantees minimum wage fixing compensation.

Madam, we all know how much strikes cost our country. September 2,
2015, there was a general strike which cost our nation 25,000 crore rupees. So,
let us buy peace and ensure the social security and the dignity of all those who are
working in NHM.

Thank you.

HON. SPEAKER: Shri Chandra Prakash Joshi, Shri Bhairon Prasad Mishra, Shri
Roadmal Nagar, Shri Sudheer Gupta, Shri Alok Sanjar and Kunwar Pushpendra
Singh Chandel are allowed to associate with the matter raised by Shri Rabindra

Kumar Jena.
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12.56 hours
MATTERS UNDER RULE 377 *

HON. SPEAKER: Hon. Members, we will now take up matters under Rule 377.
Hon. Members, the matters under Rule 377 shall be laid on the Table of the
House. Members who have been permitted to raise matters under Rule 377 today
and are desirous of laying them may personally hand over the text of the matter at
the Table of the House within 20 minutes. Only those matters shall be treated as
laid for which text of the matter has been received at the Table within the

stipulated time. The rest will be treated as lapsed

* Treated as laid on the Table.



03.05.2016 82

(i)Regarding Choice-Based Credit System (CBCS) introduced by Himachal
Pradesh University

SHRI ANURAG SINGH THAKUR (HAMIRPUR) : In 2013, Choice - Based
Credit System (CBCS) had been introduced in a hasty manner by the Himachal
Pradesh University (HPU) under the Rashtriya Uchhtar Shiksha Abhiyan (RUSA)
for undergraduate courses. However, the state government and HPU in their
greed to get additional annual funds of 100 crores from the centre have played
with the future of its students.

With many universities across India not recognizing RUSA degree of
Himachal Pradesh University (HPU) for postgraduate courses, future is hanging in
balance for the students graduating in 2016 as well as the future graduates. Futher,
the university has decided to raise the fees. Introduction of system in its post
graduate courses had delayed the results, in some cases, for as long as three years.

I request the HRD Ministry to immediately intervene in the matter
regarding implementation issues of RUSA, delayed results and proposed fee hike
with HPU. Also, since the academic session for the first batch of RUSA
undergraduates is about to end, it is requested that immediate directions be issued
to Delhi, Punjab, Chandigarh and other universities so that applications from HPU

students be admitted until the matter is resolved.
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(ii)Need to provide assistance to flood affected people of Assam

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI) : Heavy rains
accompanied by Cloud burst in Assam and Arunachal Pradesh devastated state of
Assam since middle of March 2016. In Tawang A.P., 8 labourers and in Barak
valley 9 labourers were washed away by flash floods. Heavy rains cut off road
and rail link causing huge damages to the mature crops, more than 2 lakh houses
were damaged, innumerable livestock washed away. This is first time 29 person
died of thunder storm. To mitigate the flood damage of 2015 when 66 people
were washed away along with 3 lakh cattle, Central Government granted Rs.414
crore from SDRF fund to Assam. Assam Government did nothing with the
Central Fund. Even State Government did not submit expenditure statement.
There are huge breaches in 73 embankments. No Assam Government Minister or
Officers were visible in the devastated area. I urge the hon'ble Prime Minister to
help flood affected people directly, else effected people will be deprived of the

grants by Central Government.
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(iii) Need to open a Army Recruitment Centre in Bharatpur Parliamentary

Constituency, Rajasthan.

2t EIgY RiE el (WRAQR) @ W Al FHT &5 WRAYR A9H & bg 8l 39 9T &

3 allqR, Biell, |aTs HAIEQR U4 WRAYR foTel M 21 I8 &3 I[SRATT BT qdi I g,
et W SR wew gd BRAmen @ @it g8 21 39 WHNT el W Yfor Ud e &b
T GUIT WRIY BT WA §1 39 &9 P 9gd F9) G H A1, A H U b D
I ¥ BRRG & | WRAQR GHTT T W Biel fferg) weed i wnfid © dor a8 <o & a4
ARN I X T4 G AR A T AT & I8 W A1 Well s & oIy IuY<h W A Iuaad
gl

31 # WRBR H WRAYR GHRT AT TR AT Wl sy lel ST Dl AN Bl g
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(iv) Need to take adequate measures to check the dwindling water level in
rivers and other water resources in the country.

2t A Rig (W9e) @ § ARBR BT & 314 HedQUl A8 “Hed Sd WR & AT H
et g 3R aRumRawy I B STt A 1 AR NPT HIAT el gl U8 A1 I qel
Tt el & fog I 8 W W Al /W a5 W U 91 T4 8 o e § srafa
el JATe BT o, WY dTe} ddel I del 9§ HROT MG $HH Sfel yaTg e gl A |
AT & B UTe B Y-S a1 forar 21 R Sl ®R &1 9978 ¥ yd H S 8ol e
T G, e (IR ATel), dTed M I, T 3@ el & IWa # g B o1 | FI W
B qT & & AT & FHS @i S1h ST | N T Tl 3IY PN W AYD IR TS B
fpar 3R BN SR # o @ 4 8 T gl ged Sd WR B DRU By YY-URRl bl
I WX | 37 AT gl TEl Ugel J Wegs [qaRY HA gU I F 7 had A AN o
gfees AT § 31q9 IRk & ArgH BT W HIH @ 9, 319 U8 did oAl B ard '@ TS 2

AE [T, qY-veRl iR IgW 8 S Al P g9 3R BIe-ue dedl &
I BT RAIR @ oG AFHT Sl G H31 St F e 8 6 WRDR A1 a0
TP GaATs B, 30 I Ugd Bl AT § o iR wed ol wR ¥ e & foy @18 aw
HeH Jol, ot & ot Al # SifaRe STl waTs R 81 *2 3R Sl AR oae e S
el &, a8 3R A= 7 o |
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(v) Need to set up a Tea Auction Centre in Dibrugarh, Assam

SHRI RAMESHWAR TELI (DIBRUGARH) : Assam is the largest tea
producing state in the country. It produces more than half of India's tea. It has the
distinction of being the largest tea growing region in the world. With more than
800 tea estates, besides having several thousand small tea gardens, the state
produces 620 million KGs of tea annually. To facilitate tea trading, Guwahati Tea
Auction Centre (GTAC) was established in 1970. But for a large tea producing
state like Assam, only one tea Auction Centre is not enough to cater to the needs
of both the buyers and sellers. Since 80% of Assam tea is produced in the garden
located in Upper Assam, there has been a public demand to set up one more tea
auction centre at Dibrugarh in Upper Assam.

Surrounded by more than 200 tea gardens, my constituency Dibrugarh is a
prime tea producing area. Therefore, a tea auction centre, if set up will help the
tea producer a great deal in selling off their produce. Moreover, five districts of
Upper Assam namely, Golaghat, Jorhat, Sivsagar, Dibrugarh and Tinsukia which
produce over 400 million KGs of tea annually, will be greatly benefitted, if a tea
auction centre comes up at Dibrugarh. It may be mentioned in this connection that
while West Bengal, which has an annual tea production of 315 million KGs which
is nearly half of Assam's has three Tea Auction Centres and Assam though it is the
largest tea producing State has only one Tea Auction Centre.

Besides, Guwahati Tea Auction Centre can't handle more than 170 million
KGs of tea annually. Therefore, an auction centre at Dibrugarh will not only play a
key role as the main vehicle for marketing tea in the region, but at the same time,
it will also generate more employment and will provide an opporunity to the tea
planters of neighbouring states like Arunachal Pradesh and Nagaland to participate
in tea trading more effectively.

I, therefore, request the government to kindly take necessary steps to set up
a tea auction centre at Dibrugarh in Assam in the greater interests of the people of

the region.
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(vi) Need to ensure allocation of funds by corporate sector towards
Corporate Social Responsibility component as per laid down norms
and standards.

sit wRa Rig (afern) : § RER &1 4 HHRe IATNG SR (. TH.3TR.) §RT T
ay fhy T HH WG Pl RE IMHNG HRAT dledl gl 39 DA T (T BraRe AHID
SRayd (WLUHSR) ¥ g Arsd gu faxT a9 2014-15 H 304 Yg AW BT 789 1.35
e 59 A8 H W A, S@ie IY HU BT H HH F HH 2 TR AW Bl AL THAR,
W @Y HAT JIfard Bl

BT HUfAl & Jeblael FFAT b Jocrad H a1 UMl AN W&l B TR AR A
JAlag 3855 Ul H TWIA 1300 DUl B 2013 P ded 2 e ALUAAR. dTel
e & TR # ot €1 39 Ul & JE W & MUR W g7 A I 12000 TS TIY
A.TIMR, TR Gd B A, dfbT g4 ATF 6800 RIS WU & W@ fhU| 39 UHR ST
airaa A1L.gH.eR. @9 1.35 Hfer 8 @l

HUA BT H 500 HIS WY AT THH RATET Acad AT 1000 TS WIY H HRIAR
B ATl AT HH A HH 5 HIS WY DI Y& GATHT BHAM dTell HURI DI ALIAIMR. W
2 girerd wd &A1 B gl W g, 82 ufiwd HLuH.eR. wd Fad e vd e A,
WRY U4 AfTeeE, Iror faera s 9o wataRer R fBU U Sefe 39 IR & rdran
Al &3 &l & oy B STgAfT <l B
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(vii) Need to address the problem of acute shortage of drinking water in
Kanpur Nagar and Kanpur Dehat districts in Uttar Pradesh.

#t 3= Rig Wl (JHERUR) : { ISR DI I8 AT HRAT ATEAN § b I 3R T &

HeA AfRYT SFUYE SR S8 Ud TR H Yol &1 TR Hdhe I 81 T gl TaR &8
aul F A I b HRY Y- T & WR A 9N RRIEE o5 © a7 qremdi, Hail vd arast
3Mfe TR QY Peol B S & HRU Ud g4 H W= Arommell & Sfdqiia omg Y gsqui 4
U AT 98 R e € R ugedi Ud e @l W @1 Ul SUeie T8l 81 0T J&l §l $9dh
A1 &, WDHN TApul & @RG B 97 FafHd faga snyfd 7 81 & SR Ud &5 &b Ha,
qTeTdl U IStdTel H U T 8IS S $ BRY [BAE b W g@ W o, o Bel W TS
a1 @ 2l aRRRIfEl # aew SRR vd frar geme ft 59 R W & ufa goian
IeRA 21 uggai T Ul e & forg el gy Afedl Bl ¥R ol uS %@ gl -k -
TN @ RS e ff I O Bl o @ 2 g @t 39 e & ero e
TG B Bl D IS Tal B 01 <& gl Al 97 8a -1 & wey rafRud 9 & ¥
qrerdl @ gars, il oiik arafedl w1 fwfor ghfeaa 7 feam mn qen T8 6 oia emyfd
B T A g &S H relq IYAT DI HEMRN Y 8 SN AR TTdl H e+ drel AHATRIEAT Bl
UISTA & AT H AR TARIT HRAT TS|

31d: 39 Weg H AR WRA IR T4 Yo WBR A JIRY & {6 gl & Wi fheetd
DI FATK B ST T IBI b FIL-|IY AT SITHAME B UISTA D1 THR FHRT & FHIE

Tq TchTdl AT HEH ISIBR 39 WK FHET I FHATE fhar ST =iy |
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(viii) Need to include Janjgir-Champa district of Chhattisgarh in National

Horticulture Mission.

STAH AT giedt (STioriiR-amn) - #Y fFafee e & e Stionfi-gidr § 8o ufrera oy
Rifea & 21 g/ 8l &) 9@ BAd 21 B o b d1e (B Wiell 8 9 21 7GR 3
TRl Bl T BRI 2| [P b Uy e B bly SIRAT & BN A e fRuf
ERRIRESECICI]

<o & faft= frell 3 o< arrar fAeE dr] 21 # GReR A A Rl § s
ETaT iR # SiRiTe & SIrerTR-ar Rer & e fhar S| Riife a8t i, dfesr,
TS, HE Bl AYRH, AATC, Hell, U ueul Pl oy STddry 3R SEIT 9gd & SuYh
gl R & 7erdl, |F, g9al, W, e T4 & [BIR a¥9 ued, R, [ERAT [ b

[aWaN

SHAPIITSTT BT & AET & TSl TR AR-Heoll ST 5l

STrorfR-aiar el & ISR qrrar e # enfiel 81 9M IR SRR &1 AR &
srawR w21l frami @t onfde fRUf § gar Bl WY &, TR B Wes W@ H
BSEECIRECET
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(ix) Need to formulate a plan for development of small scale industries and
skill development programmes in river islands particularly in
Chandauli Parliamentary Constituency, Uttar Pradesh.

1. WES AR UIUSy (T<te) ¢ WY GHGT &5 Dhlel (SR U¥) W MeREl, IRy ot
Y 7 Ma g S T Ad F @ A ved § e AN w®e T T8 9 R 2 /9 &
AIGH W AARMA ¥ AR 9 He ed § SR Dl I AERHT GARad ear gl Jefy I8 vh
g T B 9o @1 21 Afhe a8l Bl SR & ATGell §1U O BTd 8l 9 o

T HRT WRGR A A1 2 5 SuqwR # VA Q[ & | AN dlel g B SHA Dl
JARDAT BT RISV BRIBR B &7 Aled g IANT Td HIered fdebrg Ao & 3faid U
ATSAT IR U AR Gohst & d8d 141 & 7e0 g1 # U+ dret idl &l fad™y awrn Sy |
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(x) Need to upgrade Mohini Mandal railway Halt in Sheohar
Parliamentary Constituency, Bihar as Mohini Mandal railway station.

St 1 gt (RraeR) @ A J9ay & REeR ofdiid Algl #ed Yod giee § Sl AR
Refeanisl Yo @rs W RIA gl 98 gfee Wamel & guil JEve 3fdiid ofdT g Ud 1978 #
AP AT AT AT 39 Neld Blee b M-I & 20 BUR P BRI ¥l IET 39 8l Dl

SWINT X I & fIg &= 8 Wy 39 8lec W BH N ST Thdll § (oI BRI §9

Blec & JMAURT b YO ANl Bl 5 Veld Bloc W GOX Yod WA W AT TSl 8, SO
I el ATAT B H U 3R a1 I(gfaen gl 8 3R Areh < 1 Bl §1 SuRIh 3rgfaen
IR AEH N B R FA & ol AIGH AUSH ¥d Blog & R W AR ATSA WA Bl
&Sl fen ST SHfed  ifd saeds gl

R WRBR ARG T [P Al A0Sl ¥dAd Biee Dl AIG HUSH vald T BT qoll
& SR s9 fo acehTer |TvoT @ S |
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(xi) Need to check the reality shows in television channels where children
participate and also regulate other programmes so that public and
children can watch.

3. IR R (Seae) : 5l ft < & T UG T o1 wlaw B T WY A,
JAT 7 foamR, 1992 H 30 weqd fhar ok gedi & gl & oy v wwara Wiga b,
o IR Feai & IRINS @Ry iR /i1 Hee dlfge gar g e & gfafead
AFRID Icdled T 9ol 2 oI faff=1 JhR & geldeR MR 81 I8 81 =ai & |qig W 4
PR qTER b BN dTel 91 qHM GRIGERI Bl dRID! F Sid Db ITh! AT BT FHIETT
frar ST qwr & wiawy & forg Af sravge g1 W= aRe &1 warsY 9=di Bl AN
araTd ugEl & €, s 9 amfie w9 fafaa @ S gl

95 W AWl A AR TE <@l ol et a1 v e o Wiy B ®
AR & IR H G B A T8l B U El 3P A &, ged A Sefifao <
CAlfgo W orfde fE, et 3R g 7 § F=di &1 ARTSh dgd B9d 3Rk
SRIGfeId B Il &l 9= U A oafY & SR 99 SD! oMY 18 a9 W HH Bl ©, d
STfYHIed: $0 gD SH H TaAd Al bl gd

T A A ARBR A ST & 6 R 99 Raed! oie wR Sief a=a 1 wffet e &
T HSHIS Cellfdo BIRIKHHI DI AR a1 gRT FRIFT & &1 73 |
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(xii) Need to provide No Objection Certificate to mines in Jamshedpur
Parliamentary Constituency, Jharkhand.

AN faga = 7'l (FAERR) ¢ W GG &7 SHRICQR P JAEH] IS Said W, A,
FarelE AISd ©l ¥ Al AISH a9, JATaR0 U4 Sofary uRadd #Aed ¥ MRl JHIT 9F
e & BRIl ATe] TEl 81 T }&! &1 I8 &F Afearl, Jf fss], ek aged Ud Sudr
gaifad 8 T8l & AN gErs, R, W F SR TR B AOR o) T OwE, W B
AR A & o fpgrifedn, wreRils, IR sfe forid g @1 e el 8 b bRl
I8 949 ol 7 94 A9 & Ire] B W g8 &b ANl B ASR el e 8 Aol 19T WRBR
DI IS DI AT Bl

31d: AT HAT S A AT Bl § b 9T ARDPR A WREY B 3(deid TR FH707
U SR IURKH AIGA] DI dTe] HRAM BT HUT Bl Y|
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(xiii) Need to inter-link rivers in the country.

FIA WARE Al (TSAR) ¢ e SEE "gedl gy o¥ & T8 afews g & forg
o @1 fawy &7 gom 21 S WE W T AESH @ GV F SrER N fIvagg urt
2Tl 51 97 ¥ A AW #t a8 N, AN BT AEAT o fh I8 HY WYd ' ofeT ged A
T T R ® T TR ¥ F 91 I WIS # R 22 e u W@ 21 9w H RS,
RIS, JORYAM, ALY YW, ORI, Tl b 3T IAl H MR gl gel gl i+ &
U T Hebe I B AT Bl IR TH-HR, ITRIES, IR U U4 qaiadt yeu § a1e |
fior qarer w1 R g gER GUE-SER g1 IE Tleld 2l AT U B W UG Q¥ B =
T B T H Sirs fa S g @ Pekdl ur B e § A @ e 6 A S
Fehal g WiNUT JaEl HEW drell (@1 B g9 W afg R o gt Al # urt #r ereln
AT 2 1 S U & forg & T8 afew Wt & fog ft ST # foran S A | S9N e
Td AR A1 frelT] gfoem e 7 6 gfe e 8 ot awan afeal & R @
[T U4 Welivd g% ol Ife J§ Pl BN oW Al g H AT U IR UISe W &l Peoll
fopan <irar 21 39 e & S # e ¥ ud ot famw urw fHan wan el fafew Sfew e
H IEATEd S e ER, drs fofelRRl q @l Jad & 99 3 9e I 3= AfAl @
=TS ATSHT §1g 3R IMRDT B Afedl & didl P faRIvs g B Far] off| 8 Siad, 1945
Bl 3 foen # By 9 @1 Riwrs v 4% 9o¥ & aifial & @ goe b fau wiesy iy
qRATSHT §9Ts Ud oA &% Sl 7% 191 U4 sfexr e 98] & 9\ 4 91 Ol 8, S
IR 3T AT U o IR & 918 89X Jd ISGUT G HA™ Ud Jd HeTTHAT e
SIS AT DI SIS B ATSHT G915 | Afp 371 Tep ATSAT Dl I & b ol Bls PRIR
BeH T8l SaY Y & W faed 78 ® fobi-

1. S U YEET & W H 98} WIS W o W@l §, SHdl Ad B AfeAl A1 el
Fufed far sl

2. S AT A RIS & AE-UTA BT U 98hx 95 H Ol %61 8, SHPI Adh PR A®
Uel b el AaY/HRAGR ¥ Bl §U HR-aTSHR b Ud g, Wby, go Ud MR Bl
ereETd fomar S e 2
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[aY o

3. AR Sl dIRIfOTes & Sl /ISR A BIhR 3RT AR A Sl 8, ISP JAoiad

fpar Smu| o a9, Poerd, I AR $ ANE-U ARG e, 9eR],  WREREIE,

SIRIG, PR, SR, aTSHR, SR I 81 Heg I Wrel H Ugad darel A & g

U B AW ARN T UgAT DI ISl 94118 S |
gfe qeqol <91 Bt Afedl BT AU H Sirel Ol € 1 98 fod g} 8l o4 4R Y
A ®F FfSar HEArRRT| SRR § AES Ge-goTeIkh B
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(xiv)Regarding water problem faced by Morarji Desai Residential School in
Bellary, Karnataka
SHRI B. SRIRAMULU (BELLARY) : Yerragudi is a border village in Bellary
taluk in my Lok Sabha Constituency which comes under Yerragudi Gram
Panchayat. This village borders Alur Taluk of Andhra Pradesh.

In this village is Morarji Desai Residential School having 535 students and
started three years ago. There is no drinking water facility to this school though
the source is within 3 KM (Tungabhadra Canal). A local youth who has a mobile
water tanker provides water to the school free of cost as part of his social service.

I request the State Government as well as district administration to prepare
water line estimate so that the drinking water scheme could be executed. Children
should be provided with protected drinking water. There are various schemes like
Border Area Development fund, scarcity relief fund for which Deputy
Commissioner is the Chairperson, Rajiv Gandhi Technology Mission, MPs LAD
(Local Area Development Fund) and MLA grants through which this project could
be implemented.

Necessary instructions in this regard may be given to State Government and
Deputy Commissioner, Bellary. My only concern is students should not suffer

from water-borne diseases.
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(xv) Need to permit commercial horticulture, development of herbal hub as
also wildlife tourism in Gandhi Sagar Sacntuary in Mandsaur
Parliamentary Constituency, Madhya Pradesh.

N PR [ (FSR) ¢ W A[ET 8T FeAR Sfa HedR U9 e el # R e
AR FARY 1974 H AT fhar 7A1| 39 IfE-gferd & § 1983 H WA ARBR o AR 31
&3 |fferd fharl A swReg 368 @i 6.9, & # el 21 JIRRVY I M g8 Il ol 2
AR YW BT Pl SFABA BT 30.72 IR 99 &F 2| gSW ¥ Aqgua WUs, A i, i,
Hg3Tl, 3factl, el W8S, AN, ¥, e TUraxll alell bl Iedrad, driorodds arTarT,
gdel SR &1 & gl MR WX FAGT &F & 99 JAWRUY FHT JRET &5 Rt aifvd foman

AT, TB g1 U 2| H @rear § 6 s Sgdiad sdd 89 AT A1OISIE qEEMT g R

B B IO g9 BT YR IRBR Bl AR g7 I1feu arfes qaTaror & =M & 9 i &
ISR 1 BRYT &1 37 g9 & qol W { Afdpird 21 I8l g fawR s 1 giRw
B T Fehedl 8 Ud Wl 7 39 die R H faaR fhar S Ao 2
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(xvi) Need to take necessary measures to achieve the objectives of Krishi
Vigyan Kendras and also set up more Krishi Vigyan Kendras in the
country.

St Iolta o9 (JUid) @ 9RG IRPR GRI < F IS el F fa<iia Ferar Jed &b
DY AL s T O %8 & FTehl qe Seed {1 1 3rest Uiieror <or angfie Wil
g Sifde o & IR H STEE IR BN FF F 9T H¥u B Ferar < 7 Afe g
AR SRR & 81 U1 32 Bl SHT & HRU HY s Fs & &0 81, d=fra ot
FHHI, PN AT DI HH, URET HRIHA B HH gl I AN BT &b Fold I8 s HRIR T&l
RIS

3T H WRBR A AN BN g 6 X < H HG 70 IR AT SAETET AN P BRI
J IS g T h R vd HN & ufa gl o1 orasfid v & Seew d udS il § U
afaRes Sy faem o= & To-ary Jgnel & de derfl 9Ty, el B 5400 |
6000 &1 Us ¥ &A1 9N, Ie PN AeM bs & desaan 3 JREG B oy, $iy 3=
db B WAUAT B WY, 6 HATE DI ARV DI Y& AT S gd HHarRAT B emar o
faeprar fepar SMU a1fep go: <=1 & U gar i1 |ee Ud GiRierr & awrg H BN b 9 fag
B € T8 [ PN BT B S B IGD! § (AT ANEH < b |
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(xvii) Need to declare 31st May, the birth anniversary of Ahilya Bai Holkar,
as National Holiday.

#it Il W (REielt) @ BRI sifecrars SieM-URE FR16T YdaR AeERRE Bladdr &
3 Wewd Fi Ut off, et 9 31 WS, 1725 H ol o1, S I IS¥ @1 ARl &
IER IRA-R ¥ Ps gD IR FHIRD GuR 9 A & S a3, afrg df &k i) 4
(=T &) "o, Wl & fou wre ReaE, #=-fiaw ok waew =g #@fR § fagei ot
Frgfh @1, ga & T8, o= 3 TRl b S AT BT AT DRP Siae WX Fal A B
BT WIS BT Bl S SNa-hIel | 8l Swo oidl ‘<dl’ qHs™ MR dgq ot off | s+ a1

Ffhed SIFAT o Ugoll IR <@l AT 919 99 FHI IRI 31X 3RISThdT theil o, IMa 31N aen

F M W R AR B W I, JHo, [, [Ha Aoigr-aredd a9 s 3§ fids w® 9,

ST UHATH TER-8Y, JIfqgard], wa, FATAT 3R el B SIS § HAT O &7 AT, T H
7 9Rh W@ N, 7 fIeam, (& Fra @ 39 e R 9 siftmas 74 St oo fhar a8
ooy g1 Jifecumars SieR # yho-foer & A off, Ry 9N IR-9R U9 &1 Al
HRAT @, AU Iep [TaRl U Afdeh TR & @erd & A § I odl Bl qoll (HelTl

ITh TR H $aR H Ui a9 Wige HW aqgaeil & 7 Afcicad &1 e
ST ©1 3l o ® fh S9p a4 H Q91 WR ¥ ITd! SII=it 31 A3 BT ATDIT AqRT
YT frar S, |E AR S fay a8 9t sgierfer grf
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(xviii) Need to construct a level crossing or construct a subway at Birnagar
Railway Station in Ranaghat parliamentary constituency of West Bengal
DR. TAPAS MANDAL (RANAGHAT) : Birnagar Municipality is one of oldest
municipalities in West Bengal. It is situated in my constituency, Ranaghat, in the
district of Nadia, 82 km away from Sealdah, in Sealdah - Krishnagar and Lalgola
Railway Section which has intersected this municipality. As a result thousands of
inhabitants who are residing on the western side of the Railway Station have been
completely deprived of all kinds of major and important social and civic

amenities.

All municipal services are available on the eastern side of Birnagar Railway
Station. Moreover, most of the people of western side belong to Scheduled Caste
and Backward Classes having feeling of deprivation of such amenities.

On the other hand, Ambulance, Fire brigade, Police vehicles cannot move
to the localities for the lack of inapproachable roads as and when necessary.

Therefore, my proposal is : (1) construction of a vehicular metal road about
1 km from Bilpara to Gumtipara Gate alongside the railway lines, or (ii)
construction of a level crossing to the southern end of Birnagar Railway Station
and/or (ii1) construction of subway/underpass at the Southern end of Birnagar
Railway Station.

I am earnestly requesting the Railway Minister to look into the matter

personally.
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(xix) Regarding construction of dam on rivers Shilabati and
Dwarakeswar in West Bengal

SHRI SAUMITRA KHAN (BISHANPUR) : I would like to draw attention
towards water scarcity being faced by the entire nation. In this connection, |
would say that surplus water is flown away during the rainy season through rivers.
This water could be reserved for raising the ground water table. In my area
Bankura, Bishnupur etc. rivers like Shilabati, Dwarakeswar get overflowed during
the raining season. A dam can be built on these rivers for recharging the water

table. I urge the Government to take suitable steps in this regard.
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(xx) Need to expedite construction of Rimoli to Rajamunda section of
National Highway No. 215 in Keonjhar Parliamentary Constituency,
Odisha.

AR AHaen AN (RAER) : F PR BT A AT A1edl g 16 74 AT &3 RIR,
SNFSAT # Ul DIgell A AT HT & 19 I JASHRT & AR H de1 gan 2| Rarelt § o
41 & 9 T AOMRT 215 BT SR AF G A dfdd g IR AW Bl TRETd BT Hrd W
I W TS B Ul ¥ e R IR T 9 g IOMET R gHedY Bl & 7l
SIRIh IS IISMHRT BT ST 9T B Sid= &1 AT Sl g1 519 9b 39 T ST
D FRIT T F AT F AU TEeE H TR AR S 9 d6 FESR BTG,
sirenfire fasmrT dwa T8 2

W WRBR I AR g 6 RArel I o0 o1 & 9= gy oMr b1 FEior fen
TR 3R SE-9T8l W FRAIA BRI B & ISP FHIaE aib d X1 fhar S|
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(xxi) Need to improve BSNL mobile service in Buldhana Parliamentary
Constituency, Maharashtra.

N TARE FEE (AN : H WHR BT S AT FAGH &F olQllN, AR,
f.T.UA.QA. GRT & O JE el |aT & TR% AT aTedm § S 9gd & @@ & S 2
W 39 AT & § .U9.U.0A. & AIGsd SR 980 & HH g, S 8, 98 W9 B 39 AR
H S SUGRU R W €, W9 B d RART 7 9 o 7 e o € e wRor awiy
gl { Aasd Rt T8 el U7 2 § 3R AN Bl Aldsd HIaRE T8l el ud 3] dedrg
TATHI W Eh TRE W B T8 B & Sl DI WG Bl ST ¥ b S Bl § AL
T O Bl dfeds ft Sk dRg W T8l dodl 8, e BRU 9B H geAe b 1 A Al
I & HRUT AN DI Bl & ofF-aF & BRI H 6! Sahd 81 & Bl

T IRBR A ARG © 6 A F9ET &F AN 3 d1.U9.GA.9el. DI Sollbld awel
3o B IR, W AH H AERA TR Y O IR disds a1 B §R BT W,
e <l @1 srgfaen 7 & ||
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(xxii) Need to confer 'Bharat Ratna' on Late Shri Nandamuri Taraka Rama

Rao, former Chief Minister of Andhra Pradesh
SHRI M. MURLI MOHAN ( RAJAHMUNDRY ) : Legendary actor of Telugu
filmdom Nandamuri Taraka Rama Rao, famously known as NTR needs no
introduction. NTR was the doyen of Telugu film who strode the Indian Telugu
film industry like a colossus for half a century and later carved out a niche for
himself as the tallest political leader not only in Andhra Pradesh, but also in the
whole country.

NTR deserves the highest civilian award "Bharat Ratna" for bringing
recognition to Telugu languague and culture in the world. As a deep gesture of his
selfless services to the society, I would earnestly appeal to the Union Government
through you to confer posthumously "Bharat Ratna" upon the TDP party founder
and former Chief Minister of Andhra Pradesh, Shri Nandamuri Taraka Rama Rao

popularly known as NTR.
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(xxiii)Regarding setting up of Kurnool-Hyderabad-Nizamabad-Adilabad-
Nagpur Industrial Corridor

SHRI KOTHA PRABHAKAR REDDY(MEDAK) : The newly created Telangana
is backward in major sectors such as industry, power, roads, railways, etc. Lakhs
of poor people including youths and students of Mahabubnagar, Karimnagar,
Nizamabad and other districts in Telangana migrate every year for employment to
major cities like Bengaluru, Pune, Chennai and to faraway countries like USA,
Australia and Gulf, only to face hardships and ill-treatment. So, there is a need for
increase of infrastructure, basic amenities and providing employment
opportunities to curtail this menace in the State.

Central Government has declared Chennai-Visakhapatnam ; Chennai-
Bengaluru National Highways as Industrial Corridors. Recently Bengaluru-
Kurnool stretch of NH-44 has also been declared as Industrial Corridor. In
continuation of this, if Kurnool-Hyderabad-Nagapur stretch of NH-44 is declared
as Indutrial Corridor, the backward districts of Mahabubnagar, Ranga Reddy,
Medak, Nizamabad and Adilabad in Telangana and Yavatmal, Wardha,
Chandrapur and Nagapur in Maharashtra will benefit greatly in terms of
development and employment.

Therefore, I urge upon the Minister of Road Transport and Highways to
kindly take steps to declare Kurnool-Hyderabad-Nizamabad-Adilabad-Nagpur
sector of NH-44 (about 750 kms) as Industrial Corridor.
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(xxiv)Need to retain IDBI as a Public Sector Bank

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): In the Budget proposals
presented to the Parliament on 29.3.2016, Government of India, inter-alia, declare
that it would carry forward the process of 'transformation of IDBI Bank' and
'consider the option of reducing its stake to below 50%'.

In this connection, it is stated that during the debate on IDBI (Transfer of
Undertaking and Repeal), 2002 the then Hon'ble Finance Minister, Jaswant Singh,
had consciously and categorically assured the Hon'ble Members of Parliament that
post-conversion, Government of India shall, at all times, maintain not less than
51% of the issued capital of the company. The assurance formed the very basis for
the ultimate passage of the Bill.

Clause 4 of the Articles of Association of the Bank provides that the
"Central Government being a share holder of the company, shall at all times
maintain not less than fifty one percent of the issued capital of the Company."

Further, the Government of India, informed both the Houses of Parliament
in the Lok Sabha on 18.12.2015 and Rajya Sabha on 22.12.2015 respectively that
all Public Sector Banks including IDBI Bank have been allowed to raise capital
from public market by diluting Government of India holding up to 52% in phased
manner.

To register their protest against the proposal of the Government of India to
privatize IDBI Bank, Officers and Employees of IDBI Bank under the banner of
United Forum of IDBI Officers and Employees implemented Nation-wide Strike
action on 27.11.2015 and March 28,2016.

Hon'ble Finance Minister is, therefore, requested to review the decision in

the matter and retain IDBI Bank as a Public Sector Bank.
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(xxv) Need to set up maize-based Food Processing Industries in Bhagalpur
Parliamentary Constituency, Bihar.

£ A FAR (ATAYR) : W A& &3 HEAYR & [P 98d & g9 TAN R ARl D

Wt B 2l A 78T Wi 3R IS oY Hddh B Wdl BRd ©, odfhT WY WX )

[Fal & Hah I BEd B ard Jou W e q¥ed 8 @ gl fhael & wad &

BRI AT T8l e P BRI [BATT AR Hof § Gad ol 8 & a1 A 4 4l 9 9o

W S AU HID DI 99 TR AGY BT TS W&l 8| WYX # Hakh &b WTEl THRDRT BT Blg
q S 8 & R derd el ol gaia 41 81 [& 8 aRRRAf a8t <& @1 fhar Hebt &1
WA HRAT W B < 3R g RWrER B SR Oy 39 &3 | fhar &1 e sw @
SITQIT S AT <21 &6 S SLW. Bl Jer § Ae@qul ANTe <l 8l

3T A ARA WWPR ¥ AN § 6 [IeR I & ANEqR 3§ Jdp W IR Tl

TEERNOT FET Bl AT BRI U 9T Wi UGEhR0T Hhufd bl a4 @Y gawr

e B HO & Y A1Mb WITAYR AT JR-URT b B (oall &b (BRI & AFD DI HAd
B AWER Jod e gRfRaa 8 9|
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(xxvi) Need to conduct an inquiry into the alleged hoarding and creating of
artificial shortage of pulses leading to steep hike in the prices of pulses.

M o PAR ETHed (TR : § WREHR BT A < H Il b Ml H gs W Fered
DI TRW BT BT ATEdl &1 T 99 < § 9N a9 Td AT b HROT & Dl BAAl

DI FIH SATGT T ygal ATl

HHE WG BN F 98 WHR 1 {999 A I 7 F iR 7, R <o & Ui 99
AIh A A A TS & b X Terol WG fely| R g781 FIhd &l a1y SHI Ul Dl
T 9 @ TS| T SH HUE BT U U P STAI-3TST AT H gARIT AT AR 9 SHI
HUfR ¥ T 93,500 T A I MemEl H o wR forarl Ig ot udr gen 2 fF ds aR
THY 3R HHNSS FATedh! BT ARSI YHe el dl A s § & FATT &dl & difp 7 Q9
H R ¥ UE| 99 IR H I Bl fheatd BN TR PHIHT 85 WY A 200 WY TP Ugd s A9
S ded & S A F IR H AT I B AT 3R @I JAHT HHrT|

3: H WRBR W ATUT Bl § (b 9 TSl DI I Sa dRamex AVl & Raars
BE A B HRATS B BT HE BN dAMMh AT § 39 ARG DI g3l Bt TRgRT 7 2|
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(xxvii)Need to probe the alleged irregularities in the auction of cooprative
sugar mills in Maharashtra.

St o] AE (FEHVATA) : HERTSE, & DI-SA(WRfed A &N A58 WBR, fhaH, o
et Bt gt IR FIw g1 AERTSE Bt UrT referawen & Al SENT W R 81 e 9
ARG T Helg B Tl HAGR Bl A H 150 I 170 3T &1 ISR I8 &AW1 <l
TR AR A fAdl § B 8 SR 3 IS T IAEH fHAFi Bt roiifadr 54
ST R AR 21 Ifh fUse & arell |4 I8 IAM BRI w1 4 geER, gRaRae 3R
RIS 1 RIBGR a9 11 21 Th-Ueh U1 §Hhgl Db (bl o I8 Il ST (0 Wi A
el fhar| o fham @ a=Rify ISifd & oy s&Me &1 T5| FdieT I8 gan &
Tepr At fel ' # get MY MRIReR SHBT B9 TdqT 98 AT fb 9 Bl
ARINCIZOITA Yae & d8d Al (el &1 erl Sl TSl 79 & 91d I8 7 & et aorg
J A el @ Aot g2 S Iorifae Adrel A orerT-eterT S s urgde dufwa
TP IST-3THT ATH I ol H I8 Aell B W¥eRl &Yl 39 ot § wal i) uref¥ar
fozars & Q| emet dHAIT v AN el @S B b AT B W BH 300 BRIS WU I
g1 AfpT I8 Febr A el Had 14 PAS T F 50 HIS WUY T H o™ 8l Tl
o B ATl H ARG, @I 35 Feb AT fiel % 1 89R 76 PIs § M & T4,
fre! 3rTell IR B 10 BIR HRIS A W AT 81 # WDHR b1 qqrr dredn g b o
I8 I8 fia @e & fog sat ¥ SEf ¥ vl s9at yade feemer (3. 81) & R% W
T S DI S @MY | $Hh QIH-AIY ASBINAT Bl by W1 frel, TN ARIRAT Jfre &l
ff g I A 991 T SIR WAER) g8 1 g9 St I ot Wt g, 98 wa drened gl

ARBR A W 3MUT © [ 39 R AWl DI §.81. & d8d I BP AFell 8PARI B
|y =g fhar S|
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12.58 hours
DEMANDS FOR GRANTS (GENERAL), 2016-17

Ministry of Civil Aviation and Tourism ...Contd.

‘PR g Rig a=a (@RR): 9¥ 2016-17 & fow AR e vd wiew #@amem &
FRIFME SrgeM &1 AR & Fdg | U ORI e §eoRavs WRA BT W ofeh
i & 7w &3 gl ofe Wl 9 &5 § HEl Ui did & eReN [ g8 §) ot fav
ikepfad, VERie vd wpfie e & eRo g9 &% ¥ wied @ orfiw durad §
wied & Td Y Jar a7 B e gR R 3R onfde wu & fes 831 #§ 9gd &9 ara
H i gfg o1 ura fhar S Gohdr 21 sHfey wed &1 fAdr W 49ay & sHRYR
werdr, fiear 3 3R W Hewyol 81 S ol

W AFET &3 BHRYR & Hell, BIRYR, 16, figan, aRE@rl Ud diefor &l R
aRRuer # M B DI ATaIHAT © AT TP D1 w1 Ao | eMiie fhar S =2y |
HEIG] 3R AP AU F &5 H 9gd I8! A& A 3 AR qed O #ed AR, HiRd

AR, S AR, 90 AR, IR@N & drdEl & $gel g3 8, el s wIa &
w0 H fAeRid fhar S Hodt € iR b & 7109 ¥ qded I 99 &9 § g1l S ddbdT
21 $UP A1 dIeR WIeH, ofhd TR Ted Bl 3RIH ARG HHEGAY 2| dqrefral, gal
faer, fexi, wipfad s, Yox uers! fhall Ud qrafedi arel g9 fawd @@ R" &= d S
T Yl BT AJUH &3 8, WRA DR DI ebeh AT A Y& g 3febrel I YR
3R TeTIT DI AR UHIUN bl ASHIR b AGAR Y& B G Jaaidvs H AT qow=iar
W &3 B AagE! e 8N SR S o9 @t S SNl @t gfg 7 werie el

"ER W AR AT & faid wied wamsi 9 st il Jamsii &g aY d9ad
a3 § oIvd o™ dal & R fy oM @ sraeaddr § iR WY Hway &89 H 9gd 9
qaT TR Mee & w0 H 0 SNfIdT gl T 8, 39 & 7 At =i & wiedt &1 e
BT § 3R g Bl Tdeh] b AT ITH AT A IFaa Fare ft wifid e 2ar g1 o
SIh 3D fagell Wil & S Ud puel FAER v A9 dleret hai B e B

MIIHT Bl

* Speech was laid on the Table
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Joegus HiRl BT &3 8, 3Ad: 5 & H HR| b [IREMT U4 YTBgGR Dl AaeIehal
gl 3 I HiR g BTard H 8, I Aceblal SIed WM DI TAIDBA & Joogvs Bl
JATHT ""37TeeT” Al AT 2 IR T8 $AD! gga W 2| 3fc: 39 &F ¥ Apiad Al &b W
JMATS B 3MATIHAT 2 N 39 &7 § wied &1 fasrT 81 aab |

H HRA ARBR A ARG T § (b e &) gfe | 47 4RT 4 R geergve a
GfAesli § Ib I IOEEN, YAd dAeAl b ARG gag AN A A WORE b Aew |
TATS G OINT b IR Tied! Bl Mawfia fhar o daoar g, Ry fageh g0 9
ISTRTY WA 3R &=atiei &t anfdfes wifa anfl

W S AR B ARRTE b A9y AT 2 {6 U decavs i s Cawd
Tfhe” & A W dohiel GV & S| 39 Afthe & 3iaiid = wmel & onfie fear s
T S ER @ wem! & oy fave ufig B woRE A awa dreid fave ufig d@ie @
UfeTRie $ael 2; HEIdT 1000 aNT I ALY WRd H AT b facel Jmepiamell & W
DT B B/ B T Tacl A3 B A9 I T Biolor H rwE fhar g e
Forgd SR W IRTATE §RT SR T Ahe THABR ¥ IRE W & AR T 3R qoredi 3iiR
3N & ARA § gRafd Rigidl &1 S, UReATE AR 11, Fpe § WIaH M A g
F 12 a AT BT F; I H AT BAAA P I odvS IS BT WA e o,
3MRBT & WA W BT AR § 3R dooravs # a9y omRen &1 &g 2 gl § 7ere deftars
1 el & 3R Yo den 1 & oy faviy &g g fern 4 A1 dare’) o e 2

Ih Afhe TR ST S & G¥ed AFA 4§ wqfg &1 Ry |ffe fag gmm, S
oS frg foRmaa o firell wipfae A= a7 §ea@vs aIfial &1 ddhaR Td iR daer
H e Rig BN 3 “gaelgus A1 gwael |ihe” FiTad wu & aifta fbar SR, a8 o

Tgel HT B
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"SHRIMATI APARUPA PODDAR (ARAMBAG): Though India has completed
100 years in Civil Aviation, lot has to be done to revive the Sector. In the recent
years, India has suffered disgrace in the Aviation Sector, due to the failure of
safety, passenger amenities struggling to meet to International Standards.
Expansion plans of National Carrier Air India and code-share agreements are still
pending; also causing heavy revenue loss to Air India. Instead of rectifying the
situation, as usual, the Union Government is seriously pitching for open sky policy
and 100% FDI in Aviation Sector, from the current 49%.

Air India should tie-up with quality Hotel Accommodation to woo Foreign
Travellers; and concentrate more on 100% on time performance. The Government
should finalize the long awaited "Draft National Civil Aviation Policy". Tourism
Sector should be given prior importance. Special packages and tie- up with the
State Government will have a large impact on Tourists.

I draw the attention of Hon'ble Tourism Minister to give due importance on
Tourist Centres Tarakeshwar Temple, Garmandaran in Goghat, Raja Ram Mohan

Roy Birth Place and Narajole Raj bari in Chandrakona in my Constituency.

" Speech was laid on the Table.
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“sft 3t WO (WUTer): I H, W ARG H femE Wi wdl & oRaw ¥ I8 f4g B
fp BART 9IRA <2 Ub faRTer <2 €1 B IS IR W By Fhdl © (b G Bl Wi U
JETR SN & W4 H G 81 R8T § T AYvl f4eq J<6 H3 A aid g ARBR- Al Sl
P A dTell WRBR DI YT PR B 2| Al ISR Bl AN BT & I8 3R/R ¢ & [Uoe
TEh a9 & iR 39 # fage wiedt @t W # aoi 9 aer g gl a9 B g AR &
TANT % HRU & B HE Ghd ¢ B Ted & e § Y0 favg § WRd 659 W ¥ geH
524 WIF WR N 1 &, fawd o w9 &I aren Rulc & R wded iR I ufcregdt
Gadbih § BAR o¥ @I AT I8cl A 98d 98k gt 2| el aul # e BRUT & BRI
wied B aRRRAfTET @)e 6 8, fbg el Are-ael 8 |l Bl 8, 39 SR Bl giefe |
TRare far gl

AR W & WY, T8 P AHiae dardrawe, YfEie wId, 9%, 9w &
THYT { TRV BIehx (AR <2l 9, Jeel | e AN 8] Q¥ 9 Yo Bl ARBRI DI qie
DI TN BT ol o1 b qTg J& B I & & b 31 & a1fdrep faeeh gar warg o,
3AfeTT Ted @l 3R 3Mffid geM & v Ser T ruATdR offfe W 3ifdie wied & &3 4
femm gl B R F o e w3 fhar 9 iR At o vk o @t
JMATAHAT & q1fp Uied & HI-W1 Siiae d qaiavel & & & |1 Racars 7 & 9|

AT Stad § wdar uded & 9fd wa1 9 va 9 ome w1 2 e $B 9w ugd
AN & AGT TAT T8l o, IAD qrao(e GIchl bl FAIghy Jarae off, 1T v I &
ST P WHaG A, WG U Hel B W @ SURRIA B A gl e 9 [Hfeaa &
ARE “H W EH DI IR W Bl ARG BT § U, W, S, #d, 9 Ud wwerd b
Feprorareli | ¥ B B

WieT ™ B Ufhar & wead W YR ¥ b A UHIA Bl g, [ W wied B
U S H T8 b W =l W AT Alp Apiad, Siad el 3R Vg WWIid | aresidt
o™ # T YA B Fdid Araeaehdr Bl 8, I8 BRU & b A WRbR B A
AMoriel & TRUTRawT fagel I 96 A § wied Egwe # o ® | Wi &1 favy 7
5 Fg TWHR 113 I A W Tl Thed], RS B < & 16 TIRUE W s-Tiead diar
IUTE] BRAT & 8, 59 s-Rich dISll & Foid T 99 HIg S § Ja%R q18 P 99 -

* Speech was laid on the Table



03.05.2016 114

wed 9 W W H M ardl el wiedl & dwn 6 Sy Je gl Bl g
IS ofhx WIRA I dTel el H 2700 BIFE &1 S9MHI T3 &l § T BT 3@ BRI
et § b faoell wiesi @1 ifafes glaem Jear axM &1 I JIoHT & HRU U
HATSTY Bl Hag A 1,12,958 HRS W B f4<= a1 &1 3 gg Bl

HIE S & dfhd WP T SfeUl” BRIGH Bl dE 8, <% 9 faqw b wdiedi Bl
“IARH T Sehfead Sfear’ i uenRY 39 AT WRA # Ffed W@H R W 8, I § W@
g W YR, W WIREG AR W U¥ed g9 UMGR gfed & d8d WHR doHed,
PR, TSR], PIVTG JI AR Afed < & S A 25 WRDI T T Wl DI WD
IRT AT | SASaR I ST WIRSG o1 a1 & & 8 91 &, wdedt & forg fady
GREmR W Iucter FHear W 2 dIfh 4R & Tied wdl ¥ wied Y@ 1w, Iifiie el &
HIY-[ ARA P A Y 9IS WAl BT -7 &b oY IaRT a0 A |

wied W St @) fRY & & SR wied & a7 7 e & 48 Al Wa: gd W@
& T8 PR 2 5 e faselt qa1 & ored & folg wieT &1 U 31ed daex A1 S @l 2
SIS AT8 BAR 30 U<¥ll & UIedh 8 31Ual A IR IR A IR ARl wies &, S wRa
B g W I I T, 70! GE-Jfaan &1 ¥y e @1 o @ 2| g aRaw # A uew
& el gl o Rierre Rig dier St Wt gowr & wies Wl ) gE-gagr gear dwar
w2 FE PR T fF S yow H donldi B G H g1 geln §l 9 gew & qded
R B TSN 7g 3N R S & WRHR & gded #37ed 7 @-faew & wiesn & fog
AFER AagAT A9 AR fRar 21 uewr &1 I8 faee f Sl &1 e ff < @ 8
3R yew e Wd Ush e 3 fFHae 9§ T <& B

ool faAl dua wied #3 Sit 7 el of 6 wied AWM & T3 ®eAl 3 o H 3N
arel facell wdiedl & ada G S 72 ARG 8, MM dlel i qul H I§ WA QA W
R &1 SRl | s, R Siik onfued @1 39 T /3  facel wieh Wew 1Rd, W<
RS R WS TheT & AEH W AR R bl A T 3R WHl fddsr< ot & wfas
F R B AT AT et § R wicd ®Id W §M & $5gF B 5, APR 5D (oY
f foRy gfaeml wee wwar & 2

TP I S UBd TR U AR dd" BT SHA ¢, GATGEN [dbd B 931 &
fo 1281 IS A R A ISR AP BT U Ae@UUl AEH AMT AT 8| 39 BIRIDHH BT A8

2 fh 18 ¥ 28 AT T & Y T & JaARH H JTRIRG DI [AHN BT HA11 59
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AT & 3 @Tel Ud U {dl, Wil SWUEH, BR[ADIM, b ITG, Yol e =71
3R ares Ta &1 ulievr feam Srar 21 i @ oafd 6 | 8 WwiE @l 2l $9 HriHH Pl
B fJpr & foy Fea@yl 7@ ved & w0 H WieR I T gl @3y s9h gav
BRI P U AR T B @7 & Al X o | 3feeh I 31 garsii qe ugen o
TF| sab v TRuRe 3R 3ifiFa Sural &7 | H RT S & gl SO fharaad &
et wied #37ed g’ aRfa od ARl & W @ T 2 s el & &1 weam
o @1 W ol forn B R sfenfire sasal wnfie €1 396 d8d HRA W & A1y
B TP HIR fHar T 21 30 R A AR I & [EANT H HEl S 2

AR QY B FEIHTA B TR IooiT #§ Rigwer &1 faene smare &1 @1 8, 787 0o
PR, 2 Rravrst Rig =M o & g § AUl Fawer 9gd Gars W A 9 8l ©, i
B AT H Hgle] 9 Theh qel FRAR 31 X €, fanm B A § gahl o k2 €, Helhe 0y
& U PR I B H wed F @l 9 Jadi 9 S5 WG &5 B AASIRI BT Sooid T
HETHTA Bl TR & R8T g8y &1 FH=07 Shr 9= aroft &1 favme < |

*SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Two important subjects
Civil Aviation and Tourism have got immense potential for growth both in the

domestic and also in the international sector. I think these two important

* Speech was laid on the Table.
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Ministries should have been discussed separately as these Ministries are having
vast areas to cover and it is very difficult for the Members to put their view points
on these two important Ministries together.

First, I would like to put my views on the Ministry of Civil Aviation. To
promote the growth of aviation sector in the country, the Government has multiple
responsibilities including ensuring sustainable infrastructure development,
affordable flying, passenger friendly attitude and their safety and security things. It
is highly necessary to check the progress and deficiency of the Government in this
regard.

First of all, I am coming to affordable flying. Now we are witnessing a
rocketing airfare throughout the country, both in the domestic sector and also in
the international sector. As airfare is rocketing, especially during peak seasons, the
Civil Aviation Ministry has taken a stand that they are not in position to interfere
because of the existing price regulating mechanism. This is not good. I would like
to ask the Minister that what are the factors for fixing the airfare? One of the main
factors is the Aviation Turbine Fuel (ATF). But the ATF price has been reduced
drastically during the last few years as the crude oil prices in the international
market has come down. Because of this reduction in ATF, the operating cost of the
flights has come down drastically during the last few years and the airlines are not
passing this reduction to the passengers. There is no justification of air fare hike
when the price of ATF is falling.

But, on contrary, the airline authorities are increasing the airfare at will and
without considering the difficulties of the passengers. Every year during holiday or
festival season, the prices go through the roof. There is no effort by the Ministry
of Civil Aviation to control the fares. This trend should be stopped. I feel that the
Government should have a role in having some regulation of fares for the benefit
of the common man and I urge upon the Government to fix maximum fare per
sector so that airlines cannot charge more money than the prescribed one. This will

help the passengers those who are booking the flight tickets at a very short notice.
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In this year's Budget, the allocation for Air India has been drastically cut. It
is very difficult for the Air India to run smoothly because of this drastic cut in this
budget. The Air India will not be able to give proper service to the people. There is
an urgent need to increase the Budget allocation of Air India so that the Air India
can serve the people better.

The Ministry has been struggling to formulate a new aviation policy for the
last two year. The draft policy was put on the website in October, 2015. This is
May, 2016. The draft policy has not yet been finalized. I don't know the reasons
for delay in finalizing the draft policy? I would like the Minister to expedite the
formulation of the final aviation policy so that people who want to enter this line
can take policy decisions in this matter.

The safety and security of the airports is also of utmost importance. There
are many incidents which are happening, especially in Air India. The Hon'ble
Minister should take special interest in curtailing such incidents, especially in Air
India, in future. There is shortage of more than 500 cabin crew in the wide-body
aircraft. This issue needs to be addressed.

Now, I would like to state about the Tourism Ministry. Tourism is the most
important sector which provides maximum employment and earns maximum
foreign exchange.

The previous UPA Government had introduced one of the fantastic
schemes called PIDDC, but the present Government has withdrawn that scheme
from the Central assistance and have already admitted that you are introducing
new schemes. The PIDDC was withdrawn to introduce new schemes. What would
be the expenditure for these new schemes which the present Government has
introduced?

Tourism is one of the most important sectors. It is the base of employment
generation and foreign exchange. Of all the sectors contributing to GDP growth,
tourism is one of the most important sectors. I think the majority of our

employment will be met by this tourism sector. But the expenditure side and the
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on-going schemes are in very much difficulty. The Government should pay special
attention to the ongoing schemes of the Ministry as the tourism is a very important
issue. This sector relates to the entire system of India. Tourists are the people who
are contributing to a great extent in the economic growth of India.

There is a lot of scope for developing tourism in different parts of the
country, particularly in Karnataka like coastline tourism, monument tourism and
rural tourism. We must focus in rural tourism, which generates a lot of
developments taking place in villages. Tourists can visit many villages in
Karnataka and other parts of the country. We need good communication facilities
to reach those villages. We can develop small airports in Karnataka and also in
other states.

Medical tourism is one of the greatest tourist sectors through which a lot of
foreigners come and get good medical facilities in India. There are 143 Centres
which have been started in India and 99 Centres are there in other States. Twenty-
eight Ayurveda Centres have been included under this facility.

I request the Hon'ble Minister of Civil Aviation and Tourism to consider

the above suggestions.
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*sft T, A aidle (STeriia): YRG WRGR 7 2012 § T 100 BRIS WA Bl AN W
ST QIARUIS BT TR fham dorr agi a4l sfegy dlsT Jagr Iuae wRars | HRd IRBR
39 Y 59 TIRUIC & IG-IQTG AT da S TR &R HEH 12 RIS O9AT Wd B el § a2
JE O F B @ T Hifh 3@ qP AT W 7 Al BRG] IS ATl I g © SR T & BN
Ha |

ST, SHINAETE &1 3der faeq eRIeR oISidl 9 USRI Wi & g U9 © a7 9
QIRUIC ¥ BNe] IS AT, 8 I IRy Wesdl & oy srafie gfaer & S| =gt |
aRig gWITaR €19 G qcheaR 94 dgd 8 U &l ARih P YW Aol dcb ugd Wi Tel A
Igd A Tl BIAN & o I W gl &7 H gl I8 § uve] IS WAl ¥Yw B W A

TR TG H Pel, ©RSH I IG3AT g A &b -l BT [aiied Icdred el ol
D Al TE a7l Al BT B9 & 39 BRU I8l W TIR BII1 b A1EFw A i & aeia
FHIEY §1 G QRUIC TR BT &1 FHRAT &b HROT 9P (pedd] Jeiiid bl qiidT &
fog At Suam fobar S Aoar B 39 WP qAT IR-IR AR By S & qrav(e I8l A 8]
IS AT B AU IRA &l Bl SRe! & BTl Bioad ol TIRATSE I8 H R IS
e H F fIY TR § g TIRUIE I A1ge fST Glaen yeM w & folg IR T 2

# AR WA S A R BT § b ARBR Ferlid YARUIC W B I8 W @E P
AR AT AT F AR Y &9 Ty F A A B gw w F g Sera gaRae
$AR, g0 B gU foeell SR Heg & v eRe] SSM SR ®rl A4 @re] HA e Aol
TIRATSE DI Asc oS FAgn Sude dxa™ & foy qid dRiars &) aife Wi A 4
WRBR gRI Y ¢ fafder &1 ®raer S & W & A1 9 &F b Al Dl garg A3
D1 4 el Ab |

* Speech was laid on the Table
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"“SHRI TATHAGATA SATPATHY (DHENKANAL): Tourism is an important
sector to maintain a good global image of our country. We have heard of
numerous cases where international tourists have to face ill treatment at the hands
of local citizens. Concrete steps need to be taken to address this issue and make
sure we, as a country, are seen as more welcoming. The 'Atithi devo bhava' is an
effective ad campaign to bring about sensitivity amongst locals when dealing with
international tourists. Sensitization efforts like these need to be encouraged. I had
mentioned in my speech on Demands for Grants on Ministry of Development of
North East Region (DONER) week that North-East region can be developed as a
major international tourist attraction.

How tourism is viewed now has changed from what it was a decade or so
ago. Earlier, tourists would go to locations to view historical sites and natural
wonders. But now, it has become a combination of hospitality, local heritage and
visiting tourist spots. Just developing spots and building them up will not cut it,
we need to also let the tourists get immersed in the local cultural flavor and
discover how people live in a particular region. The tourism ministry needs to
concentrate on hospitality training and encourage tourist guides to give their
guests a taste of the local culture as well. Taxi and bus drivers, paan and souvenir
shop staff, hotel staff, guides and others involved in this amazing business need to
be trained about cleanliness, good behavior and a gentle welcoming outlook.

The Indian Aviation Industry is one of the fastest growing emerging
markets in the world. Yet, we are plagued by our own inadequacy. We need
industry wide reforms and a clear, sustainable plan for growth from the
Government.

Globally, the aviation market is highly competitive but in India, the market
is burdened with over regulation and government interference. The cost of entry
into the market is prohibitively high due to stricter measures and fluctuating costs

of operations across terminals in India.

* Speech was laid on the Table.
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The Government needs to adopt a clear strategy to enhance air travel
connectivity in the country, especially in tier 2 and 3 cities. After the entry of low-
cost-carriers into the market, there has been a significant growth in the sector.
However, this can still be further enhanced by developing infrastructure and
creating newer connection points in smaller towns and cities. In the North-East
region alone, out of the 13 airports only 7 have night landing facilities. This
severely reduces the air traffic to and from the region. If the Government enhances
the existing infrastructure then there would be an increase in tourist as well as
commercial activities.

The people of Orissa are at a loss to understand why the Central
Government is not able to abide by its own decision of operationalizing the
international airport at Bhubaneswar after publishing the notification (date
14/11/2013) in the Gazette. Steps like these are creating inter-state disparity in air
connectivity which is having an unnecessary impact on tourism. It is creating
development induced inequalities. Bhubaneswar airport if connected to Singapore
and Phuket, could very well enhance Buddhist circuit tourism in the east.

The Centre has narrowed the hubs to only six metros which is not only
regressive but also unsustainable since these sectors have already suffered from
high levels of pollution, traffic congestion and higher costs of operations. One of
the major issues that are affecting the tourism sector is the lack of connectivity
between different regions of the country. It is significantly cheaper for a tourist to
travel to north India and then board a flight to Thailand, Singapore etc when
compared to travelling within India. These issues are affecting the outflow of
tourists significantly which is a sizeable loss of revenue for the Government. If the
Centre would create international hubs like Bhubaneswar airport then it would not
only help the local population through jobs creation and tourist activities but also
decongest the existing terminals around the metro hubs.

The Aviation industry is also facing a significant shortage of skilled

employees, the Government has been touting the "Skill India" campaign, perhaps
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they can contribute or, at the least create, more incentives for existing market
players to expand their training centers in order to get more skilled employees for
the sector. This increase in employee pool would in turn create a better market
force for the aircraft carriers. The current shortage has created a higher cost for the
players, which in turn has created a costlier operation costs for the carriers. The
end result of this surge harms consumer interests by creating higher airfare in
various sectors. Airports cover the cost of upgrades and construction by charging
airlines higher landing and operating fees. This can be countered by creating a no-
frills airport meant for low cost budget airlines that will in turn boost not only
tourist activities but also commercial activities in these hubs. Such airports exist in
most developed countries as well.

Government has to take an initiative to not only take improve the existing
infrastructure, but also to create a robust incentive program to boost regional
connectivity by promoting carriers to setup hub in smaller towns and cities. The
regulations that are creating negative effects on the growth prospects of this sector
should be scrapped. The future of the sector is bright, only if the Government is
proactive in promoting it through stakeholders. These should, however, be no

partisanship in such promotions as was noticed during the last decade.
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"SHRIMATI SUPRIYA SULE (BARAMATI) : I would like to first put forward
the concern related to the security at airports by the Parliamentary Standing
Committee on 21* December, 2015. The Committee was appalled to see the
existing interface between the Delhi Police and DIAL in respect of security related
issues at the Delhi International Airport. The Committee noted the various
concerns expressed by Delhi Police as regards the Security at Delhi International
Airport. BCAS and the Ministries of Civil Aviation and Home Affairs also
appeared to have remained unconcerned in this regard. IGI Airport, being one of
the most sensitive Airports in the existing security scenario, such gaps are sure to
lead to any disaster at any time. Such issues are very serious and need immediate
attention of the Ministries of Civil Aviation and Home Affairs and various other
stakeholders involved.

The Committee also observed that at the Chhatrapati Shivaji International
Airport, Mumbai, there exist 35 pockets of slums in airport, wherein 80,000
families having four lakh people are residing. There is also hillock full of slums
overlooking the operational area of the airport. The problems are persisting for the
last so many years. The Committee feels that the Governmental agencies, both at
the Centre and the State level, could not rationally judge the menace of slums
inside the airport area as a potential security threat. Mumbai is the commercial
capital of the country. Any breach of security at the airport will have far reaching
consequences.

The Committee recommended that the security component of PSF needs to
be enhanced to commensurate with the security expenditure and ensure that
security is not compromised at all the airports in India and the PSF security
component must be deposited in the Consolidated Fund of India. I would like to
know from the Government about what steps have been taken towards this very

important issue.
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The revised estimate 2015-16 for expenditure on civil aviation is way
below than the budget estimate 2015-16. Also, the budget estimate for current year
2016-17 has been significantly reduced. I would like to ask the Ministry the
reasons for the less expenditure and also, the decrease in funds allocated.

Similarly, the revised estimate for expenditure on tourism for 2015-16 is
way below the budget estimate for 2015-16. The Standing Committee on 2015-16
demand for Grants for tourism observed that the Secretary Tourism himself has
admitted that allocating such a large amount of funds to Swadesh Darshan and
PRASAD when they were launched should have been avoided. The Committee
was of the view that the Ministry of Tourism should anticipated the basic things
relating to implementation of the scheme and utilization of the grants while
allocating funds to Swadesh Darshan and PRASAD schemes during 2015-16. I
would like to know the current status of these schemes.

The Committee recommended that projects under Buddhist Circuit need to
be given special focus for the development of places of Buddhist importance,
which have been in a state of neglect all these years. The Committee also
recommended that the Buddhist places be provided with proper road/rail and air
connectivity along with other tourist infrastructure of international standards
including quality accommodation and food as there is a lot of scope for attracting
foreign tourists every year thereby boosting up our foreign exchange earnings and
employment generation in the tourism and allied sectors. I would like to know that
what are the steps being taken towards the recommendations of the Committee
mentioned above.

There are many significantly and beautiful forts in Maharashtra along the
coasts such as the Vijaydurg Fort, Rajgad Fort, Purandar Fort, etc. Steps should be
taken towards the maintenance of these forts and towards making them famous
tourist destinations. Not much is being done currently towards protecting and
maintaining these signs of rich heritage and culture. Better management and

awareness of these places as tourist destinations would not only lead to greater
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footfall of domestic and foreign tourists but also, would lead to creation of jobs in
these areas and therefore, increase in standard of living of people in these areas.
Paithan, located 56 kilometers south of Aurangabad, has shot into global
prominence for its beautiful silk sarees which sport intricately embroidered gold or
silver borders. Measures need to be taken to grow the textile business of the state
e.g. paithani sarees and thus, it would be advisable for the tourism ministry to
promote the famous textiles of Maharashtra as more number of tourists would

mean more business for the people and additional jobs.
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*SHRI THOTA NARASIMHAM (KAKINADA) : I congratulate the Union
Government for providing 70 percent hike to the Tourism Ministry in the Union
Budget with an allocation of Rs. 1,590 crore to focus on infrastructure
development and promotion and publicity initiatives. Rs. 932 crore was allotted to
the Ministry in the 2015-16 budget, and the achievements of the Ministry in the
year were significant. India moved 13 positions ahead from 65" to 52™ rank in
Tourism and Travel competitive index as per World Economic Forum Report. I
congratulate the Hon'ble Tourism Minister for his achievements.

Coming to Andhra Pradesh, first of all I want to thank the Hon'ble Minister
for allotting Rs. 100 crore for development of Tourism activities in our Kakinada
District from where I am representing as MP. Andhra Pradesh is one of the few
states in India, which has a rich diversity in terms of tourism and has the capacity
to attract tourists across all age groups. Investments of Rs. 12,000 crore have
already been tracked and our State is using new and innovative ways of attracting
more tourists. The state has been growing in popularity, with a jump in tourist
footfalls from 93 million in 2014 to 122 million in 2015.

With a focussed strategy, Andhra is trying to become a leading tourism hub
in the country. In that process, we aimed for investments worth Rs. 20,000 crore in
the tourism sector by 2029, and we hope to get support from the Centre in
achieving this target. Andhra Pradesh is looking at new and innovative ways to
boost tourism, with ideas such as heli-tourism, cruise tourism, spiritual tourism,
and shopping festivals. We also look to develop nature and adventure tourism and
culinary tourism. We want to develop our 900 kms longest coastal line as a marine
hub for tourism. We are planning to develop tourism on internal standards and
look forwards to working closely with the Ministry to achieve our goals. We

request a helping hand from the Tourism Ministry.

* Speech was laid on the Table.
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"SHRI PRALHAD JOSHI (DHARWAD): The total Plan outlay in respect of Civil
Aviation sector for 2016-17 is Rs. 4417.00 crore, of which the budgetary support
is Rs. 2000.00 crore (plan). On the Non-Plan side, approved outlay of Ministry of
Civil Aviation for 2016-17 is Rs. 590.72 crores which is earmarked for
establishment related expenditure of various organizations under the Ministry as
well as payment of subsidy for operating Haj Charter flights. Thus the total
expenditure on the Ministry of Civil Aviation for 2016-17 is estimated at Rs.
2,591 crore. Budgetary support of Rs. 1713.00 crores has been earmarked for
equity infusion in Air India Limited for FY 2016-17. Budgetary support of Rs.
42.30 crores has been earmarked for National Aviation University, Airports
Authority of India has been provided with Rs. 100.30 crores out of which Rs.
28.70 crores has been earmarked for its project at Pakyong, Sikkim (North Eastern
Region). Budgetary support of Rs. 79.00 crores has been provided to Directorate
General of Civil Aviation to pursue their plan schemes. A provision of Rs. 65.00
crores has been made for Bureau of Civil Aviation Security for meeting
expenditure towards their plan schemes. Token provision of Rs. 10.00 lakh each
has been provided to Aero Club of India, Pawan Hans Ltd, IGRUA and Hotel
Corporation of India Ltd. Of the total expenditure, the highest allocation is
towards Air India at 66% (Rs. 1,713 crore). This is followed by allocation towards
the subsidy for operation of Haj Charters at 17% (Rs. 450 crore), and allocation
towards the DGCA at 6% (Rs. 157 crore).

The Economic Survey 2015-16 has observed that the civil aviation industry
in India is experiencing a new era of expansion. This has been the result of the
concerted efforts of this Government. Due to the policies of this Government such
as increasing private participation under Public Private Partnership (PPP),
development of greenfield airports, restructuring and modernization of airports,

FDI in domestic airlines, increase in number of Low Cost Carriers(LCCs) and

* Speech was laid on the Table.
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emphasis on regional connectivity, coupled with cutting edge information
technology interventions.

The Budget support has made it possible to develop India as a hub for
Maintenance, Repair and Overhauling (MRO) in Asia, thereby driving forward the
Prime Minister's vision for Make in India. Under this, the following provisions
have been made for the MRO business in India : the tools and tool-kits used by the
MRO have been exempted from Customs and Excise duty. The exemption shall be
given on the basis of documents certified by the Directorate General of Civil
Aviation. Procedure for availment of exemption from customs and excise duty
being simplified based on records and subject to actual user condition. Restriction
of one year for utilization of duty free parts being removed. The notification on
Standard Exchange Scheme has been revised to allow import of unserviceable
parts by MROs for providing exchange/advance exchange. Foreign aircraft
brought to India for MRO work will be allowed to stay up to 6 months or as
extended by the DGCA. The aircraft can carry passengers in the flights at the
beginning and end of the stay period in India. In case MRO ground handling,
cargo and ATF infrastructure facilities are co-located at an airport, including
heliport, it will get the benefit of 'infrastructure' sector with benefits under S. 80-
IA.

The MRO business of Indian carriers is around Rs. 5000 crore, 90% of
which is currently spent outside India - in Sri Lanka, Singapore, Malaysia, UAE
etc. Given our technology and skill base, the Government is keen to develop India
as an MRO hub in Asia, attracting business from foreign airlines while retaining
the domestic business. The above budget provisions will go a long way in realising
this aim.

The MRO sector in India is still at a nascent stage and with preference
towards air travel growing in the country, the industry in all likelihood has the
potential to grow big. However, presently India lacks cost competitiveness in the

global market and thus forcing several airlines to choose overseas markets for
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MRO services than carrying out such activities in India. There are several reasons
behind it, tax being one of them. Currently activity of MRO is subjected to service
tax at the effective rate of 14.5% making the said service more costly. Thus,
exemption from service tax will operate in tandem with the customs duty relief on
parts imported and will help the aviation industry to optimize cost of aircraft
operations. The Draft National Civil Aviation Policy 2015 plans to zero rate
Service Tax on output services of MRO and this is something the civil aviation is
looking forward to.

The Budget provision for this sector also reflects this Government's
fundamental belief in inclusive development. The Government aims to improve
connectivity to unreserved and under-served areas of this country thereby
increasing regional connectivity.

The Report on Air Connectivity under the Chairmanship Rohi Nandan
stated that Regional Dispersal Guidelines although intends to promote
connectivity to In order to fulfil the commitment of flying on certain routed,
airlines tend to Cherry-pick or indulge in cream skimming to limit their
commercial losses. This leaves out large areas from air connectivity. Under the
Draft Civil Aviation policy has proposed a revision of the Route Dispersal
Guidelines (RDG). This was introduced in 1994 and since has not been revised in
22 years. The NDA Government has taken steps to improve connectivity by
revising RDG. Following are the important changes to be made: Category I will be
rationalized by adding more routes based on transparent criteria, i.e. flying
distance of more than 700 km, average of more than 700 km, average seat factor
of 70% and annual traffic of 5 lakh passengers. The percentage of Category I
traffic to be developed on Category Il and ITA will remain the same. For Category
III routes, the percentage will be 35% of the Category I traffic. Scheduled airlines
permitted to trade Available Seat kilometres (ASKM) of helicopters and other

small aircraft (Maximum AUW not exceeding 40 tonnes).
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The Budget 2016 provides that the Central Government will partner with
the State Government to develop airports and airstrips. The Minister shared with
the media persons the following Action Plan for revival of such airports.
Identification of airstrips controlled by State Governments: (i) The State
Government can approach AAI provided airport is handed free of cost to AAI and
can meet half the cost of revival of their airports (ii) Airport/Airstrips under
control of State Governments will be identified for development in consultation
with State Governments and airlines to make such airports operational. (iii)
Commitment from the State Governments on tax exemptions, reimbursement of
expenditure of the recurring operational cost by providing free electricity, water
and security to the airport. The entire airport project to have tax exemption from
all municipal/property tax and VAT on ATF are to be brought down. State
Government to share the costs for identified airports/airstrips proposed to be
developed.

For the RCS Airports the Central Government will provide concessions in
the form of exemption of service tax on tickets under the Scheme. ATF drawn
from RCS airports shall also be exempted from excise duty. The AIl will waive
landing, parking and terminal landing charges. Only Nominal Route Navigation
and Facilitation charges shall be levied.

Viability Gap funding for operators under RCS shall be given for a period
upto 10 years. VGF shall be shared on a 80:20 (NE 90:10) ratio by the CG and
SG. Operators shall be provided by an easy entry and exit options too.

The Finance Minister has revealed in the Budget speech that 160-odd
domestic-only airports operated by the Airport Authority of India (AAI) has not
seen a scheduled flight this year, official data shows, though some are older
airports designed primarily for chartered planes. The ghost terminals were built
largely by the previous government, which planned 200 'no frills' airports,

encouraged by rising air travel and the need to connect far-flung regions. This
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Government through AAI will revive no-frill airports at an indicative cost of Rs.
50 crore without insisting on its financial viability.

Furthermore, this Government will develop 10 of the 25 non-functional air
strips. Helicopters play a key role in remote area connectivity, intra-city
movement, tourism, law enforcement, disaster relief, search and rescue,
emergency medical evacuation, etc. India currently has less than 300 civilian
helicopters, as compared to Brazil, for example, that has over 1300. It is thus
important to develop this sector.

In the Draft National Civil Aviation Policy, the Government plans to
liberalize the regime of bilateral rights leading to greater ease of doing business
and wider choice to passengers. The Government plans to liberalize the regime of
bilateral rights leading to greater ease of doing business and wider choice of
passengers. The Government also wants to liberalize charter flights.

This Government is also making efforts to modify the 5/20 rule (India
carrier to have 5 years experience flying domestically and 20 aircraft fleet before
being allowed to fly abroad) to create a level playing field.

Air cargo has a high employment potential, especially for semi-skilled
workers. Currently air cargo volumes in India are extremely low as compared to
other leading countries due to high charges and high turnaround time. The Air
Cargo Logistic Promotion Board (ACLPB) has been constituted to promote
growth in air cargo by way of cost reduction, efficiency improvement and better
intermenstrual coordination. The Government has commenced 24x7 Customs
operations at several airports.

I am thrilled to note that in the Draft National Civil Aviation Policy has
reflected this Governments intention to make travel by flight as accessible and
affordable as possible. It has called for the reduction of airfare especially in the
regional routes. The Draft has proposed that Rs. 2500 per passenger, indexed to
inflation for a one hour flight on Regional Connectivity Scheme routes. The

Government is targeting 30 crore domestic ticketing by 2022 and 50 crore by
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2027, and international ticketing to increase to 20 crore by 2027. Similarly, cargo
volumes to increase to 10 million tons by 2027. If this step comes into fruition the
dependence on the railways could reduce especially for those travelling 1% AC and
2" AC. In this way a healthy competition can be sustained between the different
modes of transport.

A number of initiatives were undertaken by this Government in 2015-16 in
this sector: During the year 2015-16, a number of policy measures were
implemented to accelerate the growth of the Civil Aviation Sector, which included
civil aviation cooperation, development of aviation infrastructure and enhancing
training facilities.

Air Services Talks : During the year 2015, Bilateral Air Services talks were
held with following countries and ASA/MOU/Agreed Minutes were signed with
New Zealand, Mongolia, Barbados, Seychelles, Republic of Korea, Oman, Kenya,
Sweden, Ethiopia, Finland, Kazakhstan, Bulgaria, Fiji.

International Civil Aviation Negotiation (ICAN) Conference, 2014 :- The
ICAN Conference was held in Antalya , Turkey from 19" to 23™ October, 2015.
The Indian delegation representing Ministry of Civil Aviation participated in the
Conference and negotiated with the delegations from 11 countries. During these
negotiations, "Memorandum of Understanding (MOU)" was signed with six
countries namely Finland, Kazakhstan, Kenya, Sweden, Norway and Denmark,
Oman and Ethiopia and "Agreed Minutes" with Serbia, Greece, European
Commission and "Record of Discussion "with Burnei, Darussalam and Qatar.

FLEET AUGMENTATION of DGCA has granted permit to two Regional
Airlines viz Air Pegasus and Turbo Megha Airways which started operation in
May, 2015 and July, 2015 respectively. Air India board approved acquisition of
three 3B-777-300 ER's. Air India has also approved to lease 15 more A 320 family
Aircraft in 2016.

Durgapur International Airport in West Bengal, with an investment of Rs.

750.00 crore was operationalized on 18" May, 2015. Chandigarh Airport
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Terminal at an investment of Rs. 924.00 crore completed and inaugurated on 22™
October, 2015. Tirupati Airport Terminal with an investment of Rs. 174.00 crore
completed and inaugurated on 22" October, 2015. Khajuraho Airport Terminal
with an investment of Rs 75.00 crore operationalized on 19™ October, 2015.
Vadora Airport Terminal with an investment of Rs. 116.00 crore to be completed
by 31% March, 2016. Work for new airport at Navi Mumbai and Mopa, Goa to be
awarded soon at a cost of Rs. 18,000.00 crore. In principle approval for new
ariport at Dholera (Gujarat) and site clearance for new airports at Bhogapuram,
Nellore, Kurnool in Andhra Pradesh and Bhiwadi in Rajasthan have been granted.

A comprehensive e-Governance project has been initiated by DGCA to
make available about 160 services online, which involve licenses and various
clearances to airlines, airports, Pilots etc. This system will promote transparency
increased efficiency and service delivery, leading to greater ease of doing
business. DGCA has paid Rs. 18.63 crore on this scheme and it is likely to be
completed during 2016-17.

GAGAN, the space based augmentation systems for airspace has been
taken up in collaboration with ISRO. The project was completed in two phases
after meeting the compliance of DGCA. The 7™ IRNSS satellite by the Indian
Space Research Organization (ISRO) yesterday. The new satellite -IRNSS-1 G -
completes the entire cluster of the independent regional navigation system, which
was first initiated in July 2013.

National Institute of Aviation Training and Management (NIATM)
infrastructure works have been completed at Gondia, Maharashtra. Facilities at
Indira Gandhi Rashtriya Uran Academy have been upgraded so as to increase the
capacity to 100 pilots per year. India's Aviation Safety rating by the Federal
Aviation Authority of the USA has been upgraded to Category -I. AAI has
implemented Colour Coded Zoning Maps at important airports, in which local
authorities have been authorized to approve building plans based on the height of

building against the colour mentioned. This does not require the approval of AAI.
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Online OC applying system for building height has been upgraded for calculating
and issuing online NOCs thus making the process transparent, paperless and
efficient. Timeline for issuing NOC has been reduced from 6 to 3 weeks.

Another things the present Government can be credited with is the
turnaround it has brought in the civil aviation sector and Air India. The
Government has been successful in injecting some discipline into Air India. Air
India has improved drastically after the merger and FY 2015-16 is the first time
there is no operational losses.

Air India has been able to make operational profit two years ahead of the
target as per its turnaround plan. Better on-time performance and increased
availability of passenger aircraft, increased cabin manpower and more aggressive
marketing are some other reasons the airline's financials are improving. 58 narrow
body aircrafts have been made available against the 52 that were available in
previous months. This alone has helped Air India corner more passengers as per
the turnaround plan.

The net losses of Air India has seen a great reduction ever since this
Government has come into power. In 2012-13 the losses were Rs. 5490.16 crore
which increased in 2013-14 Rs. 6279.60 crore in 2014-15 it reduced to Rs.
5859.91 crore and in 2015-16 it is Rs. 3529 crore.

The operating losses of Air India have consistently reduced in 2014-15, the
same stood at Rs. 2,636.19 crore as compared to Rs. 5,138.69 crore in 2011-12.
For the first time since merger of Air India and Indian Airlines in 2007-08, Air
India is expected to earn a modest operating profit during 2015-16. The Airline is
expected to make net profit in 2019.

The main areas in which the company has registered improvements in
Financial Year 2014-15 in comparison to Financial Year 2011-12, when the TAP
was initiated are as follows: The overall Network On Time Performance (OTP) of
the company has improved from 68.2% in 2011-12 to 72.7% in 2014-15. The
Passenger Load Factor has improved to 73.7% in 2014-15 from the Passenger
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Load Factor of 67.9% in 2011-12. The Network Yield achieved is Rs. 4.35/RPKM
in 2014-15 as against Rs. 3.74/RPKM in 2011-12. The number of Revenue Tax
has increased from 13.40 million in 2011-12 to 16.90 million in 2014-15. The
Operating Loss has consistently reduced since merger and in 2014-15 the same
stands at Rs. 2171.40 crores as compared to Rs. 5138.69 crores in 2011-12. The
Company has turned EBIDTA positive by Rs. 541.60 crore as against the
negative EBIDTA of Rs. 2236.95 crores in 2011-12. Total Revenue increase from
Rs. 14713.81 crores in 2011-12 to Rs. 19718 crores in 2014-15 i.e. by Rs. 4026.31
crores viz 33.25%.

There has been a great leap in passenger traffic too after this Government
has come into power. In 2012 the traffic was only 588.19 lakh and in 2015 (upto
just October) it is Rs. 673.83 lakh.

The effect of the policies of this Government which has led to increased
passenger traffic has also resulted in increase in passenger revenue earned by Air
India after this Government has come into power. In 2011-12 there Al earned only
Rs. 11,423.29, 2012-13 saw a slight increase with Rs. 12,494.44 lakh. In 2013-14
passenger revenue for Al is Rs. 14,150.73 crore which after this Government took
over is Rs. 16,377.00 lakhs.

The recently released FICCI-KPMG report 'India Aviation Report 2016
stated that with 81 million trips, India's domestic aviation market grew at over
20.3% during Jan-Dec 2015 - the highest growth rate recorded in the world. India
is well on its way to become the third largest aviation market by 2020. The report
stated that increase in tourism, visa reforms, etc. have placed India in a unique
position. According to the report, the Indian civil aviation industry has exhibited
tremendous resilience to the global economic slowdown and ranks ninth in the
global civil aviation market. This is attributed largely to the growing economy,
increased competition among airlines, especially among low cost carriers, modern

airports, greater use of technology, Foreign Direct Investment (FDI) and increased
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emphasis on regional connectivity. This is all due to the far-seeing policy
frameworks of this Government.

On the international routes too according to International Air Transport
Association (IATA), passenger traffic on international routes showed an increase
of 6.5% in 2015 compared to 2014. In comparison, during April-December 2015,
international passenger throughout at Indian airport grew at 7.7%.

Bilateral Traffic Rights : Open sky on reciprocal basis with SAARC
countries and countries beyond a 5000 km radius from New Delhi. Indian carriers
will be free to enter into domestic code share agreements “with foreign carriers to
any point in India available under their respective ASA. No prior approval from
MoCA is required. Indian carriers simply need to inform the MoCA 30 days prior
to starting code sharing. A review will be carried at least once in five years to
consider the requirement of further liberalization.

It is important that this Government continue to implement its core
principal of inclusive development. The report strongly suggest that in order to
ensure high-geared growth, it is imperative to broaden the base of domestic flyers
through greater air connectivity in Tier 2/3 cities. Many Indian states have taken
positive initiatives, largely in the field of development of airports, reduction in
sales tax rates on ATF and direct subsidy to airlines for improvement of
connectivity.

In this regard, I would like to request the Minister to improve the security at
the Hubballi Airport in my constituency which is presently only being manned by
the state police. In addition CRPF personnel should also be stationed there. Further

I would like to request the Ministry to improve air connectivity of my

" It is a co-operative arrangement whereby two or more airlines sell seats on a single route and for each
others' flights to provide passengers with a wider choice of destinations. A seat can be purchased on one
airline, but is actually operated by a co-operating airline under a different flight number or 'code'. For
example, a code share agreement between Jet Airways and Etihad Airways for a Delhi-Paris flight would
mean for both the airlines could sell seats on the same route. White Jet Airways for a Delhi-Paris flight
would mean that both the airlines could sell seats on the same route. While Jet Airways will undertake the
journey from Delhi to Abu Dhabi, the onwards flight to Paris will be made by Etihad.
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constituency, Hubballi. Presently, Air India has approved an in-principle flight
connecting Hubballi from Mumbai but the Airport Authority of Mumbai has
refused to provide a slot for the said flight which is stalling the whole process.
Citizens are being denied air connectivity to an important destination. I thus
request the Minister to urge the Airport authority to allot the slot at the earliest.

Further I request the Ministry to fulfil long standing demand of the
residents of north Karnataka to improve the connectivity of north and south
Karnataka by introducing Air India flight between Bangalore and Hubballi. The
Connectivity of North Karnataka has often been ignored as compared to South
Karnataka. I also urge the Ministry to start a flight between Delhi to Hubballi
which can be via Pune as the earlier Spice Jet flight on this route was
discontinued. Apart from that I would just like to congratulate this Government in
taking care of tier Il and III cities and truly implementing 'Sab ka Saath Sab ka
Vikas'.

India's position in the Tourism and Travel Competitive Index has improved
by 13 positions from the 65" 2013 under the previous UPA Government to the
52" 2015 position under the present Government. This is because of the efforts
taken by this Government in various fields of tourism, which tries to ease the
experience of every kind and category of tourist in this diverse country.

The Foreign Exchange Earnings during April to February 2016 is Rs.
1,27,614 crore with a growth of 12.53% as compared to the same period last year.
Foreign Tourist Arrivals has also gone up by 5.84% for the period of April to
February for 2016 as compared to the last year.

The Government has launched the Swachh Paryatan to monitor cleanliness
of 35 most visited monuments. This project is being implemented by the Ministry
of Tourism, Government of India through DeGS and NIC. Since the general
public and the tourists are the largest stakeholders in keeping the monuments
clean, the Ministry of Tourism has decided to facilitate the general public to

communicate their complaints about any unclean area/garbage piles in and around
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tourist destinations. The other recently launched Tourist Infoline is also
immensely successful getting 18000 responses daily. This mobile app enables a
citizen to take photograph of garbage at the monument and upload the same along
with his/her remarks. The application then sends an SMS to the ASI Nodal
Officer concerned with the monument upon receipt of which the Nodal Officer
gets the garbage cleared/removed. The Nodal Officer thereafter sends
confirmation about the redressal of the complaint through an SMS to the
complainant.

For safety and security of tourists a 24x7 Toll Free Multi-Lingual Tourist
Helpline in 12 Languages including Hindi and English on 1800111363 or on a
short code 1363 offering a multi-lingual helpdesk" in the designated languages has
been launched.

First meeting of "National Medical and Wellness Tourism Promotion
Board" was held under the Chairmanship of Dr. Mahesh Sharma, Minister of State
(I/C) for Tourism and Culture Key members, including representatives of well
known hospital chains, other stakeholders and the representatives of related
Government Departments, Tourism and Hospitality sectors and experts in various
disciplines including Wellness and Yoga participated in the meeting. The Board
plans to build up a Data Bank of available resources in the field of Medical and
Wellness services in the country and to develop mechanism to disseminate such
information to the source markets. The Board observed that the healthcare delivery
system in the country has improved and there are several positive factors in our
healthcare system due to which several countries now look East, particularly India
because of the quality offered at affordable cost.

Union Government had launched e-Tourist Visa Scheme (as Tourist Visa
on Arrival Scheme) in November 2014. The e-Tourist Visa Scheme facilitates pre-
authorization of Visa i.e. electronic travel authorization given to foreigners prior to
travel. Under this scheme, an applicant registers for visa online and receives an

email authorising him/her to travel to India after it is approved. On arrival, the
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visitor has to present the authorization to the immigration authorities who will in
turn allow them to enter into the country. The scheme seeks to tap the vast tourism
potential of India which still remains untapped and explored. During April to
February 2016 a total 5,74,813 tourists arrived on e-tourist visa with growth of
590.77% as compared to the same period last year. Now the E-Tourist Visa is
available for 150 countries.

The Union Ministry of Tourism provides Central Financial Assistance
(CFA) to State Government/Union Territory Administrations, including the places
of religious importance, for various tourism projects in consultation with them
subject to availability of funds, inter-se priority, liquidation of pending utilization
of certificates and adherence to the scheme guidelines. For development of
tourism infrastructure in the country, the Ministry of Tourism has introduced two
new schemes in 2014-15 i.e. PRASAD- Pilgrimage Rejuvenation and Spiritual
Augmentation Drive and Swadesh Darshan - Integrated Development of Theme-
Based Tourist Circuits. Under PRASAD thirty cities have been identified for
development initially, namely : Amritsar, Ajmer, Dwarka, Mathura, Varanasi,
Gaya, Puri, Amaravati, Kanchipuram, Vellakanni, Kamakhya, Kedarnath and
Guwahati. Under Swadesh Darshan scheme, Spiritual Circuit has been identified
as theme circuit for development.

I request the Ministry to develop my Constituency of Hubballi as a tourist
hub. Hubballi forms the Centre of North Karnataka and has many destinations in
and around it. For example Hampi, Pattadakal both World Heritage Sites under
UNESCO in Karnataka and Aihole and Badami are under consideration for World
Heritage Sites are located very close to Hubli-Dharwad. They contain structures
including Hindu and Jain temples belonging to the Vijaynagara and Chalukya
Dynasties. Other important sites that attract many tourist scholars and students
wanting to study these historic locations are Bijapur Laxmeshwar which also lie in

close proximity to Hubli.
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Kittur Fort which was held by Rani Chennamma, a woman warrior of
Karnataka who revolted against the British in 1824, Bankapur Fort, Savanur
Nawab Fort, Utsav Rock Garden Gottagodi are other important tourist places
around Hubli.

Hubli is also the epicentre of pilgrims from around India who want to visit
the many holy sites situated in and around it. Hubli pilgrimage centres like
Siddharodh Mutt, Moorusavir Mutt, Savadatti Yellama Temple and Murguga Mutt
near Dharwad attract many lakhs of people here every year.

Besides this heritage and religious sites Hubli and Dharwad are also known
for the rich natural beauty. Sirsi, Yana, Sahasraling -famous for being the location
where around a thousand lingas which are carved on the rocks in the river bank are
also sites to frequented by many tourists, besides this the Western Ghats which is
also a world heritage site are located very close the Hubli-Dharwad, Dandeli
Wildlife Sanctuary and Anasi Tiger Reserve famous for their wildlife and varied
flora and fauna is situated close to my Hubli-Dharwad.

These sites also attract lots of adventure tourism like trekking and water
rafting at Kali river etc. for all these sites, Hubli is the place most tourist including
a substantial number of foreign tourist use as a base and thus it important to

develop it as tourist site.
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"DR. PRABHAS KUMAR SINGH (BARGARH): I would like to request Hon'ble
Minister to complete the renovation and modernization of Jharsuguda Airport in
Odisha. Jharsuguda is the industrial capital of Odisha. This airport is the second
largest in Odisha and one of the oldest airport of the country used during 1945,
Second World War. With the setting up of this airport not only trade and
commerce but also tourism and culture will be flourished. As decided by the
Ministry, the modernization of this airport should be completed by 2016 but
unfortunately this work is not in progress in proper perspective to be completed
by 2016. Therefore, this has to be expedited.

The Tariff rates of air tickets should be decreased to enable the lower
middle class and middle class people to travel various parts of the country and
abroad. This will help a lot for promotion of tourism and civil aviation.

Odisha is an important destination in respect of heritage, culture, art and
craft, wild life, fairs and festivals, flora and fauna, lovely beaches, temples, etc.
But, there is urgent need to improve the infrastructure, law and order, publicity,
hospitality management, etc. Most of the important tourist destinations in Odisha
don't find place in the tourist map of the country. For example, Nrusinghanath site
has immense tourism potential, where one can find monuments, religion, tribal
life, flora and fauna, wild life, water-falls, medicinal herbs, history and culture,
music and dense and above all adventure tourism. This matter I have already
raised in the House to take appropriate steps for the promotion of tourism of
Nrusinghanath. Sufficient funds should be allocated to programmes should be
worked out so that it will be a important tourist destination both for domestic and
foreign tourists. Vikramkhol Rock Shelter in Jharsuguda district is famous for pre-
historic pictorial writings and scenic beauty. But due to lack of proper
communication and infrastructure, tourists are not reaching the site. Therefore,

funds may be allocated for the infrastructure development of this site. Another

* Speech was laid on the Table.
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important site in Jharsuguda district near Braznagaar is Chandi Temple famous for
scenic beauty and forest and river which require improvement for tourist
amenities.

Bargarh district is also popular for world famous beautiful handloom and
handicrafts, specially Sambalpuri tie and dye. Mega Handloom Parks can be set up
in Bargarh district to make it an important tourist destination. The tourist can
know the technique Sambalpuri tie and dye and purchase the garments clothes
directly from weaver as well. The weavers will be directly benefitted by this
programme.

Dhanu Yatra "or the festival of Bow" is celebrated in Bargarh, Odisha is
recognized as the National festival. It is famous for world's largest open air
theatre, where lakhs and lakhs of tourists came to enjoy the festival held during the
months of December, January continuous for two weeks. This festival centres
round dance-drama on Krishna and Kamsa of epic fame, foods and crafts music
and dance art and artifacts, etc. The whole town become a open theatre. But,
unfortunately this unique festival does not find place in the tourist map of the
country. Therefore, I will urge upon the Hon'ble Minister to provide sufficient
funds for the promotion of this Dhanu Yatra and include in the tourist map of
India.

I will urge upon the Hon'ble Minister to include Lalitgiri, Ratnagiri,
Udayagiri, Langudi, Nrusinghnath, Boudh, Shyamsundarpur, Pargalpur,
Ganiapali, Dhauligiri, in the Budhist circuit of the country. Budhism and Bhudhist
heritage of Odisha played an important role in Budhist world.

I will request the Ministry to organize music and dance, handlooms and
handicrafts, foods and traditional cuisine, markets in the important tourist spots of
Odisha. It will not only attract the tourist at large, but also local artists and people
will be benefitted financially.

Again , I will request for proper maintenance of safety and security of the

tourists in the tourist destinations and proper publicity so that tourists from
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different parts of the globe will come to our country and enjoy the time in our

country and leave with a sweet memory.
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"‘SHRIMATI POONAMBEN MAADAM (JAMNAGAR): I would like to state
some interesting facts under the Ministry of Civil Aviation. India is set to become
the third largest civil aviation market by 2020, according to a report by FICCI-
KPMG. With over 81 million trips, India's domestic aviation market grew at over
20.3 percent in 2015, which is the highest growth rate recorded in the world. With
this statistics, I would like to congratulate our Hon'ble Minister of Civil Aviation
Shri Ashok Gajapathi Raju ji and our Hon'ble Prime Minister Shri Narendra Modi
ji under whose leadership there has been a shift in policy paradigm resulting in
this enormous growth. This is attributed largely to the growing economy,
increased competition among airlines, especially among low cost carriers, modern
airports, and greater use of technology, Foreign Direct Investment (FDI) and
increased emphasis on regional connectivity. The private sector has also become a
big participant in this sector.

However, due to an economic slowdown in Europe and North America and
growth in the Asia Pacific region in the last few years, the global air traffic
forecasts for 2030 have reported that India and China will become the epicenter of
supply and distribution. This may result in an increase of traffic share of Asia
Pacific in the global traffic and a corresponding decline in the share of North
America and Europe. The Indian Civil Aviation industry has exhibited tremendous
to the global economic slowdown and ranks ninth in the global civil aviation
market.

I would like to mention that the National Civil Aviation Policy
(NCAP2016) is likely to provide a significant fillip to the industry. The various
fiscal and monetary incentives, liberal policies focused on 'ease of doing business'
and enhanced push for regional and global connectivity are extremely positive.
Steps taken to revive and operationalise around 160 airports in India, if chosen
carefully, will improve air connectivity to regional and remote areas. Public-

Private Partnership (PPP) in the sector will get substantial support from the state in
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terms of financing, concessional land allotment, tax holidays and other incentives.
The NCAP will boost the industry even further.

However, there remains a responsibility on the part of the Government to
regulate airline pricing in the interest of the common people. The DGCA should
formulate guidelines or there has to be an authority which will assess the pricing
of airlines. I believe that whole intention of policy making is to give people the
benefits that they are entitled to. I think it is a shame that the airlines did cash in
on the 'Jat' agitation right in the heart of Delhi NCR. It is extremely unfortunate
that the flight rates skyrocketed during the Chennai floods. Unless, our policies
can reach out to people in need, I think the entire purpose of policy is defeated.
The sole aim of policy should be its people and hence, I would strongly
recommend that the Ministry brings in some form of a regulatory body to check
arbitrary airfare pricing.

Also, our systems will have to be more transparent. Public and private
airlines should have a mechanism to publish their maximums and minimums on
their website. This should be open for the public domain so that the operation of
an airline pricing is transparent and can be reviewed.

Next, I would re-iterate my concern; which I have already raised through a
Parliamentary intervention is that the DGCA should consider formulating
guidelines for assessing the mental health of pilots and ensure that implementation
is done in the best possible manner.

Moving on, I must mention that bringing in policy transformation in the
sector not only impacts the particular sector but is interdependent on other sectors.
With this I would like to mention the tourism sector. I am happy to mention that
India introduced e-tourist visas in November 2014 - the scheme was extended to
citizens of 37 countries in February this year, taking the total to 150 such
countries.

In March this year, 1,15,677 tourists availed of the facility, marking a four-
fold increase from 25,851 in March 2015. Foreign tourist arrivals (FTAs) to India
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rose 11.3% in February this year to 8.47 lakh from 7.61 lakh visitors in February
2015, while foreign exchange earnings (FEEs) rose 6.33% in February 2015.
Tourism is a major engine of economic growth, an important source of foreign
exchange earnings and a generator of employment of diverse kinds in many
countries including India. The State Government, through the Department of
Tourism, has been taking up certain promotional activities in Tourism with
livelihood generation for masses by optimum utilization of locally available
resources and technology. However, I would like to request that the Government
looks into department related under-spending which might otherwise prove to be
detrimental to the tourism sector in India.

As articulating my request (even though this is not new) I would like to
bring in the issue of Air India to be considered. The Ministry spends majority of
its funds on Air India (about 66% in 2016-17). For the last several years, Air
India's financial health has been poor. According to the Ministry, reasons for Air
India's losses include adverse impact of exchange rate variation due to the
weakening of Indian Rupee, high interest burden, increase in competition,
especially from low cost carriers and high fuel prices. Air India has been
struggling to improve its efficiency, and compete with the private airlines. I would
request the Government to provide maximum support and assistance to revive Air
India, since Air India is our own and the Government should do everything
possible to get glorious day of Air India back.

Considering that ATF forms about 40-50% of the total operating cost for
airlines, the high cost of fuel makes it difficult for incumbent Indian airlines to
grow, and for new air carrier service providers to enter India's civil aviation
market. It has also been observed that high fuel costs also affect the airlines'
abilities to invest in other services such as buying more aircraft, and servicing
more routes. A possible marketing and investing in Air India should be focused

and also on quality and improved services of the Airline.
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Secondly, as I have already submitted a representation to the Ministry; |
would like to highlight one long standing demand of the people of my
constituency, Jamnagar. The request stands to induct direct flight from Jamnagar
to New Delhi. Presently, there is a solo flight operating from Jamnagar to Mumbai
and there is very little connectivity with the Northern, Southern or Eastern parts of
the country. People travelling to New Delhi for work either has to travel through
Mumbai or via Ahmadabad. Starting direct flights to New Delhi will not only help
the people of my constituency execute business in a time bound manner but will
also reduce out of pocket expenses of travelling via other cities.

Further, a large number of people travel from Jamnagar to Delhi via
Mumbai on an everyday basis through the solo Air India flight that operates
between the two airports. This necessitates a long wait at the Mumbai airport to
avail the next Air India connecting flight to New Delhi. With the present flight
schedule, people travelling to Delhi for work will only reach the capital in the
evening which is an added burden on the person both financially and in terms of
time. Since the present Government is committed to infrastructure development
and running innovative programmes to build Smart Cities, I would sincerely
request the Minister to consider upgradation of Jamnagar airport. Due to a footfall
in increasing passengers the airport needs upgraded capacities to cater to the
growing demand. Especially, at a time when some other States are being classified
as Tier II cities like Andhra Pradesh, the Ministry should also give equal
importance to the State of Gujarat. Jamnagar is a major industrial hub in the State
of Gujarat. The constituency not only hosts major oil refineries (Reliance and
Essar), big corporates but is also home to a lot of MSMEs and the brass
component manufacturing sector.

Due to the volume of business activity in the region and the strategic
location of Jamnagar it is essential that air connectivity to this area to be

considered. Hence, I would request the Minister to revise the Air India flight
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timings to an appropriate morning slot, so that this problem could be resolved and
people travelling to city for work can reach Delhi at least mid-day.

And finally as I conclude, I am thankful that the present Government has
declared Dwarka, as a heritage city under HRIDAY yojana, but this also put
additional responsibility on the Government to make travel easier for pilgrims and
tourists. Therefore, my request and demand should be prioritized by both the Civil
Aviation and Tourism Ministry to promote religious tourism and enhance business
opportunities through air connectivity and investment in infrastructure. I
congratulate the Government for its initiative to make the Civil Aviation sector
growth-oriented; at the same time I would urge the Ministry to also consider my

demands of grants that I have stated here.
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"SHRI OM BIRLA (KOTA): On the outset, I need to congratulate both ministries
for taking strong steps in the development of their respective sectors. The budget
too has provided them a push in the right direction. Swades, Prasad and Hriday
schemes are vital interventions in channelizing tourism growth in specific areas.
Also MICE promotes co-operative federalism by assisting states in hosting
conferences.

Moreover, I would like to highlight the hard yards put by the Rajasthan
Government in further enhancing its reputation of attracting most tourists both
domestic and abroad. The push given to tourism with a new campaign has been
appreciated by many. I am highlighting some opportunities for development of
tourism in my constituency below. I am sure the Ministry will take not of it.

Kota, Bundi, Baran, Jhalawar are important locations from tourism point of
view. Let me highlight that, Chambal river flows all through the year. Hence I
urge the Minister to develop the up and down stream and make provision for water
sports in this area. Alniya Shal Chitra Gram, Badouli-Shiv Mandir, Atomic Energy
Centre in Rawatbbhata, Budhadith Sun Temple, Bird Sanctuary in Digodh, Sorsan
park, Mukundra Tiger Hills. Gadariya Mahadev Temple and several other such
locations attract tourists in big numbers. Hence I urge the Minister to kindly
consider these locations for development under several of its well-planned
schemes. Similarly, Bundi is a historical place in my constituency and has great
cultural significance. Gadh palace in Bundi is an important tourist destination.
People flock to watch the art gallery in the palace. Jaitasagar, Sukhmahal, Bhimlat,
Rameshwar are some of the other key tourist locations in Bundi which require
attention of the tourism ministry.

Gangajal fort, Surya Mandir and Herbal Garden in Jhalrapatan, Gagron
Durg (World heritage site), Kolavi Budh Cave should be considered for
development. Similarly such locations in Baran are Kakoni Mandir, Vilasgadh,

Shergadh, Nahargadh, Shahbad fort, Kapil Dhara. All these places mentioned
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above under Hadouti region should be included under a tourist circuit by the
Ministry.

An increasing population demands for new infrastructure, for tourism to
flourish there needs to be proper network to make travelling as convenient as
possible. While the Railways has been giving thrust with several tourist trains,
aviation too has seen manifold growth. At present the domestic air traffic is around
70 million while here is potential of 300 million. I welcome the steps proposed in
the Civil Aviation policy which plans to strengthen the sector. I hope the Ministry
will consider the 5/20 rule for airlines so that the sector will be more competitive
and benefit the country as it has been mentioned in the policy. Moreover, I
congratulate the announcement for domestic value addition with reforms in the
Maintenance, Repair and Overhauling (MRO) area. This will boost Prime Minister
Narendra Modiji's scheme of Make in India making the country a hub in the MRI
Sector. Another key announcement discussed in the civil aviation policy and
rightly backed by the budget is the development of 160 unused airstrips owned by
Government.

Apart from being a students' hub, Kota is also known for its industries.
There are plenty of people who travel in and out of Kota thereby making it an
attractive space for development of aviation. Kota has an airstrip which can be
further developed in co-ordination with states. I urge the Minister to kindly
consider the development of Kota airstrip. Between 1982 and '92, Kota used to
have air connectivity. And I strongly recommend the Ministry to include Kota in
the list of 160 airstrips. Finally the proposed idea of opening up FDI in aviation
beyond 49% will help aviation grow in the country. I hope these steps will make
air travel easier and also affordable thereby adding an untapped market in second

and third tier cities.
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"SHRI P.K. BIJU (ALATHUR): The civil aviation in our country is growing by
leaps and bounds. Thanks to the entry of low cost carriers expanding middle-
income group, and growing economic activity in the country. On the one side we
are witnessing the fast expansion of private sector in the civil aviation and on the
other side there is a fast deterioration of the Government sector and Air India. For
long, there has been a hue and cry for privatization of Air India. Any talk of
privatizing Air India (AI) would be premature at this stage even as there is a need
to re-visit its Turnaround Plan (TAP) in view of the changing micro-economic
situation.

The state-run carrier has shown a marked improved in its finances in the
last fiscal and has met some of the key targets as stipulated in the TAP. In 2013-14
the total loss of Air India was rupees 5,490 crores. In 2015-16 it has come down
drastically to rupees 2,291 crores. Besides Air India, the overall debt burden of all
the carriers in India is growing. In 2011-12, the total debt of airline industry was
about US $ 20. With regard to private airlines, anti-competitive pricing has been
an issue. For example, recently, the Competition Commission of India imposed
penalties worth Rs. 258 crore on a few private airline companies for colluding on
fuel surcharge costs. Air India will not be "privatized" is a cross-party policy that
has stood the test of time, government stance and the preferences of individual
personalities. It would be too early to talk about privatization of Air India at this
stage. What you actually need is a complete re-look at the airline's revival plan and
then decide whether it should remain with the State or go to private hands.

My takeaway from this is that the appetite for genuine public sector reforms
in the country continues to be limited and the story of Air India tells us why. It is
embarrassing to list the problems with Air India. It is a drain on the public
exchequer. It has some of the highest paid employees in the public sector, with the

lowest productivity. It provides no essential services that other Indian "flag
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carriers" cannot provide. One has to consider all these factors and then take a
pragmatic view on the whole issue.

The total expenditure on the Ministry of Civil Aviation for 2016-17 is
estimated at Rs. 2,591 crore. Of the total expenditure, the highest allocation is
towards Air India at 66% (Rs. 1,713 crore). This is followed by allocation
towards the subsidy for operation of Haj Charters at 17% (Rs. 450 crore), the
allocation towards the DGCA at 6% (Rs. 157 crore). Total allocations towards the
Ministry have decreased by 38% from the revised estimates of 2015-16. The
expenditure of the Ministry in 2015-16, revised estimates, was 37% lower than
the actual expenditure in 2014-15.

Take a look at the costs the Government has incurred on chartering Air
India flights for ferrying the Prime Minister. For Prime Minister, who has so far
used the Air India chartered flights for 55 days during his 13 foreign visits, no bills
for as many as eight visits have been received by the Government, bills for four
visits are under process and the bill for only one visit has been computed. Civil
servants and ministers appointed to either run or monitor Air India implement their
own fads - merge and airline, sell bilateral, buy new generation aircraft - and then
vanish with no accountability for their actions.

Privatization of the airports is another controversial subject. Most airlines
fear that the privatization of Indian airports is only going to add to their financial
woes with operational costs shooting up. Airlines point out that over the past three
years, the airport charges borne by them have increased by 346 percent in case of
Delhi airport and 164 present in case of Mumbai airport. In the case of Chennai
and Kolkata where the Government has spent about INR 2,400 crore each in
development and modernization, the charges have gone up by 269 percent and 385
percent respectively. Air India, for example is required to pay 87 percent more
airport charges in Delhi to land a Boeing B787 Dreamliner than paid at the
Singapore airport. Landing a Boeing B777ER in Delhi costs the airline 230

percent of the costs in Dubai. The International Air Transport Association, IATA,
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which represents over 250 airline operators across the world, went on to endorse
the view that the Government stop looking at privatization as a "panacea" or cure
to all the problems ailing Indian airports. While a 'commercial flavour' may be
introduced by privatizing them, the country or the Government can hardly expect
to make more money.

I conclude my speech with the strong conviction that the total privatization
will not be a cure for the ailing civil aviation industry. Instead strategic steps
should be taken to protect the Air India and develop plans to ensure the financial
health of it. Total privatization is a tested and failed approach in many countries

and India is not going to be benefited out of that.



03.05.2016 161

1. e R e (FRER): s 31 aut 7 9rRe Sgad vd wied #arer 7 St
I ¥ W R g # va T gem wfie fRan 8 w9e fag A w4 o @ |
qYTg < ATEdT g | Ba1s ofg favq & WIS ol H YAR € 981 8N faeel! 3R Fag b ga1s
TSl BT AR Wl H 2.5 W 4 HAS B &HAT B HAY: T TF giadi I+ fFer Bl
I8 A0l q¥ & oy or WA wd 9 &1 fawy 7 et mameEsE s s A
F A H S F AT awRIAT ey R Ry erw B e S <@ 21 s & agd
g4TS, TSP, Siol AN Bl aRTET &R b of S B Agdrebiel Ao =R i 8| U
3R T8l 92 Y BATS 3Tl 1 I PR BT & q8! AlS[al 8dls Tl b I~IAT DI Qrehlcldh
A g o %8 € | I8 wear € 5 o 9y 9 g S7gl @ edr 9er, Wi
Gt e, A ey, WeHR Wihadi B g e € w39 fewn d Awer
PRIR HeH Il Wl gl WHR BT I8 TIN 2 fh HRd BT ¢ Ud T¥cd 89 & U H waifua
fhar S| WeHR @1 Al &1 aRome 2 6 faeell gars orgl 15.7 ufded, das 16.1
Tferd, dTeR 25.2 ufie, geREE 22.0 U B R W 99 <& 2§ o fp favg & i gars
el W YAR & | g H WK IgIT ST 16 faferad Jud Sier & |qry fava o1 e

Y 91 IR g STgl 899 2020 db dRN J99 §S SgU9 IR 6l &y g7 8 d81 ay

2030 T B9 99 BT Fa F97 I9TR 91 & oy TR & |

INPR 39 91d ¥ yenyifa aRfed & {5 s aror w5y § vy ifufee &=, Sea+
H &I F5 [ AWHR 30 a2 B W et 2 & a8 a3 & e 3 onfdfe a7
Ferfdfcd T9d & A1 gvefded Uvd W gsal § O SRuT gars qasi & et e srRor
BATS WATS & WY I Adg S A JEd Uoedfad B § | B o # g WX W did
A # gall a9 SRR &1 WiiRar &1 aRdfard wwar 2l
E T I8 A IR TOE ME W UH oMM AW, veuw gfwn, spefie e domc,
ffve Frae orgd W aIF Hfd aR Jarl B I a9 B T

BN YA HRIR TSN B 5 ARl db o 9 & oy TRHR Fadded @l
S8l IR SISAT 7 A BIsdl BT [Soliceliaru aR a1 & 91 R $ieA ®R Ui 9
JSHR AT ARSI FIST DI AAH B UIAT 8, I8 UAR AT & Y HIUHS! & 3 |
TEl W T3 B AXBIT BT o gall & e oy A=+ w301 St 9818 & o3 ¢ |

* Speech was laid on the Table.



03.05.2016 162

STEl 31T HHAR A¥deh ) Faveq I Al I -1 {49 &1 @M © a8 IS0 AR
JARTT GRIY IR &b HB FThH ARG A AqAT & oY I8 ITra=el a7
H WeH gU © | UIGhTUC SRATg WA & G H Pl | BAls AT BB [FHR g8 Bl
56 AfARD, <o # RR #Sigd ISHIfdh ARBR AT A 3R IR IO MY HDRIHD
D W BRS &F H NN B Y &HAT H FT aGl1d <@ bl ATl 8| WRBR P D FA
¥ WRA e @ e 9 U@ Tae & B | I AP Wfid B U H |erd gl T
SO H ofd qHY W I YUR Bl SRRA Bl HeYE D gU AUS IR by 1w E R
TR Wieh] B AT R FHRIEAD R oG- Bl fFer g1 I8 W § I8 faoy 3u 9
AT ATed g 6 wRA &1 Tiedi & oy wuds qer a9 &t 48 W@ 31 an ol § 8k
ST f=m 3 a9 2020 TF BXG &F H 30 HIS WICH| Pl Aed Y HedYUl HaA Bl

ST fop anuey fafed @ for Sords o wafaRer a9t gfe 9 erera Adeeeier 81 a1
S facel drell @ iR g7 39 9MRSE Uow § ARG IgIF & WAl B ggs Yd aeRh
H DI TR MRS Tl 3R MY 379 ¥y © 6 Sevigd (R Siieiiie gars o &
My aify Ny ariever fear Sul o faaieRer ¥ SiEl 99 97 f[ue 98 )R Ia)
UG, g8 BRA B FAT W AR 8GRI | IIRES H Sileidic wid feiReTe, femrett |
dls, TaR, MR, BaTs Ufedl &1 I=1a9 fohal U U 3R Wil 39 gdTs oIl § Ss Jarg
URY fPU S B maggedar gl a8l 39 ST W IJARATYAT fIBRT b BT BT gerar fHer
EUEN

3frENes WigwEmft & AR S Tl 10 981 § 7 Ui & e R 9 gied
&3 TS| PR 7 Ugell IR Ig 78qd (BT ¢ 6 sane e Sgaa vd wied &5 &
Y e A & A e Sitad H uRads | r S Al gl sy < & Al b
Pl & AR WA T ST f9gq & MY A & darel Sei § 4 g | oei wded
&3 7 IR &1 R W 98 @I 2 T8l 3.7 BAS AN DI ASHIR IUTe HREAT S 8T gl Sl
5 Tt ISR &1 9T 9 wfowra © |
IIRES & oY ST I TG gdTs FATU AT BT SR {9 qevige § daT R & oy
Jfdctd Jad Fo By M DI MaIHdl §l Uo¥ & galg 3Tl DI Y a¥ A Hraeliac
Jer &g TR 7 fHy S @t srawger g




03.05.2016 163

BRER TaY[H ITRRIUS BT §R B P ANINRH 149G B SMEATHBAT DI IS 2l
FFe, BRER e &1 I B & WY fawd & A9 IS aififs, s A $w &
AT wrad 21 S A IS TSI AN F Y gR, A ed sl &1 drs AR
D IRRIUS & AHTeh 3Mfdeh qRads bl geawelell &l <% fagw & @l sigr fafv=
uql 9= Hiererfd= ufraarast T § FE gg sReR S 21 ARYM ATAT P Y% gR b BU H
Tl R BRER A B 37U+ U ATAT BT YAR™ F o

TP /ARPIIH T TeT DI qeldl < B gie I 3R o faqer & R &l AR
ARPIS Fedi & aX H a1 qb1 & (Y U F B sMavddar gl A wqy fhan ¢ &
o-face 9 onde e wiew BRER o € R ol o o %8 IR Tad e
firere &1 SO B SNl B AT SR WRAT WRpfd W IRRd wv uid afes et
IR I & Ui [aD! SRS DR Fehdl o
fAel BT SIBRY, e Bl gfte W I8 b eRER B! Uh fdvq qdicd wUel & B0 # FifST
PR AT | ¥ hH | H ATYD! AT ArEal § b BRER AIA fag € Bl AR Bl bs &
&, Ifceh 3Teh AT P AN AU STeATHD TSI BT AT B ysi WR 377l &1 Uit FRafer
# 7 wEE@ynl ¥ fh I 9t UER @ e wdie iR IsnE v0 & w81 9 | eReR
S RGNS $U T AEAYY F H UH ARG b A1 GUEAd B A smawenarn g

T AT AT BT § U SMAING HA BT AHFT I gorl| ddsi oo &
ANTR® §9 Hergd & el 9| fhael & IR # Heq™ fHar 6 wieshi & forg R &,
AP, TE, JATH A JS AFBRI BT AWE AT GURT A X & H VAT Dls Al AR
T I s T8l gl R G THSEIRA UH B & AT Sofore Bl 3R s faw fae
g b RgR &3 3§ weT &l gerdl o1 & oy iR IRAY &9 APl & &0l 3R Fad 5
TN UETerd bl RATAT Bl ST Fovry RgR & Wied MDY Bl heg a7 b |

JIREUS § S, 2013 H AR AW Yol a1 7 YN & & AMINID, 3ATfieh
Siae B d8d-T8d ®R T g9 IV ST Ui § 9@l &9 B9k 9 J8d AN gd1ed g0
qEl QX & DI D QR TRe A - B T YHeE | I wderul § hddl wded
JET BT 59 IMMIST P SR 12000 B BT Bl &I BT bl fhaT &1 TeT AT TRIeT w4
W WA FEN W (YA ATSHhT &b Y AR Th A RA B9R AN AT F9h W &R~
R Pl ABY W R AR 8] AR AT 7 dep R A=l AR 4 o1 forr o 9 a4




03.05.2016 164

SIS BTe SR FRIem & ardrerer # Sff k¢ € | faxfiy <Ay s9a &-wel wuiy o o
Fram & 7 o g1 U wfed faww oRRRIfEl & e & forg wies #=rew g™ fami
UpsT GINa fhar Sy d1fs AR W A AdaTeie gd A1 30 4 U] 9 & & ari
DI QAR T W W Gl 8 BT HbT el b | S U< H 30 YD Terd b1 A8l &
ST & AHTNTh, 3T Sitad IR TR 3R U1 81 & & gaT Ul & foy #oigR & S
5 =T gRem & oy U 99 WAk & W H IW @
AR HA S @ AR e © P o wied & & & wiwd e &g e wed

IO BT PUT DN -

TE &7 & gded faeN g wied v &t sy # te fawgd i Ao e i
g e &g wewiiien ol Jifgad b gu g gRor(wRfRufaat wies) wia wenfia
fopy omg | faftr=r ==on F @X wew # T W @1 T ) forar 9 S 5 g TR @
SIS S Fehdl & | 39D Al fsharaad gHRad w1 & foy &=y garsii o1 qgfaa aireror
f&am Sg Td ofu & Al # gbrs Wien Bq Aid Aeg & WYl Wied HAT 30 JER §F
D STANT PR < A A qhehi Bl BN B qbell Bl

e HATT b WEAH W el UK &5 H QU M qW Bl Bl A% B b g
Ueh a9y onfdfer UhsT &bl |NUN &1 ATQ| §H lfol, Bicdl Aifeld, <], WedR Td JHIfd
g3l & FHIER WA g Frs, T WRBR Pl AT FHIEAAT & Hol A6 B &g AMMID
AT U HRIbR ISl D1 ABTIT DR qhell 8

e fAURT gR1 AWl <df F1 d9 R GRYM, gEHpe |iied R URM HiRR &
g faer &g faft=t 7ol &3l & J8anT 9 g 49re Sude Rl |

WA HATAT &A1 G fAqUUE g <¥ fagwr H el 10 &A1ud dF B ITAN HR
Jel & AR B ISP IR BT FIRIT oI STAE HIGR [JU0F H AG8 B ST TS
gfedl, smifie ST Bdl, Sl MM, HAThiaal A B AT Feball &1 AN IAT&T D
fquor &) faRIy g oR &5y sreiegawen gurl S dahdl &l

B fAb™T BIpH & ded SIREe & A= &3 H wdied SEr § |efdq
ISR B gy S |

A= F=Terdl §RT TY S /2 ISR BRIGH H T WU BRI g I &
& oIy wies v SRIGA b1 FHGY fhar S| #-1 g 7 b (o &31 &1 |1 Sirsas

S BRIKH! DI UTSAHH T STN DI MILIHARI & 3Tw] |




03.05.2016 165

U qR G H A FAT S Bl I AcdTdbie] Ud fAmrgEr Aroreil & forg

glfad qETS <1 ATEdT § AT 31N Hehe xRl § b Tig IS VR ST F1 AHR |




03.05.2016 166

S WE Y e (T<ielt) : Uded Ud WX HATA @I N Wil W gEl & AR
a9 FrefoRad w1 vd geima Sits oy -

AT e #A A AEEG gEEAl 8 AN A6l & ANGYE Hodgd @ A}
T U & | § A ot A7z vl Sff 1 g9 forg qurs <ar § |

W GId T4 AME € b WX d9Ey & 76 dwiel & i aRordl el # s
AIHUSY HElGd ST R 30 WX [ Wipd Bl 2 | 59@ oy # YR Feo H=al g

S A AIHUSY ABIed WH Bl YRd IRPR I e daise IR Sloll ST Ud agi -

M HH I WR JIeR-gRoA U9 arex |Wieyd 41 g fhar Sy | ST8i 12 98 3 | 91
EENINISGIR

AT & IRORA B & TPl URBAT B URY Wl HIUAHRI GRIrh BRIbIeT &
IR BT fAD 8, A1 & HeM U a1 S S D1 Pl (Alsdn) b1 Fradoror fhar
TG |

e W Sl GEEY & B gwalell S & I WeM Ad drar BARE Bl wRrel
TG T TlSIdhell ol 1 PBloivak 1 HfeR, aRSl, dhaol i ggqmoft #mar dfex e afsan
R toHa 5t deaa AR Ud ot weraR RRyd afes dielRerd &1 gradianur dRieR wied
AT BT graT < BT BT B |

* Speech was laid on the Table.



03.05.2016 167

"SHRI SHIVKUMAR UDASI (HAVERI): I thank you for giving me an
opportunity to express my views on the Demands for Grants under the control of
the Ministry of Civil Aviation and Tourism for 2016-17. To boost air connectivity,
the Government is preparing an action plan to revive 160 airports and airstrips,
each would cost about Rs, 50-100 crore. Presenting the Budget for 2016-17, the
Hon'ble Finance Minister Shri Arun Jaitley ji said the Government is drawing up
an action plan for revival of unserved and underserved airports. "There are about
160 airports and airstrips with State Governments which can be revived at an
indicative cost of Rs. 52 crore to Rs. 100 crore each.

Hon'ble Finance Minister Shri Arun Jaitley ji said that we will partner with
the State Governments to develop some of these airports for regional connectivity.
Similarly, 10 of the 25 non-functional air strips with the Airport Authority of India
will also be developed.

The Draft policy has mooted various measures to boost regional
connectivity including setting up of no-frills airports and providing viability gap
funding for airlines. Among others, the draft policy has proposed that there would
be no service tax on tickets under the Regional Connectivity Scheme (RCS) apart
from service tax exemption for Scheduled commuter airlines taking jet fuel from
RCS airports.

Among the five airports to be developed by the AAI, the Hubli airport
serves the twin-cities of Hubli and Dharwad in northern Karnataka. The plan to
upgrade the Hubli airport was first approved in 2005 and after much delay, in
January 2013, the Government of Karnataka and the AAI signed a memorandum
of understanding to develop the airport.

Reports say the AAI intends to upgrade the existing infrastructure and turn
the airport into an all-weather one at a cost of Rs. 1.6 billion. The State
Government in 2012 acquired nearly 600 acres and handed it over to the AAI. The

upgradation includes the expansion of the airfield to 615 acres, the runway to
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7,500 ft. The development of the Hubli airport also includes efforts to make it
capable to handling larger passenger aircrafts like the Boeing 737 and Airbus
320/321. Last year, a Spice Jet plane from Bangalore, with 78 people on board,
skidded off the runway after landing at Hubli airport in Karnataka due to heavy
rain.

However, the Government has reduced budgetary allocation to the civil
aviation ministry by 17% to Rs. 4,417 core from Rs. 360.95 crore the previous
year. Of that amount, state run airlines got a grant of Rs. 2,065 crore- significantly
lower than their demand of Rs. 4,300 crore. That the Government should chalk out
a solid fiscal roadmap for Hubli airport in Karnataka.

The Ministry of Tourism (MOT) has taken various initiatives to develop the
tourism sector in the country to make it very attractive, affordable and easy for
both international and domestic tourists. The report pointed to the large growth in
the tourism sector, whose contribution to GDP was $ 125.2 billion in 2014, and is
expected to reach $259 billion in 2025 (accounting for 7.6 per cent of India's
GDP). In 2015, India is estimated to have received $ 109.6 billion in revenue from
domestic and foreign tourists. India invited around 7.8 million foreign visitors in
2015. Government initiatives, such as e-visas and expansion of visa-on-arrival
facilities are expected to fuel further foreign tourist arrivals. However, foreign
tourist were attacked and looted in the country. There has been an increase in the
incidents of crime against foreign tourists especially women tourists in the
country. The Government should chalk out strict monitoring system in various
parts of the country in view of the rise in crime against tourists especially, foreign
women tourists.

Tourism is a big employment generator. For every USD 1 million invested
in tourism creates 78 jobs. India has an excellent opportunity to benefit from visa
reforms and infrastructure improvements under the new Government. The overall

contribution of India's travel and tourism sector of the overall economy is still
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relatively low (6.8% of GDP, against a global average of 9.8%). This reveals the
depth of the problem that India faces, but also the opportunity.

"According to World Travel and Tourism Council (WTTC) forecasts, travel
and tourism has the potential to contribute 46 million jobs to the Indian economy
by 2025. But this growth will not happen by itself, and needs careful management,
particularly in the area of human capital development. Failure to plan properly for
talent requirements leads to lower growth, reduced investment, less innovation and
declining competitiveness - for both countries and companies." There needs to be

systematic and simultaneous infrastructure development for expansion of tourism.
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"SHRI PRASANNA KUMAR PATASANI (BHUBANESWAR): Please include
light and sound for Khandagiri and Baruni-Khurda.

The State Government of Odisha has already proposed but not yet

implemented by the Government of India.
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"SHRI B. N. CHANDRAPPA (CHITRADURGA): Civil Aviation sector is one of
the important sectors of our economy. But [ am sorry to say that this sector of
civil aviation has been neglected to a large extent. I say this because the National
Civil Aviation Policy has not been finalized. The Government had finalized the
draft of the NCAP in October 2015 and it was put on public domain. But we have
not heard anything about the finalization of the policy. This clearly shows how
much scant attention is being paid to this sector.

This Government has been saying that they would encourage domestic
travel by reducing the cost of travel. On the one hand, the Government has been
saying that they would make the air travel cheap to cater to even the middle class
people, on the other hand, the cost of Air Turbine Fuel is being increased every
now and then. If we see the cost of ATF in the international market, we would
find that it is getting cheaper and cheaper but in case of our country, the cost of
ATF is going higher and higher. If the cost of ATF is increased, how can the
Government provide cheap air travel? I do not understand this. This has in turn
hiked the cost of air travel.

Now I come to tourism sector. India is proud to be a country with many
tourist destinations. The Government has come out with 13 domestic tourism
circuits under the heading Swadesh Darshan. I wish to share here that tourism and
culture both are inter-twined. We cannot separate one from the other. When I go
through the details of number of projects and amount sanctioned under the
Swadesh Darshan Scheme from 2014-15 till date, I find that my State Karnataka
has been totally neglected. So far, under this scheme, an amount of Rs. 1513 crore
has been sanctioned, but not even a pie has been sanctioned for any project from
Karnataka. In the same way, when one goes through the number of projects
sanctioned under the scheme of Pilgrimage Rejuvenation and Spiritual
Augmentation Drive (PRASAD), Karnataka State has been totally neglected. Not

a single project under this head also has been sanctioned till date.

* Speech was laid on the Table.
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I come from Chitradurga Parliamentary Constituency of Karnataka. We
have got a famous Chitradurga Fort. This Fort was built between 17" and 18"
century during the Vijayanagara Empire. The Fort is a unique symbol of unity as it
has both a temple and a Mosque inside it. Although it figures in the list of
monuments of national importance as per ASI, yet it is not being maintained
properly. I would request the Minister that this Monument should also be
developed as one of the tourist destinations in the State of Karnataka.

I would like to raise another important issue. We have got 29 States and 7
Union Territories. Each State has got its own important tourist and historical
places of interest. I would suggest that the Union Government should start a
tourism package for each of the State and also give wide publicity to such tourism
package depending on the period of the year when it would be the most suitable
time. Right now, people may be aware of the State and some of the tourist centres,
but they are not aware about the period when it would be most suited to visit that
particular State.

Another issue that is of vital importance is of tourism police. We should
have tourist police in all the places of tourist importance. This would definitely
help not only our Indian tourists but also the foreign tourists. The personnel
belonging to tourism police would be able to guide the tourists in a better say and
would thus save the tourists from the hands of the touts.

Another issue is about the registration of tourist operators. There have been
many tourist operators in the country who promise so many things to the tourists
before starting a journey but later on, they leave the tourists in a lurch to fend for
themselves. This has created a very bad impression in the minds of tourists. |
would suggest to the hon. Minister to ensure that all the tourist operators in the

country should be registered so that they are able to adhere to minimum standards.
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13.00 hours

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU): 1
thank all the members for their useful views, inputs and suggestions. All your
ideas have certainly given us a lot of good feedback on how we can further tweak
and streamline our policies and action plan for a more consumer-friendly and
sustainable growth of Civil Aviation in India.

I represent a sector which has shown a robust growth rate in terms of
passengers carried, both domestically and internationally.

From 2014-15 to 2015-16, our domestic passenger traffic grew from 70
million to 85 million making India the land of 21 per cent growth rate, as far as
Civil Aviation is concerned. This is heartening news for all of us. Presently, we
are ninth in the world in terms of passenger traffic and we hope to become the
third largest civil aviation economy in the world by 2022. This will require
substantial upgradation of airport capacity, connectivity as well as consumer
friendly regime with our ultimate aim of ‘taking flying to the masses’.

I am happy to share with you that the Airports Authority of India has
planned an infrastructure investment of over Rs.15,000 crore in the next five years
to achieve this objective. This shall include new airports, expansion of existing
ones, upgradation of ANS infrastructure as well as cargo facilities. Projects for
upgradation of 39 airports have been either already started or in the pipelines. In
addition, 15 non scheduled airports will be revived for VFR operations. In 2015-
16, Durgapur International Airport built with an investment of Rs.750 crore has
been operationalized. Besides, new terminals were also operationalized in
Chandigarh, Tirupati and Khajuraho. Vadodra airport terminal and a new heliport
at Rohini will be completed within July 2016. Besides, process for selection of
developers at Navi Mumbai and Mopa in Goa at the approximate total cost of

Rs.18,000 crore is also underway. The Ministry has also given in-principle
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approval for the new airport at Dholera in Gujarat and site clearance for airports at
Bhogapuram, Nellore, Kurnool and Bhiwadi.

Over the last two years, there has been a significant improvement in
Customer Satisfaction Index at Indian Airports with the Airports Authority of
India emerging as one of the top service providers of international standards. In a
survey conducted in 2015 by the Airport Council International (ACI), which is a
global body of airport operators across the world, Jaipur and Lucknow have been
ranked first and second in the world in the category of two to five million
passengers airports. Goa and Thiruvananthapuram have been placed fourth and
fifth in the same list. Srinagar has been ranked second in the category of up to two
million passengers. Mumbai and Delhi joint venture airports have been ranked
joint first in the category of 25 to 40 million passengers. The Airport Service
Quality Rating of major AAI airports is 4.53 against a world average of 4.13.

13.04 hours (Shri Pralhad Joshi in the Chair)

To boost connectivity, we have issued licenses to four scheduled and 13
non-scheduled airlines to operate in the country since June 2014. The number of
aircraft available with the scheduled airlines has gone up from 381 to 428 in the
last two years of this Government. Correspondingly, the number of seats available
has also increased by about 12 per cent from 66,758 to 74,499 (on a daily basis).
The number of domestic departures per week, which was about 11,934 in summer
of 2014 has increased to 14,869 in the summer of 2016. This translates into a
growth rate of almost 25 per cent in the last two years.

Air India continues to serve us well, and after a long wait of 10 years, has
made an operational profit this year. This is a development, which brings immense
satisfaction to all of us. By cutting its operational expenses by almost 11 per cent,
Air India has turned from a Rs. 2,636 crore loss making unit in 2014-15 to a Rs. 8
crore operational profit unit in 2015-16. It has also joined the Star Alliance in

2014 which has helped it to integrate better with the international civil aviation
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market. I need hardly remind you of yeoman’s service that Air India has provided
to the nation in the hour of crisis — evacuating about 6,000 nationals from Yemen,
1,300 workers from Iraq and Libya and 17,500 passengers from quake-affected
Nepal. It will induct 28 more aircraft in its fleet by January, 2018, and by 2020,
its fleet size is likely to grow, by about 100 aircraft to about 232 aircraft.

The Budget proposals for the year have given a shot in the arm towards the
‘Make in India’ initiative of the Government in the civil aviation sector. The
Maintenance, Repair and Overhaul business of the Indian careers is almost to the
extent of Rs. 5,000 crore out of which 90 per cent of this money gets spent outside
the country even when we have the capacity. With a view to retain this business,
as also to develop India as a hub for MRO operations in Asia, several tax
exemptions have been proposed in the Budget announcements. This will provide
multiple benefits, for example, generate employment, build capacity, provide cost
effective maintenance, reduce turnaround time and save valuable foreign
exchange.

The Budget proposals as well as the Draft Civil Aviation Policy lay focus
on regional connectivity with an aim of providing affordable aviation services in
Tier-II and Tier-III cities. Concessions may be provided in terms of reduced
airport charges, navigation charges, electricity, water charges and security charges.
We propose to partner with State Governments to revive some of the 160 airstrips
owned by them as also to develop 10 out of 25 non-functional airstrips with the
Airport Authority of India. To keep the ticket prices affordable, the Viability Gap
Funding is also being looked at.

We also realise the importance of development of Air Cargo Sector.
During 2015-16, Common User Domestic Cargo Terminals were made operational
at 12 airports and six more sites are planned for 2016-17. The growth rate in this
sector has been a modest six per cent (We carried a total of 20.23 lakh tonnes
during April-December, 2015) which provides us with an opportunity to explore

further development avenues in this area.
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Technology is a great enabler. The DGCA has initiated a comprehensive e-
governance project title e-GCA, which will enable it to offer 160 services online to
stakeholders. This system will promote transparency, increased efficiency and
service delivery, leading to greater ease of doing business. The first set of such
services will be launched this month. Also, AAI has launched an improved online
system for issuance of height clearances and colour coded maps have been
finalised for 16 cities, which enables the municipal bodies to grant height
clearance locally. India has also become the first country in the equatorial
ionospheric region and the fourth in the world to use satellite-based navigation
system, GAGAN for approaches with vertical guidance service. Biometric access
control systems shall also be installed at major airports by October, 2016 for
enhanced security.

Cochin airport has become the first in the world to exclusively run on solar
energy with a total installed capacity of 12 megawatt. Delhi and Hyderabad
international airports also have eight and five megawatt plants respectively. The
Airports Authority has already established 4.55 megawatt of solar capacity at its
airports and installation of further 23.80 megawatt is underway.

I am also happy to share with you that all airlines have strongly adhered to
the Route Dispersal Guidelines under which they provide connectivity to the
remote and under-served regions of the country. The performance of all airlines is
considerably in excess of the targets.

It will continue to be our endeavour to keep our airports and skies
absolutely safe through foolproof adherence to prescribed international standards.
I inform you with a high degree of satisfaction that in a very recent audit
conducted by ICAO, our compliance rates as regards quality control, regulatory
framework and in-flight, passenger and cargo security were assessed to be 99.25
per cent against a world average of about 66 per cent.

The ICAO audit of DGCA was also successfully completed in 2015 and no

safety concerns were raised.
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I shall now proceed to discuss some of the concerns raised by the hon.
Members.

13.12 hours (Shri Hukmdeo Narayan Yadav in the Chair)

Many Members had voiced their concern in regard to the steep increase in
airfares during unpredictable disruptions in transport services on account of
natural calamities, agitations etc. The Government also has seized of the matter.
It has been strongly intervening with airlines to ensure that the inconvenience to
passengers is minimised. For example, during the Chennai floods, alternate flight
operations were commenced from the Arakkonam airbase of the Navy with the
active cooperation of many airlines and capping of fares from Arakkonam to
Bengaluru and Hyderbad at Rs. 2, 000. On the request of the Ministry, the airlines
came forward to launch additional flights during Srinagar floods, the earthquake in
Nepal and the Jat agitation. However, taking into account the concerns of the hon.
Members, the Ministry will commence the process of consultation with
stakeholders, including airlines to explore the possibility of appropriately
containing the fares for short duration on the affected sectors during natural
calamities, agitations etc.

Another concern which the hon. Members have voiced is about the
reduction in ATF, Aviation Turbine Fuel, which is not being translated to airfares
reductions. So, we did an analysis of 23 routes and we realised that in the airfare
from January-March, 2015 to January-March, 2016, there was a reduction, the
average being 18.10 per cent, which translates that the reduction of ATF is being
passed on to the consumers.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Mr. Minister, what about the Gulf
sector? I had mainly pointed out about the Gulf sector. There is no reduction. But

on the other way, the fare was being hiked.... (Interruptions)

A |qumafa: ft T8, 919 | <@r S|
.. (zmaEm)
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SHRI ASHOK GAJAPATHI RAJU: You see, we in India have any control on
Indians. That is the thing there. So, international passenger thing is different. We
will come to that. Of course, the concern Venugopal Ji had raised was on ATF
prices, which I have already talked about. First of all, I also intervened there, and
he mentioned that he was not talking of taxation. All ATF is zero tax based outside
India. Whatever is international, the nation in which the airline is registered is
responsible to that nation. So, this happens that way.

Then, you had talked about some airline also. I tried to make my enquiries
and no airline of Kerala Government is pending with the Government of India.
They have not even applied. ... (Interruptions)

SHRI DUSHYANT SINGH (JHALAWAR-BARAN): Yes, they have not applied.
SHRI K.C. VENUGOPAL: What happened to you? It is my right to ask the

question.... (Interruptions)

[ QUMY : S9RI WH B o ST

MCCUIR)
AEAR |umEfa : J3A S B Rears 81 S, e 918 Y Y% Ao |

()
SHRI K.C. VENUGOPAL: He is answering to my question.
SHRI ASHOK GAJAPATHI RAJU: We answer to the questions of the Members
substantially. But how does the Government work where imaginary questions are
asked? There has to be some substance in what the questions are asked. We have
not denied any airline which has applied with us. Since this Government has
come, four airlines have got their permissions. They are flying.
SHRI K.C. VENUGOPAL.: Sir, give me just a minute. Yesterday, I spoke on the
issue that the Kerala Government has given a request to the Civil Aviation

Ministry, Government of India. That is for what? It is for relaxing the conditions.
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AT |G @ F2HAT S, 31U 370 Sa19 1 AW BRY| IqD 18 By O ol e al
TS o | 3T 37T a7 bl FHG DR Al |

.. (FHagT)
SHRI ASHOK GAJAPATHI RAJU: Sir, all right. I will try to give my reply. It is
an imagination. No Government or any airline in the name of Kerala Airline has
applied with the Government of India. Of course, any Indian registered airline will
follow the Indian rules. There is a Route Dispersal Guideline.... (Interruptions)
SHRI K.C. VENUGOPAL: There is a Cabinet note on that. That is what [ am
telling you.
AEAR |t @ J31 Sf, 1Y S &1 % S@HR AT qaid Pl AT BN |
Y 3reles TToTfy WY @ Sk B, ST ST ACY T T T, B SAH! U |

Then, he wanted to know about the runway work in Calicut Airport, which

was taking a lot of time. This air site pavement work commenced in August, 2015.
The stipulated date of completion is 2017. All efforts are being made to complete
all the works, not only Calicut but whatever it is, by December, 2016. So, I think
they are on time.

Now the Members have raised issues like Dushyant Singh Ji had also raised
a matter about purchase of 68 aircrafts in November, 2004. This matter is before
the Public Accounts Committee. I understand that the PAC has taken oral
evidence of the Ministry on 8" April, 2016. They have asked for additional
information which I think is going to be submitted to them by 5™ May, 2016.
3t AR g9 (e @ J9UlT A8iey, .. (FEgmH)
A [t MR Sft, #31 Sit a1 oo ard wHE R QY1 T8, a1 SR A
Je 919 H 9o I A1 89 fhd A AeRl Bl A |

()

$it AR ga: Al 7 ol RUIE ¢ @ 21 89 7 YR <o Alc @ W gfasds forg gl

... (cgagT)
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AFEA [Hf: AT A7 SN, QMY TUET daded SR <G | ot foRRl uee @1 SoR S o
gl oY 3 H el B IR |
2 37eleh TTorafar ¥ ¢ Sfl|

So, I understand that the matter is going to come up before the PAC this
month itself.

Another issue raised was about the Dharmadhikari Committee, which went
into the issues when the Indian Airlines and Air India were merged. I understand
that 226 issues were raised by them, out of which 12 are still to be implemented
and 12 are at different stages of completion. Of these issues, five relate to training,
four to IT and three to HR.

Prof. Saugata Roy raised an issue of the North East in respect of viability
gap funding. Alliance Air is operating ATR 42 aircraft in the North Eastern
region. It is based in Kerala. Operations are carried out with the viability gap
funding from the Ministry of DoNER. The agreement is valid up to March 2017.
Further, the Ministry of Home Affairs also provides for helicopter operations in
the North East region.

Hon. Chairman, Sir, we had a national civil aviation policy which we
wanted to formulate. We had extensive consultations with all the stakeholders.
This was put on the net and in a very transparent way everybody had made his
suggestions. Based on this, we want to make the Indian skies more vibrant seeing
that there are a large number of airports which are inoperational. In our country we
have a lot of airstrips which the hon. Members have been talking about, which
were probably constructed during the Second World War. About 160 of these
airports are with the State Governments. A few of them are with the Government
of India, Defence and others. There should be a few in private hands also. So,
what we could probably revive is that we need to develop a strategy which is in an
advanced stage of finalization.

All suggestions have come in and are getting examined. These have now

been circulated for inter-Ministerial consultations as they cut across certain
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Departments within the Government of India. Once that comes out of it, if any
changes are required in earlier policy, it would be decided by the Cabinet. It will
have to go there and come out. That is a general procedure, which is going on.

Then, a concern was expressed about the Boeing 787 Dreamliner aircrafts.
Of course, we did have certain troubles there which have been ironed out. Right
now the Boeing, the aircraft manufacturing company is giving spare parts to Air
India.

So, I do not see any further problem as far as that is concerned. Some
people have talked about connectivity, particularly international connectivity. In
most places, it starts as a hopping flight. As the customers grow and ticketing
grows, they convert it into a direct flight. So, we start with a hopping flight and
then, depending on ticketing, convert it into a direct flight. This is being done
everywhere.

A lot of questions have come up about individual airports. Those questions
are being attended to. If I start replying to each and every thing here, it will be
little tedious for the hon. Members. So, with regard to what all Members have
talked about individually, I will definitely send them the information on that.

We are happy that in the Budget Speech itself, the Finance Minister had
indicated that we would have no-frills airport ranging between Rs. 50 crore and
Rs. 100 crore in some of these places. So, we have to fix up the criteria of how we
are going to select those places. The Department is doing precisely that and we are
working on it.

The Greenfield Airport Policy continues. We will be supporting all the
State Governments who come forward to bring in greenfield airports.

The employees’ grievances were mentioned here. We look into all that. The
issue of removing of slums, which are there in certain places, from airport lands
was also raised. That is also being looked into because we have a good and

reasonable safety record and we cannot sacrifice that.
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Individual Members have mentioned about all types of places, airstrips and
airports to be done. We will definitely look into them and keep the hon. Members
informed. It includes the one at Jewar also.

Then, a gentleman talked about having no airport in Arunachal Pradesh. 1
understand that some work is going on there and whenever it is ready, flights will
start. We will motivate all the airlines to go there.

Then, there was interest expressed on the MRO industry. Of course, this
has potential in our country. We need to get this activity back again and the
Finance Minister had given some tax concessions here which, we hope, will help
us in bringing this activity and generating employment in the country.

Now, sea planes are also permitted to operate in our country. In fact, in
Maharashtra and Kerala, there are some aircraft undergoing the certification
process. Micro light aircraft are also permitted within our country.

The DGCA has brought out regulations for air ambulance services also and
a circular for helicopter emergency medical services. That is also being done.

A lot of people have asked for connectivity to different parts of the country
and individual airports. We will be looking into all that, including the airport
which is coming up in Sikkim. So, by and large, this is what it is.

We have been fortunate that the Prime Minister has guided us on two
occasions. We have had the benefit of his suggestions also. We have also been
benefited by the suggestions of the 231% Report of the Parliament on Aviation.

There are a few Cut Motions given by the Members. I would request the
Members to withdraw these Cut Motions and not press for them.

With this, after a long gap of about 10 years, I understand that this Demand
has come in for discussion on the floor of the Lok Sabha. We are very happy that
everybody is discussing Civil Aviation and with everybody’s support India can
rise to its potential and be the third Civil Aviation force in the world by 2022 and
we hope to make that a reality. Thank you, Sir.
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e g 6 Sed B aSy W JF DI el BRI & T SR G HE T [F A M AT
GRfEra TE 21 89 Ped ¢ b R WRd GRIA 1 9RT 984 91 <9 &l 125 BIS Al Bl
BERICELEIER

HEIGY, 99 & WRJ &I Wedl & IR § 91 B & O § a1 9 g 5 39 vl
A 919 P HE@ S §Y AR T @S Sf 7 g qeredt siRre Wl ) e SfR qarn
5 &9 fh9 TRe W 89 WRA B W@ IGI| BAR Ted dwal Dl 89 W q 3R 9
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S Weedl IRl Yo bl 3R Ma-Ta 3R Tied Wl W Shele M & 5d 91
FHE, A YEYE A $O AN 39 91d W &4 I & gae #341 S, 918 8k Shele ST 8-
BT g1l Bl R XS &1 Afh AT A A el DI w0 of gebl & QX o H Wesdl AT
U Ifalee B T of bl 2| T AW Afawd, 1 A 79 Fed &, [Ofad g ok 39 I
& foTU TR € 5 or@ g9 el T8l B R AT-Ur qhls & | 7, IE-ggl & FHI
Pl g Y B TR H RIS A Bl Sl Aol Yo g 8, A A9 § 6 Sud g
aRUTH BT I8 9gd BIS Al 9 8 Wehdl 8, ol 9D URUMH §gd SAMN B dTdd g,
T BIE A W TE 2

JATRT HEGd, TR O W Wied W 8, ST 9 35 VN wied WRIdl Bl HeH
RO A A g, O T orael Argicd @1 w9 f3n Tl usd WRUT H wied @ gfe & S
FeaqUl fawa g, I vl 31 89 Ior[| wied & gfte 9 &9 Wee Wi, oedl wied &
w0 DI ol T &R ITd! AHIs DI U AfRed @ w0 § Y fHA1 B &9 oI Rieh RIal
P W A B, Ul 8AN A= g1 Safety, security and hospitality are the three

pillars of tourism. We have tried to address all these issues together. We have tried
to link the cleanliness issue with the national movement of hon. Prime Minister
that Swachh Bharat Abhiyan and we have tried to clean our monuments. We have
initiated a mobile app for tourism at all those monuments. After downloading this
mobile app on their phones, anybody can forward information about any debris or
waste material anywhere at the tourist place. Immediately after receiving this
information, our officers will have that place cleaned and give a report to the
Ministry and also to the person who submitted that information. This is an
initiative that the Ministry of Tourism of the Government of India has taken to
address the issue of cleanliness.

When we talk of safety issues, yes it is a matter of concern for all of us.
Even if a single event happens in our country, it has multifarious effect on tourism,
especially on inbound tourism. We want to convey to the masses of this country
and the world community that India is a safe country, it is not an unsafe country
for tourists. In a country of 125 people, a single event or some event does not

denigrate the image of our country.
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Regarding hospitality, we are known for our hospitality. If we go to States
like Rajasthan, if we go to States like Kerala, people are really hospitable. We are
a classical example. I compliment Kerala that they have developed their State as a
place of tourism. Rajasthan also has done that. These are the leading States who
have given tourism a new definition and definitely they need to be applauded for
that. Now what we need to do is that we take this strength of ours to all the States
of our country.

North-Eastern States are beautiful. They have really done a commendable
job. Let me compliment Sikkim people for making Sikkim a centre of organic
farming a totally organic State. What Sikkim has done is really a commendable
job. T visited Sikkim twice during this year and I could see that there is total
cleanliness and total honesty in tourism. Let me compliment Sikkim for that. Of
course our hon. Prime Minister has taken a special initiative to tap the potential
and growth of our eight North-Eastern States which we are really proud of. The
amount of scenic beauty these North-Eastern States have to offer is unmatched.

Sometimes it is a really painful affair for us also. AR YISl &1 HROT gl TR
<% BT AT fava ® BIH-DI H SR, I8 BAR Y G &l a1d g fh fawa & & # o
 T8cl 98 WIRA DI G GIGKI DI, WRA B Ra sRST ok Hear B G713k W | 39D
fIY IRT AYPR JITARA 21 AR BT gaT 919 9hedh &I g F fheft Su, emsavs, a8 oiik
R Wl & A 78 @R Ry 16 ol ikd ) ara 2 21

# U BIC T A AT G, &l AT W fASTelt & g1 A B wuA |t T8 e o
6 921 59 Siias # ga1g STErs H§ S 1 HihT el | I8 A7 qUl AT HRA WRDBR TR
25 U @ W I TH WU B QX IR G| AT JEHA S T A g iR 9w &
SIS & 68 WTl d1& 18,000 Al & oy WUl <xaT © 6 7= Wi # fasrell 71 2, 2018
JH < H UH W wa YA T8 B et fsrelt T8 8rftl 18,000 AT @1 fasielt Sude
PATS S| 35T W 30-40 Tl Ul § 59 g § o1, 99 G401 & dof & QU 31N rete
H Uers B ¥, BH9 HYl AT T8l o b 39 T BT AW IMSH! gAls STl § ITAT BY
[, VAT AR A At el ot
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TR WRBR AR AFAG YIEHAT S BT J91 © b Wed &l b9 @) I gl
TH o S b | 39D oIy I8 98 o<l A W SR AT 9918 | § WRA WRDR Pl 98Tg
ST TR g, 31T FaH! ff qUTE < ArEaT g 3 STondt & 68 Wil a1€ diS o & A W
T B IR-B: TEIM o S A Afhd 39 AR 7 fUsel a¥ aion &) off f6 190 <o &
H 150 = DI $-dISM o1 BT YA S| 31 Gl 8 fb 4R WPR 7 99 W0 Bl G
fhar 21 3 150 <= @1 $-dion B, dion o wigdd HRIfad, $-cRe wigad
BRI SUde 21 I8 BN 9gd 991 g ot | I8 Arh AFHR AV AG o JerEEl 8 R
IR Fhd I I/ M §¢ FeEy F 3 W fRAr 2 iR 3@ 150 <@ @ - wigad
HRferd) Sueer 2l s Rotee WY au 2l

I3 9 gU g B @ & 5 o9 § S-dion HRaferdt amg @t ], 8,13,000 THEH $-
o HRAFIET & BRI < F 3T €| I8 89 b oV T4 3R 1R BF 919 g1 399 Ted Wi
g1 B, AN &1 favar ot 97 g1 S 3o gerd Ry % -dien wfifad § g g @t
SRR B, O 30 fod & diem @1 60 fam fham iy, Aediue U o foun ou, smfea
HI FAud gIRed R ders SMu| Wied #A1ey, faqe #@3e™, 8 @Ay 9 ey g4
gfaenstt § g1 &1 8, o fhar 2 3R g9 gRum i 3 o Y gl

S ¥ S| HIE 96 TRACS <¥ A1 984 WMl §, 99 99 gy el B W T P
3,60,000 TIcHh g 9 HENT W S-S BT ST B 3T 2| AN Fhae & fop -

BRI 1 AR gReA o, w1ed oA 4ol W Iuae x| 39 e o a4l w3
AR T AR @ 8, WA HATd H HHS a1 © o vl WAl fiaeR wieT 4 g9
ARSI BT YHRd FHET FdhTem &1 39T &R W) B

ol TeT IR <9 § 7 & R ATl TAR < H 7500 fFaAHIeR @ ded de ol
DR, IS, TORM O [ AR G S Ta¥ & olfh Tieeh A1 0.4 Ufwe & @l
SRoA & AW W AT AlEd ©) HElGd, THol ¢RoA Bl WK WRDR 1 gerdl fear gl wmw
RS & 19 W U S8 <SR Hid 15 e ysel gws # gy, o Rift fafred, vz
R € e e TR we ST @ Q1T add e SR 9 favam ® 5 et are
T H A IR BT W qRA Dg a7, YA g9R [ g

AR, GRE DI g A fAwy S 6 a1 89 37U 371 dTel <¥f iR faael wiesi
DI R AR < YT S99 Pig & T T8 © [ I8 g9 91 B =@ 81 U el T
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YRT WRBR B RP A fhar a7 & f6 o9 9t oI5 faesh wWed 8RR TRuIE W 1ar 8, 16
TRued W S-S @t wifadt g1 519 Wt B uded dgt el g S9dl Wr 8
ITHH HTS A B 2| DT R Hie U8 fie HRIfrdt & 7reaw | o € iR 59 &I &
qEgH W UTH B @R b AIY-AIY B UG AT W SN Hd © B 3Dl ST 7l
MY 4 YR H Teh I g F MY g dl HUYAT 39 BIC-BIS! Al B & | HRA BT
YT AHIRTh Wk 8, URd B (0 dimfers RAfY 81 I8 FEpx 89 S= =Xd T8 ©
Ifcsh T B e ¥ IT 9aM BT TIN B © [ 94 9RA ¥ AT Tedh ¢ al ADI
fF-fop qTdi &1 &= @1 2] 39D HIH W BF SHdI WA Hd &l R 99 § fh 39
detepn fbe & sfex U Ry &1 ff 99 < AN WA ® 6 $o Jfaer &1 ik ff Aol I
<1 ol R Tl A 91d 9ot @ ¥ 5 wied @1 S-aR g9 agt &1 R w1 da) 3
TR H T I E, B I A AT g R #IS § g ff N W €1 39S 919 '
SN 1 Ueh a1 W fohan € SiR # =medn § b U AN 30 WA 1 q& I | 89 Al

7 UH T ST 1363 YH DI 2| AT T4 A8 12 WM H IuAH 2| Ugel I8 fQgwa ol
oft fop STg PIs ST UTYT T, BT 9T BT Wich T AT A1 a SU S9N BN I 91d
H H fQgrd ol ot 89 AN T 12 wivRll d I8 Gagr Sude wR1g 2l e W TR Bl
1800111363 3R TC TR 1363 | 3MMUB! ¥ U9E | Ig GfAem Sue& Bl 4 ATUh

MES BT R ST R 791d &A1 < 2

qeIed, # HRUl 4T Ia1 dredl § 6 84 I8 |ra i ofg | AN WHE & @Y 98, S
TRIF 919 BT 9 gl IBR A WhIGRRIT R g8 b § U deil SRl & IR g8f I 377 &
facel Sl @ @ 15 AT @ ged § W gAY O B 98 WA T, UNIE, B HIS
IR B ST B AR @ RArE O g8t ol Sl ® ofte S9a @1 fagel et S staer
BISHY oigd AT Ugre & U o 9a 81 W O S F el I B Uleelq ® AT Iy
qfehel W €, 98 TSB! T8l bl T WA &l $HD IAdl W BT Yeb 3R HRU I8 AT
5 S 98 B ST | TH JUAT, T SR AT b IR S o H & AT I8 AR WBR |
TS BN B, TET DI AN H A ¥ AT SHA FHEl ol § 6 EH B Aeg B H

A ol AN fAee HaTeid 99 <) Bl UNUIE ST BNl &, o a1 feT &1 g8g o

ST 21 99 98 & U9 U oud] Wl 8 o1, Ol 98 Wil el Wiy, bl Ael U gHrRl

QTS FERAT B AR gl T AU HAIH I T8l @ JOeR Bl Glad ha1 3R a8 9

T8l TR A SR &l B SHS dq18 Ib BT HA Heal © B g9 g8t | dion T8 &
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A &l U] qrAUIe Al BRI ARPR o < e, «ifhd diSh 89 781 a1 |ebd ol ai a8
ST S/ T I FEl B wsd o o IafES # e w a8 ¥ fued #amy|
319 foredl &9 HaTd| WD U e iR ME-Ue Wt TE B, S9H We $B A 8 7| 98
frdfl e 9 e A 21 9D 918 IHHT UF LD, T8 HARH ol gl 9 dren e
H 12 T o o €1 98 9 e & g g @ gl IS A8 U S H B O 9IS W 8
7% forvg 991 <d| U ofsdt S fhefl 1 9t oY, S 14 faHT 9 g9 aRfRIfa # Je A vl
# TogRT A @1 gEE <d g em 12 A 96 99 9 B @, Ao W BRI,
@ gRd &1 o off fomn| a8t & 5 gt 7 39 300 I W A1 9RT WRHR &
e w3e™ 9 W W 200 P X R el {6 &9 SMUST yUIC 994§l gdfo § Ug
AT ATed g 6 U 98 B, R W F 4P, o § 14 T 1 W U srgfaenat &
framer & forg &9 il 7 9% Tengd g% @l 21 A s g oefi-fagel wdes fonet
PR A B A 7, a1 I8 et e Rven &1 IwanT fhan Sgan| g et 96 B
B I A1 39 g1 3l =9l B {6 39 69 qRe 9 9 g B Iuad IR A ©l 39
gier &1 g WA 6 g1 # =medr § P 59 gfaer &1 ffead dlfl SUAN &R 9 Al
edl & faa § e fIvars ST 9@ | sq 999 g9 919 fA2ar 81 s9 AR 4 S 999
T orfiadic B, 98 T QW & Al &1 favard ok fava & rN @ fava wRa @) eraRensit
H ga 21 U8 AN 9N 9! SuAfd gl gft favar & 98d 89 ANl 7 39 goudsT & HIenH
d 39 B B Y& fhar B

BH AN o 9T & " Pl AN | ARV JURTITE St o el U U9 fobar o, #
BT TAd W TE W T @ gl s NS (Mede $hRgFR saawie Ve SReTe
Us fthed) TME U Aro Y| I8 o 99 A Fell off I8 oY | I9e Ares | B | Pa
5 X 78 v wod a1 @, fhel 7 wEr 5 W w9 v g o Q@ 5l 7 Fer f5 ww g
TR HHY BT Yeb IRC B &1 all 9 &9 S A %=1 wiwal &, i goer aweri &t
ATSHT ST oft, I AT & AeAH W GIPo Qe I ge F a1 ATl Afha I8 A5
fepar T {6 59 aRE W B9 e ol YA | T8 U uidd | |/t gfagnati & v 8 ud ©
Fra T o1 g 3 foY WRA IRAR T i Ive Ao IS Bl 98 off e ¥
e A1erd 9 8\ Al 9 13 dfdhed e B ok gEd 'uEIe Ao ® W |
ARSI & IR # I8 A AT 5 MR, #eRI, R MMfE &7 o1 Uah afiirst #ew
2| S HEc B dgd IS BH IINHIESS 37 A $U® HEd Dl T8l G, IS 3q S e ¥
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B I3 ORE ¥ HIAE T8l 8l Ui, O @RE A UdThiel 99 W B Bial o1, A I8 |
T 6 AeHEg We 9 Wed & T 7gaE oF & gt ¥ fUafie & dR W) oS 13
HE@YUl WER &, TP Y H WSl TAT| I§ U Al UihaAT 81 37 del qdd H I8 3R A
JH 90| 390 DIS A IT TE 2| I UfHA & qE8d s IR He AiAG ARG B WE A
AT " H BIs T |ihe W GIvd 8 dear gl § s g 6 wew ®F Ao
HIEH A B UhST Bl AR UGS Bl YT HR A Bl

39 YPR A 9 QT AToFIRl & HAIEgH | 89 N o Uh A1 w3 fhar g o aft

TWE D WA a8 I8 3¢S dlsh, R, Sulc Wfhe, BRed Alhe db sHBT STANT B
14.00 hours (Shri Pralhad Joshi in the Chair)

fIER iR ST UCw, ST & 9 QA Is U<PIl 39! W dR ¥ gded 3l gt 3 &
# 3@ gY By fRy €1 500 T T @ IR fER & wied e & fag o @t
T g1 # Fqr Aredr § fh 9 aR 1500 BRIS WA BT qoic g4 Al 2] fUwer ad # &
AN A $O g SR gs [P [UBell IR D FoIC Bl 84 X YA &l HR UY, IADBT BRI
Ig o f6 ANl QM1 WO - QY S 3R UM, 98 A off| 59 B USY RGN @
fored o o SidiemR gareR WY, S99 $8 Tafaar a3 St off, RS9 ar9| wo S o |
Y SAI T oG off, 3HD HRUT B S IS B [ ORE I ITAN & PR Y|
3RO JUT Sff 7 T 667 HRIS $UY HI 9 Bl ofl, IRGd H 98 IR 838 HRIS
S| fUoe 99 850 RIS TUU &4 HaRM gU ¥, T § 838 IS v a1fd 98.5 Hfwa
0 &1 B SYAN ATl 59 91 Bl 89 HEGH B © [P A AN B b DR JQ
WRBRI A SIGSTR M H A} fagera gs, [orqe HRuT Uz e gar|

ARART H T WIQUE (S dlSc Ul Bl YR Dl AR IR I 8, o
AT A B IS8 TS TS o B 3N of O gl odfed &t gfc & SOk Ue¥l & Agd &l
SEd gU o faRy dfde g1 @rt 7 fRu € R o 60 e R SR e # o
g1 STR YT 37O < B FIH F91 Y 8 gU Al Wied &1 gfie 9, ANRS Sssaw &l
e & fyar fawfia 21 anfey, 98 =& 21 YRd AR & ded #31ed 7 §9 91 Bl
JH IR 9 anfifer |fdbe &1 N o BIfa 6y & - 9§ dfdhe, Ho1 Afdhe Ud MR
Afhe| g1 T 60 fererd 3Rl SR ¥ # gl A8 gaR forg -l forw &1 ot faww
Bl ST § 6 SR U™ S 22 RIS ST dlel Yod # Il Wi ardfds w9 H A & 8
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TS MSS & - GG 3R IRV | FATEETE iR TREYR 418 318 9gd Biel (RAfT # T 39
TE W 22 TS HI A ATl IS § Fol UiF gATS I8 2l AN AT § P 9Ra
ARBR Bl MRS ISSIT HATGd, H gadrg <l § AR HAT Torafer 9 Sff b, Ries wrarai
TR Fl 3wa forg # 9% 9o < g 5 9w & sfoe # ugeh aR S g% O N9 9w &
¢ B [T o7 fb # Sru Sitaq # Bl gaTs ATAT BR YIS AT G, IH FUH Bl AL
HA S & WIHE H WRA WRBR & ISSAT HAT o W Bl gfte I Al 3R 3 317aH,
S e @t gfe & & T, foeft oft ofe @, vie @ gfe I oft gard I e ArEdn B
SHD AU B Al Prifaeiac] wHH & AT 4 [ 51 5

AN S | 486 BATS 3€S ©, OTH AT 80 BATS 3¢S STANT H 1 T 2| 3@ HI
80 ¥ 100 EATS 3TSSl W B 50 ¥ 100 HIs IH &I AN <A1l feaw-2 iR fear-3 R
db W I Ao Prfdefad WhIE & q1egq ¥ dAfagefad! el Sgf th gve ddb FrgT
HHY 1 fBRMAT 2500 B0 A 3MfEh TE BN T8 BN § &+ bl <1 Aedl gl gAH IR
A W AT Bl L (FagrE) dore W e, wfever Wt gewl osnu fawm wd
HIQL... (Faam) feareaa gaer |fed 99 0 399 S .. (@ragr) I8 areEr &l g
T @ forg T8 8 98 @AW & fIU B1 ST 100 TRUICH T 9HR TS ... (99H) 6
SN TIAIE 9914 € BR-IRaR & foIg| WRd ¥R$GR YIRUIC 991 dTed! @ YRd IRIR & o]
U & IRAR & foIy TR G ArEc € RO WRA &1 I e 39 QIRUIE @t gfaen
BT ITIRT B F& | VAT A1 TIR HAT a1t 2

UfaR diferdl & HIEgw W, 22 a9 8 Y §, AR S brlaeidc! Bl Sl Wi g,
W fSadial MgsAgd B fBAl 9 o TE &, AUD! WDHR 7 SH U IqAd A Bl
v foa g1 4 uE fava e =mear € 5 S .68 ufiwd ofel 8RR wied &1 R B,
U 89 a4 2020 P TH ARG SR 99 2025 T & TR 9% of ST AEd ©l I8 BRI
[UAT 2| IR I TR H FHAGeAe! & o7y 89 316 TIRUIC AMgSIChTs 6y ... (@)
HON. CHAIRPERSON: Hon. Minister, please address the Chair.

... (Interruptions)
HON. CHAIRPERSON: Except the Minister’s speech, nothing else is going on

record.
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... (Interruptions)... ~
DR. MAHESH SHARMA: Mr. Chairman, Sir, thank you.
AN RO Ffaefad] o & A1egq 3 G4 80 TIRUIC SIS Ay TG | SR 3iiR
frAgpe S BT &F B Wl Wed & g | 89 3 o SGH | IGHAR A1 Sl | I8 vy
Sorar o f& gfRaron # v g T8 2. (wraur)

2 WfeR wgaE (He®d) : Aeicy, § AT &1 g3 ISl dredl gl

Next discussion will be on the Demands for Grants of the Ministry of
Housing and Urban Poverty Alleviation. The Guillotine is scheduled to be held at
6 o’clock. The more we devote time to the Ministry of Civil Aviation and
Tourism the better it is. The Minister is educating us and there is no doubt about it.
We should be educated because the steps that this Government is taking are
laudable and we should all appreciate them. We have certain questions also to ask.
HON. CHAIRPERSON: We have already discussed this subject for more than five
hours now. The time allotted was three hours.

SHRI BHARTRUHARI MAHTO : Let me complete. Adequate time should be
given for the discussion on the Demands for Grants under the control of the
Ministry of Housing and Urban Poverty Alleviation also.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): It is
absolutely appropriate. We have decided the time accordingly. I think a
comprehensive reply has come. Actually, two Ministries, the Ministry of Civil
Aviation and the Ministry of Tourism, have been taken up together. So, this has
taken a lot of time. But I am sure the hon. Minister would conclude in the next five
minutes. ... (Interruptions)

HON. CHAIRPERSON: Mr. Minister, you please conclude within five or six

minutes.

* Not recorded.
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Hon. Minister, please continue and be brief.
DR. MAHESH SHARMA: Shri Venugopal, now I will just reply to your issues.
My statement is over. I will address only those issues which the hon. Members
have raised.
HON. CHAIRPERSON: Including my issue.
DR. MAHESH SHARMA: All right.

e, # ot # oW A7 g iR B gl AFH werEE St 9 g9 wH ug @
e &1, s fofg § ST R &Jad dxdl gl offd U 81 919 gfwig™ o SiTan @
a1 ST Refee ff oeT 21 39 o1 &1 Rofee o1 1 21 31 9T & I8 qad g Gt &

fop dos SHMIMTD BIRA 7 S8l 89 T & sod TR 65d WM WX I, 39 89 529 WA WX

g1 13 Rl & 97 U&ded ¥ gall 21 I8 RA &I d1hd 8, R &I I8d g 3R WRd &1
T g

Herey, # I AWl & aR # 9 AW S g9N 9ide dgsil 7 ¥ed § Sy 2
A & AL JUEITE St A S v Iern o R SrsRRd aeic &1 g9 SN T8 B
uTg| H S 91 P WIHR BAT 8, Al WhA g B & HRU A UHT &1 B Uil | Bl D
fawg # S8 el g1 § Sd! Far dredl g R fUsell ar W A9 qarn o f6 gfeargore
AfEfhehe S1q Tb B A ATY 9 T [UBET BUS WeH B AT AT, Afh H ATYH I8 arIal
fam o 6 IR @1 IF FH BT 89 W BT IR 3 AT 8AT DA DI 202 FRIS 39T B
Aot HaeM ) Ry € ok 99 IS T &1 TS Hioide ART UISY s # 21 3&! ¢RoA
dffc § 98 TS T R YGHAIRAT MR TR & S QA dfhe § T aN H
TETTHAT ST < ST UIRIRS H o I Hal AT| e H31 St & IS BT AFd §Y &1 4
|fdhe dI, 3mueh! weAT BT |l A gU 3R QX HRel aiRAAT & 3MTed Dl A gQ g9 b
gl # A g P 31T SMudbl 39 I B @ FR QAT T gl a9 VP A9 ]8T gl A
a1 fean & b Teargr <we | AN a1 R &, I8 A ueh! Jar foan 8 NensSiel whm
& qBd ST ATS g9 g ©, H S© I dredl g [ URA B WRBR 7 s a¥ S e B
IR 32 vfcrerd BT o1, S daIhR 42 IS fhar g1 YRd B WRBR 7 Ig Ao H dGalTd
AT T IR HEl AT 2 fF S 9e1 ol doic B, SWH W IADI STN B, ofdh -3
we, AT Wed & 3R HIs Aioide 50 URed a9 a1 & @ 9 doic DI G- B B
T AR W18+ AT o, QAT § arer argan gl
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st gRiq St 3 St & e wral @ 91 B R, T S SR sren S, # smud!
frearet feetar € 5 g9apT 0 AT WaIfiehdT @t gfe 9 o &1 JaTd &R 38 1 S1erefiT Wio
AT T S T R gform, aoic e ok iEel @t 9 @t off, # Tar § 5 14 I &
3R e gferd &, d%e 4l § El 81 g wl Il | gg Wi g, M9 3 Al A
¥ @ g gRee gferw @l

) 37T BINN <d WEd 1 -GN dIoll, ded IR Afsdha IRSA &1 a1 BI | g1 I8
T gY G § 5 IRd IR 1 68 Widt 916 fisd ¥ Afsdd cRom # 31 wfwwrd @
SOTHT 3l 8, O H a_adl oy, faeell, q/g &1 9gd 991 NG 8l gl IFd! AR T3 faum
B AR of S & Y T ASH U do RSA ars 911, ORe &g fagel wies
3R F-T MY A T MU ATIDT S Zall HSGH Tl Hxill| S/ 8H $-AfSHhal dion feram
& forg ff R €1 o a9 e dion e 2 st ke 9 -AfSda diem W s9
R U9 § ST B, U1 BART HATA 2] IR IRGA, A ARACH & R H JERuy
arae St v @l I AR St 3 o & wdied @1, wig dierer o ft 95 € #
BRATON & AN T qAMT ATed] § [ PRI Bl BT PN Alhe & AH A 3R [
T B I D HIH A TS BT U A WR B Bs a4 DI T a1 7 iR s
J8d B WM BN @ ©§ 98 9Dl U pAfgedd Wl Warse @ WUl g 8 Qoo

Frfaefac! WM & AT I AT BT Sl AR BIC TAT8 MSS §, SIeR d9dh? (IR 90T

T g, IHMR R TIR 901 §all B, DIl IR daT gl g, el IR dor gorm &, g1 ot

o\ O

TIRUICH BT IUANT §F U A Hrifaeide! WhiH & HAH F Bl

SIERVTR A1 UL SR S gRT I&hy, ISR, feRiteTg iR HERIVN JaTd RISRH & dR
§ e fearan T g, # e St anuet favar feemar § 6 el 8w fhl |fde & o
o1 BT SRR T B 2 qe WA Sfl, smawd g9 S b1 Al A, AFHE |i|e off
S o MY ¥, I <dIuTed 3R SMER Bl ghage Aihe # AR HEw dI gars el B
SYATT g4 6 dRE A ASe Hfaefdd] WhiH & H1egq F B Abhd o, IqPI 89 IR JAT
HT| St e W (T A1EE) S IR, R ofR qrer fawamry, Wit @fdhe @ a@ @,
ol A1 89 a0 At wfchel # o &1 waTd BN

s o9 g Ao S 7 SIMRYR Wifgd, §oR 9lied, I i< g St & Il &
AT Ud I 3R SIUTgR R &1 W ISR 21 ATERUT SR uTd Sff dgd SaTal
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Wed B gfee W wEd Ied &1 H 9% 9Ty &l g SR gwyare < g fh U A anR
qrag 9 2 O 89 Al & Wt & Yod &L (FaeE) 9 99 Wi € A1 B 8 Uod § 8k
FT T& B B FITR AR, fmRar &1 gfge Affec & R dax 39 Afdhe @1 73
uga ferh, U # favar Qe g1 Wi IRe sl St 7 A9 $aR TR BT Ags <dl S
<RI AR ¥ 3R W1 H IgAwT 31 ST iR O & ot Bew die, # Sy ff fawam
feamar g & a1 wed @ gfe & &9 <@ o1l s FEm s 9 Aldsw @ wRE
Frfaefddl, BT gRee i @ ar 3§ ST fawg Ior 8, g9@ Wt # 9\ ol s 5™
YT ARRIV] AGT Sl GIeR 8aTg IS, [AHARIA, o], IR R AfER & faw
B W G H A Fl A I v Remar g 6 wded! o v 3R gRam & o fawg 9
AR G ¥ oflU & & Sud 317 A doax 59 fawy W &R =4l wxd, fh f6a ave 4 g8l
T B T3 Al I& o ST S T, gHHT 89 T WA S |

TR TATS ISS B IR AFHR A St 7 favar oo g1 SR uew & off Qe
TRl B # faeara faer § b PR garg srgs & a # AR HAl o < €von BR & §
5 98 H™ T1 B T B IR F TATE ASS B IR H W 12 AT d1Q 37O YW Bl WRBR
3R 75 DI DR AR BATs A8S B HMH W HeAd ol ... (FIeT)

PR T & St 7 IR W RS didhe & R H, A9 b R § AT 8, S
312U1 St 3R 87 piel fqedear ¥eS! St AfSdhal RS, AT 3R BRT SR & IR F S
fawa @w € # oy |t &1 eyt < g fasrarer @ s & sifar veSt of, sh et e
St ok fafders 4 ot NS St @1 g=rae <7 §Y H P dredn § 5 @Ha-9ma R g
31U Fa el X&7 | Tied @l gfe & WRd @1 S Ugar €, SHd! 89 IR of ST ared|
MY §H T Igd-9gd gUaTG| S e A AU &, § G aFl | w1 s 6 9 &e
HIO=T BT qIH of AR TART goic U D .. (agr)

TEdlle el St q gaol-qRE AR $fear & forg welic #ive & 9 Bt ot # o
AR HA) ITorafc 9] St | WA S {6 g 7 R fER w (@)

HON. CHAIRPERSON: I shall now put cut motion Nos. 1 and 2 to the Demand

for Grant relating to the Ministry of Civil Aviation moved by Shri Jai Prakash
Narayan Yadav to the vote of the House.
The cut motions were put and negatived.

... (Interruptions)
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HON. CHAIRPERSON: I shall now put the Demand for Grant relating to the
Ministry of Civil Aviation to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President, out of the Consolidated
Fund of India, to complete the sums necessary to defray the charges
that will come in course of payment during the year ending the 31"
day of March, 2017, in respect of the head of Demand entered in the
second column thereof against Demand No. 9 relating to the
Ministry of Civil Aviation.”
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Demands for Grants (General), 2016-17 in respect of Ministry of Civil Aviation

voted by Lok Sabha
No. of Name of Demand Amount of Demands for Amount of Demands for
Demand Grants on Account voted by Grants voted by the House
the House on March 2016
1 2 3 4

Revenue (Rs.) | Capital (Rs.) | Revenue (Rs.) | Capital (Rs.)

9 Ministry of Civil 135,09,00,000 | 296,70,00,000 | 675,43,00,000 | 1483,50,00,000
Aviation

The motion was adopted.

... (Interruptions)
HON. CHAIRPERSON: I shall now put cut motion Nos. 1 to 3 to the Demand for
Grant relating to the Ministry of Tourism moved by Shri Jai Prakash Narayan
Yadav to the vote of the House.

The cut motions were put and negatived.

HON. CHAIRPERSON: I shall now put cut motion Nos. 7 to 10 to the Demand
for Grant relating to the Ministry of Tourism moved by Shri Rajeev Satav to the
vote of the House.

The cut motions were put and negatived.

HON. CHAIRPERSON: I shall now put cut motion Nos. 15 to 34 to the Demand
for Grant relating to the Ministry of Tourism moved by Shri Sankar Prasad Datta
to the vote of the House.

The cut motions were put and negatived.
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HON. CHAIRPERSON: I shall now put the Demand for Grant relating to the
Ministry of Tourism to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to complete the sums necessary to
defray the charges that will come in course of payment during the
year ending the 31% day of March, 2017, in respect of the head of
Demand entered in the Second column thereof against Demand No.
88 relating to the Ministry of Tourism.”

Demands for Grants (General), 2016-17 in respect of Ministry of Tourism

voted by Lok Sabha
No. of Name of Demand Amount of Demands for Amount of Demands for
Demand Grants on Account voted by Grants voted by the House
the House on March 2016
1 2 3 4
Revenue (Rs.) | Capital (Rs.) | Revenue (Rs.) | Capital (Rs.)
88 Ministry of Tourism 264,88,00,000 | 18,00,000 1324,39,00,000 | 87,00,000

The motion was adopted.
HON. CHAIRPERSON: The Demand for Grant relating to the Ministry of
Tourism is passed.
The House stands adjourned to meet again at 3.15 p.m.
14.21 hours

The Lok Sabha then adjourned till
Fifteen Minutes past Fifteen of the Clock.
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15.19 hours
The Lok Sabha re-assembled at Nineteen Minutes past Fifteen of the Clock.
(Dr. Ratna De (Nag) in the Chair)

APPROPRIATION ACTS (REPEAL) BILL, 2015
(Amendments made by Rajya Sabha)

HON. CHAIRPERSON: Now, the House shall take up Item No. 35 - Shri D. V.
Sadananda Gowda.

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I beg to move:

“That the following amendments made by Rajya Sabha in the Bill*
to repeal Appropriation Acts [including Appropriation (Railways)
Acts] be taken into consideration:—

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-sixth", the word "Sixty-
seventh" be substituted.
CLAUSE 1

2. That at page 1, line 2, for the figure "2015", the figure "2016" be
substituted.

* The Bill was passed by Lok Sabha on the 11™ May, 2015, and transmitted to Rajya Sabha for its
concurrence. Rajya Sabha passed the Bill with amendments at its sitting held on the 27" April, 2016 and
returned it to Lok Sabha on 28™ April, 2016.
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THE SCHEDULE

3. That at page 2, line 34 be deleted.

4. That at page 11, line 53 be deleted.”

HON. CHAIRPERSON: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
repeal Appropriation Acts [including Appropriation (Railways)
Acts] be taken into consideration:—

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-sixth", the word "Sixty-
seventh" be substituted.

CLAUSE 1

2. That at page 1, line 2, for the figure "2015", the figure "2016" be
substituted.

THE SCHEDULE

3. That at page 2, line 34 be deleted.

4. That at page 11, line 53 be deleted.”

The motion was adopted.

HON. CHAIRPERSON: We shall now take up amendments made by Rajya
Sabha. I shall now put amendment Nos. 1 to 4 made by Rajya Sabha together to
the vote of the House.

The question is:

“ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-sixth", the word "Sixty-
seventh" be substituted.
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CLAUSE 1

2. That at page 1, line 2, for the figure "2015", the figure "2016" be
substituted.

THE SCHEDULE

3. That at page 2, line 34 be deleted.

4. That at page 11, line 53 be deleted.”

The motion was adopted.

HON. CHAIRPERSON: The Minister may now move that the amendments made
by Rajya Sabha in the Appropriation Acts (Repeal) Bill, 2015, as passed by Lok
Sabha, be agreed to.

SHRI D.V. SADANANDA GOWDA: Madam, I beg to move:

“That the amendments made by Rajya Sabha in the Bill
be agreed to.”

HON. CHAIRPERSON: The question is:

“That the amendments made by Rajya Sabha in the Bill
be agreed to.”

The motion was adopted.
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15.21 hours
REPEALING AND AMENDING (THIRD) BILL, 2015
(Amendments made by Rajya Sabha)
HON. CHAIRPERSON: The House shall now take up item No. 36. Shri D.V.
Sadananda Gowda.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill"
to repeal certain enactments and to amend certain other enactments
be taken into consideration:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the
word “Sixty-seventh” be substituted.

CLAUSE 1

2. That at page 1, line 3, for the bracket, words and figure
“(Third) Act, 2015, the word and figure “Act, 2016 be
substituted.

THE FIRST SCHEDULE

3. That at page 2, lines 21 and 22 be deleted.”

HON. CHAIRPERSON: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
repeal certain enactments and to amend certain other enactments be
taken into consideration:-

* The Bill was passed by Lok Sabha on the 6™ August, 2015, and transmitted to Rajya Sabha for its
concurrence. Rajya Sabha passed the Bill with amendments at its sitting held on the 27" April, 2016 and
returned it to Lok Sabha on 28™ April, 2016.
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ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the
word “Sixty-seventh” be substituted.

CLAUSE 1

2. That at page 1, line 3, for the bracket, words and figure
“(Third) Act, 2015”, the word and figure “Act, 2016 be
substituted.

THE FIRST SCHEDULE

3. That at page 2, lines 21 and 22 be deleted.”

The motion was adopted.

HON. CHAIRPERSON: We shall now take up amendments made by Rajya
Sabha. I shall now put amendment Nos. 1 to 3 made by Rajya Sabha together to
the vote of the House.

The question is:

“ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the
word “Sixty-seventh” be substituted.

CLAUSE 1

2. That at page 1, line 3, for the bracket, words and figure
“(Third) Act, 2015”, the word and figure “Act, 2016 be
substituted.

THE FIRST SCHEDULE

3. That at page 2, lines 21 and 22 be deleted.”

The motion was adopted.
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HON. CHAIRPERSON: The Minister may now move that the amendments made
by Rajya Sabha in the Repealing and Amending (Third) Bill, 2015, as passed by
Lok Sabha, be agreed to.
SHRI D.V. SADANANDA GOWDA: Madam, I beg to move:

“That the amendments made by Rajya Sabha in the Bill

be agreed to.”

HON. CHAIRPERSON: The question is:

“That the amendments made by Rajya Sabha in the Bill
be agreed to.”

The motion was adopted.
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15.23 hours
DEMAND FOR GRANT (GENERAL), 2016-17
Ministry of Housing and Urban Poverty Alleviation

HON. CHAIRPERSON: The House will now take up discussion and voting on
Demand No. 50 relating to the Ministry of Housing and Urban Poverty

Alleviation.

Hon. Members present in the House whose cut motions to the Demand for
Grant in respect of the Ministry of Housing and Urban Poverty Alleviation have
been circulated may, if they desire to move their cut motions, send slips to the
Table within 15 minutes indicating the serial numbers of the cut motions they
would like to move. Only those cut motions, slips in respect of which are received

at the Table within the stipulated time, will be treated as moved.

A list showing the serial numbers of cut motions treated as moved will be
put up on the Notice Board shortly thereafter. In case Members find any
discrepancy in the list, they may kindly bring it to the notice of the Officer at the

Table immediately.

Motions moved:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President out of the Consolidated Fund
of India, to complete the sums necessary to defray the charges that
will come in course of payment during the year ending the 31* day
of March, 2017, in respect of the head of Demand entered in the
Second column thereof against Demand No. 50 relating to the
Ministry of Housing and Urban Poverty Alleviation.”



03.05.2016

209

Demands for Grants (General), 2016-17 in respect of Ministry of Housing and Urban Poverty
Alleviation submitted to the vote of Lok Sabha

No. of Name of Demand Amount of Demands for Grants | Amount of Demands for
Demand on Account voted by the House | Grants submitted to the vote of
on March 2016 the House
1 2 3 4
Revenue (Rs.) Capital (Rs.) | Revenue (Rs.) | Capital (Rs.)
50 Ministry of Housing 1276,83,00,000 L 4134,17,00,000 L
and Urban Poverty

Alleviation
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam, the Ministry of
Housing and Urban Poverty Alleviation is a very important Ministry. It touches
upon the people who reside in the urban areas.

Out of 121 crore people who reside in this country, 38 crore people are
residing in the urban areas. Out of these 38 crore people who are residing in the
urban areas, 35 per cent of them are qualifying to become poor. That means, they
are entitled to the benefits which they get under this Ministry. So, out of 38 crore
people, who are residing in the urban areas, 35 per cent of them qualify as poor.
That is the information furnished by the survey that had been conducted by the
Socio-Economic Caste Census.

Madam, before going to the subject, I would just like to bring to the notice
of the hon. House and share my views with this House as to what is the reason for
this growing population in these urban areas. Now, the trend is that the people are
moving towards the urban areas in search of employment and to eke out their
livelihood. Further, we can say that in the rural areas, particularly, the agriculture
on which the agriculturists and the agricultural labours are depending upon to eke
out their livelihood is no more a lucrative profession for them. It is because of the
continuous drought situation prevailing all over the country and depletion of
underground water. Even the farmers, who own sufficient lands in the villages, are
also finding it very difficult to eke out their livelihood. Well, such being the case,
it becomes inventible for the agricultural labourers to think of an alternative
profession to eke out their livelihood.

Even the Governments — respective State Governments or the Government
of India — are not being able to improve the living conditions of the agriculturists
and the farmers. So, they are disappointed. But they hope that they would get
something in the urban areas. That is why the people have now started moving
towards the urban areas. That is the trend, which we have been noticing.

Madam, there are two important schemes, which directly deal with a large

section of society, which comes under this Ministry. One is Pradhan Mantri Awas
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Yojana and the other is National Urban Livelihood Mission. Pradhan Mantri
Awas Yojana is now being introduced by this NDA Government. Earlier, the UPA
Government had one programme, which was named after Rajiv Gandhiji, which
was being called as Rajiv Awas Yojana. Under Rajiv Awas Yojana also, the UPA
Government was doing wonderful and tremendous work to meet the demands of
these urban people, who wanted shelter and also to improve their living condition.

Now, Madam, this NDA Government have got their vision and mission
with regard to housing. Having renamed this scheme as Pradhan Mantri Awas
Yojana, they have got a mission to provide ‘Housing for All by 2022°. That is
their mission. We welcome it. We can definitely appreciate the concern of the
Union Government to provide housing for all the needy people by 2022.

But now we have to see whether the Government is really concerned about
this vision or mission. What is the budgetary allocation and support for these two
schemes to fulfil their dream of providing housing for all the people by 2022? The
target and the amount they have earmarked are very important.

Madam, the Census discloses that up to 2011-12, 1.86 crore people or
approximately about two crore people in this country were residing in the urban
areas, are badly in need of shelter for them. By the end of 2020-22, approximately
this Government or any future Government, which comes to power, will have
about six years of time from today, to fulfil the dream of this NDA Government of
providing Housing for All by 2022.

The requirement of houses by 2022 is 3 crore and 41 lakhs. So, if really the
Government is concerned about their announcement in the Budget and also about
their Mission to provide ‘Housing for All’ by 2022, they should act fast. What is
their performance last year and what is their plan for this year? That is very
important. The total budget allocation for the entire Ministry of Housing and
Urban Poverty Alleviation (HUPA), for 2014-15 was Rs. 6,008 crore. The revised
estimates were Rs. 3,413 crore. For 2015-16, it was Rs. 5,634 crore but the

revised estimates were only Rs. 1,961 crore. For 2016-17, the amount earmarked
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is only Rs. 5,411 crore. If that is the case, if they proceed in the same way for one
or two years more, can they really reach the target of providing ‘Housing for All’
by 2022? That should not remain as slogans.

We have reposed too much confidence on Shri Venkaiah Naidu Ji who
incidentally represents Karnataka. We are reposing a lot of confidence. But we
are disappointed. Forget about what he is trying to provide to Karnataka. What
are the efforts to provide housing for the people who reside in this country and
who are residing in the urban areas? For the last three years consistently, the
allocation of Budget is being reduced.

Madam, for example, for the year 2014-15, the amount that was given to
the PMAY was Rs. 1,892 crore. For the year 2015-16, it was Rs. 4,618 crore but
unfortunately, the revised estimates were only ~ Rs. 1,415 crore. For this year,
they have got about Rs. 5,075 crore. The Standing Committee have expressed
their dissatisfaction about under-utilization of funds in this area. They have
further mentioned that the officials who deposed before the Standing Committee,
had clearly said that they required at least Rs. 8,816 crore for this year to meet this
year’s demand for the approved projects. If that is the case, then how are they
going to achieve the target? Why are they simply announcing their vision and
mission without giving any financial support? It is of no use and we are simply
discussing on the floor of the House. It is of no use. Why am I telling this? I will
bring to the notice of this hon. august House how the scheme has been taken
seriously for the last three years. These are the figures which are furnished by the
hon. Minister while answering Starred Questions on the floors of the House in
Rajya Sabha and in Lok Sabha. I will only mention the period after this
Government took over. In the year 2015-16, they discontinued the scheme RAY,
that is, Rajiv Awas Yojana.

The Parliamentary Standing Committee also mentioned that repeated
change of names will also create problem and confusion among the Government

as well as the people, and that is also one of the reasons for underutilization of
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funds. These are the remarks made by the Standing Committee. This is the answer
given by the hon. Minister. As on 1% March, 2016, the total number of houses
sanctioned—there is only one housing scheme now—or the number of dwelling
units involved for construction during the current year is this much. It is because
after this scheme is introduced, the information furnished is that under PMAY, no
target is achieved but the progress is that 5,08,902 houses are sanctioned or under
construction. That is the answer furnished by the hon. Minister. This is for one
year.

HON. CHAIRPERSON: Please conclude. Your Party has got another speaker.
SHRI S.P. MUDDAHANUME GOWDA: Madam, I have taken only 10 minutes
time. Definitely, with all responsibility I am telling you I will complete in another
five minutes.

Madam, only 5,08,902 houses are under construction. If at this rate the
construction is proceeded, how can they reach the target of providing houses to all
by 2022 by providing at least a minimum of 3,41,00,000 houses to the people who
are residing in the urban areas? It is an impossibility. The hon. Minister should
fairly concede that it is an impossibility to fulfill the target at this rate.

Housing is very important for States which are given special status under
article 371. Under article 371, Maharashtra and Gujarat are given special status.
Likewise, under article 371J, Karnataka is also given special status. If one visits
Hyderabad and Karnataka, definitely, anybody will come to the conclusion that it
is a place where much thrust should be given or at least, in the cities or towns
which are located in these States and are covered under article 371J. Assam also
comes under article 371 where there is no housing under PMAY. There is no
housing under PMAY in Karnataka.

Fortunately, very recently, after giving these figures, the hon. Minister was
kind enough to sanction 16,000 houses to Karnataka whereas the requirement in
Karnataka is 10, 02,000 houses. But the hon. Minister, who is representing

Karnataka, who is likely to be re-nominated in the coming elections also—we are



03.05.2016 214

really proud of you—fortunately, has given 1,93,147 houses to Andhra Pradesh to
which State he is belonging. But you have not given any houses to Karnataka.
Only recently you have given 16,000 houses to Karnataka. This is really injustice.
How can we answer the people of Karnataka when you have given 1,93,147
houses to Andhra Pradesh? Of course, we are happy. That State also deserves it.
But how can we tell our people that no houses are given by hon. Shri M. Venkaiah
Naidu who is representing that State?

Finally, I will mention only one point. Another aspect is, poverty

alleviation is also very important.

HON. CHAIRPERSON: Mr. Muddahanume Gowda, please conclude.

SHRI S.P. MUDDAHANUME GOWDA: Madam, I will finish in two minutes.
HON. CHAIRPERSON: You conclude in one minute.

SHRI S.P. MUDDAHANUME GOWDA: I finish it in two minutes only.

Madam, even the funds allocated for the National Urban Renewal Mission
is very, very meagre. Unless the poverty is alleviated, unless the people who are
residing in the slums are economically empowered, how can you improve the
conditions of these people? It has been announced that 100 smart cities will be
constructed in the country. But unless the financial position of the people who are
residing there is not improved, how can you fulfil that target?

For 2014-15, Rs.703 crore was earmarked whereas for 2016-17, only
Rs.325 crore is earmarked. The hon. Minister is fortunately representing
Karnataka. But we are not happy. Even your own officials before the Standing
Committee requested for higher funds. So, you should rise to the occasion and
raise more funds. This is an area where you can touch the people who are really in

need of houses and improve their economic condition. Thank you.
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CUT MOTIONS
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): As the hon.
Member has taken my name and made some comments, I want to say a few words.
Madam, I will answer elaborately once all the Members have spoken.

One point the hon. Member made is why Karnataka has been given only
16,522 houses. I want to tell all the hon. Members that there is a system of it. A
State has to ask how many houses it requires, how many cities it requires, these
are the beneficiaries, etc. Then, we examine it. There 1s a committee to finalize it.
So, the total number of houses asked by Karnataka is 16,522. Total number of
house sanctioned for Karnataka is 16,522. ... (Interruptions)

HON. CHAIRPERSON: Nothing will go in record except what Shri Suresh C.
Angadi speaks.

... (Interruptions)...

* Not recorded.
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SHRI SURESH C. ANGADI (BELAGAVI): Respected Madam, I thank you for
giving me this opportunity to speak on this subject. Housing is one of the most
important sectors after agriculture and textile, which can provide employment to
the youths and the people of the country.

Madam, housing is a burning problem which is prevailing in the country.
This sector is contributing next to agriculture and textile in terms of labour and
economic development. In anybody’s life, anywhere in the world, for a human
being or an animal, two things are very important, that is, food and shelter. In
addition to this, cloth is a must for human beings. These are the basic necessities
for the living beings.

Since Independence, we all have given assurances to the people for rofi,
kapda aur makan. Many elections have been conducted on the promises of
providing these three things. But till date we could not achieve this target. But Shri
Narendra Modi ji has assured that around 6 crore houses will be provided to the
people of this country by 2019.

In the last 68 years, many elections have been fought only on this issue.
Every time the assurances were given, but nothing was fulfilled by the previous
Governments. Food, shelter and clothing are the basic necessities. All these
assurances were given election after election — sometimes winning and many
times losing. But still it is the most successful, tried and trusted formula for all the
political parties.

Madam, I hope that all of us will agree with this. Incidentally, everybody in
his life-time, irrespective of his social status, economic condition, income level,
availability and affordability, wants to own a house to live in with his family. For
some people, this dream is realized and for many others, this dream is not realized
and it remains a dream only. In some communities and States, an eligible groom
will not even get a bride if he does not have his own house in his native place.

This is the situation in the country.
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Madam, I must thank Shri Narendra Modi and Urban Development
Minister, Shri Venkaiah Naidu for they have chosen my city to be developed as a
smart city. How should a smart city be? In a smart city, a young man always looks
for a sweet home. After having education and getting employed, a person’s dream
will be of having a sweet home. In order to have that sweet home, he runs here and
there in this country.

After Independence, still the Government has not made the proper
arrangements for people to get the housing. Any nation’s development is
dependent on activities in the housing sector. Next year, we are completing 70
years of Independence. We are all proud of it, but surely not about the prevailing
housing problems across the country.

As my friend Shri Muddahanume Gowda said, the major issue rests with
the State Government. Until and unless you provide the land, no housing can come
up. Here, the Centre and the State have to concurrently agree. The State has to
provide the land and the Central Government will provide money for the poor to
have housing so as to elevate his economic status. Most of the times, in most of
the States, the schemes sponsored by the Central Government are not reaching the
village level. The responsibility lies on the panchayats. If a Gram Panchayat
selects a proper person and provides housing to the poorest of the poor, then the
purpose of such schemes can be fulfilled. Now, the responsibility lies on all the
political parties and not on any one. So, the dream of Mahatma Gandhi should be
fulfilled in the 70™ year of our Independence with Shri Narendra Modi having set
a target of constructing six crore houses — two crores in urban areas and four
crores in rural areas. For this, the respective State should take more interest and
work hard. Honestly, the Gram Panchayats, the purasabhas, the corporations and
the corporators should sincerely work for the upliftment of the poorest of the poor
of this country. Then only, it is possible to do so.

Madam, due to stagnation in agricultural production, lack of job

opportunities, absence of basic amenities and poor living conditions in rural areas,
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people are migrating to towns and urban areas, contributing liberally to already
existing problem of housing in urban areas.

The rural housing problem has been totally neglected by the Government in
the first decade of Independence. It woke up only in 1957 during 2™ Five Year
Plan. From 1957 to 1997, only Rs. 1,419.80 crore were allocated for housing
against which utilisation was Rs. 187.81 crore only. Utilisation of Rs. 927 crore
from 1987 to 1997 is not available.

Madam, housing problem can be divided into rural housing, urban housing,
affordable housing and slums. In the year 2001, the shortage of housing was 3.1
crores for a population of 102 crores. About 80 per cent houses in the rural areas
do not have safe drinking water, bath-rooms, toilets etc. Added to that, our
population growth is very high and available land space is inadequate to solve the
problem. Rapid urbanization is liberally contributing to all sorts of problems like
water, crime, increasing slums, unhygienic living conditions, etc.

At present, there is a shortage of around 46 million houses in the country as
a whole, which means that about three per cent population are living without
homes; five per cent are living under non-serviceable katcha houses; and 12 per
cent are living under non-serviceable houses as per the 2012 data. Over 75 per
cent of homeless are from Economically Weaker Section (EWS) and 25 per cent
are from Low Income Group (LIG).

Only 22 per cent urban houses and 30 per cent rural houses are having
toilets in the house itself and rest are depending on common toilets or are
defecating in the open. Even after 68 years of Independence, no one understood
why toilets are needed in general and for women, in particular, but within a year of
assuming power our Prime Minister not only understood it, but is also striving for
achieving "toilets for all" as soon as possible. Due to lack of toilets, particularly,
the women are facing health problems and spending their hard earned money for
medicines. Now, | hope that those who are making a mockery of the Prime

Minster's toilet scheme understand the hygienic reasons behind the scheme and co-
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operate. I would request for active co-operation in its successful implementation
and contribute towards Swasth Bharat. This is the major problem that we were
facing for the last 68 years.

The policy of the present NDA Government is to provide housing for all by
2022 and for which the Government has fixed a target of constructing 20 million
houses over a period of 7 years under the affordable housing scheme and to
celebrate our 75" year of Independent India in a befitting manner as a tribute to
the father of the nation. The scheme would cover all 4,041 towns across the
country, and construction would take place in three phases for different States and
towns across the country.

It is heartening to note that an estimated expenditure of Rs. 81,975 crore is
needed over a period of three years to complete 10 million houses by the Central
Government for this task of fulfilling the housing for all scheme and the vision of
the present NDA Government would be fulfilled in a planned and time-bound
period. Our Government is also encouraging housing by means of subsidies for
EWS and BPL category people in both rural and urban centers.

Madam, there is a proverb that : "Fools build houses, wise men live in
them". But today, things have changed. The wise men have to construct houses.
All these days urbanization has taken place and people are moving from rural
areas to urban areas because of unemployment and other problems like lack of
education. Now, the dream of our Prime Minister -- and as stated by Dr. Abdul
Kalam -- was to provide all urban facilities in the rural areas. ... (Interruptions) It
is not just a slogan, but we have already given whatever the State Government has
asked for.

I must congratulate Mr. Venkaiah Naidu for he has fulfilled 100 per cent
whatever the State Government of Karnataka has requested from him. I thank Mr.
Venkaiah Naidu and hon. Prime Minister on behalf of Karnataka for providing

houses. I would request my colleagues, through you, Madam, that if anything is
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required by the Government of Karnataka, then our Government and my Prime
Minister is ready to give anything.

I must thank them that they have given two Smart Cities in Belgaum and
Davangere for Karnataka, and I thank the concerned State Government also. The
officers provided beautiful works in my Corporation — the Mayor, the Deputy-
Mayor, the Corporators, the Corporation Commissioners and the officials have
also struggled hard to get the cities selected in the list of first 20 Smart Cities.

Housing is an important sector after textiles and agriculture, which can
provide more employment to the youth. Today, this technology should be
changed. All these days, we have been thinking of building the house. Instead of
housing, it must be a sweet home. A sweet home is more important for a young
person. The whole world is focussing on India today. We have to provide
infrastructure for that. I would request the Government of India and the State
Governments that they must provide all the facilities like road, water, sanitation,
garbage cleaning and electricity, before construction of any housing colony. All
these facilities should be set up first. Then only, the poor man will be able to
afford to have a house. He is not able to construct a small house because of this
type of expenditure. Each village should have its own planning. A special
direction should be issued from the Central Government for that. Accordingly, the
development should take place. Whatever facilities are available in the cities, the
same facilities should be provided in the rural areas also. Then only the gap
between the urban and the rural areas can be bridged. Otherwise, the gap will get
widened. This would result in migration of rural youth to urban areas. And the
urban area will become a congested one. It will have all the problems of transport
and all that.

I would also request the Government to consider the issue of stamp duty.
The problem that the people are facing to have their own house is because of the
high stamp duty. I would request the State Government to reduce the stamp duty.

Recently, in Karnataka, the stamp duty has been increased very heavily. A poor
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man cannot afford to have his own house. In the earlier Government, there was a
problem due to this stamp duty. It was a big scam at that time. All such things
should not happen. A poor man should get the house.

I would say that land is a major issue. My friend Shri Muddahanume
Gowda was saying yesterday that Tumkur should be given an industrial corridor.
Shri Arun Jaitley has promised him. But, without giving the land, how can the
industry come up there? It is the responsibility of the State Government. I would
request all my colleagues to prevail upon the hon. Chief Minister and bring an
amendment to the Land Acquisition Act. If the acquisition of land is given,
development can take place; industries can come up and even housing can also
come up. Without land, we cannot construct a house. My earnest request to all the
State Governments is that they should cooperate in providing the land. Then only
the development can take place. Without land, schemes will only remain in papers.

Ours is a federal structure. States should also come forward to help the
Centre. If both the Centre and the States come together, then only the vision of
Mahatma Gandhi will be successful and India will become the shining example.
We can show to the world that India is also quite strong. We can also have smart
cities and smart villages. This would fulfil the aspiration of Shri Narendra Modi.

With these words, I conclude.
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PROF. DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Madam, |
thank you for giving me a chance. I know this is a very important matter. With the
aim of Housing for All by 2022, the Central Government has launched a new
programme called the PMAY. I would say that there were other programmes
earlier like the Jawaharlal Nehru National Urban Renewal Mission and also the
Rajiv Gandhi Awas Yojana.

16.00 hours

Rajiv Gandhi Awas Yojana is already closed but the other scheme will be
implemented up to 2017. I would say that this new programme is also just old
wine in new bottle. As the previous speaker has already said, just like your
budgetary allocation for the other social sectors, your budget allocation for this
sector also is meagre.

We are aiming at construction of 58,456 houses. This scheme will be
beneficiary led. The houses will be constructed on the beneficiaries’ own land
with the contribution of the Central and State Governments. For the poor people
who do not own land, 23,301 affordable houses will be constructed wherein the
State Government will be giving land and the Central Government will give Rs.1.5
lakh for construction for each family.

16.01 hours (Shri Hukum Singh in the Chair)

I am also happy that there will be 81,757 houses constructed among which
West Bengal will be having 27,830 in 38 cities. You have already said that if the
State asks for it, then only you will make the allocation. I am happy that the State
Government of West Bengal has asked for it. At the same time I am sorry to say
that many people in West Bengal do not own houses and are living in slums
because of heavy influx of people from various places and rural areas.

The main issue is of non-availability of land, especially so in West Bengal.
I would like to ask as to how many of these poor people will have their own land
to construct houses and where is the land available for the Government itself to

give to people under affordable housing scheme. A study done by the Chennai
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Economical Group in 2005 stated that in West Bengal people are living in rented
houses in most of the slum areas. They are not pucca houses but they are rented
houses. So, it is my request that the Government should review this Yojana in a
scientific way.

As the previous speaker has said, just constructing a building will not do,
we need to construct toilets, we need to construct the road, we need to provide
water and sewage facilities, we need to provide transport facility, and also we need
to make available some extra space also so that these houses will become really
habitable. The main aim of this scheme is rehabilitation of slum dwellers,
promotion of affordable houses in an affordable PP model. However, what is
usually done is that a slum area is given to a promoter or land developer. But after
constructing the houses, the area becomes so crowded that the houses would not
be even habitable.

I think, we can reconsider things. There are other provisions where I can
give examples of countries. There should be inclusionary house for all. We are
making housing complexes in many places where we can make a rule that there
will be inclusionary houses for the low income groups which the promoter or
developer will build and give on rent because rental is a much better way.

With this, I thank you, Sir, and conclude.
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Shri Baijayant Jay Panda.

SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Thank you, Sir, for giving
me this opportunity to speak on this important issue.

I want to talk in a constructive criticism manner because there are many
things for which I wish to compliment the hon. Minister and his Government; yet
at the same time, I would like to point out that there are many steps that they need
to take to better align the intentions that have been stated and the usage of the
money for which this House is being asked to approve.

We all know that in India while we have a very large problem in rural India
urbanisation is increasingly becoming a serious problem that has not got enough
attention. For many decades, we have used and we have heard the phrase that what
every Indian needs is ‘roti, kapada, aur makan’. In fact, by the turn of the century,
16 years ago, my late friend Devang Mehta who used to head NASSCOM coined
a new phrase, that we all need ‘roti, kapada, makan, bijli, and bandwidth’. 1
compliment the Minister and his Government because they have been announcing
good projects for all of these schemes, particularly bandwidth and bijli. The good
intentions and the numbers which they are announcing are very good. I would give
an example. The programme which used to be called ‘Housing for All” which was
re-launched last year as the ‘Pradhan Mantri Awas Yojana’ has very ambitious
targets. During the JNNURM period of ten years, nine lakh urban houses were
built. Here, this Government has announced a target of building two crore houses
by the year 2022. This means, 30 lakh new houses to be built every year. |
commend this high target but I have some things to say about it.

Unless we can tackle urban poverty and unless we can tackle urbanisation,
we cannot improve India. While people keep saying that India is about 35 per cent
urban, the reality is if you use the measure that China is using today India is
already 50 per cent urban. We must also keep in mind that no nation in the history

of the world has become affluent unless it has handled urbanisation properly.
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Urbanisation is not only about flyovers; it is not only about the metro rail lines. It
is about the basic requirement of housing for every Indian. Let me point out some
of the anomalies that I would urge the hon. Minister to address.

A lot of these houses being built are lying vacant. I would like to give two
or three examples. In December last year, it was noted by one of the largest
newspapers in this country that about 25 per cent of the housing built for the poor
under JNNURM are lying vacant. Let me give some specific statistics. In
Maharashtra, out of 1,23,963 houses built for the poor, 52,966 were lying vacant;
that is, almost 43 per cent were lying vacant. In Gujarat, out of 1,18,000-odd
houses built, 29,126 were lying vacant, which is almost 25 per cent. I was asking
some friends in this House from Maharashtra. They were telling that some of the
houses built for slum rehabilitation are built as multi-storeyed tall buildings
because of the paucity of land but they do not have lifts. So, you cannot expect
people to live on ten or fifteen storeyed buildings if they do not have lifts. These
are some of the problems that need to be addressed.

I want to also point out that I am from the State of Odisha. Odisha had only
two per cent vacancy of the houses built for the urban poor. My point is this.
Where it is being properly utilised, should we not allocate more money? Should
we not allocate more money where housing is needed and where it is being
properly utilised rather than those places where there are still a lot of vacant
houses which need to be properly utilised? I urge the hon. Minister that a body
must be set up to ensure and co-ordinate with the State and municipal authorities
that wherever these houses are built for the urban poor proper co-ordination must
be there so that they are filled up.

It does not serve anyone’s purpose if we build tens of thousands of houses
for the urban poor which are not used at all. I would give you an example, Sir.
There is a Report from Agra that 240 houses were built in a particular place and
for the last four years they have been lying idle. They have not been used and they

have deteriorated. They may not be useable any more unless more money is spent
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on those houses. My point is, while I compliment the hon. Minister, I would also
urge him that corrective actions must be taken by his Ministry so that the funds
that we approve in this House are properly utilized.

I told you that the ambitious target of 30 lakh houses to be built per year
compared to the 9 lakh under JNNURM requires a lot of effort. So far, as per the
Outcome Budget, by end of last year only 25 Memoranda of Agreement had been
signed with States and Union Territories and that is for only 4 lakh houses. So,
this needs to be dramatically increased. Unless that is done these ambitious targets
will not be met.

Another point I wish to make, Sir, is the mis-alignment of utilization of
funds and allocation of funds. Take for example the Deendayal Antyodaya
Yojana, the National Urban Livelihood Mission (NULM). Sir, where there has
been very good utilization of money it has not been followed up with equally good
allocation for the next year. Let me cite some examples here, Sir. By the way,
this has been pointed out by the Parliamentary Standing Committee on Urban
Affairs and has been submitted to this House.

Let me give you this example. In this flagship programme despite utilizing
Rs.720 crore in 2013-14 and Rs.697 crore in 2014-15 a revised estimate of only
Rs.250 crore was given in 2015-16 and the budget estimates of only Rs.300 crore
in 2016-17. My point is where there is proper utilization you must allocate more
money. That must be the thrust of how we approve the Budget for the
Government. There are other examples; where the utilization is not proper or as I
pointed out there is utilization but the houses are not being used. They are lying
empty and yet much more allocation is being made. So, these alignment changes
have to be made.

I will give you one more example of how an alignment needs to be
improved. Sir, the urban problem is not only about the metro cities, not only about
the cities that have 10-20 million population, it is not only about the cities which

have one million population. For example I am from Kendrapara. Our
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municipality in Kendrapara has less than 1,00,000 population. But even with less
than 1 lakh population it has become an urban centre and we have all the problems
of urbanization including slums, water problem and waste disposal.

SHRI BHARTRUHARI MAHTAB (CUTTACK): I understand Kendrapara is the
oldest municipality in Odisha which is more than 153 years old.

SHRI BAIJAYANT JAY PANDA: Hon. Member from Cuttack, Shri Mahtab is
correctly pointing out that in Odisha Kendrapara is the oldest municipality which
has led to certain advantages for Kendrapara like plumbing having become a trade
since the mid nineteenth century and you can see plumbers from Kendrapara are
available everywhere in India and the Middle East. They are the skilled workers
who earn good salaries.

Sir, my point is under the NULM there was a demand for us to extend to 77
local bodies in Odisha which were earlier covered by Swarna Jayanti Rozgar
Yojana and this has been done. I would urge the hon. Minister that this year to
year changing - sometimes some of the schemes are limited to certain size of cities
and next year they are cut off and again it has been re-initiated this year — has to
change. It is because if you do not have predictability of funding, there is no way
that small towns and cities can have the wherewithal to make proper presentation
of budget, of what they require and have access to that funding.

Sir, I know the time is limited and I just want to take a minute or two to
round up. I want to compliment again for the amounts that are being made
available. Just 4-5 days ago, on 29™ of last month, the Press Information Bureau
indicated that the Ministry has approved an investment of Rs.9000 crore for the
construction of 73205 more houses for economically weaker sections under the
Pradhan Mantri Avas Yojana in the States of Maharashtra, Punjab and Jammu and
Kashmir. I welcome it. Wherever in India money is being allocated by the
Ministry for construction of houses for the urban poor, we will support it.

My point is that where, as in the case of Odisha, there is better utilisation,

they should be allocated more funds. In terms of Memorandum of Agreement, you



03.05.2016 229

have signed with 25 States, Odisha is the first one which has got started. We
announced in 2015 that under the PMAY, 700 houses are to be built in
Bhubaneswar and moreover this will be using building material that the
Technology Promotion Council has been recommending such as pre-cast and pre-
fabrication technology for quicker construction. I urge the hon. Minister to make
more funds available where the utilisation is better and where the alignment of the

objectives and what is actually being done on the ground is better.
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giving me an opportunity to keep my views on Demands for Grants relating to the

Ministry of Housing and Poverty Alleviation.

* Speech was laid on the Table.
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I would say that it is an ambitious target of housing for all rather a
courageous target by any standard by the Government of India to provide housing
for all by the year 2022. In the last seven decades of Independence, many
schemes were launched to eradicate poverty yet today, when we are on the verge
of becoming super power, we are still fighting against poverty in many parts of
India. We know the nara given by the late Shrimati Indiraji — Garibi hatao but it
still finds resonance across crores of Indians.

A World Bank study done in May 2014 said that 58 per cent of the
population still lives on less than 3 dollars a day and 22 per cent are still under
poverty line. But those above poverty line are not doing better. The Ministry
under the able leadership of hon. Venkaiahji is doing everything to facilitate
housing for all, a goal set by our Prime Minister.

I would congratulate the Government on passing the Real Estate Bill,
thereby giving protection to crores of Indians who are seeking to buy their homes.
When we look at the budget estimate, earlier provision under the Pradhan Mantri
Avas Yojana was Rs.5075 crore and Rs.3342 crore will be given to the States as
grants. But in the last week, the Grants have been increased to Rs.9000 crore. So,
I would congratulate the Government and thank the Government for increasing
this budget estimate. This brings us to the Credit Linked Subsidy Scheme under
Pradhan Mantri Avas Yojana. People from economically weaker sections are
given housing loans at 6.5 per cent subsidized rate of interest which is applicable
only to the loan of Rs.6 lakh. But we know that with Rs.6 lakh, we cannot buy an
affordable house in urban India. So, I would sincerely request the Government to
increase this cap to at least Rs.10 lakh so that economically weaker section people
could buy their own homes.

According to the KPMG report, we require 11 crore houses to achieve the
target of housing for all by 2022. Obviously, it needs private capital in a large
manner. As we see, the private companies do not come forward unless the

Government is seen to be investing which gives them confidence to invest in this
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sector. The KPMG Report also states that the share of spending by the Central
and the State Governments in the real estate sector is merely 3 per cent of the total
investment in the sector. It has to be increased. If the Government intends to
attract private and foreign investment, then the Budget Estimate and investment by
the Centre and the State Governments has to be increased.

Sir, next I would like to mention about the BSUP scheme. This scheme was
introduced by the previous Government which really helped our cities to get rid of
the slums. But this Government has closed down this scheme and because of the
closing down of this scheme many projects have got stalled. As has been
mentioned by my previous speaker Shri Panda, in the State of Maharashtra 43 per
cent of the houses are lying vacant. It is because the projects have been stalled and
there has been cost escalation. The Urban Local Bodies are not able to bear this
cost. The earlier Government had invested in this BSUP scheme. A lot has been
done in this BSUP scheme. If the Central Government allocates fund for this
scheme, then the stalled projects, which are lakhs in number, could be completed
and slum dwellers will get their own houses.  Sir, bottlenecks at the policy level
should be removed with utmost priority. If we keep changing the goal posts and
keep on tempering with the policy every now and then, the private companies will
hesitate to participate in this Mission. The best example of this is the Dharavi Re-
development in Mumbai which is languishing for many years now. The latest
round of global tendering drew zero response. This is because there is no clarity
on the part of the State Government. The area of free houses to be given to slum
dwellers keeps changing after every three months. The Government is unable to
decide whether it wants MAHADA to develop Dharavi or it wants a private
developer. The result is that when the Government finally invited tenders nobody
was interested because they did not know as to when the policy would get
changed. On the other hand, a few kilometres from Dharavi, we have the Bhindi
Bazar where a revolution with regard to housing is taking place in the form of

cluster development. This 16.5 acres locality is being developed by a private
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developer which would be a template for the other States and cities to emulate. We
need more such projects. The Central and the State Governments should
incentivise cluster development which will solve the problem of illegal building
construction and give our citizens permanent and rightful houses. This approach is
necessary because in places like Mumbai, Thane, Kalyan and in all the suburban
areas, which I represent, do not have enough space. We have to re-develop the
existing old structures and move vertically in order to accommodate more and
more people.

The Planning Commission, which has now been replaced by the NITI
Ayog, has expressed the need for new National Urbanisation Policy. This is the
need of the hour. India is rapidly urbanising and development is taking place in a
structured way and our cities are becoming uglier. Such a policy also needs to be
implemented with regard to solid waste management and sewage disposal. The
recent example of this is the Deonar dumping ground in Mumbai. A Central team
has visited the place after many incidents of fire. Capacity of dumping in Mumbai
and suburban areas are at the saturation point. So, I would like to request the
Government to intervene in the matter and come out with a suitable policy so that
we can dispose of the waste at the local level or at the ward level. Recently the
National Green Tribunal imposed a fine of Rs. 100 crore on some Urban Local
Bodies in my constituency because of failure to stop sewage water from flowing
into Ulhas and Valduni rivers. This also needs the attention of the Central
Government.

Rain water harvesting should be made compulsory as it is done by most of
the Urban Local Bodies. But I would request the Central Government to make it a
Central policy and should not leave it to the discretion of the Urban Local Bodies.

Finally, the dream of providing affordable houses will get impetus when the
fees and taxes will be drastically reduced. Presently, 30 to 35 per cent of the
housing cost consists of fees and taxes. This is too high and this must be reduced,

or as in case of power tariff we must adopt the principle of cross-subsidy. As we
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all know, in the power tariff segment certain segments are charged more than the
average cost of supply so that power can be supplied to economically weaker
sections at cheaper rates. Let us apply the same formula here as far as fees and
taxes in the real estate sector is concerned.

I would also like to draw the attention of this august House to the
inadequate provision that has been made to the Urban Livelihood Mission. As per
the official website of the Ministry, at present, 970 cities are under this Mission
and the provision for the year, 2016-17, is nearly Rs. 325 crore and that comes to
nearly Rs. 33,50,000 per city which is too meager to achieve the target of urban
poverty alleviation. Hence, this provision will have to be increased substantially.
Therefore, I would request the hon. Finance Minister, through you, and the hon.
Minister for Housing, Shri Venkaiah Naidu, to raise the provision for urban

housing substantially.
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“sfelt Srsies we (REwmon): § oA iR el TR SUHT HATTT B ST B AR
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AT W-TERIAl GBI §RI Ialy S dTell BIE! AThe a1 oy, Sy 28 A9R H q@ld]
ST
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st Ym cEe e (RT): R B SE 2001 W 2011 b §9 2.8 Ul B R A & B
R H T BT IH, IR IUSE BRI Td R H TG 3R FH AR DI A1 U
3= gfardl glaerd Iuae dRM b g H AT Ud A W IHT HATSTT Bl A
T Bl <2 b S AA H AN Bl HHT 2 IR AMENI Bl B BBl Hdl 5, s
PR Uh TR IRIR & foIY eex d o AT Dl T DHRAT IAb oY Ush W& I8 1T 2
S-S HEMTRI H WA 3R FONl B WRAR & 3R A T H I§T drel Al bl A
Sfrae wael gaer 78 fer & ¥ =7 wwmett & et & A S, 2015 # gereEE Smar
AT B A fear @ 7 Ry 98 aReer T @t 1 2 R e’ oA @t wawel &
R B & Y R AR H Wead] HRIF HA & oY ¢ R I B4 {Ha1 g | ger=+=
JMAT ATSHT &b T I8 2022 Th Addh T AT ST BRI BT 18 @7 gl $9b o1y
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ARG fIea &1 THRT FIH I9T SMETE Tl S 8, T8l W 133 RS ARl B T g,
St fawg &1 17.5 ST & R § Ud 2020 @ fava H1 HEW F1 S ATl < 26T
WA U & 18 AR BT AEIE Ao & A1 g M| 2001 B IO H A Bl AETET
27.81 Y, Sl 9B} 2011 H 31.16 B TS| 39 R W UHIUT 7ET&! B FRIT ARA H B Bl
ST %81 81§99 BRI ALY DI AT BT [FRIGRU BRA H JATE T e TRl ST & bRl
Igd HEdqUl B, 9D oY A A Afh g bl aeadhar 2l

FETHAT STaRT TS H Q% D 1800 WS H 2022 D 5 o AT 1 Dl e
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9 dTel QE.TELS. U Dl WAl & S j@ 2l 39 ATSFl & d8d WRIWR 6l fa &
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A FHY H 260285 ARKAT DI DY RN AT ST I §l A€ B QAT e
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"SHRI TATHAGATA SATPATHY (DHENKANAL): Affordable housing has
been a primary focus of governments over the years starting from the Indira Awas
Yojana in 1985 to the Pradhan Mantri Awas Yojana at present. It has been an
uphill battle to provide housing for all. I would like to start by introducing the
members to a theory propounded by social scientist James Wilson called the
'Broken Window theory'. Consider a building with a few broken windows. If the
windows are not repaired, the tendency is for vandals to break a few more
windows. Eventually, they may even break into the building, and if it's
unoccupied, perhaps become squatters or light fires inside. Or consider a
pavement. Some litter accumulates. Soon, more litter accumulates. Eventually,
people even start leaving bags of refuse there.

This theory applies especially to this Ministry since it's dealing with
poverty alleviation and housing. If you take a tour of any city in India today, you
will find extremely dense societies which have broken windows, pipes, hanging
wires and filth everywhere. I have failed to understand where the money for the
ambitious Swachh Bharat Abhiyan, launched by the Primes Minister two years
ago, is being spent. If you want his scheme and the PM Awaas Yojana to be
effective, have focused teams which fix 'broken windows'. You will be amazed at
how crime, vandalism and squatting goes down. While on this, [ have started
wondering whether 'broken windows', a mere concept elsewhere, has become a
mindset in India. Probably, it has gone deep into our psyche.

Rather than fixing very basic issues related to housing throughout India,
this Government is more focused on making housing available for the poor in
Urban areas. In the Budget, an announcement was made on allowing 100 per cent
deduction for profits to housing projects building homes up to 30 sq metres in four
metro cities and 60 sq metres in other cities. This is likely to spur supply of

affordable homes in urban spaces. We have to take a hard look at what we are
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doing and think about the future. The policies of this Ministry intensely affects a
specific group of people, namely migrants.

We need to solve the problem of rural-urban migration and how it would
affect our housing schemes. Take the example of Uttarakhand. Migration
intensified after 2013 flash floods devastated that State. The 2011 census quotes
1,065 villages of the state as 'deserted'. The demographic changes in the hills have
changed their geo-political situation giving weight to Terai region in forms of
more seats in the state assembly. This indicates a contradiction as the state was
created for the overall development of hills. Basic facilities such as water,
sanitation and markets being available in Dehradun forced the villagers to migrate
to the city. You might blame the State Government in this case for mismanaging
the situation, yet we see a similar picture emerging in many other states, especially
hilly areas. Rural-urban migration is not a problem limited to a particular state, it's
an issue that the whole country is facing.

Migration increases stress on public infrastructure in cities. It encourages
people in rural India to give up farming and come to the cities for labour intensive
jobs. There are arguments being made in favor of farmers giving up their
profession and moving to other jobs, since agriculture is not profitable anymore. A
part of that might be true, yet these experts do not provide an alternative solution
for sustainable agriculture. Food (and water) is the livelihood of mankind, not oil
and cement. We are already facing a nation-wide water crisis, it may soon lead to
a massive famine. In a situation like this, we do not want our cities to crumble
under the pressure and should rather have people in rural areas coming up with
solutions to solve this impending disaster.

The other issue I wish to focus on is that of SMART cities. I am aware that
this scheme does not fall under the present Ministry, yet it has a direct connection
with poverty alleviation. The scheme is ill planned and disproportionate. I was
speaking to a senior executive of the Municipal Corporation of Bhubaneswar, a

city that is ranked number one on the first SMART cities list. I was surprised to
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find that he was not aware that the Rs. 200 crore being invested by private
companies in city infrastructure is actually a loan that needs to be repaid to them.
There has been a lack of communication between state and Central representatives
regarding this scheme. The promotional blitz that went to push this scheme made
the flaws irrelevant.

I fail to understand why New Delhi Municipal Corporation (NDMC), one
of the most developed regions in the country, has been made a part of the 20
SMART city list? NDMC covers only 3% of the total landmass of National
Capital Region and a mere 1.5% of the total population lives there. It houses 2.57
lakh people. Whereas in Bhubaneswar, the scheme will cover a total population of
8.37 lakh people. If you divide the total amount of Rs. 500 crore which is being
spent to create SMART cities with the number of people, in NDMC it comes to
approximately Rs. 19500 per person and in Bhubaneswar it comes to
approximately Rs. 6000 per person. This is an example of ill thought out policy.
A city like Bhubaneswar needs the funds, but NDMC doesn't. you are doing
exactly what the previous government did, favoring the elite in Delhi and ignoring
the rest of the country. I am one of the temporary residents of NDMC area and |
do not see justification in the wastage of taxpayer's money here.

The Government has earmarked on an ambitious project to provide
housing for all till 2022. An estimated 65 million people, or 13.6 million
households, are housed in urban slums, according to the 2011 Indian census. It
estimates an additional 1.8 million people in India are homeless. The Housing for
All program does not talk about the urban slum dwellers. This construction
programme focuses too much on driving economic growth with a concentration on
new houses rather than the need to upgrade and provide services to existing
communities in city slums or living on the streets. For every unit created, an
untold number of households may be evicted and rendered homeless. The
Government must try actively to rehabilitate slum dwellers before it starts

executing this project in urban areas.
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In conviction, the Government needs to come up with effective solution
that will reduce the pressure on our cities and discourage migration. We need to
focus on rehabilitating slum dwellers and to solve a host of problems that our
cities face today. We need to formulate and execute policies that will actively
discourage further migration and resultant creation of new slums in urban areas.
Urban facilities should be made available not only in pockets of affluence while
the rest of the country seems deprived and in a 'broken window' state. India's target
should not be to 'focus' but to diffuse development so that not only urban
concentration but instead rural life must be offered on an attractive platter. Words
such as Rurban must be made a reality by investing and focusing on it from now

itself.
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Sir,
I thank you for permitting me to speak on the Demands for Grants, 2016-17, in
respect of the Ministry of Housing and Urban Poverty Alleviation.

The Ministry is headed by a dynamic Minister, Shri M. Venkaiah Naidu.
Under the able leadership of Shri Narendra Modi, hon. Prime Minister of India,
the Government is implementing poverty alleviation programmes. I am proud of
the hon. Minister. Shri Naidu belongs to our State. He is a man of character,
conduct and commitment. On behalf of our State Government, I convey my
sincere thanks to Shri Venkaiah Naidu because he has sanctioned 1,93,000 houses
to our State. In fact, for the last three years, before this NDA Government came to
power, we got only 23,000 houses. Under the INNURM Scheme, for the last three
years, 3,90,000 houses have been sanctioned and 17,040 houses have been
sanctioned in another scheme. But this NDA Government, in the first year itself,
has sanctioned nearly 5,08,000 houses.

They have started many good schemes and this is also one among them.
The Budget for Urban Development is like this. They have allocated Rs. 21,000
crore for it. For the Metro projects, Rs. 10,000 have been sanctioned. For
AMRUT, Rs. 4000 crore have been sanctioned. For Smart City Mission, Rs. 3200
crore have been allocated. For Swachch Bharat Mission, Rs. 2300 crores have
been given. For CPWD, HRIDAY, and for North-Eastern Region, Rs. 879 crore
and Rs. 200 crore and Rs. 250 crore have been sanctioned respectively. Under
PMIAY, Rs. 5000 crore have been sanctioned. For NLUM, Rs. 325 crores have
been given.

I do not want to give any more statistics because our friends have given
many suggestions. I also convey my sincere thanks to our hon. Minister because
he has sanctioned three Smart Cities to our State, namely, Visakhapatnam,
Kakinada and Tirupati. In fact, some of our friends are saying that he is an
unbiased man. I know him for the last 40 years. Based on the proposals of the

State Governments, he has sanctioned houses and Smart Cities. Based on the
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recommendations, the Government of India has sanctioned 100 Smart Cities.
Really, it is a highly appreciable programme.

It is not only that. They have sanctioned funds for Metro in Visakhapatnam
and Vijayawada. For Amaravati also, they have given permission.

Our hon. Chief Minister, Shri Chandrababu Naidu is also regularizing the
slums which are below 100 yards. In the cities, the major problem is housing
especially for the poor and slum dwellers. Many of our friends have told that
some of the houses which are constructed are vacant.

Sir, give me some more time to speak as I have been an MLA also and I
know the ground reality there. As I worked as MLA in my constituency, I know
that there are urban and semi urban areas. Even in my constituency also,
thousands of houses are vacant because of lack of infrastructure. Under the
JNNURM, there is the 50:50 ratio. The cost is shared by the Central Government
and the local State Governments for cities having a population of five lakhs and
less. In some cities, the ratio is 80:20. Many houses have been constructed by
spending thousands of crores of rupees. But they have not provided the
infrastructure, which costs lakhs of rupees. That is one reason. The second reason
is, many poor people are living in the slums which are located in the heart of
cities. But construction of new houses is done in the outskirts of cities. So, for the
poor people, who work in construction sites, travelling from the heart of the cities
to outskirts is very difficult. So, I request the hon. Minister to consider the location
also when they are going to construct these two crore houses. If you construct
houses in the outskirts, it would be very difficult for these poor people and
labourers to afford transport and they cannot afford the time also. So, instead of
constructing crores of houses in the outskirts of cities, if you construct limited
number of houses in the heart of cities with lift and other facilities they can take
advantage of that.

The main problem is land. Land is a State subject. It is a damn shame on

our part. After 68 years of Independence, one person is living in a house worth Rs.
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200 crore in Mumbai, and in the same Mumbai four to five people are living in a
10X20 room. Because of liberalisation, privatisation and globalisation, the poor
are becoming poorer and the rich are becoming richer.

Earlier the programmes and schemes used to be named after Jawaharlal
Nehru and Rajiv Gandhi. Now, you have taken a very good decision to name these
programmes after the Prime Minister, like the Pradhan Mantri Awas Yojana. The
position of Prime Minister is permanent and the persons are not permanent.

I want to appeal to the hon. Minister and to the Government of India to
think over your policies. So, please try to have a standard policy on urbanisation.
Why is urbanisation increasing day-by-day? It is because of poverty and drought
in the rural areas. For instance, in Telangana, day before yesterday I read in
Telugu newspaper, there is one Mr. Patel — Patel means he belongs to forward
caste — who is having a six-acre land, is working as a labour under the MNREGA.
This happens not only in Telangana but also in other States.

So, I request the Government to eradicate poverty in rural areas. Please try
to provide employment in the rural areas. Please try to provide infrastructure
facilities in the rural areas as they are provided in the urban areas, like the other
countries are doing. In other countries, they are developing satellite towns. They
are providing the same infrastructure facilities both in urban and rural areas. ...
(Interruptions)

I live in Hyderabad. Because of bifurcation, now Hyderabad’s demands got
reduced. We have to decentralise the facilities. We should not just focus on the
urban areas, we should focus on the rural areas also.

My last point is about employment. Why are people migrating from rural to
urban areas? It is because of employment. Regarding many of the facilities, like
health facilities, education facilities, employment facilities, we are only
concentrating on the urban areas. So, I request the Government of India to give

some concession and encouragement to people who are starting industries or
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hospitals or educational institutions in the rural areas so that we can eradicate
poverty in the rural areas.

The hon. Minister is the Minister of Parliamentary Affairs also. My humble
submission to the hon. Minister is this and I hope all our MPs will agree with me.
The Government of India is spending crores of rupees through various schemes.
But unfortunately many of our Members are not having any say in the
implementation of these schemes. For instance, in the case of housing, we are
providing them with thousands of houses, but we do not have any say over the
Government of India schemes. Shri Venkaiah Naidu is having a lot of experience.
So, please look into this issue so that the Government of India can implement

these schemes very effectively. Thank you.
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s} sfRT o ARO (W) ¢ hg WRAGR A AT Aerdiell Ao e foy At @
BT B b U 1 Il b 305 AR B UgAM B gl AN Ud A TR Iy
AT & dEd A TG F IR A T FH PRI H & forg A woat F w9 A W
305 YR 3R Bl D UFAN Dl TS B A QA HIS I TRl B ITBT Ga BT AT
AT BRI &b [T HATST 3Tl B8 Aol H & o RS W0 DI GBI U B 8
EEREER]

S g9 Y AR H W BRING H 36, [ORM W 30, SRE-HR H 19, ARES H 15,
IRA H 15, ALAUSY H 74, NS H{ 42, AoRAT H 40 3R AT H 34 AR AT Hd
$g ARBR B T YATHAT AN Ao BT TSl Al 25 S Bl AT AT A9
HAIE 7 Y fHAT o1l 39F Ted ay 2022 IH TS &A1 H WEl & U & HAS HBHM Y
S BT IO 81 2022 § WRA D1 WA P 75 a9 X Bl ¢

BRI WRBR Nfcdg © b el &l # srraret e &1 Wbl a9 & foy siraeass oe
FUR o] S| GIR et Surll & prataas @ afidgdr S arel ey wew, fAER
AR, fASiRE, AMTels 3k STRIES eMfiel €1 39 Al § AR AP a9 & oy IR &
ARCR W | qREc A1 GaR, waq Frafor daet FoRal & oy vehel Rassd! araver, darse
B WHd & U A9gag fFaadd gomell, [T orEl 3 weies, A wR g
U BT FFANT MR SIS Yg! BT GG g IR B BT

TRBR BT &I T 9 DI ST b oY AT AT 3R BRIGA BT AR ATH a2
AR G BT § AR AR WRBR 39 vg AGfId Al TR B A58l Bl 3 GG 6l
B B E B

aAHE A AN WRPR B A& 2022 TP Wb (Y @ USR] BRI Bl § R
WHR 50h foy ARl IR HR @ 8, S & T8d WHR GRI FLHAT Arard Aqrorn /i
TS S X8l | YETTHAT STaRT AT Bl 17 S, 2015 DI JAIGT fHAT AT 3R ABR 61
e 2022 TP 2 BRIS WA AR IR IRART BT 59 ATSHT & T&d A o DT A § 3iR”
% foIU oERl, ol & M B & U Iodl I 9T IRATdl IR TS 89 3R hd]
DI WA B BT T4 o

STATER AT ~T8% I TR TAIhRUl AR Pl WRBR gRT 2005 ¥ Y (b1 AT AT
3R gEH! A 2005-06 W Y& BHR 7 qu qb Bl &, AfbT BN WHR T Al
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RIS BT -1 R & oy fem &) or@fd 31 716, 2017 6 FR & 21 I8 TWBR Bl
WIENT HeA ¢l S & T80 Y GHI T8c] AIPR 1 39 e TRIal & forg giamdt darait
W IU-FAEE (.99 U1) R Tdhipd AT T o [ driH (JS.va.ga Sl d) &
e A€, 2012 Tb HOR URATSHIS Bl RN DR & foy a1 A1l o1 AfdaRkeh a9g <7 &l
HO @ & SR aRATSHIRAT BT g1 R P oy AfaReh &#g o1 & Bolawd i ofrd | i
SYTET WA TGl Bl AU Yebl HebTH BNl DR H Heg fHeld Bl e Bl SN Bl Ty
IR oI & TR & 916 $hg WHR &I IR A [ I8 B 350 TS w1
Sl PR BT SRR TS| RIS B g B P o IfIReh 9 & ¥ 3.6 o
3IATH §HISAT BT I B H Agq frerf, St fheterer oot gofar & fafr=r ==vil # €1 g9
et | e dTel TNIET & -1 PEN-aRRiA | @ arel Wt AR 2R

WRBR o TR SURHT BTAT BT YR BHRA & AR < Bl IR DI HH B 3R AR
& ST WR B IR & ol Ml SUR [HT & ST FeHAl S-g9 ATST, I
W R § @ g, Sifh Fwrae e &1 udisd ol

A Q9 F g A9 SR R W A0S 3Hfdhs §$ ¥ & A1 Iuerad 2l
wfed &, Affferd w7 & Arduie ok ot &3 § $B g 9@ 991 € ok 3w Attt @
TRIET ARG BT © AR iifad aAfansii & wrfert § 9w 8l <& 2l

o W # <9 &7 onfdfe fJhrT A1 goN Wy SADI av $B g H Ri\e o= @
T 3R R R <91 & i faer sk Aa faera &1 Wieht Rear © ik 59 Red &1
TRPIR G § qTH Ao a3 B Ard, IAER Sl b YA 3R S B Yells & fog
IR T HeA T

RIS BT FUTd Araoie i & fog e & & fawa 21 ear g § 99 a1
AHIHS AAMIDHR TPHR Aef P e Iordl I, A1 Al IR W INE, ARGBID w1 A
fafaeramyol iR Uargshd awer ara @ § SR U & ol 7 99a & wn TRl SR dfean
B AYHR AU TR T 3R VA TNl DI M g 3R 3¢ Af¥eR o7 & g s
WO TIGg B
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"DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): First of all, I thank our
Hon'ble Prime Minister for his vision on housing for all by 2022. To achieve this
objective the Government has launched a comprehensive mission named "Pradhan
Mantri Awas Yojana - Housing for All (Urban). Under this Yojana, it is proposed
to build 2 crore houses for the urban poor including downtrodden, economically
weaker sections and lower income groups in urban areas by the year 2022. The
Government has already identified 305 cities and towns have been identified in 9
States for beginning construction of houses for urban poor.

It is very shame for us that even after 59 years of Independence, the poor
people in urban areas are forced to live in slums in inhumane and unhygienic
condition. Taking the chance of housing crisis in urban areas, some builders in
Mumbai, Pune, Kolkata, Delhi and other Metros are coming out with various
illegal fraudulent housing schemes in very low price just to cheat the common
man, poor people and loot money. They are all misusing the mane of Pradhan
Mantri Awas Yojana (PMAY) and telling people that their scheme is a
Government scheme. Some builders such as Maple Housing Group, Pune
published photographs of our Hon'ble Prime Minister, Chief Minister and other
Minister in their low cost housing scheme "Aple Ghar" Advertisement in the name
of PMAY. All these are ponzi companies, they have come just to food the
common man and make money in the name of Pradhan Mantri Awas Yojana.
Many people have fallen prey to their advertisements and deposited initial
booking money in the hope of getting house in low price under PMAY. If it is not
checked then it will be a big scam and by the time Government put in action, the
builders/companies will fly with the looted money and it will be another news of
Big Scam in the name of PMAY.

I have already lodged an FIR with Shivaji Nagar Police Station, Pune
against Maple Group Housing for their illegal, misleading, non-transparent

advertisement. I have also taken up the matter with the various concerned
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authorities asking them to call clarification from such builders. The Government
should take strong legal, criminal action against these builders and collect
information about how much money was collected, how many people were
cheated by them. The Government should also issue order to the appropriate
authority to seize the bank balance and other assets of these builders. I request the
Housing Ministry to take all measures to initiate criminal proceedings against such
builders to protect the common man and to see that the money should be refunded

to all those who booked such flat.
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"SHRI GOPAL SHETTY (MUMBAI NORTH): I would like to request your good
self to kindly make myself associated in the debate of budget Grants of Urban
Development Department through my letter. I would like to bring into the notice
of Hon’ble Minister Venkayaji that as per the vision of Hon’ble Prime Minister
Shri Narendra Modiji to provide houses to all upto 2022, considering the same
your department is trying hard to meet the target consulting time to time all the
State Government. Poor and middle class people are watching very closely the
move of Centre and State Government regarding their long waited low cost
housing schemes by the elected Government. I strongly feel that Government and
housing sector development should come close to work together, then only this
dream will come true. In a city like Mumbai, where housing industry/real estate
is not functioning in a right manner due to lack of co-ordination between
bureaucracy and developers, due to Central and State Government’s various rules,
norms and time bound clearance and aviation restriction, etc., many developments
works/projects are stalled. After seeking all permission clearance if any RTI
activist complaint to any department the official concerned are not taking right
decision and clearing the proposal in time. In courts also, the matters are
prolonged. Considering all these problems, the cost of house are high which is out
of the reach of common man. It is noticed by the citizens of Mumbai in last two
years under your leadership and Prakash Jawdekavji's effort, many
hurdles/obstacles are removed by relaxing various norms, changing rates of CRZ
and relaxing environments policies, etc. and also giving direct powers to State
Government.

In my State Maharashtra, Chief Minister Devendra Jadavnisji is also doing
well and moving fast to fulfill the backlog in housing/real estate sector.

In Mumbai, if S.R.A. projects clearance are given on fast track on demand
to the developer thousands will get houses for no cost and also middle class can

also get houses at a affordable rate if government officers and developers work
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together in a healthy positive manner. At present, the entire focus is on the slum
dewellers, hutments, who is getting free and more then the existing area, which
they use now and some of them only create lot of trouble. The entire government
system is handicapped on performance. I don’t want to say that the developer be
given any untowards advantage by ignoring slum dwellers rights and allow him to
make money. My only plea is that eligible clearance must be done by officers
concerned, developer's duty is only to construct houses approved by the authority
as per density area of the plot. If the hutment is not eligible then the Government
should take responsibility to take care of him as per the Act/rules. All the lands
belonging to the Central and State Government and the local bodies be got
developed before the end of 2022, then only the dream of Prime Minister Shri

Modiji will be achieved and the people of our Country will get their dream home.
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N IorE WA (WWS):  IMEUNT WU WRIGd, H MUST gIarg dHeal § b M e
3fTaTd T e T SUREA HATT DI IS AR W Al B adR gard fharl #
SIRCARCIINE

HEIGd, WaT H s IR TS S YA 8 gPl ©§, Uvg 4 (B U qR QY Qe
@1 g % Fwen @ i R e o Smgl 124 A & R # S/ o B ST 1

BRIS 88 oIRG HABMI Bl TRd gl ST H $HB] 98of & o1 o THIT 11 Bs T U &,
9 O AT T8l 1 2022 TH 96 A HRS 8 DI THEAT 2] 398 56 Tfawd AR
P AEE B U T, Sl AR R F AR §, 390 AGMI B Sxd 2| 40 IR
Tt E. S 2ot & € ok AR ufaerd wemw a*f & €1 Pt MErd &1 25 ufoerd TRy § e
g, T 9 54 dfierd ardel IR JaE # 2| IR YWs B Sl ol AEE ©§, SAH 54 TR
W H e ol

HY 3T TER ARG H WY U AN B GRAT 40 Ui g1 f el B et 10 A
AT IFY 3P &, VA 46 R &, ITH ol [HATBR & T 38 UfIed ol 9 W &
R B ¢l WHRIT I¥P 98 & TR T R 3H I Bl Ydad] WDHR b AN 7F
AW 2 g, 9 foudht e € 5 d9mesi &) & 8 o Yo & Ry € a1 § ta-ar
I PEl Ared gl AAEAl o Fgd w0 F B 5 AT s seferaRen &1 sTeR et 3R
IT B 1, PO FMH Al 9g T8 Bkll, $8 RN & FHUR FRIF07 81 731 e
RIS AR U TN S1fdes BTl gwent W a8, offhd 99 W § ®% IR ¥g 9= g 6 s
B R Igd aRe We Wl 9F By IR Uferdd & il B A IR & RO & S o
M9, S $© U1 ARBR & U 371 8T 8, Bleliih Dl Jfehier fBwqr faf¥=1 aui &1 qier
AT 8, S-SR/ SMaeIehd], SIA-ORil WRBR Bl A 8, IR 59 a4 B brad d_d & b
RN BT Y7 U1 HOGHR B AT el STgac B (@A Sl Fwaad] e &< § I a1d 8
ATH o TRAR & U IS @A B & folg T4A1 &l 8 A1 HAVGR BT & oy TRAR
fopdt Wi TPR BT TAB I ol B Ahdll A AW g, ofbT ag Y feuoh & 7 5 W
ST S AGHIG SABR B TS B, SP R RN a1t & & I A a1 78 &I F Fwerar g b
TRIRAT ¥ 39D A Iooid [, # I8 AR & dodl g b AT P ARBR 7 A1 3]
A B D ol TR TN f6d € WReg S ATl BT 1 URem @ T, Bohl A1 H ST
fSTeh AT @medl gl Z.41.0-2 &1 Sl WRPR ol A1 q.Q. B Sl DR o, I Arsrreif H
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03.05.2016 256

Tl ASEN €, ST 3R $B BIS-AC Ao off, ST §60 G & QA & folg wafdq off,
SIh] T WHRHY 8, &ATSl 3R H AP Idl B dl 2010 ¥ 2014 TP . ULY. B IR B
T Sl S @9 fRAT AT ©, 98 946 BRI YU Uidy @ fFEE 9 @9 A1 WA Bl A8
3. T HH B IR AR, A W HH FH 2l A BRU A TATHIH AT B TS TS &,
8 AT T &, TIST HHS Bl RUIE H 39 a1 BT Seoi@ fha1 17 2l

TH.SI.U. B IR F 2014-15 31X 2015-16 ¥ I8 WI 946.03 & WIMH W 2235.65

BRI BUY A B3N | IE H MU & A felr @ g & g€y B WBR Ui
I & T, T 1 BT Fhe § WHHA Bl TR §, g YT.8LY. B ABR A D!

TIRAT DI FHE g 39D WX DM BT 21 31 ThR | IS o e Ao & 37

grofeed foha JRaTfaa gY, fhae AR g SR fohae qui gu, g9l 1 i &% ar 2011 4
IR 2015 T # Y aY BT fAT-37e el Il Y&l §, Hifch Aoy bl AT 8, 431 ual &
5 3T 6 IO I 31H THA BT IQRAT T8l S FHAT| Pl 1,68,207 Uroided HoR gY, o
¥ Hacd 2501 Wotded R B | F 0 9 91 Bl gafery smuEydd &g W@ g f5 suR
AU & i A 99l 6 o1 wicargai off, 9 Bfcargal Uwhen 9 @A & 8 Ahddl, &
PV B T, AT I8 WA fHa1 & o I &1 Ot ugfd guie 8, Sud R I g,
WBHR IAT R o J9 & GYR 9 & gRUE & 91 I8 8 Gohdl B T8 g
PIRM IE Bl AT FaTTHAT AT ST DI S[F, 2015 H G190 HI 8, A7 897 59 e
D! BT a1 §1 ¥ 3R A1 $V I ! 8, § I 7l Bl AR A & B8 @ gl S
Al B MR T8 g 5 e’ & 91 ueel & SRR SR ST # &el, I e
IHDT Ui T | IR HHIMC $9 8, IR AWM & I IR Hised A= J6R & a7 &
forw g1 S0 W= 8 sfse fogs Iferst whiv © a1 srdisdd BT &t s9-ureaRRY e
T B1 59 99 3ieR Wl S T8 3T, VA TNIg Afad, S (U1 HbH g1 d18d 8, S0
S G JUY HGE o Bl WhIA 2] Ul AR Wi gl # S AW 4 Ieeld & PR @ gl
BRI PRI I8 € P 30 TR A I8 F9RAT 8 2|

AR QU SN, g3 99 orel-A1 99 e Smel # o fawy @1 - e
GH BT

TR, # BHael YH-al a1 Hel Al gl TS B AS DY A I IR W@ T W,
TH-al ol g9 FareHe 21 399 gSdl 3R e g §@% (TA.gE.dl), 9 ]F1 WSl
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DI ArSd ordl R T &l 3 177 WIS Wifet SIS & |1y TA.3NL.g, T fhar Bl
W, S TRF T BT Al g, B B AHM A1MBY, IFH! Al AN 8, g8 HAL: "l dell
SRR
A |l 37 (YT HIYOT HHATG Y|
$ o sTaTer: WA SN, g9 €9 @1 e @1 9w Gfvl

q ARG PUY TP B AT T & AN BT AT BT IRRG 290 § TEHR 1% 8 T B
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TG BUY b DI AT G B ANl DI A Dl AT 34% A TCHR 26% € T &l §b 50
TN T8 < Bl S IThledd B89 Bl g1d HRAT F-3ThIsadl ol idl gl 39 BT 9
Hhe gl A1 e § 6 dl & Sl &1 WeHE sfedhed 8 8, 99 T sus SR wfid
fopar ST | IRITRE Jdex BT BH q BH 3% 39 YHR b ol & AR a1 9|

HEIGY, ¥l WY ¢ I I gs | AN AgWd F91 aareHe 8, Oy # |81 & |y
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"SHRI NISHIKANT DUBEY (GODDA): The ultimate goal of this policy is to
ensure sustainable development of all urban settlements, duly serviced by basic
civic amenities for ensuring better quality of life for all urban citizens. The Action
Plan at the State/UT level in this regard must be prepared with the active
involvement of all stakeholders. As per Entry 5 under the State List, states can
make laws on local government. This includes the constitution and powers of
municipal corporations, and regulating taxes on land and buildings. However,
following the Constitution (74™ Amendment) Act, 1992, several powers related to
urban development such as urban planning, slum improvement, regulation of land-
use, etc., were transferred to the urban local bodies (ULBs). State Legislatures, by
law, can entrust power and authority on these ULBs. ULBs may include
Municipal Corporations, Municipal Councils and Nagar Panchayat. The
amendment directed states to devolve 18 specific functions to the ULBs. These
include urban planning, regulation of land use, construction of buildings, roads
and bridges, improvement and up-gradation of slums, etc.

'In situ' slum redevelopment: Under this component all slums should be
taken up for 'in situ' (in the same place) redevelopment to provide houses to all
eligible slum dwellers. Slums so redeveloped should compulsorily be de-notified.
The private partner for slum redevelopment would be selected through an open
bidding process. The project planning and implementing authorities will have the
power to decide the area of slum land which can be given to the private developers
to raise funds for cross-subsidizing the project. A slum rehabilitation grant of Rs.
One lakh per house, on an average, would be admissible for all houses for eligible
slum dwellers. The beneficiary contribution in slum redevelopment project, if any,
will be fixed by the State Government. It also provides for consultation with the
slum dwellers when preparing the redevelopment plan.

Underutilization of funds : It has been observed that the actual expenditure

by the Ministry has consistently been lower than budget estimates. When
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examining the 2015-16 budget, the Standing Committee had observed that
allocations for the Ministry were reduced at the RE stage. As per the Ministry,
underutilization of funds was due to delays at the level of states and UT
Governments.

The CAG had observed that with regard to housing projects, only 26% of
the projects had been completed by March 31, 2011. 16 of the completed dwelling
units, 53% had been occupied. The CAG had observed that funds under INNURM
were getting diverted to other projects. Further, there were also delays in release
of funds from Centre. The Standing Committee had observed that delays in
implementation was leading to cost of escalation of projects, putting an additional
burden on the states and cities. It had also observed that projects faced delays due
to land acquisition and slow tendering.

Eligibility of affordable housing : Currently, Under PMAY, a beneficiary
family that will be eligible for central assistance is one that belong to the EWS or
LIG category, and does not own a pucca house. Further, the mission will support
construction of houses with carpet area of up to 30 sq mt for EWS and 60 sq mt
for LIG with basic civic infrastructure. State Government may alter size, but
without any enhanced financial assistance from centre. It may be noted that when
considering the eligibility for affordable housing PMAY-U does not consider the
household size of the beneficiary family. A household with an income of up to
Rupees three lakh may have two, six, or even more number of members. However,
under PMAY-U a two member household earning Rupees three lakh annually
will be eligible for the same amount of subsidy as a six member household earning
the same amount. In terms of the size of the house, the requirements of a six
member household will be higher than that of a two member household. However,
they both may end up getting a house of the same size.

In the US, the eligibility for affordable housing is determined on the basis
of income limits as per household size. For example, in New York City, a one

member household should have income limits of $50,750 to be eligible. Whereas,
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a two member household should have income limits of $58,000 to be eligible. In
Australia, one of the factors determining eligibility for affordable housing is
income. Income eligibility limits vary according to household size, with the
maximum limit increasing with each additional person in a household.

At the advent of the 21* Century (2001), the housing stock in India stood at
50.95 million for 55.8 million urban households. Significant segments of this
housing stock was characterized by congestion and obsolescence. Congestion is
particularly acute in inner city slums and peripheral slums. According to the
Census 2001, 61.82 million persons or 23.1% of the urban population resides in
slums. The quality of housing stock is extremely poor. An important reason for
this is insecurity of tenure. Slums are also severely deficient in basic services such
as potable water, sanitation, sewerage, storm water drainage and solid water
disposal. Given the degraded habitat in which slum dwellers live and the frequent
episodes of illness characterizing slum families, it is of vital importance that
special attention is paid to urban health and hygiene on the one hand and social
and preventive medicine on the other hand. In order to improve the quality of life
in urban areas, it is of critical significance that the housing stock is improved
through urban renewal, slum improvement and development of new housing stock
in existing cities as well as new townships. Further, the enhancement of housing
stock must be accompanied with high quality provision of basic services. It is a
well established fact that safe, hygienic and spacious provisioning of housing duly
buttressed with adequate basic services and a congenial habitat promotes

significant improvement in productivity of workers.
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"SHRI RABINDRA KUMAR JENA (BALASORE) : At the outset, I'd like to
bring to the notice of the Government an alarming fact in relation to the budgetary
allocations and revised estimates for the Ministry of Housing and Urban Poverty
Alleviation : While Rs. 5634.47 crores were allocated towards the Ministry in the
2015-16 Budget, revised estimates for the year show a drastically reduced figure
of Rs. 1961.12 crore (a fall of 65%, or Rs. 3,673.35 crores). Very disappointingly,
the revised estimates figure for 2015-16 for 'North Eastern Areas', Rs. 96.2 crores,
is far from the budgetary allocation for 2015-16, Rs. 525 crore (lower by nearly
82%). Again, there has been a significant downward revision for 'Grants-in-aid to
State Governments' from Rs. 4,032 Crores to Rs. 1572.53 crores. Clearly, the
Ministry needs to examine its limitations in relation to the efficient utilization of
finances, as unspent funds for extremely important areas mentioned above do not
bode well for the Housing and Urban Poverty Alleviation environment in India.

In relation to urban poverty conditions in India, reports suggests that
unreleased data from the first urban Socio Economic and Caste Census (SECC),
tabulated as per criteria laid down by the erstwhile Planning Commission's expert
Hashim Committee, show that roughly 35% of urban Indian households live below
the poverty line (BPL). This amounts to 22 million households of the total 63
million household surveyed in 4,041 statutory cities and towns across the country,
and is a matter of grave concern. The data shows that, as per BPL parameters set
by the panel headed by former Planning Commission member, S.R. Hashim, the
highest percentage of urban BPL households are in the north-eastern states of
Manipur (54.95 per cent of its total population) and Mizoram (52.35 percent).
Against this backdrop, the fact that the revised estimates figure for 2015-16 for
'North Eastern Areas', Rs. 96.2 crores, is far from the budgetary allocation for
2015-16, Rs. 525 crores (lower by nearly 82%)), is indeed worrying.

The level of urbanisation in India, which was around 31% in 2011, is

estimated to increase and reach 40 per cent by 2030 in percentage terms. The
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predicted level of urbanisation may appear to be modest. However, in absolute
numbers, it is very large. The urban population of India is more than the entire
populations of United States of America or Brazil. The urban economy has also
witnessed significant growth and is contributing to around 60% of GDP. However,
to reap the full benefits of urbanisation, it is important that urban development is
efficient and sustainable. Does the Government, for instance, have a time-bound
target in relation to reducing the number of urban poor in India?

At the beginning of the 12" Five Year Plan, the housing shortage was
estimated to be at 18.78 million units. This shortage is expected to increase to 20
million by 2022. It was estimated that about 56% of this shortage falls in the
Economically Weaker Sections (EWS), 40% in the Lower Income Group (LIG)
category, and the rest 4% in the middle and higher income groups. What long-term
policy plan has the Government prepared to ensure the supply-demand mismatch
is resolved?

Again, it is clearly known that because of their poor governance structures
and financial situation, Urban Local Bodies find it difficult to access external
financing for its projects. Does the Government intend to encourage innovative
financing schemes for Urban Local Bodies?

That sentiment in the domestic real estate industry is turning positive after
five slow quarters, according to a report by industry body FICCI and property
advisory firm Knight Frank India, is indeed welcome, and I would urge the
Government to capitalize on the improved sentiment to ensure an efficient
consumer-friendly real estate sector, and a competitive supply-side environment
for small businesses to enter and flourish in the highly concentrated market for
housing. Likewise, data analyses are clearly revealing the dire state of India's
urban poor, and is extremely important that the Government take urgent note and
devises and implements policies that lift the millions of urban poor to a life of

opportunities, both economic and social.
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Mr. Chairman, Sir, I
thank you for giving me this opportunity to participate in the discussion on the
Demand for Grant of the Ministry of Housing and Urban Poverty Alleviation for
the year 2016-17.

Sir, as per Entry 5 under the State List, States can make law on local
government. This includes the constitution and powers of Municipal Corporation
and regulatory tax on lands and buildings. However, following the Constitution
(74™ Amendment) Act, 1992, several powers related to urban development such as
urban planning, slum improvement, regulation of land use etc. were transferred to
the Urban Local Bodies. State Legislature, by law, can entrust power and authority
to these ULBs. Urban Local Bodies can include Municipal Corporations,
Municipal Councils and Nagar Panchayats. The Amendment directed States to
devolve 18 specific functions to ULBs. These include urban planning, regulation
of land use, construction of buildings, roads and bridges, improvement and
upgradation of slums etc.

Sir, currently, about 31 per cent of Indian population lives in urban areas
and the rate of urbanization is expected to increase in the next 10 to 15 years. With
increased urbanization, the work force in urban areas is increasing. The ratio of
population participating in the work force in urban areas increased from 32 per
cent in 2001 to 35 per cent in 2011. Increasing population along with an increase
in work force increases the demand for housing and basic services in urban areas.
At the beginning of the 12" Five Year Plan, the house shortage was estimated to
be at 18.78 million units. This shortage is expected to increase to 20 million by
2022. It was estimated that about 56 per cent of this shortage falls in the
economically weaker sections, 40 per cent in lower income group category and the
rest 4 per cent in the middle and higher income group.

Coming to the Budget, the total expenditure of MoHUPA for 2016-17 is
Rs. 5,411 crore. Of this, about 94 per cent is allocated for Pradhan Mantri Awas
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Yojana (Urban) Rs. 5,075 crore. This is followed by an allocation towards the
other schemes like the National Urban Livelihoods Mission at 325 houses. If you
see the Budget Estimates (BE) 2015-16, it was Rs. 5,634 crore. But actually the
RE, recurring expenses, if you see, is Rs. 1,961 crore. 1 do not know why this
much of amount was absolutely not used. But now also, there is so much of
demand for houses, shortages of houses in the urban areas as the people in the
urban areas have increased. People have migrated from the rural areas to the urban
areas. As one of my colleagues from the TDP has said there are no rains in the
villages and there is no agriculture. Many agriculturists, landlords are coming into
the urban areas and becoming labours. Having all that, there is 28 per cent
decrease, that is, in 2015-16 the total expenditure was Rs. 5634 crore but now in
2016-17, it 1s Rs. 5411 crore.

I do not understand when Narendra Modi ji, coming from a poor family, T
TRIG AT, AT A1l 2 b I S9dH, WA | A1 qrel o, 98 M X B SE@d gY,
3TEHT 1 drel <d §Y, ST FETHAT 1 b dIG &R IMSH! Aradl AT b TE BT BrIar
BT TG BT @M & oY @HT 89T, U BIel A1 @R 8RN 3R I8 g1 # B 8N Afpe

Il & o 3R @1 90 a7 Wrell AR JolHT & BT S goic 8, Sl =141 ¥og a7 &, 918

AT S B9R U1 @1 ofC g8 o), 99 I & IR YOl DI IR% <&d gy, BRI Sl b Tt
F1 TR @ foT a9l 8 98 13 E9R &S Uy gl gA Wex 9 o fewfs fpam, 80,481

houses were demanded from our State. The Centre has very well, very nicely

considered this and they have given us 80,481 houses, but at what cost? 3ot @1

PHRT T, ST 7 37 | 2?2 T AT 1 A 50 TR FIY U &R & oy § 2 &l 1 a1 50
TR TIU¢ & BR & iR W, 360 WhaR Wic YRAT # et foa alia & i wadhar 82 U
PR P TR P I 9141 3R gl & T F frd Td T W, 0T Wigd b AT H Ry
TS A T, 3 H-919 B A1 fhg e F W, MR Blg Relfed IR A MU, Bls
fafSte &< @1 21y, A1 ITH! FHel WM? I A 1 a1 50 TR $UY § R ¢ | T, I8 foh
B W . (UE) 350 WRIRR Bie & X § 3MEH Jd9 ¥ T8 B qdhdl 8, A T et

dA R H A 8 T8 Ghdl §l TAN g9d 8 9 T 8 IR AfEB ST Jeli T @ WRBR
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S ALSMR, YA < Ul & f8d &1 S@d gL, S @Ml 560 FERR BT B BR, ¢ 98 W1
8IS, TIcdl |iS! & d8d, a1 URAT & IR § A o BUA H, U Dra, Ueb qIAH, <
T W, Tdh Bid, 560 FRRR HIT BT Sl BR 8, Tl afeqst § 39 ar &1 & o <@ 2l
S |lel BART TRIIC 1 i ¥R &, 79 ¥ 8 7T 60,000 BISAT HHIC PR b o

# 3MUH WA W WRBGR W YBHAT ATEd Vel g b @ U ISy 13,000 PRIS BUY
DB FoIC B [l G [hall 8, Tl Argel Ta-He g WhIRg BT 1 oid 8Y, Wb & xR 4
HIT AT HH TRAT BT BR < I 27 ... (Fagr)

# 37UDT FE I ATeT § fb I A WXl URAT A ofEe URAT A AT &, SADBT
M & g W B T ARY| IFD! T IR e A2y 39 ugel S AN o, I9@
AT H el a1 G B9 AN A A1 IR IHH 30,000 U AiHS! fHerar o1l i
ABRUA, BAIIR & IJd H 9 R I B A foar Srar g iR e, gad, -
Fl BT 50 FfRa A & SR §1 3R B8 BT Aded I8 © [P 99 BRI DI 9gd BT B,
Igd W & 1 9 Frear g 6 e ], diact vferaem i) & aoic &1 agran s
IR SAB! Ugell @dl fhar Se| 99 2015-16 § 9P Wl Tl AT AT &l I BT Uh
ofeH® & W ¥ Ed g, F8 @ i ® I § dr] S| gark]
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"DR. KULMANI SAMAL (JAGATSINGHPUR) : I would like to state that it is
the responsibility of the Government to formulate Housing policy and
programmes, implementation of urban employment, urban development, slum
clearance, etc. In this financial year to correspond with this responsibility, the
Ministry has allocated Rs. 5411 crore. Out of Rs. 5411 crore, Rs. 5400 crore has
been allocated under plan head and Rs. 11 crore under non plan head. In this
regard, I would like to state that when we are at the threshold of becoming a
developed nation and when we are putting our effort to adopt the process of
Urbanisation wholly, the allocation of mere Rs. 5411 crore on this head is not
adequate to address the cause. It has been seen over the years that the allocation
for the purpose has been reduced year wise. I feel the reduction in allocation is
not at all a good sign when the Government is emphasizing upon the one of its
ambitious projects 'Housing for All by 2022'. Hence it is necessary to enhance the
Budget allocation in this regard.

I would like to state further that over the period of time it has been
observed that the Ministry of Housing and Urban Poverty Alleviation has never
been successful to achieve the 100% target during last three years and there are
many pending projects of Jawaharlal Nehru Urban Rural Mission, National Urban
Livelihood Mission, etc. It is a matter of fact that Urbanisation is an inevitable
process and cities all over the country would act as resources in future. These
would be heaven for investment, would be places of attraction from all point of
views. So, it is necessary to ensure creation of new and modern infrastructure in
order to cope with increasing trend of population as well as new demands. The
Government should take initiative to complete all infrastructure based projects
under JNNURM. I would like to attract the attention of the Government to take
appropriate action and provide adequate financial assistance under JNNURM

scheme of Government for Integrated Development of Small and Medium Towns,
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for development of the growing towns like Paradip and Jagatsingpur in my
Parliamentary Constituency, Jagatsinghpur, Odisha.

It has been observed that the banks are not providing small scale Housing
loans to the weaker and marginalized section of the country. The data is also
showing that there is a decreasing trend in providing housing loans to weaker
section by the banks. So, it would not fulfill the clarion call "Housing for all by
2022" if at all the marginalized groups of our society face discrimination either
from Government or from the Banking sector. Hence, the Government of India
should look into the matter and be vigilant in this regard to achieve its target.

One more thing I would like to emphasize upon is that in 12" plan, the
Government introduced Deendayal Antodaya Yojana-National Urban Livelihood
Mission by the Ministry by replacing the Swarna Jayanti Sahari Rojgar Yojana. It
is known to all of us that the provision of employment is one of the important
agenda of Government. But allocation in this regard is being reduced from Rs.
1003 crore in 2014-15 to a mere Rs. 510 crore in 2015-16 and it reduced further to
Rs. 300 in 2016-17. So, it is matter of concern whether the Government wants to
confine itself only to the big words or to transform its work. The Government
should come forward to treat the million of urban unemployed people as resources
of our country and they should not be neglected at any cost. It has also been
observed that the very objective of the Scheme of Shelter for Urban Homeless is
not being met satisfactorily. The shelters supposed to be constructed in the States
and the Union Territories amounts to a shortfall of 500. So, it demands a time
bound implementation of the scheme by which the urban homeless people could
be ensured of having access to shelter. .

I am also of the opinion that the Gol in 2013 launched a programme on
'Developing an Approach and Options for establishment of Municipal Cadre in
India' under Capacity Building for Urban Development. The objectives of better
urban governance, faster project implementation and delivery of efficient

municipal service is attributed to a dedicated Municipal Cadre of any State. In
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view of this point, the JNNURM's administrative and structural reforms strongly
professed for creation of municipal cadre besides developing cadre management
systems like recruitment, promotions, transfer, career paths, training and
performance management, etc. accordingly, implementation of Municipal Cadre
was mandatory State level reform under structural reforms of JNNURM-IL.
However, financial burden for grounding the municipal cadre is very high for my
State, Odisha. So, in this regard, the Ministry of Urban Development is requested
to provide advance grants towards transitional cost of my State's initiative to put
the municipal cadre. I would like to mention here that the constitution of
Municipal Cadre in my State is in the final stage. The financial support from the
Centre would immensely help in improving the urban areas in the country. So in
order to have an efficient Municipal Cadre, my State, Odisha requires Rs. 128
crore additional funds annually, which needs to be funded by the Government of
India for five years of transitional periods. In this regard, I urge upon the
Government to provide the above said amount for an efficient Municipal Cadre.

I would like to state further that Bhubaneswar, the capital of my State,
Odisha has been chosen to be made as a smart city. The capital city is growing in a
faster pace. In order to make it a smart city, it is necessary to clear the slums
developed in different parts of the city and initiative should be taken to rehabilitate
the slum dwellers with all the facilities. In this regard, adequate financial

assistance is required for the purpose.
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*SHRIMATI BUTTA RENUKA (KURNOOL): Housing has always been an
indicator of standard of living. Poverty and housing has a strong co-relation.
Acquiring a house is a dream of every citizen of this country mainly because it is
beyond the scope and means of a large number of population. Successive
Governments have come forward with various schemes like Pradhan Mantri Awas
Yojana, NULM, RAY etc to assist the people in making their dreams into reality
by having their own house. Pradhan Mantri Awas Yojana is a right step in this
direction. Shortage of 20 million housing units is to be addressed through this
program.

Rehabilitation of slum dwellers is a major challenge in urban areas. In spite
of the best efforts of the Government the coverage till now against the target is not
very encouraging. The urban housing and urban poverty are the major growing
concerns of the Government. We are unable to combat the problem mainly
because the number of people below poverty line in urban areas is growing day by
day because of natural increase in population and migration of rural labour into
urban areas. Because of migration, the poverty is also transferred from rural areas
to urban areas. This is a major concern for all of us. This tendency is to be arrested
by providing alternate avenues in the rural areas so that there is no incentive for
the rural labour to migrate to urban areas. Increase in urban poverty has many
negative effects like proliferation of slums and bustees, increasing casual labour,
increasing pressure on civic services and health contingencies.

Poverty reduction should be considered as an important national task. Local
Bodies, State Governments and Central Government have to join together and
coordinate their efforts in this war against urban poverty. Literacy also plays a
major role in the incidence of poverty and steps shall be taken to spread literacy in
the slums. The key to poverty reduction is productive employment and improving

the skill levels of the poor. State Governments shall be directed to co-ordinate with
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non-Governmental Agencies (NGOs) for providing skill based training and to
liason with the employers especially in the Hotel, Retail trade and transport where
there is scope for absorption of large number of skilled labour. Simultaneously
steps must be initiated to improve the working conditions as well as the quality of
labour by providing skill development trainings.

The urban poverty alleviation programmes shall aim at not only generating
self-employment and wage employment opportunities, but also to improve and
quality of life of the slum dwellers and provide housing. The Government must
first put in place mechanisms to provide minimum basic amenities such as
electricity, water supply, toilet facilities, sewage connection, and proper garbage
disposal in the slum areas.

I take this opportunity to commend the initiative of the Honourable Prime
Minister in launching the ambitious scheme of 'Housing for All' In this
connection, I request the Government to provide subsidised housing preferably
free housing, community shelters etc., so that the people living on the pavements
in cities can be brought under proper shelter. In this connection, we must
appreciate the steps taken by the Telangana Government in our neighbouring state
in providing two bed room flats for the poor and needy. This initiative can be
studied in detail and adopted across the country.

The Government shall direct all the authorities to avoid formation of new
slums at any cost preferably by providing low cost houses to accommodate new
entrants into the city life. The urban poverty has got serious implications for safety
and security of the people of this country as the people suffering with poverty are
more easily drawn into illegal activities, particularly, when there is a higher
concentration of the poor in geographical clusters. Therefore, the slums are fertile
ground of recruitment of people into illegal activities that have a bearing on the
safety and security of this country. Accessing urban land for housing the poor in a
high-value real estate market will continue to be a serious challenge. There will be

an urgent need to create land banks through appropriate land-use zoning.
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Substantial financial allocations from the Central, State, and local Governments
will also be required.

To meet the challenges of urban poverty a number of policy approaches are
needed and there is no exclusive solution. These policies shall cover the areas of
providing income earning opportunities; provision of basic utilities and services;
and the creation of a policy framework which is favourable to the activities to the
urban poor.

I request this Government to scale up the livelihood promotion programmes
in time bound manner and create institutional platforms to support the poor in
building up their own human, social, financial and other assets. In this regard,
proper skill development programs and credit facilities will provide self-
employment opportunities to the poor.

Lastly, I request this Government to provide assistance to the Rayalaseema
region which is a backward region in Andhra Pradesh on par with what is

provided for North-Eastern Region and special category States.
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SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Hon. Chairman, Sir, I
rise to speak on the Demands for Grants under the Control of the Ministry of
Housing and Urban Poverty Alleviation.

In this year’s Budget it shows that 176 per cent amount has been increased.
But what was the reality? We have seen that in 2014-15 the actual expenditure
was Rs. 2,728 crore. But in the Revised Estimates of 2015-16, it has been
decreased to Rs. 1,961 crore. There is a decrease of 28 per cent from 2014-15 to
2015-16. It may show that the Budget Estimate is a good one as there is an
increase of 176 per cent but in real terms, in the case of revised estimates or actual
expenditure, the money has been decreased. I am not giving any certificate to the
UPA Government. We have some reservations with the policies of the UPA
Government. What we have seen here is that from 2009-10 to 2015-16, the actual
utilization of UPA Government was more than the actual utilization of the NDA
Government.

At the time of the UPA Government, all were not good. In spite of that the
expenditure in the year 2009-10, it was 68 per cent. In the year 2010-11, it was 96
per cent. In the year 2011-12, it was 86 per cent. I am not going into the figures
of all the years. But in the year 2014-15, the expenditure of the Ministry had
decreased to 45 per cent.

In the State Plan outlay, it was shown that in the year 2014-15, the actual
utilization was 49 per cent. In the year 2015-16 again, the decrease was
continuing. The actual utilization was only 36 per cent.

Under the Central Assistance to Rajiv Awas yojana, it has been shown that
in the case of the North Eastern Region and also for the Special Category State, it
is only 80 per cent of the project cost. My demand to the hon. Minister is that in
the case of the North Eastern Region and also for the earlier Special Category
States, this ratio should be 90:10.

Under the Prime Minister Awas Yojana (Urban), again it has been shown

that the allocation for 2016-17 is Rs.5,075 crore and it has been shown that there
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has been an increase of 236 per cent. But what is the actual position? In 2015-16,
of these, only a sum of Rs.4,390 crore has been released to the States under the
Prime Minister Awas Yojana.

In the case of the National Urban Livelihood Mission, for the year 2015-16
the allocation towards NULM decreased by 45 per cent. ... (Interruptions)

HON. CHAIRPERSON : Please conclude now.

SHRI SANKAR PRASAD DATTA: Sir, I am concluding now. I am from a small
State. Nobody is looking after the small States. Sir, you are from a big State. So,
I would like to place some points about my State through you, Sir, to the hon.
Minister.

In our State, funds have been allocated for several projects. But what we
are seeing is that all the funds which are required for fulfilment and finishing of
the work of these projects are not being released to the State. So, I demand,
through you, Sir, the Urban Development Ministry is required to release funds for
housing projects under RAY for Kumarghat, Khowai, Sabroom and Amarpur of
the State of Tripura. There is a need to provide funds for slum housing at
Dharmanagar, Tripura under 10 per cent lump sum. There is also a need to
provide funds for a Town Hall at Belonia, Tripura under 10 per cent lump sum.
Also there is a need to provide funds for Town Hall at Sonamura and Kailasaher,
Tripura under 10 per cent lump sum.

HON. CHAIRPERSON: Now, Shri P.V. Mithun Reddy.

SHRI SANKAR PRASAD DATTA: Sir, just a minute. ... (Interruptions)

HON. CHAIRPERSON: Kindly cooperate with me.

SHRI SANKAR PRASAD DATTA: Also there is a need to confirm the funding
pattern for Smart City Mission as declared by the Finance Ministry Circular as
90:10 for North East States in general and for Tripura in particular.

(Interruptions)
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"DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): I support the Budget
2016-2017 for Housing & Urban Poverty Alleviation.

There is a provision for providing interest subsidy on housing loans to
economically weaker sections and lower income groups category under Credit
Linked Subsidy(CLSS). Also the budget makes a provision for providing grants to
Building Material and Technology Promotion Council (BMTPC) for promoting
innovative technologies/demonstration houses.

Pradhan Mantri Awas Yojna — State Plan: The provision is for release of
Central Assistance to States towards housing projects under Pradhan Mantri Awas
Yojna. (Urban). The decision taken by the Ministry of Housing & Urban Povery
Alleviation has approved an investment of Rs. 9,005 crore for construction of
73,205 more houses for economically weaker section under the Prime Minister’s
Awas Yojna in the State of Maharashtra, J&K and Punjab.. This is a welcome
step of the Government of India.

I come from the State of Maharashtra. My State Maharashtra has been
sanctioned a total of 71,701 houses in 10 cities at a total project cost of Rs. 8,932
crore with Central assistance of Rs. 1,064 crore. Housing sanctioned include
61,946 under affordable Housing in Partnership (AHP), 7399 for Beneficiary Led
Construction(BLC) and 2356 for in situ slum redevelopment. We have been
hearing from aegs about providing housing for all the poor, but till date this target
has not been achieved by the previous Governments on enquiring as to what are
the reasons for delay in the projects of housing, one reason which is always
highlighted is the issue of land acquisition.

I fail to understand why we can not get the land for housing for the poor
and economically weaker sections, since it is at the dispense of the Government.
If we can not get land for housing for poor then it is very unfortunate on the part of

the Government. I request the Government to make a permanent policy for land
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acquisition for housing projects. The person should not be given a choice to
reject/refuse giving his land for housing projects

It has also been noticed that the houses given by Government to the slum
dwellers are still not possessed by the owners but they are either rented out or sold
out after they are given the houses. In my own State of Maharashtra, in the city of
Mumbai, this problem has been noted. These people who are the owners of the
houses continue living in the slums. Sir, if this trend continues, I am afraid we will
never be able to reach our target and provide housing for all.

I request the Hon. Minister to look into such cases and form some stringent
rules and regulations for the people who are the owners of houses provided by
Government.

I would like to congratulate the Hon. Minister and Hon. Prime Minister for
setting up PMAY and setting up target for housing for all by 2022. This is a very
ambitious project and I am confident that by 2022 everyone in the country will
have houses and no one will be homeless.

I come from Nandurbar Constituency which is a tribal area, so the city of
Nandurbar should also be included amongst the housing scheme for which the
funds have been allocated to the State of Maharashtra recently. Since the tribal
people are migrating to the city of Nandurbar in search of jobs, such cities tht are
adjoining the tribal areas should be given priority under this PMAY.

With these words, I support the Budget, 2016-2017, Demands for Grants of
Housing & Urban Poverty Alleviation. I hope the Hon. Minister will consider the
Nandurbar city in the ‘Housing for All’, PMAY scheme.
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"SHRI B. VINOD KUMAR (KARIMNAGAR): The total amount allocated in
Budget 2016-17 is Rs. 5411 crore ,with Plan Rs. 5400 crore and Non-Plan: Rs. 11
crore. There is a decline in expenditure compared to previous years, in BE 2015-
16 it was Rs. 5634.47 crore while in RE 2015-16 it was Rs. 1961 crore. A
reduction by almost Rs. 3673 crores. The same pattern was in previous years. In
BE 2014-15, the allocation was Rs. 6008 crore while in RE 2014-15 it was Rs.
3413 crore, a reduction by Rs. 2595 crores.

The Smart Cities Mission is flawed. The distribution formula uses two
criteria : (1)Urban population based on 2011 census (2) statutory towns. Statutory
town is arbitrary, as it can be declared by states based on their whims and fancies.
Tamil Nadu has 721 STs with even villages with population of 2000. This shows
the scope of arbitrariness in this criteria. It should be replaced with Census towns.

The existing allocation is also arbitrary. The rounding off of the score
which each State received inconsistent. Some states like Rajasthan and
Chhattisgarh were rounded off to a lesser number while others were rounded off a
higher number. Telangana State, if seen fairly, should get at least 4 Smart Cities
and the Minister should increase the allocation.

There should be a separate category of "Smart Metros" under the Smart
Cities Mission for the metropolitan cities of New Delhi, Mumbai, Chennai,
Kolkata and Hyderabad and they should have increased allocation of at least INR
1000 crore per Smart Metro per annum.

Very few Slum Free Plan of Action (SFPOAs) are being submitted by the
State Governments. Only 107 as on April 2015. Poor implementation of slum
rehabilitation projects. The Standing Committee recommended that the Centre
provide state assistance in preparing SFPOAs. This should be taken up.

The Centre should introduce a public housing upgradation scheme
modelled on Singapore's Selective En Bloc Redevelopment Scheme(SERS). As

per this, occupants of public housing projects can select where to relocate, have
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option of moving with their neighbours and get adequate compensation to
purchase new flat. It allows for efficient redevelopment.

Need to allot houses in slum redevelopment projects jointly in the name of
husband and wife or solely in the name of the wife so that the male members
cannot dispose it off and harass the family members.

There is a case for providing 'Infrastructure Status' to Affordable Housing
Sector. Government can initiate a debate on this.

The Employment through Skill Training and Placement (EST&P)
guidelines must be amended to enhance the tracking period beyond current six
months and to track all the successful candidates. Currently 6 months is too less, it
should be at least one year. This is necessary to ensure that labour is absorbed into
market and doesn't lapse back into unemployment.

There should be special emphasis on skill development and employment
enhancement in construction sector (including housing sector) under Deen Dayal
Antyodaya Yojana -NULM given huge employment generation potential of the
sector.

Government should also collate and compile detailed information in
various trades including construction sector in which training under EST&P can
be provided by State Urban Livelihood Mission (SULM). This will help SULMs
to implement project more efficiently.

The Building Materials and Technology Promotion Council must get
adequate funding. This is meant to showcase latest technologies and create models
for adoption. Presently it has a Rs. 5 crore grant which is too less and it should be
at least Rs. 15 crores.

Out of 55 night shelters sanctioned in 16 states, construction work for 25
yet to begin. There is a need to properly monitor construction of night shelters by

HUDCO so project execution is on time.
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SHRI P.V. MIDHUN REDDY (RAJAMPET): Thank you, Sir. As my earlier
speaker has mentioned, the current year’s Budget Estimate for this Department is
Rs.5,411 crore is impressive. Prima facie this amounts to 260 per cent increase
over the Revised Estimate of Rs.1,961 crore. In the last year, against the budget
of Rs.5,634 crore, only a sum of Rs.1,961 crore was spent. And in the year
previous to that, against the budget of Rs.6,008 crore, only a sum of Rs.2,758
crore was spent. So, the moot point is this. What will be the expenditure of this
Department for this year?

17.00 hours

There is a huge spurt in urban population in India. Right now, it is 32 per
cent and it is going to reach the level of 50 per cent very soon. But this growth of
urbanisation needs to be complimented and accompanied by growth in urban
infrastructure and delivery capabilities. As a result, cities are facing a lot of
problems including water, waste management, energy, mobility, healthcare, safety
and education. As a consequence, poor in the urban areas are the most affected
persons.

In India, the rural poverty is reducing at a faster rate than the poverty in the
urban areas. So, thanks to MNREGA and other poverty alleviation programmes
in the rural areas.

Sir, I would request the hon. Minister to consider MNREGA in smaller
municipalities with proximity to the rural areas and villages. An estimated 65
million people are housed in 13.6 million houses in the urban slums. According to
the 2011 Census, an estimated 1.8 million people are homeless.

Sir, ‘Housing for All by 2022’ project of the Union Government is an
ambitious project aiming to build 20 million dwellings with toilets, power and
electricity by 2022. We appreciate this initiative. However, experts feel that a
combination of both improving the existing dwellings and building new dwellings

will make this a reality. This ambitious project, though noble in concept and
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design, is yet to take off because it needs greater coordination from the States and
also support from the bankers. So, the overall effort is required for this.

Sir, in our State of Andhra Pradesh, a dwelling unit costs around Rs. 4.8
lakhs out of which Rs. 2 lakh is the loan component, Rs. 1.5 lakh is the Centre’s
component, and Rs. 80,000 is being given by the State. But a loan of Rs. 2 lakh is
a huge deterrent because most of the people are living between two to three dollar
per day range and there is a lot of drought, there is not much of income in my area.
So, I would request the Government to increase the subsidy component. Also,
there should be a choice also for the size of the dwelling. It should not be only
400 square feet. The people who want dwelling of the size of 50 square feet as
they are unable to afford the bank loans etc., should be given the same. The
Government should seriously contemplate increasing the subsidy otherwise this
dream of building housing for everybody by 2022 will not be a reality.

Similarly, Sir, selection of beneficiaries is also a very critical issue. In our
State, the Janmabhoomi Committees are finalising as to which persons are to be
benefited. The members of these Janmabhoomi Committee are handpicked by the
Ruling party. But these members bypass the Government machinery and the
elected representatives. There are complaints that only one particular party people
getting benefited out of the Government schemes. So, I would request the hon.
Minister to adopt a uniform methodology so that everybody in the country is
entitled for a fair deal.

Sir, I would also request the hon. Minister to give a larger say for the MPs
to participate in the selection process and for execution of this project.

With these few words, I conclude. Thank you very much.
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12 30 H 1 H BT SM Yo [HAl, @ R < F A0S w4 A fFA1l gAR A wwd
P iR wed TR SuRHA HAl, 20 TH. dhAT g, BT HATI AT T Pl B B,
I RS H q¥ 2022 TH B IEAR GH B I FG9 A5dYUl S MR fvar g a1 ¥
U #H, UP WY YRR @GR Bl q9M B Sl bl ofl, SH IR B B B W
TR WRHR A foar 21 ... (gaem)...

A w9Tafa qeled, # A J3 weed A SMRaR d 3UE Rl Aedl § b
fUoell ARBR &I NAAT © DR BART <A AT & 188 <= H 130d WM W AT o, a8
379 BIH! AR AT AT 8| 3771 AN Bleld I8 & b SIS, # 8H 10d M W &, offb S

T &1 YadHid 2, SFH 150 2 H 130df W 2 ... ([3@em)...

AFAR QAR AT 9GRI, HUAT 31 AT FAK B I(IHT FHI T 81 gal Bl
PHUIT WA T8 B |

3t Sea yam R |uufa Je8iey, 4§ sfue #1ed 3 A JAT S W SRIY R dTedl §
fr & = R gem & fow . (eragm)...
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ARG [ATafr ¢ 37 ST JehTRl ARV ATGT | HUAT AT U] HIT0T JRA .

2t 90 wam RE: 99Ifa @8ied, § SMuel g=arg <d gY, 3fUHl a1d FE AHIE DT
... (FagmM)...

AR wHTaf ¢ S S U ARMIV S, # U U 3TUE HRAT aredl g (b Il s
v W e & ol IR gaa1 €1 S9S d1e A G247 S BT SR Yo el H T ARI A
B RY BT § [ HuAT Q1-al A U a1 HE BR AU WV FHE BN
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it ST YT ARMYT Ared (dfhT) ¢ AT GRS S, HF 9 HF aR-GR A B 99T
QY| 79 FE Rerdve 21 § 3ol 91 IR ffe § & &R gl

[T Heled, wed faer ofk wedl Wl UM HATE™ B 99 2016-17 B
G ARl A& gRT TIRA & & forg oor @t 78 € S9a favg WX N1 Ay v s
JRE & SR e B oy § WSl o g 9NegR PR Afed f[IBrR & 9 99d IR

T Qd fd8R # TRl I AT U BRIY SIY | I8 H pe-Ae o 2l

FHTIRT FRIGH, IS S7TarT AT R TRl S=Ie TR Jaf &1 W& 2| gafory e
AR FAT St § 9 omeg Wt £ o # A WAl St § oMU aRan g fh S W g S
TAISd ©, Sl QUM €, S AR ©, Sl 999 8, S AER A § 3R Sl W H §, ITd ga-
gfaensil &1 {49y @ v@r S|

FART FRIGY, 3TTS TNl ST &I a1 D Sl 2l Rl a1 3 Rea! el #
3 98 8 &, I ARSI DI e & FaTdl 2l S SHM S9Rdl & WY 9l 8T 8, I
BRI S BT AT | URAI STl IS o SelaR| § ART oI &1 — VS, HUsT AR qhM,
AT el gl SIS TR Wa & WRIY WEd ©1 3S B ani H o g # 9,
AR 8, S U QUERT g, W O W A B/ 8, AR A W, [REd H B/ 8, D
JgT AT Bl Bleil Id 2l SAfTY AHd, UL, AR TR BY SR 19 ST a7 SR ST
3R I® <A1 2 A1 U RSP AR © AR TN TR W 2| I8 JERMT iR R & dSTs
gl

U ARIGY, ST SRIVET Bt RUTE YahTlRid & S a1fey foh & Ry arer g,
B el dTell B, [ Uy Uep dtem o WY T8l &, B AR &, BIF Hoigd Bl & 3R
HIF T FEE@T 27 B WH-EH ARG g, A Bls 9 ARG 2] T AN g 2
... (cgagr)

A QUTAfa: ST YhT AR S, 319 37T (U1 aTd F91E BT |

# T WHTE ARWV ArEd: FUIRT ARG, § U e # U ad FHIE R @ g Hifh
& I 5w afdes 78 frerm & o9 d@em @ fog ws @ § @ o ® 5 gu
i I S| A WE R @) A B SRt 21 Wie NS b ae § M gl 9 A a8l
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A €, 981 WK & AR g1 ATel 2| 81 Pls died] AaRAT TEl &, Y BT UHl T 21 89 3
WS ARA DI Tl PN 5, & IHAT DI 1 B ol ... (Fagms) We e a@ 0l 59
B9 T A I§T dTel TR AN, Sl W W B 8, S giag <) g Wie R T8 @y,
gfeth B4 WIS g @12y | IS 918 & WRA 61 qqiy B, IR W@ed |

FHTIRT ABIG, 781 Wl & W H Ul aTd qHG DRl gl
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“sit W mwre fast (@f@n) @ weT § uRgd oA SR wEl U HATE Bt el B
AT B GHT AT § | BAR WRDR 7 A 2022 Tb TS YRAR Pl YdFbT bl IqcTa]
BRE P Abed oAl & | A JerHa1 St & [Fow W 59 gafiear 3 form w2 |
ARBR A ARMRYUE & ded AMfd e A AR avl/f= g auit o1 fa=7 fedt qeity ua
B TRE B 8 ARG WA b D RN B [T FUTETAT SAHDBROT Dl TREN <1 BT Iard fhar 2|
AN WRBR F & Seidl & AFel 3§ giar &l ¥y srferavenaii 3§ SHg a9 &1 B B
g, 98 Aa AP S8l 89 w98 €, S9! 901 &)d gU 39 doic § AT a1 6
S a1 g 3R N® AT Bl R FA &g O U DR BT B fbar T 2 | wed
RS T JeA-GHMER 3T BT HITd G A & d8d 8 TAM TR IR0 & &1 H1d
fépar o @1 § |

BN WBR o WG IR 3 A1 91 9 Wew YIoTd 3MYfd &g ATID Jdg HR
F B fFa § | g9 TR iR fieel SR o & H oy Hrail H FEr d arel
TRIg weEd qRARI Bl TEd &7 & S AN bl FRafid e &1 [y forn @ g 1 $sd
IRl H w@Re Wex Ud fRen @ forg wpet anfe gt A H w@iel b1 Bl fhar S Je1 g |
Afgensit vd sr™Ifad S avt @ Wwrs Bl onfe & forg fadiy I g% @t M 2 139
GEiy ATl # ST URAT & fg 11 BRI BF W BA 3R TRUAD! IRl © oy 21
PRIS WY Tl UG UASTdl 9 37 MR Jagstl & (g < D1 3T A B ARBR o
o form 7 | g yeR TR Al enfe & fog W s 2 anf # 9y orfe™ <@ g
M aut H ARy g IueTer R B Aol §975 T © | g4 @ W § fIURT B e
B A DT FHAT BRI §Y AU 1 bl faRH < § |

*Speech was laid on the Table.
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st o e (TeE SR ufeim) - W B & AMREG B W 2022 T% TaHl AGM
&I S @1 =I9UT 9 S, 2014 BT hg ABR 7 DI A, 3HBT § Iefad A W HRAT g
TR A H TER ANTRGT B WA BT A¥E | TeRi DI AP o GHI HN-sivs gfedi
H IET dTel AN BT IBA-98d GERAT 1 aF gl b A9 b [ ASRIEG, IRBR B

SITS-Ug! JoR ST B Tol W g WRBR DI W AT AR HIAT S 3

TS TR DI QR A & 37 § G 2 FRI$ b Ugd TS &, 399 54 AR an
FN-3uet &R @rell § Bd 21 FEN-STet 7 | arell # | 30 vfoerd 7 qaE # ARd WHR
B 150.58 BFCAX SHIM TR S Bl Veld, YaS UIC oXE, WIKAA BAlS 3Tl WD, Sl
fawmT, wemita ST 3fa @1 Y R 75 ER 290 PN AR el fHAT gl 2

HERTSE H oY WRDR G WD @RS AT B YA R geoii-gias afedi &1 gAaa
fepar S @1 81 $e WHR B YA W S dIUs Uil &, Sl g f oy WRDHR DAl
AR § WY Hs AHR JAN T8 & 71 B 2l 396 oy b5 IRAR § I WHR DI
qehTel SRS < B § AT DRl g

3ET SIWRGHAR SAATHE THIH BR Wid Ys HISTH T8 (3118, S.UH.U9.TA.2T.)
T ET SHRCFIR TS a9 (F3A1g.51.) &b I hg WRBR DBl HBA a1 bl ATSHT dl
g, WY $9d folg smawas (Y Iuaer T8 @ o1 @ 2l sufey e 99 afd @ T8 g W
< Bl

HERTE, Bl I 2011-12 H 38 HUS 29 ORI 56 TAR WU HAoR Y o, g ga@H 4

HId 9 BIS 57 @ 38 BAR WY B A T A 2013-14 H AR 547 TR WA § 4
Had 13 IS WY DI 3fed [iE & GaRka &1 =it

BRI, Bl STHURAT 11 BRIS 24 G §| UdRp ABHMl bl AT 2 BRIS 37 G ¢ 3R
1 TS 18 AE P @t Fwe gl

.G R.UA. T [o1g e Mar AT & fid <2 § ol 1 TAR 695 Tdhed &
fog AT IBH 40 IR 608 RIS, 23 oM@ TUY IF &I s &l 3AH A 21 AR 118

IS, 88 NG WUU thg WRBRN I, Y 13 I 92 WX 589 HBIH I SR | 3T I

$had 10 IRI 17 BUR 423 HHE g1 T 8 IR S99 I hdd 7 R 97 BWR 501 AP

*Speech was laid on the Table.
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H1 B aMded fhar T 21 SHY ¥E Widd B © O orew Y, e @ i wifa qen
AR ABMI B AT H AN HH 2

T 2015-16 # BRI ®BR offct T & T 4 TR T wuai & [y 9 @t
off, WY RAES TEHT # Had 1 TR 231 TS, 23 A w0Y & o T £ 589d 4 &g
H1 TR 1 BUR 218 BRIS, 81 ARG wqAT oI [ Al a1 & T 81 99 2016-17 & fofw
4 BAR 400 BRI WY HoR b M &l A $heg WHR A AW ¢ fF 599 AT € ydR o
Pic-Bic 7 Hd g¢ AYUl [ AT b1 & S, RN Siivs uet gaR &1 aoil 3 8 95|




03.05.2016 291

#it geia dteren (BER) @ Juld w8y, o qe1 BreRT Us UTad! UaildeM W ard &l
Hiept for, S9d fy § ST SMWR Yehe el g1 # U Uoxl & ofrar g forad fisd &
ATl # 33 URIe, [SId S WER W IEASORH g8 2l 379 54 g9 Uil Yellde & ard
HA T, Al H IS HAIH F TRBR I 3T Bl § 1 84 gl TR & W 39 997 Bl

ThY SIHT TS| 3TST IRBR gRT ST sor uiRa foear . goifda fhar war, S|d aamr

T {5 BRATOT H UATTYARYH & d5d [Use q9 |ral H 25073 Feled a9 T | 7R 3T

Al SIUTYIIRYA & T8 BRIGEE H Ol Foled a1 TR, I ARl < I AR ol
&1 B el fpar] amet ft 9 ST Fen-siufeAal # B e R 2

FHIRY HEIGY, VPR 7 Sl Sl a1, SHS T8d oid ey ATSl & d8d g9 ATl
280 Taferrd &8 T &R g™ H31 A ATSHT & d8d 409 Sdferd f&d M| 99 e
TSI B Vel B, 1 e e HAl St b1 99 2022 BT QU § & &R U @fa i, &
Ueh URAR BT JREIMT f&dr SR, @ g3 ol 2 [ WRPR B 39 984 Afdd g7
BT TS

JUTafy 78ISy, HT B HHl © sAfY § IE 91d didId] AT 1 TATE B fh
3T 919 8 SAfeTs a9 € 1 Rt gEhReFR Wl oAl & AR IRih | AE 8
MYl B4 IS A JAYd JAEG, S I el B [ Wpod, HYFC ded, e,
gced W a9 91fey, it fUed a9 el # O e edgoe gon g, siarom #
U] B S W Tpall DI d9 BT S fhar T Bl

JHIfY FEGd, H U AeEH { HAl S A 3UE B 6 S W g By
S| e TRE @ IRSIe el 3fds @i # gU €, oMM aTal 99a # Jam #301 Sft & |qus
RESICRCEC AL SRS A ARGl

JHIT ABIGd, AT DI BHI B, A H IMMUBT AR Yhe Hxal gl Iga-agd

g |
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" DR. PRABHAS KUMAR SINGH (BARGARH): I may kindly be allowed to lay
the following few lines on the under the control of the Ministry of Housing and
Poverty Alleviation for 2016-17.

Food, clothing and Housing are the basic fundamental necessities of human
being. Governments after Governments since independence are promising
housing for all in rural and urban areas. But unfortunately, India is yet to achieve
this target after 69 years of independence. We expect many more things from our
Hon’ble Prime Minister who has seen rural and urban poverty in his childhood, for
the development of both urban and rural India.

The most alarming matter today is that large scale migration of rural people
to urban areas. Government has to create employment, jobs and business in rural
areas, specially in Agricultural sectors and cottage industries. Government has to
develop villages with modern amenities like hospitals, good schools etc. so that
the people in rural India will get jobs and enjoy the facilities like town.

My Parliamentary Constituency consists of two districts viz. Bargarh and
Jharsungda, largely a agrarian economy. Bargarh is the rice bowl of Odisha, while
Jharsungda District is the Industrial Capital of Odisha. Inspite of this, these two
districts take development in urban sectors. Basic amenities are yet to be
addressed like drinking water, drainage etc. Even today, people are not getting
clean water to drink in many places.

I will urge upon the Hon’ble Minister to declare Bangarh and Jharsungda
town as “Smart Cities” for overall development of these two towns. I do hope my
demand for my Parliamentary Constituency will be addressed by the Hon’ble

Minister, Housing and Urban Poverty Alleviation.

*Speech was laid on the Table.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you, Sir, for giving
me this opportunity. The whole nation is concerned on the issue of housing and
poverty alleviation. The subject is very relevant in Indian situations because urban
housing shortage in India is estimated to be 18.78 million during the 12" Plan.

Our dream is not poverty alleviation but poverty elimination as is recently
pointed out by the hon. Prime Minister. Economic development and urbanization
is closely interlinked because Indian cities contribute about 60 per cent of our
GDP. It is high time to review the existing schemes, their bottlenecks and
inadequacies. We are having about 12 schemes pertaining to the housing and
urban poverty alleviation. Considering the time frame, I do not want to narrate all
the schemes.

Sir, how the level of poverty is measured and where exactly the
demarcation line is to be drawn is a problem. The Tendulkar Committee formula is
there; the Rangarajan Committee formula is also there. In fact, on an average, it is
estimated that 35 per cent of urban population is under the grip of acute poverty.
Our dream of slum free India remains a dream without much progress. So, what
happened to our ‘roti, kapda aur makan’ slogans? We have to think over it. We
need not have disappointment. Things are progressing even though it is in a dead
slow manner.

Let us examine our goal setting. Housing for all — that too cost effective
and technology linked — is our primary goal. Formulation of Our National Urban
Rental Housing Policy — it is in the formulation stage. Model policy on affordable
housing — we are happy to note that the Government is on the preparation of it.
Then, plan of action suggested by the National Resource Centre on urban poverty
is also before us.

Now, let us see how we can translate our ideas into action. It should be a
joint effort of Centre, State and local self-Government bodies. There should be a

close coordination among various Ministries such as Environment, Health,



03.05.2016 294

Education, Social Justice, Women and Child Development etc. With these words,

I conclude. Thank you, Sir.
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it HIvTAs FAR (AR @ A GUERT S, M0 J3 AR 3R A W IU™EA
HATT B e AN R <T@l d AR o &1 Al foar, s fofg # amuer vy gl 4
faerR & amar g1 AR vgal 4 & fUssr v @1 &l Ay gEeEE e gRaR A TR 99
@ FUFHA B Pl W A 93 § gafery oad fUes oik TR o g w9t e a8t
feat g8 21 Q& W &1 MY, SR FE o1 fF H W WG B gaRpT 7B G0 SR drar foma
oT...(agH) § AR JETTHAT St B IR A I @1 g (P AT A Bl ST 5D AR
b &1 & fb Ba ATy =

Aeed, # faeell B U Hici-l § YA @ o1, BAN &= & dgd ol Agl gl a8l B
B FT T, Fol DI FIRT T 8, el Bl AT el T, B A X DI 99 8, VD WA ©
A & AT S W B U Bl ogave el 8, T arex Ul o @ forg o §1 faeelt #
0T gl | AT 37 €, T Ped & fb wer § ofls 93 T & AR § "hMH I W E,
JUTSHT 9 W B, 3T S IR A ff Wil R srardde e a € e v wie WRia &
foy e dfSg, S8 fog e Afa @1 Sa9m aR § @1 # weT § f6 ) TNe B U@
TR Hh AR W e g% 8 S|

Helgd, § fI8R A oar g, W Bl RIS Bl SRAY| arer Aol Bl AHRT A A
e ! SRR 81 91 TId gRAR| B1 3MMfdeh (AT 1 IR TR q1eT Aol 1R iz {6y
d9a T 21 § A g P WG9 a7 Ted 3 fIER WG B e A adT
e & e sifers ws faam S| a=re]
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KUMARI SUSHMITA DEV (SILCHAR): Sir, time is very short. So, I shall keep
myself brief.

Today, while I was coming to Parliament, I saw a piece of news that hon.
Prime Minister of India is very unhappy with the Communication Cell of his party
because there is not enough propaganda in the public domain about his work. I
would like to bring to the kind attention of the hon. Urban Development Minister
that the propaganda of Prime Minister Modi’s work often is counter productive to
him. Why I am saying this is very important. When this Government said
‘Housing for All by 2022°, the BJP cadre went to the field and said 1< S |ae!
W

If you look at the 40-page guidelines of Prime Mantri Awas Yojana, there
are four verticals and each one of them is talking about components which are
largely going to depend on one thing. The first thing is the availability of land. The
second is going to be the involvement of the private sector. The third thing is
going to be the capacity of the person to take a loan and then repay that loan. I
admit that the interest is only 6.5 per cent and the EMIs are going to be easily
done, but the question is that whether we will be able to give housing to so many
people whereby by 2050, the urban population is going to go up to 81 crores and
there are already 49,000 slums which exist in urban areas.

HON. CHAIRPERSON: Sushmitaji, kindly conclude.
KUMARI SUSHMITA DEV : I am going to speak the last line.

I want to emphasise to the hon. Minister that if you really want the Prime
Minister Modi’s slogans to turn into a reality, please work towards your policy to
actually make the housing affordable because where it is depending on a resource
like land, which is a costly resource, it is not going to be affordable housing.

In the end, I have a few suggestions which have come in the KPMG report
and I think that they are doable. Please look at some reforms vis-a-vis taxes and
fees which apply to housing and building companies.

HON. CHAIRPERSON: Please conclude now.
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KUMARI SUSHMITA DEV: The second thing I would like to say is that please
prepare for giving single-window clearances to housing projects.
HON. CHAIRPERSON: Shri Ramesh Bidhuri.
KUMARI SUSHMITA DEYV : Lastly, I want to give a small example. In regard to
AHP, Affordable Housing in Partnership, I would like to ask the hon. Minister one
thing.
HON. CHAIRPERSON: Please cooperate, Sushmitaji.

Nothing will go on record now.

... (Interruptions)...

* Not recorded.
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st yRe B (Wa ddR TR): § AT vaEA iR ed fJer 7 @Y 59 91 & forw
gIdTE o TS & b AT & 65 Flell dcb AT S THR FHRIT W &+ 8l fagn
Afeh BA ARBR A < H 6 DS IMMA g9 B oed feiiRa fbar | R s arel
I A PIs W TR AN A dfad T8 @I | JMar St iR aHRy TR e @5 A
S RO SO 8, 99 Wl Bl H g hlg Waw 7ol & | Sl g9l W1 § g g
SR, A1 e & W @ B ARl B AR WA H ISR YIS B89 | S IRE Sl §
95d B Hed YDl FHRAT | AT &1 sl WReR 7 uig aui § T8l U gR PRIS Wi
Y Y, T8 BANl WRBR 7 SHB] dQIPR 2200 HIS O AT I A0S &7 B Hawel
TRIET BT AR < H DI R | AT 3B WA & qTao[E TASIY Bl WRBR DI I(HIRA
39 919 ¥ Udhe Bl 2 fF 8 TRa 1 A feam # R oft UohR B &R W B SoM
& fU TR B | 3 DR BN ARBR T FTTH ST AT Bl ENO Bl |

B AT Bl Yge g G a9 & oy <o WX F 4] Jofgedq Bl Yo B g IR
I B U 10,000 PSS (G TIR HRrs) WO DI FI@T &I Tt § | 3R gaqa fog #
AT e faera w3l St 1 awgare A1l BRal gl Aifeh BANI WRBR 39 W Hf-Hifd
qfe® & 1 e’ &1 fqer [ ufetsd giaaic & #oiga fhd T8l fhar o wepar | gaforg
AN PR BT W SR 39 90 W 2 5 oferd g gomelt worgelt 8l Sam & oeR
ASd B | S9! WIC IS & [y WRPR 7 3 TR BRIS BT Wipd [pal @9 [izad
T TR R BT T 3R S BT IR B Y & UH-US HeH 1 T |

*Speech was laid on the Table.
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N W RSt (Sfdor fieent) @ A9l of, feeel 9 e a*01 g8 @ SMfUdd drar &
3R, FEN-SiTS! & iR iR Al & iR ficell 360 idl # o= g8 21 I S ad IR W &
312 o o arail &, B8 1 il |l dld, B+ W1 alal, o 41 8% 8 21 3 918 |1 |
IS R @ © 3R ool & ofiF ST & 9 F 89U off 3R Tl & [prg & v v g9
SHIE T8l & SR S Al #1 faer TE ganl 2000 iR wrefl # el st ©
R STawic &) @ ol 15 ATdl fAeetl # 3R &g § 10 Wdl W® oA $o | T8 fHal
# F 3 S A ER AT § RSP ool T 8, YA diicd § $9lelg TANe § o Hel
B ool IRPR & 19 8, ARBR AIoHT I91¢ | qHAT o 1190 a1 B b o/ [l srfepd
HIATIT BT I B, ARG I FBIATI B RE 3@ & T8 2 T

FoN-sivet & fofg wamw= St 7 ®&1 © fF 9§ 2022 9% AT S| HF & oA
H DT 9 T S Tscl IRl [HAT AT, Th @ R H AN B & WRHR U Al
B 6 & 9¥ fleelt &1 fhal gfml o1 gerex 89 S RAcd S| g8 ol 3fard
ATSHT & T AICH! Bl IR T58 IR Tl a1 B a1d Hel oAl AfbT 9 wled o1 dh
3refre =& fby v 2|
17.24 hours (Hon. Speaker in the Chair)

# ered fqer WAt A fdes oear gedr § fb dawr-81 SR 133 S YRR &I
PHROT B 1 I @1 AT, & AN T SHE H B BT A6 ¥, I B A@l e
ST o7 HRE 81 3R 133 DI WA [HAT SMY| ¥ ABR gRT AN Iy #31 &l I8
IR AT A1RY Afh I ARBR &) WOt |

2 MR (AWMR) : el HBIQAT, YD gAAIG <dl § (& [SurcHed o feaied BR

Tied €, it is a very important Department. 3151 @1 IR H o1 & 3f& /@4 gRar
1.87 &S Wi & U BR 7@l ¢l Similarly, six crore people are not having houses in
the country, in rural as well as urban areas. 3RIT YRAS &1 ST fSAied T Tt 5,
Iaad oIy smus! gwrare 21 AR maEE Sft ofiR davar g Sft, S s fawmr & WAt €
7 arer fRar & 75 9 99 2022 T WRA H &R URAR I UG B < Q| I I8 T8l B, S
Rrar Sft arft aar <&t off| Sud ¥ grar el b A1 8 g U1 ARBR SIGHT | WReBR
B o H AeG BN TS B AN H $S<gUd B & Y U g ¥uY, Yelsligsll 4 &
T S5 IR T 9T B S & TR & o7 &7 &9 R I & o ® & I8 98 WBR
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@1 #ex 2l The Central Government is only a monitoring and coordinating agency.
9 qaoE W AR YETEAT S A aral fRar € 6 g A Wl Bl ER Suae BRigi | I8
SEGECEI]

9 Y H A ARG St ¥ a1 9 39l B | T 21 AT B Y Seh H 15
TSt & o 10 dRE J STET BN & 903 Wroided e @) & €1 1t is the duty of

the States to submit their proposals to the Central Government. There are a few

suggestions of mine and I would request the hon. Minister to kindly look into

them. Firstly, more budget is required for all this. 31} 3T 3T IR IS TUT A
e B ol A 7 fa7r, S doree daee By 81 dfbs 3 droieed Q-9 dra 3 ) 8|
i W & &g & g & ¥y ¥ Surer geie @@ Syl The Ministry should check

about reduction in allocation also. The States are at fault. UL (SRIT bl TSI

Pl ST W A 9T ARV 7 FHT W Bl el B & AR AR Y e IR (0l &
5 0 1 It TS gl U 1 YfeemsoiwH |icfhae d@ 78l e ©l Because I was the

Director of the local bodies. The local bodies are also responsible for this.

Lastly, I would request the hon. Minister & 8aR T &1 AR & A T
&I < Fifs Rajasthan is also a backward State. 331 <um@T & Saa1 IR R & fog
< g

e AX AT &3 B HHR AR Dl AT QiAferd fhar Syl g8 3 ARad & oy aee o
A 21 S W "epd RIS A e R ®l B

3T 31 AT &1 GAY 3T, g9a oy 9gd-9gd g=Ia1g|
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"‘SHRIMATI SUPRIYA SULE (BARAMATI): The Ministry of Housing and
Urban Poverty Alleviation is the apex authority of Government of India at the
national level to formulate policies, sponsor and support programmes, coordinate
the activities of various Central Ministries, State Governments and other nodal
authorities and monitor the programmes concerning all the issues of urban
employment, poverty and housing in the country.

Housing, a basic need for humans, could play an important role in
accommodating high urban growth in India. However, several structural issues
such as high gestation period of housing projects, limited and expensive capital,
spiralling land and construction cost, high fees and taxes, unfavorable
development norms and low affordability by Economical Weaker Section (EWS)
and Lower Income Group (LIG) households are bottlenecks restricting desired
growth in housing stock in India with respect to housing demand.

First, I would like to talk about the current housing scenario of the country.
A demographic trend suggests that India is on the verge of large scale urbanization
over the next few decades. With more than one crore population getting added to
urban areas, India's urban population is expected to reach about 81 crore by 2050.
As per studies conducted by the Ministry of Rural Development and the Ministry
of Housing and Urban Poverty Alleviation, it is estimated that almost a quarter of
Indian households lack adequate housing facility. As per the report of the
Technical Group on Urban Housing Shortage, EWS/LIG houses constitute more
than 95 per cent of the housing shortage in 2012.

The revised estimate for the year 2015-16 was reported as 236.4 crore
rupees which is significantly lesser than the budgeted estimate for housing for the
same year i.e. 563.43 crore rupees. Also, for the funds earmarked for the north-
eastern region, the revised estimate for the year 2015-16 at 96.2 crore rupees was
way behind the budgeted estimate of 525 crore rupees for the year ending 31
March, 2016. Also, the budgeted estimate for the year 2016-17 for the north
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eastern states has been considerably reduced to 102 crores. I would like to ask the
Government the reason for the decline in the allocated budget. Also, I would urge
the Government to look into the reasons for the significantly lower revised
estimates as compared to the budget estimates for the year 2015-16.

The Standing Committee on demands for grants 2015-16 was distressed to
note that in many States the important schemes of the Ministry like INNURM,
Urban mobility and Urban Development in North Eastern States are not successful
because of lack of capacity building of the ULBs. Projects remained incomplete
even after spending of thousands of crores. The Committee were of the view that
the need of the hour is to strengthen the ULBs by (i) enhancing the budgetary
allocation of the Ministry of Urban Development at RE stage (i1) providing 100%
grants to the financially weaker ULBs for their capacity development, (iii)
imparting training to the personnel working in the ULBs (iv) sharing the success
stories of strong ULBs like Mumbai and Hyderabad (v) monetizing land assets and
(vi) proper implementation of Urban Reforms. I would like to ask the Ministry if
steps have been taken or measures are in the pipelines towards enhancing the
capabilities of the urban local bodies for better implementation of projects
and schemes.

The Committee was anguished with the status of Solid Waste Management
in most of Urban Cities and Metropolitan cities. The Committee came to know
that Ministry of Urban Development has a target of 4041 statutory towns in which
there are ambitious plans of Solid Waste Management. As of now most of the
Solid Waste are going into land fill sites without any treatment. I would request
the Ministry of Urban Development to take special interest in case of Solid Waste

Management which is the need of the hour.
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*SHRI D.K. SURESH (BANGALORE RURAL) : Urban poverty in India is
over 25 percent; some 81 million people live in urban areas on incomes that are
below the poverty line. At the national level, rural poverty remains higher than
urban poverty, but the gap is closing. By 2030, urbanisation in India is projected
to reach 50 percent. It is the need of the hour to expedite the steps to reduce the
poverty level in the country by 2030.

The urban poverty poses major challenges for housing, water, sanitation,
health, education, social security, livelihoods and the special needs of vulnerable
groups such as women, children and the aging.

Around 1.37 crore households, or 17.4% of urban Indian households lived
in a slum in 2011, as per the data released by the registrar general and census
commissioner's office.

Most slum dwellers do not have access to clean water, sanitation and health
care facilities. They face a constant threat of eviction, removal, confiscation of
goods and have virtually no social security cover. Some 54 percent of urban
slums do not have toilets; public facilities are unusable due to a lack of
maintenance.

The pace of urbanisation in India is set to increase, and with it, urban
poverty and urban slums, despite 65 percent of GDP now being generated in towns
and cities,". There is an urgent need to focus on the systemic changes that are
needed to address those problems to help the poor lead a comfortable living.

Our UPA government has made huge funding under the Jawaharlal Nehru
National Urban Renewal Mission (JNNURM), which was the Indian government's
massive fast-track city modernisation initiative taken up by the congress-led
government.

As far Pradhan Mantri Awas Yojana is concerned, the government has been
making tall promise to provide Housing for all by the year 2022. But there is no

attempts to allocate required funds and other necessary steps to achieve this goal.
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It appears that government is simply gaining publicity by making such tall
promises. Otherwise the government should take concrete steps to create
necessary legislative frame work for providing housing to all needy people in the
country.

As far as Real Estate Regulation act is concerned it was the dream of our
UPA Government to bring into force such legislation to help the house owners to
make their dream realised. However, I congratulate the government for enacting a
law for the real estate sector. I would like to suggest the government to ensure
that the provisions of the said Act are implemented effectively to achieve the
objectives of the Act.

As per the 2011 Census, urban population in Karnataka is 2.36 crore and in
Bangalore city, it is 85 lakh. There is a total of 2804 slums in the state of
Karnataka and among those 597 slums are in Bangalore city only. 25.36 lakh
people live in slum areas throughout the state and 15.19% of the total urban
population. And they are from 7.46 lakh families. In Bangalore, 13.86 lakh
people are from slum area and is from 3.21 lakh families and that comes 16.30%
of the total population in the city.

For economically weaker section and low income groups, there is demand
of 10.2 lakh houses in urban areas only. There were a total of 111853 houses
constructed under HUDCO, VAMBAY, SCP, BSUP and IHSDP projects and total
630 slums covered in this throughout the state. Among the 111853 houses
constructed so far, 30224 were in Bangalore and was from 88 slums.

During UPA term in 2012-13. There are a total of 22133 DUs approved in
the state of Karnataka with a central assistance of 577.43 crores while during NDA
term in 2015-16 the total number of DUs sanctioned under PMAY and HFA are
just 16522 with central assistance of 247.83 crore.

During the UPA Government under RAY, there were enough funds for the
infrastructure development alongwith the construction of houses. Now under

PMAY, there are only simple building construction and there is no infrastructure
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development for development of the society. There by slums will be converted
into concrete slums. For urban development also, the same problem remains. The
Government is talking more about AMRUT and smart cities but not providing
adequate fund for the infrastructure development. Without developing
infrastructure, how you can develop cities.

During UPA the fund allocation per individual houses were sufficient
enough to construct the units but under the PMAY the central allocation for
building houses reduced to 1.5 lakh from 2.5 lakh.

The budgetary allocation made for the Housing and urban poverty
alleviation Ministry for the year 2016-17 is 5411.0 crores. Out of this, the
allocation made for the flagship programme the Pradhan Mantri Awas Yojana
(Urban) is 4340 crores only. In order to achieve the goal providing houses to all
by year 2022, it is very inadequate. Therefore, I urge upon the Government to
earmark sufficient fund to make the scheme successfully implemented in the

country.
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"DR. RATNA DE (NAG) (HOOGHLY) : Demand for housing is increasing
exponentially. Poverty level, particularly in the urban areas are increasing
manifold due to migration to cities due to unemployment, drought, shortage of
water, etc. Under such a scenario, the discussion on the demands for grants of the
Ministry of Housing and Urban Poverty Alleviation gains importance.

It is heartening to note that in the Budget Estimates Rs.4,000 crore was
earmarked for 2015-16 for the projects under Housing for all scheme. But it was
reduced to Rs.1,231 crore at the revised estimates stage. At this rate, how long
would it take to ensure Housing for All, under which 2.95 crore houses will be
built? The target of the Ministry is to build 1.55 crore dwelling units in three
years.

The Minister, Chaudhary Birender Singh had said that in this year's budget,
Rs.15,000 crore was allocated for Indira Awas Yojana which we welcome. He
has made a tall claim that by 2022, no person should be without roof on his head.
This is where my apprehension is, with so much of reduction of grants at the
Revised Estimates stage, year after year, this is well going to be a pipedream. I
have no doubt about it. Nevertheless, I wish the Minister a grand success in his
aim and his dream. May his dream come true!

Having said that, now I would like to deal with the issues concerning
housing. We have different industries. Beedi and mine workers are large in
number. They face housing problem acutely. Their income is very low. They find
it difficult to meet both ends. They fail to get not even one square meal a day.
Under such circumstances, there is a need to extend subsidy for beedi and mine
workers to construct their own houses. Would the hon. Minister highlight as to
what he is thinking of doing in extending subsidy for beedi and mine workers for
housing.

Economically weaker sections are a huge chunk in our country. Likewise

other disadvantaged sections of society like the Scheduled Castes. What
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provisions were made in the Ministry to address to the problems of housing for the
economically weaker sections?

It is an established fact that though the Government has announced a grand
plan of Housing for All, it is easier said than done. I personally feel that this grand
plan becomes a reality. As an alternative, why not Government encourage and
facilitate credit for affordable housing?

It is stated that West Bengal is topping the list where 27,830 houses in 38
cities will be constructed under the PM's Awas Yojana. With a sum of Rs.7,519
crore sanctioned for construction of 5.07 lakh houses for economically weaker
sections in 13 States, | have my own doubts. Let us wait and watch as to how
Government is going to fulfill its promise and complete the sanctioned
construction of 5.07 lakh houses.

We have many schemes in the Ministry. But the focus should be to ensure
providing basic civic amenities to urban poor. Slum dwellers too should be
provided with basic amenities. Slums should also be converted into pucca houses.
Would the Minister like to say on this remark to mine?

About the Ministry of Urban Alleviation, the Ministry has restructed the
schemes of UPA-II. What the people are concerned is how to reduce poverty.
Vulnerability of the poor and downtrodden and disadvantaged people is increased
year after year. We have people living in abject poverty under the fly-overs on the
road-side and in the bus stands and railway stations by the side of the Railway line
and wherever they find space in the urban areas, particularly in the metros like
Delhi and Mumbai. This should be the real test for the Minister.

He should formulate an innovative scheme to address the problems of
housing of dwelling units to these people who live on the streets literally or in the
open spaces of the cities or under the sky. Would the hon. Minister respond to
this?

There is a need to give utmost emphasis on construction of houses for slum

dwellers. Their living is pitiable and is despicable condition. I hope the hon.
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Minister gives priority to erasing the slums from the cityscape and in its place,
comes up with dwelling units. Slum dwellers should be taken care of with love
and affection because they are the service provider to the cities and people living
in cities with all the luxuries.

We and the people have seen governments after governments at the Centre
coming out with new schemes every now and then to remove poverty from the
earth, and to providing housing for all. This has been the recurring feature of the
Governments at the Centre. We have seen 'garibi hatao' decades back. What is
the reality? Have we removed poverty? Earlier governments too promised
housing for all. Where do we stand now?

This NDA Government which claims to be different should fulfill its
promises for housing for all and fulfill all the promises to see that poverty is
removed from the country to a great extend. Shelter for homeless and support for
small traders and street vendors who live hand to mouth with families should be
given priority. The schemes of the Government should address their concerns and
to ensure their housing needs and to remove poverty from their lives. I hope and
pray that this Government would take all these schemes and promises seriously

and fulfils each one of them before they demit office.
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*SHRI B. N. CHANDRAPPA (CHITRADURGA): I would like to say that this
Government has launched a new scheme called the Prime Minister’s Awas Yojana
(PMAY) with the aim of providing Housing for All by 2022. It looks to be a
novel idea. But what have they done? This Government has just discontinued the
two schemes called the Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) and the Rajiv Gandhi Awas Yojana and combined it into one scheme
called the PMAY. I fail to understand as to how the mission of Housing for All by
2022 could be achieved by just changing the name.

Today, the greatest problem that the country is facing is about the influx of
people from rural areas to urban areas. People have been migrating from rural
areas in search of job and livelihood. They do not find enough opportunities in the
rural areas. Even the basic necessities of life rot,i kapda aur makan are not getting
fulfilled. Therefore, the first and the foremost issue that needs to be tackled is to
restrict the migration of people from rural areas to urban areas. If we are able to
provide enough opportunities in the rural areas and the hinterland, then only we
can think of containing this influx of people.

Another important issue is that today urban areas are getting congested day
by day. People do not have clean air to breathe in. They do not have houses to
live in. People migrate to urban areas with the hope that they would be having
some shelter to stay on. But the standard of living in urban areas is so high that
they are not able to live in urban areas. They are forced to live in slums and
unhygienic areas. In the urban areas, in the name of houses, so many builders are
cheating and looting the people of their hard earned money. This has to be
stopped forthwith if we really want to provide Housing for All by 2022. On the
one hand, it is said that there are lots of houses lying vacant and on the other,
prices are rising every day. It has become beyond reach of any common man to

have his own dwelling unit in the cities.
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Government is now talking of smart cities and smart villages. It has
identified 305 smart cities in the country. When we look at those smart cities, we
would find that these cities have been considered the best ones even earlier also.
The Government is saying as though they have made these cities as smart cities.

The need of the hour is to ensure basic infrastructure facilities in each and
every city of the country. If we are able to provide roads, housing, electricity,
water and other facilities to the people at affordable prices, the country would
definitely develop. I do not find a sincere effort being made in this regard. The
Government has been making tall promises.

Even in my constituency Chitradurga, I have been finding this problem of
migration of people to Bengaluru. What I have observed is that the youth have
become restless for want of job opportunities and other developmental needs.
They are running to capital cities in search of jobs. I would suggest that the
Government should set up at least one major industry in each district of the
country. If this is done, the migration of people could be stopped and people
would also get employment in such industries.

With these words, I conclude my speech.
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"PROF. RICHARD HAY (NOMINATED): Poverty alleviation could be
achieved by providing appropriate skill development programmes. More jobs can
be generated through self-employment schemes.

In our country, most of the jobs sector look forward to Government jobs
rather than self-employment schemes. Hence a change in mindset of the youth is
required regarding choosing a job. If people still depend on Government jobs, it
would take many more years to eradicate poverty. Now, Mudra Bank loan is
provided to help the job seekers to start their own business ventures, small or big.
But takers are from impoverished localities. Orientation/training has to be
imparted to different strata of society, especially in the lower range of the society
to familarise them with numerous possibilities for self-employment.

Unless and until we address the issues of poverty at the grass root level, the
country would not be able to bring progress and development to all. Even after 67
years of independence, why are we lagging behind in the upliftment of the poor.
The reason is corruption. Modijis government is a corruption free government.

Hence, we expect quantum jump in poverty alleviation schemes.
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"‘SHRIMATI POONAMBEN MAADAM (JAMNAGAR): A saying that we have
learnt since our childhood days is that ‘food, clothing and shelter are the basic
needs of a human being. Today, as we stand here to discuss matters under
Housing and Urban Poverty Alleviation, I am sure we all realize the importance of
the statement.

I think that there is a core truth in the statement that makes us value the
concept of home. Building upon the dreams and aspirations of the millions, the
Government has launched the Pardhan Mantri Awas Yojna with a vision to
provide ‘ Housing for All by 2022.” The Government has already embarked on a
journey to build 2 crore houses by 2022, which amounts to 30 lakh houses to be
built every year. [ must compliment the Hon. Minister of Urban Development,
Housing and Urban Poverty Alleveation, Venkaiah Naidu ji for facilitating this
and our Prime Minister Shri Narendra Modi ji for envisioning this. This has been
one of the most ambitious schemes ever implemented by the GOI.

Under this scheme, interest subvention has been increased to 6.50 per cent
on housing loans to beneficiaries belonging to economic weaker section (EWS)
including slum dwellers and low income groups (LIGs). This testifies the fact that
besides infrastructure development priorities the Government is also committed to
inclusive growth and development.

Also the credit-linked subsidy to 6.5 percent, EMI comes down to Rs.4050
per month, benefiting the urban poor by Rs.2,582 per month. On the whole, central
assistance in the range of Rs.1 lakh to Rs.2.30 lakhs per beneficiary would be
provided under different components of the National Urban Housing Mission in
urban areas to build 2 crore new houses to meet the housing shortage over the next
7 years. The number of low and poor income communities is so large that even a
small increase in their productivity will impact the GDP of the country.

Alongside, the Government is also running Jawaharlal Nehru National

Urban Renewal Mission (JNNURM) aimed at addressing the challenges of
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urbanization. = The mission looked at improving urban governance and
infrastructure in cities by requiring them to undertake certain mandatory and
optional reforms. One of the mandatory reforms under JNNURM was the
provision of basic services to the urban poor such as security of tenure at
affordable prices, improved housing, water supply, and sanitation. And as I refer
to urban capacities, I have to mention that the Swacch Bharat Mission has become
a priority goal in the urban development sector.

One of the optional reforms under INNURM is including earmarking at
least 20-25% of developed land in all housing projects (both public and private)
for the EWS and LIG categories. Protecting the interest of the minorities and
economically backward segment, the Government also runs the National Urban
Housing and Habitat Policy, 2007. The policy primarily aims at providing
affordable housing for all with special emphasis on the vulnerable sections of the
society such as SCs, STs, OBCs, minorities, and the urban poor. The policy
undertakes to create adequate housing stock (rental and ownership), particularly
for the EWS.

Both the housing and urban sector is very critical to our economic
performance; rather we can say that it is the backbone of any every country. The
state of housing and poverty not only determines the economic indicator the
country but also reflects the health of the nation. For 2016-2017, there has been
an overall shift in the expenditure of the Ministry. The total allocations towards
the Ministry have increased by 176% from the revised estimates of 2015-2016.
The total expenditure for MoOHUPA for 2016-17 is Rs 5,411 crore. Of this, about
94% is allocated for the Pradhan Mantri Awas Yojana-Urban (Rs 5,075 crore).
This is followed by allocation towards the other scheme, the National Urban
Livelihoods Mission at Rs 325 crore.

With these statistics, I would like to refer to urbanization, which is a very
important matter concerning the urban and housing sector in India. Currently,

about 31% of India’s population live in urban areas, and the rate of urbanization is
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only expected to increase in the next 10 to 15years. With increasing urbanization,
the workforce in urban areas is also increasing. Increasing population along with
an increase in workforce increases the demand for housing and basic services in
urban areas. As the pressure on urban pockets increase, the housing shortages also
become acute. At the beginning of the 12" Five Year plan, the housing shortage
was estimated to be at 18.78 million units. This shortage is expected to increase to
20 million by 2022.

Stating the problem, now I would like to say little bit on the emphasis given
by the Government on the housing sector. The Government has adopted the
concept of inclusive growth and inclusive development realizing that cities are
more about people than about mere spaces. Hence, apart from building homes, the
Government is striving hard to change the perception of the sector. With this
intent, the Government and the Ministry brought in The Real Estate (Regulations
and Development) Bill, 2016, in the last session of the Parliament, which has
already become an Act now. The whole intention of the Bill was to regulate the
Real Estate business in the housing sector and also bring in more transparency on
the part of the developer and the buyer as they execute transactions.

To alleviate poverty in the urban sector, the National Urban Livelihoods
Mission (NULM) is being continued. It aims to reduce poverty and vulnerability
of urban poor households by enabling them to access gainful self-employment and
skilled employment opportunities.

However, I would like to share a few concerns to be considered. First is
underutilization of funds; it has been observed that the actual expenditure by the
Ministry has consistently been lower than budget estimates. When examining the
2015-16 budget, the Standing Committee had observed that allocations for the
Ministry were reduced at the RE stage.

Second is the lack of capacity, the HPEC had observed that the ULBs in

India are among the weakest in the world both in terms of technical (unskilled
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manpower, shortage of qualified staff), and financial capacity (inability to raise
resources). This affects the implementation of projects.

I am thankful to the Government for including 2 cities form my State
making it to the list of Smart Cities Mission. Building ‘smart cities’ in an urban
region will facilitate advanced and overall infrastructure development, sustainable
real estate, communications and market viability. It is going to be a city where
information technology is the principal infrastructure and the basis for providing
essential services to residents. There are many technological platforms involved,
including but not limited to automated sensor networks and data centers.

And as I conclude, I would like to suggest a few things to the Ministry.
There is need to strengthen urban local bodies and enable them as the real third
tier of governance to meet the needs and aspirations of people residing in the area.
Secondly, there should be some kind of a regulatory body in States in coordination

with the Centre, regarding implementation of projects.
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*SHRI CH. MALLA REDDY (MALKAIJGIRI): At the outset, I would like to
congratulate the Hon’ble Minister of Housing and Urban Poverty Alleviation for
allocating Rs.5075 crore for Pradhan Mantri Awas Yojna- Urban for addressing
the housing shortage in the country.

In recent research that assessed the ward-wise environment quality in the
150 GHMC wards, more than half of Hyderabad lives in “bad” environmental
conditions. Out of 150 wards, only 12 wards were classified as either “good” or
“very good” in terms of overall environmental quality. As many as 85 wards were
classified as “bad”. These wards with 30.5 people have 56 per cent of the city’s
population and cover nearly 192 sq. km.

Around 70,000 households in Greater Hyderabad limits, mostly in
peripheral areas, do not have individual toilets. As per a study by the National
Institute of Mental Health, the cities of Bengaluru, Hyderabad and New Delhi are
on par, not in economic development or standard of living, but in open defecation.
A similar proportion of slum dwellers in the two cities, 75-79 per cent, are still
defecating in the open.

In a joint study by the Children India, New Delhi, an international NGO,
Rainbow Homes, a NGO in Kolkata, and UK Aid —as many as 37% of street
children counted were girls, and about 5% were orphans who fended for
themselves. Half of all children living on the street or from homeless families
work for a living-at construction sites or hotels-and do not study. As per Census
2011, Hyderabad has 17,903 homeless people and 25,560 street children. Specific
measures like creation of urban shelters, school drives and skilling programs
should be conducted for this category of people.

Also under PMAY-U, if a family does not own a pucca house and does not

belong to LIG/EWS category, it is eligible for central assistance under the scheme.
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This ignores family income and household size. The Ministry should consider a

better eligibility structure.
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" SHRI RAMESHWAR TELI (DIBRUGARH): I support the Demand for Grants
under the control of the Ministry of Housing and Poverty Alleviation for the year
2016-17. The various schemes under the Ministry like Pradhan Mantri Awas
Yojana, Deen Dayal Upadhyay Antyoudaya Yojana, National Urban Livelihood
Mission, Rajiv Awas Yojana, INNURM etc. aim at providing housing facilities to
the urban poor. So as to make a slum free India. It also aim to make provisions
for basic civic infrastructure. The Ministry deserves accolades for taking up so
many initiatives for eradicting the problem of housing and to create a slum free
India.

I belong to Assam where problem of urban housing is increasing day by
day. The ever increasing population in the cities in Assam calls for urgent
attention of the Ministry. Thousands of poor people are facing the problems of
acute shortage of dwelling units. I, therefore, take the opportunity to appeal to the
Ministry of Housing and Urban poverty alleviation to provide housing facilities to
the poor and the needy. Since, a poor state like Assam cannot afford to make
provisions of housing to all its urban poor, I would like to request the Central
Government to make necessary budgetary provisions to provide pucca houses to

all our poor people.
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"SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): It is sad to see that
such an important Ministry, which plays a major role in reducing poverty and
providing security to people in urban areas, has constantly shown a trend of under-
utilization of funds in its actual expenditure as there is no 100 per cent financial
targets achieved by them in the last two Years.

There has been a marked reduction in the plan allocation to the Ministry
from 2014-15, when under the UPA government, to 2016-17. In 2014-15, HUPA
was allocated Rs. 6,000 crore, which was then reduced by Rs. 375 crore to Rs.
5,625 crore in 2015-16. The allocation was further decreased by Rs. 225 crore to
Rs. 5400 crore under plan head in 2016-17. I request the Ministry of Finance to
provide an enhanced budget at the Revised Budget stage, in addition to the earlier
allocation (BE) of Rs. 5400 crore so that the vital schemes/ programmers under
HUPA may not suffer for want of required funds.

Rs.5,075 crore provided for Pradhan Mantri Awas Yojana-Housing for all
(Urban) is not adequate at all with Rs.2,000 crore committed liability for already
sanctioned/accepted projects and thus remaining Rs. 3075 crore left for utilization
during 2016-17. The Parliamentary Committee for HUPA actually estimated that
the schemes require Rs.8,815 crore as an enhanced budget so it can deliver its
promises. In 2024-15 the actual expenditure was Rs.703.12 crore under the
National Livelihood Mission (Urban). The Budget Estimates for the same in
2015-16 was Rs. 510 crore and in the current budget it stands at Rs.325 crore. The
Grants to States and UTs under the scheme has also been reduced from Rs. 500
crore in 2015-16 to Rs. 293 crore in 2016-17 as State and UT plans.

As per the Poverty Estimates 2011-12 released by erstwhile Planning
Commission, the number of persons living below poverty line in urban areas in
2011-12 was 531.25 lakhs. For poverty alleviation schemes like Deendayal
Antyodaya Yojana (Urban) and Swarna Jayanti Shahari Rozgar Yojna, the

beneficiaries are identified by the State Urban Livelihoods Mission and Urban
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Local Bodies. Given that there is a major cut in the funding to States and Union
Territories under the National Livelihood mission, as I mentioned earlier, these
poverty alleviation schemes are also going to be affected. The Technical
Committee constituted under HUPA had estimated 5.30 lakh homeless households
in urban areas in 2012. The Hon’ble Supreme Court directed the Ministry to look
into schemes to provide shelters for the homeless. Such schemes are being
implemented under the head of National Urban Livelihood Mission (Urban) by the
State and UT governments. It is high time that the Central government launch and
exclusive scheme for the homeless so they can lead a more dignified and secure
life.

There is an issue with proper utilization of funds. There are over 2.45 lakh
houses lying vacant across India. The low-cost houses have been constructed
under different urban housing schemes sanctioned under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) and Rajiv Awas Yojana (RAY).
The government needs to look into this matter and focus on proper allocation of
houses to the beneficiaries. I also urge the government to increase the funds for
various schemes and allocations to States and Union Territories so we can improve

the standard of living of those who are poor and homeless.



03.05.2016 326

*SHRIMATI APARUPA PODDAR (ARAMBAG): The Union Government has
announced a Scheme ‘Housing for all’ —A scheme for low income housing.
Experts say that the scheme would have been successful if the promised funds
could be far more effectively organized.

The project is estimated to be Rs 2 lakh crores. Though the Scheme says
Housing for All, currently 305 cities and towns have been identified in 9 states,
leaving the other States. The expenditure would be shared between Centre and the
respective States.

The Central Government has almost completed 2 years in Office still their
announcements during elections are yet to commence and benefit the people.

The Scheme 'Housing for All — Bengal under the leadership of hon’ble
Chief Minister, Mamata Banerjee showed the way to all. In her regime, Mamta ji
has achieved quite a lot in terms of building houses for economically weaker
sections (EWS): Low-Income Group (LIG) and Middle-Income Group (MIG).

In the EWS scheme, there are two categories ‘Gitanjali’ and Thikana’ by
which construction of rural housing has been much better benefiting the Rural
poor.

e 40 beded Hostel for working women named Ananya’ has been constructed
in Durgapur and 44 beded Hostel named ‘Swayamsiddha’ in Salt Lake,
Kolkata

e In New town Rajarhat, more than 48 flats are built.

Our Hon’ble Chief Minister always believes in development of federal
structure as she has commented , it is like a parent-child relation. She has stated
that politics has a different destination and business and governance have different
destinations and she will continue to support federalism.

In this context, I request the Union Government to implement the Welfare

Schemes announced, equally without partiality for the betterment of the Nation.
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"3t <= Rig M (SIFRYR) : B <A BT AGS 8 & Ia9g AR AR A A 4§
AR AT AT € i AY ABaRYR WA At & # B TR b AR g aF
H 21 39 A G TeR b [AbrT B A-AfT SR g8i Bl gRatRal Dl 9gd Toald A T
BT FIER A Bl

WIRA BT WY daeT- bl Fehfoud TH.SLY. PR 7 J il gRGl JgTHAT 2 TN Al

B HHaT & I THH &3] H HIAHR Iqald & Had oW 5, fhg ARG e R
& Sfae W Ul IR I fddr™d &1 IAURUT Bl sd9 AT9H URYET H ArET, JEST AR
IOMT TR B

7E ot @1 fafea ¢ 5 T g4, amifore iR onfife erot & wifal & 21 <&
TR 28 @i Bl g dredl O @1 8] gAR ¥eR A€ & disT A $¥9 UBR difsrel € fb
AT ARIREG ST @ MawId qarg qo qhls, w@red, e, o, onfe &1 drsd
TR M w2 W | I 3Maeads o % U 3R 1a § B W® gy gy &l AT A 3R
S SR TN P HISEl AN BN DI Yge B g¢ T eHary famiad & S|

ST S 2141 /& A ol Bl ARY Bl MR 8, U W URA b e Bl W
FYAE I Y S© [AbN™ & Ied TAM W ST AT ol T [Jhry #3erd gRI B
RIS S BT Hepodan 7 Wil Yl | Y AU S €, ol faTEargded A wA S |
e &= argm 6 THM STedisll & das(g SR &1 99 59 Jl 4 7 B deHN o

3o el faR™Id & Tl qd &1 AToRe” Heal Tl I8 e Jdad] WRBRI Bl
SUETT & Tl Y ARI WIAT Tl TAT 21 377 i A SN Al HAGY A1 8 g ol Srane
gfaer & awrg d AR W <F dledl TR 371 8l &l W P fBIR a1 I8 AR 30 Al
Aiepias, Vefie ik dRiftrs R & aed 780 IR T2l BT JHhIRl Yol 3Tl DRl o],
fehg oot g8 fRAfT & 8

g A IR U B WBR 1 A 59 TR AT W [ T8 fBA1 g1 ghqh
AT 10T AR WRBR §RT FaTfold SaTex dlel Te% ek [abr oM & J8d & T w_rsi

¥™I Bl HGE DI dexdie gl

# g qAT TS g (6 P ARBR GRI HANAT O.UH.UH. Y 3R.GH. ATl GRT A&

H AR 89 Ud Ioid Al Dl St & BRI BT S @8l AR TR H W AR

INHR gRT B Al HAS SR AN BT B 59 Ao & HIEgH | HRATT ST &1 AT| $h
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B H AP IR 59 8 db (har 17 {6 s @FEl & 7 Wiedk vd 391 9y e
gl &1 g R 331 M| a9, ISR, Hd AR & Id Bl H gHd Sarel
firer SIRAY, ST8f o) uTsy i W 71U, S99 WIH W T a5 99 & fov frgl &1 st fhar iR
T & 9Tl W WRIE B T BT BT YT BIS S P DRV AR WX H 90 ¥ 3D WM R
Hy WM W TAWRE 8 1 8, Safd [Q9HT g1 S<h S &1 qui Yara fbar < gar &l

$s ARBR R I ASHl & Ifqd QU Y &9 Bl fe-wdic Ud gauanT e < <&@l 5l
Hiad T8l db 3 WA T fh S<h ol Bl 9 fhT 9 & oy B Bie v oft faumr g
Td Y QU Y| IH AN F IfId R I8 BT BT TS0 T B & HROT AT H
g iy FfeRAy vd Sheri & el 9 srafde afear o & ursul &1 g
foFar 1 21 SUE HEYR H TR WA 18T gd g gRAo § 9l Fee-srEl @1 arew
W YGHR U4 A & fqudd a1 quras 7 81 P HRU 1 g9 Yd Srell WA 918y A18T
firet 81 & 2 ud gof a5 I % SR ge I 21 S AT & i aR T
I BT B S AT 1 [T e 2l

# AT HA SN A SR Bl b BH A BH hg WRDHR A O dlel A [qbr B
R & Wfad WgWANT &AM & fag SemfafeRi @ ariie’t @ fRe @1 gar
T X 6 g TBHR B HAT & FJH0 TRATGAT BT AHR TRRS FAag Iuared 8l
T |

# Uh IR Y ARG G S A AT B B BAR TR BT WAC (S DA 7
eNie fhar Sy, R e 3R WaR &1 Hul-r>[l I8l d 301 R &1 faR a1 |G|
PR H 3.8 8. AR .83, & ATal, ME-U & &= H qhiib! RNem b1 A1 d
fasfa gam 8, 98 & el gawii & fory AR & g U IR a1 el &, A g,
TETTHAT TCTE-3T 3R FUS-370 OI¥Al Hecdrebial ATSIal bl Uxd of qepil |
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" SHRI ARJUN RAM MEGHWAL (BIKANER): Kindly allow lay in the
following on the Demand for HUPA Ministry-
1. M.P. should be given charge for monitoring of the Scheme “Houses for
All” in his/her Parliamentary Constituency.
2. A Nodal Officer of the level of ADM or CEO Zila Parishad should be

nominated in the each District.
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S e naRae e (BReR) 0 # A Tl iew wd R SeeE @5 o8
dpar AEg, St Bl qUE ST ATEdT § 6 S8 Q¥ Bl AU 40 BRI ST (ST b e
H e T ) BRI B gy A= AreEmel & AW A 99 d dedry & oy fAwra
3R Ip< B a1 T |

AR gETHAT S AR AIGl S b A W ¥ #2022 db FHI DI AT U
PRI S DI BV DI TR & | <2 H 81 100 WS S AN SMYI TEl 500 A bl
T RYfamem & Td Sirer a1 21 I8 o< 8Y &1 fawy § f& gfmnm & 14 o <=t 3
FE RS a9 # 3f @Rl € 1 99 2015 W 2020 T 50 TR HRIS B AR A 3R
e ol Srd SravenuT Iudd dRM H "ewyu e Wl S # 12
UfereTRies URTIRe AR Bl Seb! faR1Ad & A1 f[ADpRid &1 & oy ged s Aot
Tl T 2 A forg 500 HIS @1 wragr fhar war 2 | faeell & forg faee fawr
TIEePROT & T 25 BOR W SATE 3MATd IqTe] R T & | ¥ ¥ § W&l DI 37
U HRA 8| Y8 W A WA Bl a1 g [P faeell d Hrswrs b1 BH A b U Th
STEwRRY JEA w1 g afed e gl

BRER SaY[H ITRRIVS HT §R B & IAIR<h (A% B EATH DI I & FTh,
ERER R & s 81 & Wi fIvd & a9 qs afifes vd sremnfids Al $W &1 Ao
i W Bl 3AP WY AN A IAM P Y gR, IMYdfed qarsdl & s 3R G
STRIGUS o AT 3Mh URacT DI gaaReIell gl J8i R Ui o 25 | 30 dg
gl <¥ fdew ¥ ard €1 A= gal W SISl | Aeerle afdquret T od e g
ERER 34 T| IRYM AT & Jd9 R & 39 H A AN BRER ¥ & 3T qud ATAT B
YHAR B 81 T AR fawg & forg srgyd av s faen 4 s fuiy sriarsr a= e &
HaT DX

BRER &3 # qRasT SERATIAT BY A & BRUT €l S o &l &l FTHh I 8ReR
Uga H S & DR HEl o Wd 8 | 9dl vd $W P qRE ar R SR A g&aw g ot @
T HRUN RATH], VIR ARN P DHIB! IRIILT BT AHAT DHRAT Tsal 3] Ui AT H sRgR-
G & A AQ/AFANS T F 7 had &7 § YRagT a 3¢ il dfcsh sl fawa
A TR S TheT & & 30§ RIMUG B H FEradl ferft] wsdl, sRER B w1
RISt & w9 9 [Aeiaa HT B HaT BT
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Uh IR GF: H AFHR HA Sl Bl ID! Agarpiell Ud b=l aroiei & fofg

gifed qETS <A1 TATSdT § AT 3MMRM Yehe ST & b H g WIS WRA BT T AHR BT
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"3t fag @ wEAl (GWEIRQR) ¢ H 99 2016-17 H @ U4 wEd fAe TR U
HATA & (RZOENN Srgari Bl A b Tl P uel H e v WSl g3l gl 99 R &b qvle
H el W ® e WE Py i) gerTEEl srary Ao B YRR Bl T8 § el we’l
€ ¢ .YLTA. TRg URART BT W Ay oIl HRAT S A | W ARBR YITTHAT ST
AT Bl THIdg b A A & oIy 3R faRyesr TRIdi Bl Sarila SRRal b1 FH1E
A & oIy Fadaird g aam 4 Y § [{fa ey S ared 30 & Hiew & wiel SiR
I W H 60 I HIeX qF & Telei g A I URASHT Y@ B Tl IUhA! B
ST A 100 HIRIeId ekl S AT g dMfep a1 Bl fary el wh |

# AR HA ST W AN BRAT B AR WG & SERISYR W (TR U SATEe
IR B TE W BIe-8 ha-dREH, hag), HU ot g8 § Wy & Wiy Afal ¥ ufafes
EARI-EWR BT AT H 1T 301 Il & foIg & v 2R § 3f1d € Ud e’ b i
dr ¥ erer WA dul 8, Rd HRU e § qS-a€l SARI AT DT AT A &l
gl 3ad Sfivra gferay 400 gHeAY Bt 8, fH 300 ANl & Hid 8 Sl § 97 TR Bl
BT JATETET B & HRYT ATY T SHTE-SH8 W S &I AT 1 Bl § 3R I <TeT TR A
T W TS SiaR & i T8 BN J AR H e raven R g9 uwE us W@l gl R
M AN BT HISARAT DT AHAT BT TSdl &l Safdh T8l & A AN S I AT g1 GR

gAY B A, FRETS B Jogr A F qedt fhd IR 1 q@d gy A 7 A

GRATSIT BT aTe], fHAT MY, i AT B IS B b PR €l S D FHRAT a1
&l Bl
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"3t SrTefRe wiar (RRETTST):  # a9 2016-17 & STAN U4 WS TN IHAT B SIS
B AN BT FHAT HAT E | 7S WA H T ke A WA & AGUS] Bl SAgdl DI Y JE
g AT R A FEEHA A AN B URA B 9 PRI e @1 v FifvEa fem
el | I oot wERl # B Tl TG U HoigRl & AT Wad g1 FHET 377ard Bl T
HISET qHY | el H TRIG Gol AR B A B b oy a1 B | 3H dHY HAeR T A
ST A W URT 45 (S Al uga 1 & R W @R R B T BN b BRI ANl Dbl
Yol A ¥ I8 & Iy AogR 81 U8 %81 & | ¥ ORE aR9Td 3ryar ofreT el Ak
TRIET B YT ) Th PIS AR el AT | 30 AHRAT B A & oIy Jer=Ean it Jier o
T YETTHAT e AR TS AR PR BT O forar € | SeiEl & 68 IuI & qrda
e H A @ U GRIETe oA 8 g | oS Wt 99 H HRAS AN I A & e
HIEd § | BN WROR BT a1 © & A & ARl § 4R P13 arel 99d H e
T A o™ B AT dRe AR B AT Sude dRM H ey fear § | gameEst s
A& St 5 fee fear € f6 o'l 4 AN WReR Rl B S frard < fl, 98 3frard ur,
fasTell vd crele @ gaa B | R TR B S i H |t gfaurd god 8@ |
R TRIT W I8k el St 9@ | 89N SRR & 996 <9 & 18 fforas am foms o4
TR H AGM TG T | I IMa e @1 wew FuiRa frar @ 1 w99 65 faferaw o
TRl @ Ao aRkadl # wd £ | fafo Rkt # e oft wRl # o ehmrer wd wrh
fstell & TRBIY el S & foy aoqR & |

AN WRBR o Adheq Ha1 € 6 T@ <21 oMol & 759 |ied /41 81 8Rfl 9 qHY
2022 T U B A H B Tl G TGN DI ARG ATaTd IuSae B | fad 25
S BT 9gT HA S A gETEE el e Ao bl P fhar o1 | e i < @
3METH T | TRG AR DI 2 HIS AT IUAE B BT ded W& 1§ 3R 39 fdem #
B B W YR PR fear g | v foH el § SUUYReiRGA @ 1| W SATETd Bl g
fopar < @1 B, b S9H dre! BT € | Al 99 2022 9% IS b Ao IRl |
& dTel TRIET BT 2 HIS MM TS BRI |

BAR URPR 7 39 d¥8 & d°9 dldl ORI Dl Uh o ¥ 2 oRg 30 89IR 99 db

i R w9 w1 &1 ey R 2 1 SR WReR T 18 dde} Dl YLTEHAT AT ATSl
& T 6,83,724 3MaTd & FHT B Wihld &t & | A G Bl WHR & 4 auf 4
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WHd & MY & WS & | 9 Al & A0 # TR B ISR 7 10,050 HAS W B
WHd @B E | T B A9 2016-17 & TAYEY & e WM wal R w £ | N
TRPR - 39 A8 P A & {7 Hrbl Raradd <+ &1 ok oY form g 1 S 60 o Hiex 9@
FhA & A0 HE IT A9 <o ¥ ge fienft | S @Re 9 S[F 2016 ¥ A1 2018 d®
30 i #iex URAT # 3 auf & iR 0T &R arel Dl 100 Fiererd oW H e Ao | g
WHR 7 I A Fregg fHar g 5 o #§ W& &1 S smara faar S 98 uRaR & Afgen
@ T B | BAN WRPR A A &l § Red Tl W&l Bl Hag B [y Sedrel ey
ATSHT UAYUITH (S-TTYUeiH) URY fhar & | St <% & 789 ¥E™l Q1 4041 SUTRI &
257 T AR &3 Bl amesifed fvar S | fUset &1 a9t # o TR S w1y
& ST BT TNl B @Al a9 B AT IR B § | e q1 auf § weR & W9
QAN BT AN IRBR 7 DY Ao & 3fqd 4,00,541 ARN DI GRIET B &1 BRI fopam
T | W TE 1,00,431 Ac®-zd U H 9 &1 HM 8N WHR 7 fHar ¥ fw 89,752
U B K0T o7 BT B W bl 1 BT R 9 AT Wiaed! 8 9 ad7 W 4 IW IS
D | 3H-IRE A BRI WBR 7 770 AeeR (S-UTIUTH) &1 AT dHrran S5 drli
IR B Glagr A Fb | 397G § BN WRDBR 1 IR Dl 725 PG WIPhd B IR
fpar | &= § BN WPR 91 B qre YEHAT St 7 el | @ drel W&l &b oy A9dag
AN YA B BT WAFFSHdT & MR ) (i forar g ik 39 fen # SR st |
AR BIHR & I 2022 TP 2 HRIS GAURIHR AR IS BRI BT ded G bt |
TWE IR H WA B SWR I8M & oy FHiered I A1 & dgd AMed w0 4 grifea
HR BT I TR T W& 2 |

S & WY § A e et ud omard #Al Sff R WRd dY 2016-17 & fog

I goe T RAR FHLT BT g |
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st et PER WY (FRR) : [AWRM AN gl s W A & e g A
TR TR U HAT ST dHAT ARG P 3IF TAN qAT TS MR IV Dl Qe 7 2
W IS Wl & Y ST RIE1 B §¢ I gd1e ol gl
A gerEAl A TN A B A b AT T w0 ¥ 2022 d6 9l wed
TRIEE BT R @b & o B o7 q1 TR I AT B AT H HATTA/IRDBR b Aol JATH
W g
3ITaTH 3R W TR IueHT JATed FrefeiRad a1 wka &3 9 G B dRal §
(1). TEY ASAIR MR R I, AR (2) AN MR AME G| AT Y 3mdfed wr
39 UHR o
I, smEam i &R HRIGH TR &A1, TH0T AN B BredH? At a0 faswm™
HATTI & gUs ©, SN W1 b HRAaIT DI FHler, e, i, qenh iR
T qepilel |eell afiehsl ®T WU AR TRV, Waq AUl Td qh1bl, waq o

AN e & folg A= U o7 Iy STar i g desd Soariia|

Il #ra i S JAges A9 SR BR gET deaie (I.UA.91.0a.59.) iR
AT T4 H19d §¥I1d & & | SfaRIsId A8ANT 3fR Teh-iih! eIl IMfAat gl

. M 9mrs W dn gef-sius geM & Wbl dfed el el g9 a3 H
RIS WEATT 3R dh1h! AT |

V. 728 IR 3R =29 R SuvEE & faldre ariedl &1 i 9o a9a-39ay

TR 91U 7T 31 BRIGHN BT HrATad |

V. o JqER ed d = ST Us ed Sadaic dRueH fafics (geo))
HEfa |l A |

Ao Ffgd Al GAR B, fAfrne srard A T HRiGA & ST 3R
e & H ASNIR GO AT I BRIGH! 3R WhIAI DI g & forg W@ el o
WERIAT SR SUUH 3MMdfed BRIl BT ol BRal 2l I§ HATTT Yeb ARBRI & D IUhH

* Speech was laid on the Table
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BB TS 34T STAUHC (SH) & BRI &1 I TII&v/ATdIeT0T H_al | 59 FATed Bl
RIS Haq FATOT e (TH.41.310.) 9Wd Uh Wdg drafad Wi gl

N

JMAT IR T TG ST Aarerg fA=falRad g Uraifig qom s Wbl al

AUl Uqld dhRdAl %:—
(@) P URNRIT IroETY-
| = o oA fre (T, 7er.ue);

. 2022 & | & foruw 3mam;

[l AR ofd 8% IS A8l FdE0 e (W.gA.09.3.R.eH,)  (dLud.g . iR
3NTe. Ta. T S 0. afd);

(@)  F=g & B ASEN-
l. Ta.eR Ud qdidd & forg wed |kl (IU9.Ua.U.), IS waq Eior Ao

Il <roia =07 Ao (IRSIR.ATS.);
. wa= fwior areh iR et dada uRug (§.gq.3d ),

V. =xo SiRgw RS Y =T (J.R.SHLU%.EL) |

AN SR w8 TR SUEA HATG F Uh HIE His H wed TWE &b fawal B
QAL B D Iexg A 1241 qEauiy ATSH H 24 RAaR, 2013 I HISEl @0 SR 2e
AR ASHT (TH.SL.QE.IRAR.) & R R I e Aroiifae fee (TF.3.9e.99.)
3RY T 81 UH.Y US.UH, TI-WERIT el H e TRIEl Dl FI(SA DR, aTolR MMETRA
IR a1 o & fory drere faems & eaeR a1 & iR hfee &1 o garwan
GARTd axh W-ASMR T B WIAT B H ISP TSI Y& B R Hisd 8HT
e BT Sewd Teb TR Wb W A qERI BT AR Aarsi WA AT Y& BeAT B
3P IrTdT, e w8 ur fashareti ®l srronfadT wr=t THRATell &1 FHren Y B
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UA.Y,UA.TH. T Uh WX Sexd AN 3R e TR SURHT HATST 3R A& TR
SUIHA BT YU IS TOIRTAT Bl YT DI ABY SATSMdhT Hag AR A W IULHA &b
&3 W I U dTell qebeiId] HeTddl HodT HRAT o

TA.Y.UA.TH. 10 TIRm=i arel sriq e iR yded e, I/ I1/AE 15
&3 W HA: 6/4 faRIvE af o7 |fed s R ydee e (TA.UH.UH.) SR 3 A 9
HH/3-5 ARG/ 5 ARG A IffP IMEral arer It I IR sroifadT e I | 2/3/4
fevsl wfzd o=l fee udes seRal (WUA.UH.y) & WO S| TA.LYA.TH,,
TA.GA.GA.Y, 3R WUATHY WR R UF a9 Pl Al & oy W geq &l gQid
e e gees g1 H U 3,000 B TR URARI & oY U AHEIRE RTSid B
UG U TH. & I Uy, o AR WA wWRl R HeE wEed el (TEumy,) &
TR/ faRNEl & ufierr & foly 7,500 HUY &1 &I Ui uiie] Iucter o1g SIgan |

TIYYA.GA. & Ifid Ped I URiem & oHemd 4 FRgRE iR dAwdt
E.T.ALUS U) gcdh BT Ieed AR e TRIGl Bl DI UM B B AI-A1A D
HIS[El DIl DI I~ BAT 2] 9 Brahd A U Tdl Bl DIerel Yo gae fpan
S s 7 W-9R ITH QMU B Fh JAdl Iag<h AR & R Fh| 39
DHRIGBH BT AT AR GRI JATYAT Hierer HIRNET0T HRIGH JaT HRb WY HIerel Bl A
R YT & iR B UredT 2l 399 Ufievr W giRT uiieron, ufvigell & deed, @9,
TR, iReror A, ufkiers & Yok, YWV, Taide, I fafdy wd SR W € JeH 9T
faeprRr/deTel Heel e entie BRT1 gy rredl, stfrehad @RI 15,000 WUV ¥ ¥ TE
Bl (@R Al IR Ry oft & Il AWa: oievia e Uewl, o, AR, HETe,
RSiE, ArTels, Rafawa, BRI, o9 ok PR, 3Hread oo 3R STREs & ol 18,000
FIQ A A T BRM) |

W-ISNR BRI (TH.3.41.) A99E @ AR ITHI/GEH IS B WA HRA &
forg el el & faftre/aqEl @1 faxiiy Aerdn M &)1 W e ddbiad Bl

e U fAchaTall Bl WEIIdT Dl IeeT AT, STRIfea SIIfel/SRgferd Sroffa 3R
EEIdl S IR @ & forg wrfoe gRem & et afed v fagsamell & wrera
IO UG BRAT, e ST [Jh, ST WerHdr FeM R fashar e SISl 3 dHe
T 21 U.UA. YT, & Pl dolc DI 5 Hfaerd IR 39 T IR &d @) TGt |
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TR IR & AU oM @ Ao (TH.G.TE) BT Sed TR IR & fon Rl
M SR AT 3T 3MawId JFAUTY Ua™ HRAT 2| TR 3R ARy gRarsrmei (g, s
T, d) A Fauads aRASHR & W # AT TRl BT gQdr & R WK B

Uh AMYH 3R Aogd Faar Ui Job dra=aad, AieRT iR Jedida goumel
RUd o e, R f{9E & AFare drRI=ad B il & W) a6 udl &R Ghil|
AR BRicedl H iy vat Jeuidh, uTa Jeih AeTIT IR qHETTDh ol wier 37fe
®l A1 enfie fomam srga|

q¥ 2022 d& AW (FE) b U M & ddy # nfde wRl A #@hmved
afafa 71, a9 2013-2022 & SRE fEE A # UE &gy W (A1.09.79.) 96GR Ied
TR AN WHIH &b W0 Ydad] o AN AT (AIR.3AR.ATS.) DT DRI SR I
& foIg oA fham g1 e &1 Jed 99 2022 T I URAR DI ] b oIl DRI
gl e o o, er R ok yarRal oy orgd it ot fre aoft 6t e @
FHYM B Bl ST SR IR Bt St | fHer a4 el 3R bl b1 wnfie fhar
SITQT | ATy, AT GRT AATE S bl U1 &HATAT b AR MAfHehar <& Srg |

HRBR < W Wl P oy giard JAaeil @.09.3.9.) dedt Sy AeH & Sfad 65
gfiar 2Rl R Ydbldhd Sa 3R ¥ fdbrd HRIH (38 Ua.Ud.SlLdl) & oiaid 3=
TR SR FHeEl H R el W FarfiEi o emard SR giardt glaemd yem v 7 oy
IRBRI DI TRIAT UG B & o7 3 fSHaR, 2005 BT STaTER ATl 6% ST AR AdTHR0T
e (S1.U9.09.9.3MR.GA.) 3R¥ foparn| fe &) arafd 2005-06 & MRW B1dx 7 a8T ad off|
.U IMR.GA. DI A€, 2012 Tb WiHd DI Ts TRATSHAS Bl IR B & folg A9,
2015 T 991 fear T Bl

MR WRPBR gRT 3T 1Al & - 9 gdl & A1 debrei= A\ & vd
3MMaAT AT & FRFEE, I 7 0T e (TH.d1RT) B R a¥ 1954 H U
g PAGT b W H B Tz | TH AN AR JAAT A S AbS b
Heho P AT, IMMAd P AMNND-AMAD Tggall b1 feaTT R FI&U P GRI KA,
1992 ¥ AN @ GTRAUAT B g oAff| @ UALSA. A iR e TNl SURHA
(T9.4.91.7.) AT & I U GG DRI & WU H BRI HRAT ol AR 3w qd1 &
e /Iu-Aea, WTed & GRIAT & 0 § SR Bl AR 9 faurmerer & 9t wifafdes ik
o<t wifkpal &1 W S|
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¥ 1990 H WIS & W ¥ Ushigpd wad At wrmft ik wenfiret dag uRug
(@ EA.AdAL) T TR IUHA HAT, WRA WRPR gRI Uiaar Fid U AT ©
T 3¢9 3muer A T wrd-Gfr afzd wanmemen & e 3R drd gwa & amae
TR W Bles AN, FId Ha FHAT0r Gl iR smard fenfifeal & di= sidaR &1 &H

BT Bl

9 HAT gRI (WA Ud URAR HedTvl HATI gRI GAR) ST §E@R (W.8.) 3R
TR TR%agied RigH (TS.U9.) W %M AR e & forg fafdgarqo sriHify &
I g9 AT §N Ui I[Al 43 Rl H SO g@R (S1.3.) SR IR TRimdrsied
Rig¥ (TE.UH.) JwIfad 66 TR UIforptall § UASTel 3MYf g Teb ATH STl Whid SrAlfad
1 TS B

TEH M G WLON.S g T3, BT Yded SRl ©, ok wRfl uRwg wfea, smard
IR TR TR SULHT HATTI b AH b W A WA B g UL HAGT H
ALol1.3 Secg Tasl. Bl HRIGN A freT eder dg<h Wfed (JaT) W & o id
AT B @l 2] T HRUES JEN ([.E.300.) 3H WIST BT e Bl ¥ ot
(WF.2.30) | IRAISHRI & W6 e iR fwed & 9wl & foF-ufifed & gdem
& SRRl BdT 2l g Ul HATT 7 oRW H SR Yol & W H 19 I WY USH fhy

UL HATEI 10 @ WY &I A WAl HaT By

HRA WRBR 7 1000 TS WY B URMNEG HRIA AR A 0T IIRgy MRS
(A.IMR.SM.UWH.) =T B RN B Bl AFAGT B &A1 g1 39 Ao H e g 4
FHAGIR A/ e gt B fae feeft qefta et @ RS & srerar R ufofy @1 ARd
g 41 fQu U 8 AR WY qb b WO P flY UG AMHDHROT DI MRS o Bl TG
foham T 21 Y SN 9, LIRS UB. < b T & v sif¥sa void B

wafard fafafal @ MR & & fly WYeh I 3 [HT b UD UK G
R HYh IS A A1 by Yeb 3fcl: WRDBRI b1 &1 WIRA YoM A & $9 Ao bl

T Tl MRA gRT MRAT 5T § o USh ol IMR@! Sfeli &1 aifid e 1996 o fa=m
S <& 2l fhg ad 2002-03 A 3R BT TETHR 80,000 FHR@T Ser ) f&ar 727 1 < 39
i 9§ | IR 21 T BT 319 FfRGT AEAN-AY<h S, AT TG HTRIHH P NG
(Z.U7.-TA. 0 emE. Q) & 99 | ST S gl
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HRART T FEHN IMAN W (T AL Ua.U%.) &1 99 1969 H e+ fpan war i
T W NS WESHN AN FE (T TATH.) & AT WK BT FghRN 99 gl I8 98
I FEhN AR AMAFRHE, 2002 F T&d USiidpd 7 R SHd W@ R MR gl a8
Ueh IR ATHHN W-He Fehr Al & 3R ydeq d faifaa o fFewe e 5l

fegeaT Mithe &1 WY1 1948 ¥ g3 | fag Withd S T Bl B ABR Bl
T QA H &5 B AT 2] $9 W IME Ud e TR SULHT HATAT BT LD
i 81 ¥ adwe # uRuRe iR Mg Wenfirat & warT grr gRarsET weee wme )
T BT SR FAT Abeq1 H goien aeb Rfaet o aRaArssll & e &1 S R I8
gl
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it L f e (arel) - SmaTd SR IR TR SUNHA HATAT I D W FHRT AN
P TR DT R FAT S S FEAYUl AWl R B R Agdqul e e § | s
AR 7 AR R ITHT HRIGAT DT BRI Db <« H TR DI HH B AR AR
® e WR B GIRT & foy fafi= Surg # oo 4 o9 R B 7 | 39 oy werEE
S-G9 AT, ST ATHOT ofifadT fiee, rdiy oesl miifaet fee, sred Fdtaxor ud
Tl URacE e, Was (g ey sfe Arommel & dared W Q8 AieRT & @ sl
fapar <1 %@ © |

# AT A P ISR WRBR GRT WHRIE AISHT & A 4 Iad a1 BRIGAT
DI AU T A TN YeH fhar S %@ g | favg 9% & gAfd IRa H g9 T W
TR HH g8 © |

AR AR HA S A SRy ® b orard & i § qebeiles b1 SR d6 | ol
W o Bl 8 @l 8, olfd srclicHe yurell 614l 89 @& BRuT Srar srdfed el fhy S
®E | PUAT T/H ISl A D TAN DY |

# 99 2016-17 & oY SATaT SR AR W SULHT HATGI DI AN b1 GHIT BT

g |

* Speech was laid on the Table
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et e @3, srmaw 3iv vEdt TRId SuvmE H@aAl qun WWe @i "t (3t wH. deam
qAS) : AT L& SN, HT 18 Wl 1 gU A & dew d o guma o € &R
PO TeRl A e 4 B gl dAidbad # fque H 9o darel wewdl g’ Sara fBAr S
wHIAD Bl

St @ gersgA T, s QR o, Al dufien gaars, s ok dier S
i B, 2N geaAdl e e, &t o oward, A vl R e, A gidR we
&1, 20 YA Yeel, AN Seu wa R, A S AR, 27 g dieren, #7 a¥iR Sfl, s
DI AR, AT FioAar <@, 27 W\ gL ok 21 AR e 7 39 fvg & IR v
faaR 9 9 § ™ £l

# Ud a1d qar @t g fb when there is a change of Government, naturally
the new Government takes stock of the situation besides its priorities and also
announces its programmes. So, in that transitory period, some time naturally is
consumed and once the programmes are announced and schemes are approved, the
implementation starts. Hence, the point that some of our Members were making
was that last year the expenditure was not up to the mark. This was the remark
made by many people. But I would only like to tell my friends from the other side,
who were saying that the actual expenditure has come down, is not correct. It is
because if you look at 2010 to 2014, the average expenditure per year was Rs.
945.99 crore, but if you look at these two years -- some people are saying that
already three years are over. I remember that we have not even completed two
years also if my memory is correct -- Rs. 2,235.65 crore is the average
expenditure. I am not happy with this expenditure. I am not satisfied also because
we need money. I do agree with the hon. Members that it is a huge task that we
have set for ourselves. Housing for All by 2022 is not an easy thing. It requires a
huge amount. I am also thankful to some of the Members that they made a request
to the Finance Minister also. I myself am pursuing the Finance Minister to make
more allocation for the housing sector. But the fact of the matter is that the State

has to send the proposal. Earlier, the Centre used to sanction the schemes. Now,
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the Prime Minister has directed all of us to give flexibility to the States. Let them
identify the beneficiaries; let them identify the place; let them send the proposals;
you see whether those proposals are within the system or not and then you
sanction it automatically. What I am doing is this. There is a Committee which is
under the Chairmanship of the Chief Secretary and my Secretary here at the
national level where the representative of the State Government is also there. The
task of the Committee is to find out whether these proposals are in order or not;
whether land is available or not; whether beneficiaries have been identified or not;
and then we are approving it. I have not made a single change in any of the
proposals made by any State. Let me make this very clear.

Unfortunately, some friends also started saying that because I am from so
and so State, so I have given more houses to that State and all. Let me put the
record once again straight. Whoever has done some home work; whoever has
prepared; whoever has sent proposals, we have given approval to them. If Andhra
Pradesh has sent proposals in advance and if Telangana followed it and other
States also followed it, then you cannot blame the Minister. Some States, for their
own reason, have not even signed the Memorandum of Agreement. They have to
identify the cities which have to be covered. They have to identify the land. As
Kumari Sushmita ji was saying that it is not an easy task. I must put it on record
that if some States are lagging behind, I myself have spoken to the Chief Ministers
of those States. I wrote letters also to them reminding them to expedite it and all.
Some of our friends were saying that I am changing frequently the size of the
cities and all. Now, it has been decided that this will be covered in all the notified
towns across the country. All the notified towns would be covered. Secondly,
States have to do their home work. My friend from Karnataka was very
uncharitable. I do not want to be uncharitable by blaming the Chief Minister or the
Government of the State saying that they have not sent it. My point is this. Why I
am mentioning that also is because a wrong message should not go. Secondly, the

Prime Minister has declared Housing for All by 2022. As I told you, it is a noble
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task but at the same time, it is a challenging task to us. Added to that, urbanisation
is taking place rapidly. Education, employment, entertainment, academic
activities, enhanced medical facilities are all in urban areas. I am not going into the
larger issue of as to how to end this urban-rural divide; how to take up rural areas
and all. This is dealt with by a separate Ministry. We, in the Cabinet, are trying to
address that issue also. A decent house with assured basic amenities like water,
power supply, toilet and necessary infrastructure is essential for a decent living. It
is, in fact, a Fundamental Right. Having said so, I can only sanction money. The
execution has to be done by the State Governments and the related agencies. This
has to be understood by all. The land has to be provided by the State Government.
That is why, we came with the Land Acquisition Act. But, unfortunately, that did
not find favour with some of our friends from the other side. It is hanging in
balance. Without land, you cannot construct a house. You can go vertical. In some
case, even to go for that vertical also, you need land at the basic point. That is one
problem.

Some of the Members also made this important point saying that without
creating infrastructure, without creating connectivity, if you construct houses,
people would naturally not go and occupy those houses. If you construct houses
away from the city without transport, without drinking water, without school,
without sanitation, people will not go. That is why, as rightly said by some of the
Members, under the JNNURM, in Gujarat there were 19,000 houses; in
Mabharashtra 54,000 thousands and in Odisha the number is small. Altogether, in
JNNURM, the houses that were constructed were 10,10.000; houses occupied are
8,14,000 and the houses unoccupied as on today are 2,26,996. That means,
practically, 22 per cent of the houses which are constructed with public money are
unoccupied. The reason is the lack of infrastructure and lack of proper planning.
So, keeping that in mind, having learnt lessons of the JINNURM, we have advised
the States to please take care of all these aspects before proposing a scheme. That

is one of the reasons for the States taking some time also. They need to identify
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the land, they need to plan the infrastructure also, provide those facilities also and
then only the housing scheme will be sanctioned.

Secondly with regard to the proposals, Bihar has sent proposals for 30,126
houses. We have accepted those proposals as it is. Chhattisgarh sent 12, 670, we
have accepted as it is. Gujarat sent 66,983, we have accepted as it is. Jharkhand
sent 20,293, we have accepted as it is. Himachal Pradesh sent 1,000 and odd, we
have accepted as it is. Karnataka sent 16,522, we have accepted it as it is. Money
also is released in proportion. If the other States got more houses, naturally more
money will be released. It is based on instalment. We release the first instalment,
once that is spent, the second instalment also is automatically released.

Maharashtra sent only 8,924 proposals. I have taken up the matter with the
Maharashtra Chief Minister. The availability of land is also a major issue in that
State. Then they started showing more and more interest and now proposals are
coming. With regard to Mizoram, they have sent good proposals of 10,286 houses.
We have approved whatever Mizoram has suggested. With regard to Odisha,
11,546 houses proposals have come and we have accepted all those proposals.
With regard to the State of Rajasthan, 12,000 proposals have come and we have
accepted all those proposals. Tamil Nadu has sent 34,000 worth of proposals and
we have accepted them. Telangana has sent 18,481 proposals and we have
accepted that as it is. Andhra Pradesh has sent proposals for 1,93,147 and as it is
those proposals were accepted. So, there is no question of any discrimination.

I only urge upon the States on the floor of the House to please expedite,
come forward. I cannot wait for a State saying that the State is going to come later
and so I have to reserve something for them because I have to reach the target.
Keeping that in mind, as and when whoever is ready, whoever is coming forward,
we are doing it.

I can share with my Karnataka friends that Karnataka proposals came late,
one day before the meeting. In spite of that because some of the hon. Members

spoke to me, the Karnataka Assembly Speaker also spoke to me, I have instructed
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my Secretary to sit extra time, consult the State if necessary, have clarifications
and approve them in the same meeting. That was done. One has to be really fair in
accepting the fact. With regard to West Bengal also, a good number of 74,880
houses were proposed and we have agreed.

I can assure all the Members that there is no question of showing any
discrimination. Country is incomplete without all the States. That is the situation.
With regard to JINNURM also I have spoken. With regard to the houses, total
houses sanctioned in the last ten years of the earlier regime was 13,00,000, houses
completed were 8,03,820. Within the short period of this NDA Government of not
even two years, the total number of houses we have sanctioned is 7,03,186. This is
a record. I am not totally satisfied. I would be happy if I can sanction more houses
provided the proposals come. If the proposals have not come, I cannot think of a
particular village or a particular town and decide the names of who all should be
given the house at which place, Tumkur or Anantapur. It is the duty of the State
Government. Once they send it, we will do it.

Construction completed as of now, as per the information including the
earlier RAY houses which were pending also, is 2,28,321, in these 18 or 19
months. So, please try to understand and appreciate the progress made. The money
released so far is Rs.3,492.76 lakh. So, the average houses sanctioned per year in
the first two years is 3.15 lakh. This is the situation. I only request the hon.
Members to appreciate the efforts that are being made by the Government. How
are we different from the earlier Government? In terms of intent, in terms of
intensity, in terms of investment, the Government is moving forward.

An expert group has estimated that the shortage will be around 18 million
dwelling units. This shortfall is there because a lot of people are living in kachcha
houses also. In urban area, poor people are living in slums. There is this problem
also. We are motivating the people to move to a transit accommodation for the
time being and construct multi-storeyed building there. About multi-storeyed

buildings also, one hon. Member rightly pointed out that if we construct a six or
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seven-storeyed building without a lift, people cannot climb to that level. So, these
things also have been taken care of.

Our ultimate idea is that by the time of celebration of 75 years of
Independence that is by 2022, we would like to provide housing for all. Both the
Urban Development Ministry and the Rural Development Ministry are working
together. The Prime Minister is also taking personal interest. Pradhan Mantri
Awas Yojana was launched on 25" June, 2015. We have not named it after any
individual. We have named it after Pradhan Mantri, not Narendra Modi. It shows
our intentions as Pradhan Mantri is the Head of the country. It is an institution.
Pradhan Mantri is Pradhan Mantri and it is a central scheme.

As I told you, there were several shortcomings in earlier schemes. We
learnt by experience also. Earlier, housing projects were sanctioned irrespective
of availability of land. Project was sanctioned and subsequently land acquisition
started. If land acquisition got stuck, the project also got stuck. Now, what we
have suggested to the States is that they should identify the land, identify the
beneficiaries and then send the proposal. We will approve it. The moment we
approve it, they can start construction. That is the new system that has been put in
place.

As I told you, it has been a challenge for all of us that 2.50 lakh houses
which are built for the poor people are unoccupied and people are shelterless.
These two things cannot go together. This is not the case in faraway places. Even
in Delhi, there are more than 22,000 houses which are constructed and yet to be
occupied. That is the situation. We have taken up the matter with the States and
we are persuading them to provide at least infrastructure facilities to those areas
because a huge amount of money has been invested. If you don’t create
infrastructure and if those buildings are lying vacant, people will take away
windows and doors. It happens sometimes with regard to rural railway stations
also. That being the case, we are sensitizing the States and also requesting them to

be proactive with regard to these issues.
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With regard to slum dwellers, initiative development is the method we have
taken. They will be rehabilitated in the same place in an improved habitat
atmosphere. Rupees one lakh for each slum house will be given to the States and
the States have to put in some matching grant and they have to take loan also at an
affordable rate of interest. Some people were raising question whether this is

sufficient. I say it is not sufficient. But at the same time, we must also understand

e 3mmer St A, 'R g e 8 g, S R W g9 ot 9r ¢ il Then, we

have also given flexibility to the States for using such central assistance of slum
development projects. We did not tie them to a particular place in the State. We
are giving this much money and they can use it anywhere in the State.

We have also enhanced central assistance. Earlier, the central assistance
was Rs 75,000. People were complaining about lack of adequate amount of
money. They should remember that it was Rs 75,000 earlier and now it has been
raised to Rs 1,50,000.

With regard to increase in the interest subsidy to an attractive 6.50 per cent,
to my knowledge anywhere in the country for any scheme, 6.5 per cent interest
rebate is given first time by Narendra Modi Government keeping in view the need
to encourage housing sector.

With regard to registration of houses in PMAY in the name of female
members, the houses that are constructed will be registered in the name of female
members because female members will keep it for longer term. Male members
sometimes tend to go somewhere in the evening. ... (Interruptions)

With regard to Rajiv Awas Yojana and Rajiv Rinn Yojana, as I told you,
the amount committed by the Centre was less but the commitment from the Centre
today is more. I am not trying to score political points. But if somebody points
out, I have to put the record straight. That is why I am bringing it up here.

With regard to the performance during the last ten years, our target is to
construct 1.8 crore by 2022; in a short span of five months, we have approved

construction of 6,83,724 houses. It took nearly a year to revise the scheme,
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modulate the new scheme, interact with States and also discuss with other

agencies. I admit one year has gone into that. T5i T&Hs T € 3R 89 TSl A M 98 W@

I I RIaT Sedl 31T WU Woill, Il Seal 89 39 YUl dl I8 I TRIE BN &
Ao |
wWfoem w0 7 W1 $B sifeaw f6y €1 They were not happy with the

amount of money that was allocated. I do agree. I am not happy but what can I do?
The Finance Minister also has limited options. 39& 9t fohan T &, fohat fewis g
¥9 fauri & fog @ < =1 Keeping that in mind, he has given priority to the
housing sector. Compared to the earlier allocation, Rs. 5,400 crore have been
allocated. I hope, our States would be able to spend the money and I would be able
to demand more money from the Finance Minsiter. If I am not able to spend the
money which is allocated to me but I go to the Finance Minister, he will ask me,
“You have not been able to spend the money which was given to you. How can |
sanction you an additional amount of money?’ There is always re-appropriation in
the month of December. I would ask all the States to please try to expedite on the
basis of whatever sanctions have been given.

I would like to share with the House the incentives that we have given.
Housing cannot be done by the Central Government or the State Government
alone; the private sector also has to get into this in a big way. Keeping that in
mind, service tax exemption on affordable houses up to 60 square metre has been
given. In a major concession to attract people to the housing sector, a hundred per
cent deduction on profits for housing project approved from June 2016 to March
2018 has been allowed up to three years up to a limit of 30 square metres in major
cities and up to 60 square metres in other cities. A tax deduction of Rs. 50,000 for
first time buyers of houses costing less than Rs. 50 lakh with a loan component of
less than Rs. 25 lakh is also allowed. Excise duty exemption on ready-mix
concrete plants was also announced by the Finance Minister. That is also helping

me. Enhancing house rent allowance exemption from Rs. 24,000 to Rs. 60,000 has
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also encouraged people to invest in housing. A dividend distribution tax
exemption of 17 per cent on incomes of real estate investment trusts is a major
initiative taken by this Government. Minimum area and capital investment norms
have been liberalized with a total exemption for affordable housing. This is
another attraction because you need investment. If investment is not forthcoming,
we have allowed foreign direct investment also.

I am happy to say that there is so much encouragement. So, I appeal to the
private sector also to join the housing programme in a big way. There are lots of
opportunities. Fortunately, the Reserve Bank of India also has reduced the general
interest rates by 0.25 per cent over two or three times. Naturally, banks will also
reduce the interest rates. With my interest subvention of 6.5 per cent, the loan will
be much cheaper. Keeping that in mind, I hope the private sector will also enter
this in a big way; and they are already showing interest.

With regard to the Real Estate (Regulation and Development) Bill, I am
happy to share with the House that the Bill which the House had passed and the
Rajya Sabha had approved has been notified on the 1% May. It is notified now. I
can assure the House through you that after the Real Estate Bill was passed
thousands of messages are coming through email, SMS and the social media
saying, ‘So and so has done like that. g™ # QAT galT, AYST § VAT §aAT, AD Sollh
H AT B3N, oFd Al o VAT [HAT| 3R fhder ISP s ¥k o, ITD! TSATgH

BT Some sort of awareness has been created. We can understand how people
were taken for a ride earlier by fly-by-night operators. That is why the Real Estate
Bill is really a big boon to the housing sector. It is not strangulation; it is only a
regulation. I am happy to share with the House that a majority of the renowned
builders across the country are very happy. They said that it would avoid fly-by-
night operators who put out front-page multi-coloured advertisements but do not
live up to the expectations and deceive the people. That situation can be avoided
but it will take some time. My Department, under the Chairmanship of my

Secretary, is working about the model rules. Once the model rules are finalised
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within two months, they will be sent to all the States. States have also to finalise
the rules and then they have to appoint the Regulatory Authority. Once the
Regulatory Authority comes into operation, action can be taken against these
erring defaulters. 1 would like to warn all those people, who are flouting rules,
who are going back on the promises that strictest possible action will be taken
against such people. They should not take the consumers for a ride. They should
live up to the expectations and the promises they have made because it has become
a big issue in different parts of the country. That is why I have to make a
Statement in the House on the occasion of our discussion.

A Committee has been set up under the Chairmanship of the Secretary to
draft rules. Two meetings have already been held. It is expected to be completed
by July. Specific Sections of the Act have been notified in the Gazette of India on
27" April for commencement with effect from 1% May. Appropriate Governments
have to notify rules by 31% October. Appropriate Governments mean State
Governments and other Authorities also. The appropriate Government has to
establish the Regulatory Authority and Appellate Tribunal by 30™ April. So, I
would urge upon all the State Governments to please expedite this process because
hopes have been raised with the passage of the Bill. We must live up to the
expectations of the people by making the needed arrangements for the regulators
in different parts of the country. This is about the housing.

I assure the hon. Members, there is a concern expressed by many of the
Members that Members of Parliament are not taken into confidence, we are
working out a mechanism where the Member of Parliament of the area also should
be taken into confidence. There are complaints saying that only one Party people
are being selected and other Party people are being neglected. That is not the
purpose of the Scheme. Fortunately, there are different governments in different
States. They should all understand that we are working in a federal system. They
have to identify the beneficiaries on the basis of merit. I hope the States will

understand the spirit. We are working out with a system wherein the MPs also
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will have some say with regard to identification and also with regard to monitoring
of the scheme. This has already been discussed earlier.

Madam, with regard to Deendayal Antyodaya Yojana, National Urban
Livelihood Mission (NULM), it is extended from 789 cities to all the towns across
the country. Shri Baijayant Panda was telling that it was confined to only some
cities earlier. Today, the Government has taken a decision whereby 441 statutory
cities and towns are going to be covered under this Scheme.

With regard to operational flexibility also, we have given broad guidelines
and we have left to the States for issuance of operational guidelines. In the last
two years 4,05,014 urban poor were given skill training under the Scheme;
1,04,031 Self Help Groups were formed and 89,752 of them were extended loans
also; 85,502 urban poor were assisted with subsidised loans to set up individual
and group enterprises. Over 6 lakh street vendors were identified and 770 shelters
were sanctioned under Deendayal Antyodaya Yojana and NULM.

Here, I would urge upon the States that the Street Vendors Act was passed
during the earlier UPA regime. It is a very progressive piece of legislation but
unfortunately in the Act it is said that the rules will be made by the States. So far
its performance is not satisfactory. I do not want to name any State but I would
request all the States, it is a very important matter. Earlier, a Public Interest
Litigation was also filed in the hon. court and the court also made certain
observations. I only hope that the States will take immediate steps. I have been
writing to the States. This is the second letter I have written to the States
reminding them about the need to make these rules at the earliest. About Rs.725
crore of fund sanctioned is currently available with the States in this regard for the
homeless and shelters also.

Ease of construction, single window clearance is another important thing. |
have taken an initiative and had a meeting with six of my colleagues around six or
seven times; Defence Minister, Consumer Affairs Minister, Environment and

Forest Minister, Urban Development Ministry, culture Minister, Civil Supplies
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Minister, we all sat together to take steps for a single window approval mechanism
for housing project. This was a grievance expressed by many of the people. I am
very happy that all the Central Government agencies have agreed to create certain
bench marks and also the Ministry of Civil Aviation has come out with their help.
I would like to thank my colleague, Shri Ashok Gajapathi Raju and his team for
having come forward to have colour coding maps so that every municipal
corporation would be able to understand what is permitted. They need not come
to Delhi. They need not come to Shri Ashok Gajapathi Raju or even Shri Prakash
Javadekar which used to be a big problem earlier with regard to environment
clearance.

Now up to a certain level, the city corporations are given powers. But they
have been given guidelines which one has to follow. I am happy that these things
have been done in a record time. Colour-coded zonal maps for Mumbai,
Ahmedabad, Kolkata, Navi Mumbai, Guwahati, Hyderabad, Delhi, Amritsar,
Lucknow, Chennai, Bengaluru, Jaipur and Nagpur have been completed. Nine
more airports would be taken up by June. These are Kochi, Patna,
Thiruvananthapuram, Aurangabad, Bhubaneswar, Ranchi, Puducherry, Surat and
Vijayawada and by December 2016, all active airports will have colour-coded
maps. This is the assurance given by the Minister.

With regard to Defence, 28 airports with civilian enclaves would also be
given colour-coded zonal maps. They are also under preparation and they will be
shortly notified. With regard to environmental safeguards for incorporation of by-
laws, the Ministry of Environment has issued a notification with pre-defined
objectives of monitorable environmental safeguards and conditions for buildings
of different sizes. Heritage by-laws have also been prepared and shared with the
Ministry of Urban Development. They have identified 281 monuments and where
these are situated. We have an MoU with ISRO and mobile apps have also been
developed through which the applicant could determine the geo-coordinates of his

property and apply for on-line permission to repair, renovate and construct
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buildings also. There is on line web portal development by the Ministry of
Culture.

Madam, as I have no time, lastly I would only say that recently we have
issued instructions for Delhi and had a workshop also. In Delhi, the applications
for housing plans would be on-line only. By the end of the month, there is no
need to go for person to person contact. As you know, person to person and hand
to hand contact means that something happens in between. That is going to be
avoided.

As regards Mumbai, I am having a meeting with the Chief Minister on 6"
of this month where we are going to issue guidelines for Mumbai also. Once
Delhi and Mumbai show a roadmap for others, I hope and urge upon all the
Members of Parliament to impress upon their municipal bodies as also State
Governments to see that permission is given within the stipulated period. The
Chief Ministers of Telangana and Andhra Pradesh have assured in this regard.
They have set up a time limit also. I hope that every State would set up a time
limit of 30 days to 60 days maximum. Once an application is filed, permission
would be deemed to have been given if it is not given. That is the system on
which we are working.

Madam, there are a lot of other issues but I am sorry that because of paucity
of time, I would not be able to touch them. I am thankful to the hon. Members for
the suggestions which they have given. I have taken note of them. My officers
are also sitting here. They have also taken note of it. Our endeavour is to live up
to the expectations of the people. I seek the cooperation of the States and urban
local bodies in this endeavour.

HON. SPEAKER: I shall now put cut motion No.l moved by Shri Jai Prakash
Narayan Yadav to the vote of the House.

The cut motion was put and negatived.
HON. SPEAKER: I shall now put cut motion No.6 moved by Shri Sankar Prasad
Datta to the vote of the House.
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The cut motion was put and negatived.
HON. SPEAKER: I shall now put cut motion Nos. 7 to 9 moved by Shri Baijayant
Jay Panda to the vote of the House.
The cut motions were put and negatived.
HON. SPEAKER: I shall now put cut motion No.10 moved by Shri Kaushalendra
Kumar to the vote of the House.
The cut motion was put and negatived.
18.00 hours
HON. SPEAKER: I shall now put cut motions No. 11 to 21 moved by Shri B.
Vinod Kumar to the vote of the House.
The cut motions were put and negatived.
HON. SPEAKER: I shall now put the Demand for Grant relating to the Ministry
of Housing and Urban Poverty Alleviation to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President out of the Consolidated Fund
of India, to complete the sums necessary to defray the charges that
will come in course of payment during the year ending the 31* day
of March, 2017, in respect of the heads of Demands entered in the
Second column thereof against Demand No. 50 relating to the
Ministry of Housing and Urban Poverty Alleviation.”

The motion was adopted.

HON. SPEAKER: The time of the House is extended till the Business of the
House is over.
18.02 hours

SUBMISSION OF OUTSTANDING DEMANDS TO

VOTE OF THE HOUSE (GUILLOTINE)
HON. SPEAKER: Hon. Members, before I put Outstanding Demands for Grants

(General), 2016-17 to the vote of the House, I have to inform that many hon.
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Members have tabled Cut Motions to the Outstanding Demands. The lists of
admitted cut motions have already been circulated to the Members. As there is no
time for moving the Cut Motions, I am treating all the cut motions to the

Outstanding Demands, which have been circulated, as moved.
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CUT MOTIONS



03.05.2016 358

HON. SPEAKER: I shall now put all the Cut Motions, which have been circulated
and treated as moved, together to the vote of the House.
The cut motions were put and negatived.
HON. SPEAKER: I shall now put the Outstanding Demands for Grants relating to
the Ministries/Departments to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President, out of the Consolidated
Fund of India, to complete the sums necessary to defray the charges
that will come in course of payment during the year ending the 31*
day of March, 2017, in respect of the heads of Demands entered in
the second column thereof, against:-

(1) Demand Nos. 1 to 3 relating to Ministry of Agriculture;

(2) Demand No. 4 relating to Department of Atomic Energy;

(3) Demand No. 5 relating to Ministry of Ayurveda, Yoga and
Naturopathy, Unani, Siddha and Homoeopathy (AYUSH);

(4) Demand No. 6 to 8 relating to Ministry of Chemicals and Fertilizers;

(5) Demand No. 10 relating to Ministry of Coal;

(6) Demand Nos. 11 and 12 relating to Ministry of Commerce and
Industry;

(7) Demand Nos. 13 to 15 relating to Ministry of Communications and
Information Technology;

(8) Demand Nos. 16 and 17 relating to Ministry of Consumer Affairs,
Food and Public Distribution.

(9) Demand No. 18 relating to Ministry of Corporate Affairs;

(10)Demand No. 19 relating to Ministry of Culture;

(11)Demand Nos. 20 to 23 relating to Ministry of Defence;

(12)Demand No. 25 relating to the Ministry of Drinking Water and

Sanitation;
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(13)Demand No. 26 relating to Ministry of Earth Sciences;

(14)Demand No. 27 relating to Ministry of Environment, Forests and

Climate Change;

(15)Demand No. 28 relating to Ministry of External Affairs;
(16)Demand Nos. 29, 30, 32 and 34 to 40 relating to Ministry of Finance;

(17)Demand No. 41 relating to Ministry of Food Processing Industries;

(18)Demand Nos. 42 and 43 relating to Ministry of Health and Family

(19)

(20)

o2y

(22)

(23)
(24)
(25)

(26)
27
(28)
(29)
(30)
€2))

(32)
(33)

Welfare;

Demand Nos. 44 and 45 relating to Ministry of Heavy Industries and
Public Enterprises;

Demand Nos. 46 to 49 and 90 to 94 relating to Ministry of Home
Affairs:

Demand Nos. 51 and 52 relating to Ministry of Human Resource
Development;

Demand No. 53 relating to Ministry of Information and
Broadcasting;

Demand No. 54 relating to Ministry of Labour and Employment;
Demand Nos. 55 and 56 relating to Ministry of Law and Justice;
Demand No. 58 relating to Ministry of Micro, Small and Medium
Enterprises;

Demand No. 59 relating to Ministry of Mines;

Demand No. 60 relating to Ministry of Minority Affairs;

Demand No. 61 relating to Ministry of New and Renewable Energy;
Demand No. 62 relating to Ministry of Panchayati Raj;

Demand No. 63 relating to Ministry of Parliamentary Affairs;
Demand No. 64 relating to Ministry of Personnel, Public Grievances
and Pensions;

Demand No. 66 relating to Ministry of Petroleum and Natural Gas;
Demand No. 67 relating to Ministry of Planning;
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(34)
(35)
(36)
(37
(3%)

(39)
(40)

(41)
(42)
(43)

(44)
(45)
(46)
(47)
(48)

(49)

(50)

360

Demand No. 68 relating to Ministry of Power;

Demand No. 70 relating to Lok Sabha;

Demand No. 71 relating to Rajya Sabha;

Demand No. 73 relating to Secretariat of Vice-President;

Demand No. 74 relating to Ministry of Road Transport and
Highways;

Demand Nos. 75 and 76 relating to Ministry of Rural Development;
Demand Nos. 77 to 79 relating to Ministry of Science and
Technology;

Demand No. 80 relating to Ministry of Shipping;

Demand No. 84 relating to Department of Space;

Demand No. 85 relating to Ministry of Statistics and Programme
Implementation;

Demand No. 86 relating to Ministry of Steel;

Demand No. 87 relating to Ministry of Textiles;

Demand No. 89 relating to Ministry of Tribal Affairs;

Demand No. 95 relating to Ministry of Urban Development;

Demand No. 96 relating to Ministry of Water Resources, River
Development and Ganga Rejuvenation;

Demand No. 97 relating to Ministry of Women and Child
Development; and

Demand No. 98 relating to Ministry of Youth Affairs and Sports.”
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Demands for Grants -Budget (General) for 2016-17 to be submitted to
the vote of Lok Sabha
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The motion was adopted.

HON. SPEAKER: The Outstanding Demands for Grants relating to the

Ministries/Departments are passed.
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18.08 hours

APPROPRIATION (No.2) BILL, 2016"
HON. SPEAKER: We shall now take up item No. 39 — Appropriation (No. 2)
Bill.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): I beg to move for leave to introduce a Bill to authorise
payment and appropriation of certain sums from and out of the Consolidated Fund
of India for the services of the financial year 2016-17.
HON. SPEAKER: The question is:

“That a Bill to authorize payment and appropriation of certain sums
from and out of the Consolidated Fund of India for the services of
the financial year 2016-17.”

The motion was adopted.

SHRI JAYANT SINHA: I introduce™ the Bill.

HON. SPEAKER: We shall now take up item No. 40.
SHRIJAYANT SINHA: I beg to move:

“That the Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2016-17, be taken into consideration.”

HON. SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2016-17, be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House shall now take up clause by clause consideration of
the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section 2, dated 03.05.2016
** Introduced with the recommendation of the President.
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The question is:
“That clauses 2 to 4 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 4 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRIJAYANT SINHA: I beg to move:
“That the Bill be passed.”
HON. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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18.10hours

COMPENSATORY AFFORESTATION FUND BILL, 2015
HON. SPEAKER: Now, the House will take up Item no. 41, the Compensatory
Afforestation Fund Bill, 2015.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, I want to
draw your attention to the fact that the amendments to be moved by the Minister
have been circulated just an hour ago. We should be provided enough time, at least
a day, to go through them. There are 49 amendments. I am not going into the merit
of the Bill. The day it was introduced I had insisted that it should be referred to the
Standing Committee. Of course, it was referred to the Standing Committee. The
Standing Committee had also gone through it in detail. But to study the
amendments that are going to be moved by the Minister, we need time. It is better
that we should pass it during this Session itself. I do not know what the opinion of
the Congress Party is. We have another six to eight days’ time.
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, For a
meaningful discussion, we should be given adequate time because 49 amendments
are there.
HON. SPEAKER: We are not going to pass the Bill without discussion.
Discussion will be there.
SHRI MALLIKARJUN KHARGE: These 49 amendments are new.
AA 3remet ;g 99a W dern 2l e @ g1 We are not going to pass it
without discussion.
it AfcoTola @S: HsH, FHY QR & A1 BH ¥ HH [daR &1 & fog a1 e, &1 a1 IR
He B, Y 3H B} Aifore | A fRyurcHe @) fewiew firafes # garl .. (araum)
A JNET& @ [ AT Uh 1T dleldl af 3 |qAST H &1 Q|

... (Faem)
A 31T : Ul ol {3 dwiie| & 8 &l 77

.. (T )
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#it AfcAdIo WS 3R Hel a1 & © [ T 49 FFHSHCH Tl JASHY AEd 7 ol
fopar, sdT @AT Bl ST ST & Nfoel Wt feurddie &1 o SMuel Uie © fou
fireife fagemse fevamem, T arfet a9 %@, &9 @ R ... (Jaer)

A 37emel ¢ VAT $B T8l ol 99 foly 98, 3muss foy 4 3l

e faem w5t A SR wERt TR SuTHA HAl dun AW B wAt (st um. ddam
AES) : U AT W I Bl je 2 L. (@agr)

2 afceratl @S @ 9 A1 dlel Tl 8, 15 9ral 1 g€l died @), |l Aie I alerd 8|
... (cgagr)

AEA & : TS S, YD q8l Hel © Al

2 wfcorao @WS: HeH, 3l 901 § DIs Ul T8l 8, § aRT MMl § I arall ¥, olfh
HH A HH SAD! AT S of o | ... (Taem)

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): These CAMPA Funds

are due since long. As Members from a new State, we have been promised many a
times that the Bill will be passed soon. It has gone to the Standing Committee also.
Now, it is high time that the Bill is passed. If some parties want to study the
amendments for two or three hours, let the discussion take place, let it go for a
longer time and in-between they can study them. But today you please pass the
Bill.

SHRI PRAKASH JAVADEKAR: Madam Speaker, before you take a call, let me
explain that out of these 49 amendments, 20 amendments are the
recommendations of the Standing Committee, which are in public domain and we
circulated them to Members over a month back. So, we take it that Members have
read these 20 recommendations of the Standing Committee. The other
amendments are just consequential, relating to drafting and small corrections. In
these there are no substantive changes. So, we can start the discussion.

SHRI M. VENKAIAH NAIDU: Shri Mahtab reads the materials thoroughly and
always comes prepared. | appreciate the efforts that he makes. The matter was

discussed in the BAC also. My problem is there are plenty of Bills to be passed.
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This Bill is due for passing. After that, we have to pass the Finance Bill. Then, it
has to go to Rajya Sabha also. We have Bankruptcy and Insolvency Code also.
Then, there is discussion on drought. There is a heavy agenda ahead of us. Some
notices under Calling Attention etc. are there. So, please cooperate. It is a Bill
which would help the States to get good funds, which were lying idle for a number
of years.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR):
Madam, I beg to move:

“That the Bill to provide for the establishment of funds under the
public accounts of India and the public accounts of each State and
crediting thereto the monies received from the user agencies towards
compensatory afforestation, additional compensatory afforestation,
penal compensatory afforestation, net present value and all other
amounts recovered from such agencies under the Forest
(Conservation) Act, 1980; constitution of an authority at national
level and at each of the State and Union territory Administration for
administration of the funds and to utilise the monies so collected for
undertaking artificial regeneration (plantations), assisted natural
regeneration, protection of forests, forest related infrastructure
development, Green India Programme, wildlife protection and other
related activities and for matters connected therewith or incidental
thereto, be taken into consideration.”

HON. SPEAKER: Motion moved:

“That the Bill to provide for the establishment of funds under the
public accounts of India and the public accounts of each State and
crediting thereto the monies received from the user agencies towards
compensatory afforestation, additional compensatory afforestation,
penal compensatory afforestation, net present value and all other
amounts recovered from such agencies under the Forest
(Conservation) Act, 1980; constitution of an authority at national
level and at each of the State and Union territory Administration for
administration of the funds and to utilise the monies so collected for
undertaking artificial regeneration (plantations), assisted natural
regeneration, protection of forests, forest related infrastructure
development, Green India Programme, wildlife protection and other
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related activities and for matters connected therewith or incidental
thereto, be taken into consideration.”
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KUMARI SUSHMITA DEV (SILCHAR): Madam, Hon. Minister has stated that
there 1s some urgency in passing this Bill. To some extent, | agree with it because
the present Bill, which is the Compensatory Afforestation Fund Bill, 2015 has
some legislative history. When the UPA was in power, a similar Bill was
introduced in Lok Sabha. Due to dissolution of last Lok Sabha, as a consequence
of elections being declared, the said Bill lapsed. Thereafter, this Government has
brought this Bill again. It was referred to the Standing Committee as Shri Mahtab
ji said. I am a Member of that Standing Committee. I only ask for some leeway
because even I have not been able to go through all the amendments that have
been circulated today. So, I have not actually been able to draw comparison
between the Standing Committee recommendations and what has been brought in.

Having said that, I remember that a few days back the Chief Whip of the
Treasury Bench, Shri Meghwal ji spoke in the Zero Hour and he had a word of
caution for the Judiciary and that the Judiciary should not go beyond its power,
beyond its duty in making any commentary. But today as we talk on a historic
Bill, we will see that it is the Supreme Court of India which actually showed us the
path for this Bill. I believe that this is one Bill where neither the Treasury Bench
nor the Opposition should have any disagreement because in essence what we are
doing is, we are implementing the recommendations and the directions that has
come from the apex court from time to time.

I would like to say that - as the time is very short and we have to pass this
Bill in one hour — the hon. Minister has said that recommendations of the Standing
Committee and the text of this Bill have been in the public domain. Some
concerns and suggestions have come from different institutions and experts in the
field. One primary concern seems to be a key amendment that this Bill is going to
bring in the system. Earlier, 90 per cent of this fund was collected from the user
agency for compensatory afforestation. Madam, 90 per cent of those funds is to
remain with the Government of India, and 10 per cent is to be with States. Now,

with this Bill coming in, the situation will reverse. The State Governments would
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keep 90 per cent of the fund, and 10 per cent of the fund the Government of India
will retain.

Some concerns which I hope the hon. Minister will address in his reply are
- often it is seen as recorded by the CAG’s Report in 2013, 191 ¥RHR & U9 Bl &l
But the Forest Department of the State Governments often does not have that
capacity to use this fund and actually achieve the purpose for which this
compensation is given, which is afforestation. This happens due to lack of capacity
in the Forest Department at the State level. As a consequence, the entire policy is
headed and aimed towards balancing development when the environment fails.
The Standing Committee has referred to this point.

Secondly, a major issue is when an user agency diverts forest land, he is

required to acquire land which is non-forest land S¥% THIRC 8 W&l gl But we
all know that land is a scarce resource. Even in the debate today on the Urban
Development Ministry we discussed the unavailability of land even when it comes
to housing. So, when you leave it to the user agency to find alternative land, it
never happens. As a consequence of it, the Standing Committee has pointed out
that to take an example between 2006 and 2012, the State Environment
Departments were to get almost a lakh hectares of land for afforestation. But what
actually happened is, the State Governments only got some 28,000 hectares. Out
of that, only 7,286 hectares were actually used for afforestation. So, this is a real
challenge not just for the Minister but, I think, for a nation that is moving more
and more towards sustainable development.

Apart from that, I would request that across party lines in the Standing
Committee, there was a recommendation that ¥Rd WRBR BT 10 WA T8l Afhd 5
eI ®e o1 A1feY| SHDT HROT I8 A7 {6 A DIC & 9 AR B A ¥ U8 most of
the fund is lying with the State Government. Now, which State is in what position
to return 10 per cent of that amount? It may be a practical difficulty. Due to lack

of resources at the level of the State Government, this recommendation was made.
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Another important suggestion that had come from TERI was that native
species should be added in the preamble and the reason for it was to maintain the
ecology of the forest. I am not aware whether the Government has taken that into
consideration. The Minister may address it.

I think my last point would be that NPV, which is 51 per cent of the entire
fund that is lying with us, is now going to lie with the State Government. Where
51 per cent of the component is NPV, this Bill has a provision that there will be a
high level committee which will devise the method to come up T &H Hagerc
gl So, it has been left open-ended. This is my understanding. All T would
request the hon. Minister to do is that in future whenever you consider it, please
look into the suggestions of the Madhu Verma Committee of 2014 which did give
his recommendations as to how NPV should be calculated.

Another major point that came up in the Standing Committee from different
experts and different environmentalists is that the CAG had pointed out that the
quality of forest cover has declined between 1951 and 2014. The reason for it is
that the quality of compensatory afforestation is a burning issue amongst
environmentalists. So I would request the hon. Minister to look into these aspects
that have been raised by the Standing Committee and in the House by our Party. I
hope that this Bill will actually achieve a landmark goal, I would say, furthering or
taking India closer to sustainable development where we can give the future
generations of this nation a better standard of living.

Thank you, Madam.



03.05.2016 372

1. Aol WAt (UfeEW gRRUn) : sfedel ARGl MUY g HREUCd UhieId ®S

@1, 2015 W e &1 Hic faa, g foy g=yae| § g9 @ &1 g @@ & gl o
=rear A1 fb AT St B AR Il BT FHAT B, offh Ha Ugel I8 Sl GUIH DIC Bl
wfee faar, § S9e TR § gar AEd| 89X I8l Ugd W W 1980 H Yeh Fgd 3BT DI ATl
ITH TE AT fF 3R STl &1 STAN W1 A1 fosfl it &1 & forg 811 € a1 9 98l Il
DI HIMASH TR ST U< 39T T=hRUT SHH BT I8 B U 4 SIh | adf Wl <&M A1
Afh ®dt S 3T I St 7 YRR SR gaifawd & a1 &t oY, 99 & dic 71 34
Al H ) 9T SeRfhR fhaT| 9= US¥ ORGRI &l 39 91d & fov Sic ofms &b 3y
Had 83 Tfrerd IR BT & ITWIRT IR U1 W 2| T BRI B ATBRET & Fold 200 PRIS
T P ST T8 8 0 @ &l YRR vfaefas o1 age 39 W ad T 3R IqHI
ST 83T {6 200 HRIS BUA & Fael 40,000 HRIS B BT B U & TSI GIAT 81 g3 Uh
HEEd TG AN 2 fF =9 St Tl B a7 3R §d I dic MYl FrAar it 7 DI o
TRIB DI 8| 83% J[CATGSIAA BIg X &l BIdT 8, TSl 200 BRI B Facl 40,000 HRIS BUA
B B IR TSI BAT

JeTeT HEGY, 23 3T, 2004 Bl ‘DHT 97 AT ISP dI€ VST Bl RPN Tl T8
3R AT T WHR M| Tg MR o1 {6 ‘HHT We BT IR U7 W B & AT| I§ TR
g 5 Ifiv IR &1 go3C 39 ke @ dMl § ot T8 @ SR Sy BIE @1 Aoy #
TP TSeldh HHS T TS IR SADT IRT TAT SqD TUHISE H GIBY HRAT TS|

H s YD SMaSHR Sl BT d8g AR § b IBIM a1 QT B AT 2l BRI
T &3 TAY BRUIN I TS B @ T G 98] (R ¥ BN [HA1 ¢ I8 39 I B
3ITCHT B, 31F Wlell TSl S H a9 & Pl arqd arl Sy | a9 &3 & Aded had Us Tl
TE BT &, 39D [l IR SHI-FA¥SH SToU HT Bl 2

# A WA S A STRIg B, BH BT BRI TR BT T8l a1 qehd fohg
I TR BHITCTE & b, 39 B &1 39 W ST fHar Smv 7 & dHaa s W) aF
fear Q| AT gaTE Sft g wRfhd Aaare @ 99 a8 R g dafa, 3,
T TTed e, a1 Ui, Alddd IR 9 o 21 59 f[dd # 9% emar 2 P R 39
IR H1 FE SUART fHAT SMY A1 B9 WE SR & U SoeRH § 9ad gl ol g9
T <@ § 6 STIRES A AT ol 21 oS SMfearil AT S ST @ SR Jed § 9 STl |
HT MY E, 3T AN A Yo Uhs offl, TV Wi I31 ol © Al Y PR oWl &, ISP T §
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fo5 AT STl # ST A9 € A7 S o o SRl ® 1 9% Soxe el ofdl| A o R ¥
9 R &1 ST Eifaffed &g 4 fhar S 7 & dad Us o # e sl

39 f9a & 9ed 3= favivar 8 5 anft 9o UsEies ®Hd W B oy Sidn o
JD qacl AT TS YU GAWH! B Y g R IST WHR b A ENN| USEifhoH bl
TS B A F B B RAE # <@ g1 AR § A e St 9 g SudnT misar
e iR Rereh wad wle # o< forn, fceh oen diféra St 7 swar Swan st &iik
vy @i W o) fora, sRATOm # geel St 7 99 Wad &l ARGl & @A H ITAN B
foraml 39 19 &1 Tegifhod @ Told SOUAN Bial T

# A w3 S Bl gRrdie g b g ISd WRBR SR B WHR BT I
PR of o & R oot & 9 sqeT 3T WE BN WRAR T A9 hEELes)
BRI HS 3R e HHIC JHREIT B BT (A0 fhar & Swdr ff § F#el= dear
g SHH 90% WT B firel 3R 10% s DI el 39 TR &1 1 # T &=an gl

3T RS & Sl | 3 ol 8, fFArde & Sivall # o oifl 8, S9a oy v
ST A HS 8T A1fRY ORI SHBT STANT B Adh 3R A Ta-He T S8 IR SI1eT a9
&3 D1 JHA AT B SHD! AT I UAT ¢ A | gD T AR b7 gRI 3fifee 8 o1 &
21 W1 T Rig © 5 I wd T SR o/ W W@ Bl 2011 H AN U UAGT-28 UIRT HRIAT o
S B ¥ AT B gy aifeat TR TR RAd 9 B gU IREER 9% SRt 2] MREYR @
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dN AT TH IA @I AT I7eqg ABIGAT, I8 Hacl TS fhaMiey & Gsd off 3R a8
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A5 gl Sud a8 ft 39 wSd B T8 o e il # sf gerr Smase S @ 9ga
MY € ifp I/ T ST B H IR B, ol T & NS I I, IT TS
fpan, < swaT <9 |l @1 T © SR SUD T dgd fedhd il ol SAfrg o o
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Al Arerpraremst # ewRIfR T8 BA | H SR BT g b S AT HIA Sl SRR < |

HEIGAT, § Uh R 3iR HRAT ATEdT & b 7ol ol TR 6 ol 8, 99 W d SR

faR &Y | A2 6 BT IS for= gbR I for@m Sram, a7 Sarer 3T 8T -

“Save as otherwise provided in this Act, the monies available in the
State Fund shall be disbursed and utilised exclusively for the
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purpose for creating natural forest cover as far as possible. On the
non forest land made available by the user agency of compensatory
afforestation or in its absence. On enrichment of such natural
degraded or denuded forest located closer to the forest area diverted
to non forestry use and double in its extent with a view to bringing it
at par with climax natural vegetation in the area.”

9 WE, ST & dGel STl 3TUI, & qr 9T & 86, S A9 | Wiy o 3§
g feeR o w & foacft &1 war 7 weran| saforg v TS @ 6wl 3w 9l &1 @
ORI Bl SAMAY ST @& d&el SITal & &l ST YA A3 St &1, Ul 931 amen gl

MU HeT T BT |l [T, 39 oY aMTyep! gga-aga a=ydra|
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PROF. SAUGATA ROY (DUM DUM): Hon. Speaker, I rise to speak on the
Compensatory Afforestation Fund Bill, 2015. Broadly I am in agreement with the
formulations of this Bill. Nobody can dispute the purposes behind this Bill.

Forests are the greatest natural resources, which this earth has. Trees take
carbon dioxide from air and emit oxygen. Forest cover protects our biodiversity
including flora, fauna and wild animals. It is essential to maintain the forest cover
of the country so that ecological balance is achieved.

In a Century, where we are, due to industrialization, emitting greenhouse
gases from our automobiles, from our refrigerators and air conditioners. It is
essential to maintain the forest cover. So, any effort to maintain the forest cover
should be laudable.

There has been a debate between two aspects — environment and
development. Ultimately, we have come to the conclusion that we must have
sustainable development. = We must have development in a way so that
environment is sustained.

We have discussed, only with your permission, Madam, yesterday about
the forest fires that are raging in Uttarakhand and other northern hill districts and
also about the tremendous damages done to our forests in those areas.

There are many reports which say that the wood mafia are responsible for
forest covers. It is not that the villagers do not try to put out the fires. Dr. Sanjay
Jaiswal was saying that they were not interested because they were not allowed
into forests. That is not right. There is the Forest Rights Act, which has been
enacted. This Act gives the tribals the right to forest produce. Forest dwellers,
who are mostly the tribals, have a right to minor forest produce. It is not that they
have no right. The Forest Rights Act is there. Well, I have gone to forests and
found that there is a separate sort of empire belonging to the forest officials. The
laws of civilised society do not apply there; and all sorts of things happen in the

forests, much of which is illegal.
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We are in a country where every week we hear of poaching by people.
Even in Kaziranga National Park, two days back, one rhinoceros had been found
dead with its horn cut off. So, we, human beings are really destroying, in our way,
the forest cover.

So, any effort by the Minister to keep the forest cover intact is supportable
by all and sundry. But in spite of all this need that we feel, the Bill has had a
chequered history. The first law was the Forest Conservation Act, 1980. Then, in
2002, the court directed that the fund be utilised for plantations, protection of
forests, wildlife protection and other activities; and all monies collected under the
scheme have been placed under the ad-hoc CAMPA funds. But then, the Supreme
Court gave several other observations. In its judgment on 26™ September, 2005,
the Supreme Court said that all the CAMPA funds should be outside public
accounts. But the Comptroller and Auditor General said: “No. They should be
accountable and they should be placed in public accounts.”

So, accordingly, Madam, a Bill was passed by the 14™ Lok Sabha on 23"
December, 2008. But unfortunately, the Rajya Sabha could not take it up. So, that
Bill lapsed. I shall thank Mr. Javadekar that he brought forward a fresh Bill in
2015. The Bill, with your advice, was referred to the Standing Committee on
Science & Technology, Environment & Forests. The Committee gave its Report in
February, 2016. We have put this Bill for consideration as per the Report of the
Sanding Committee.

Madam, what does this Bill envisage? There is an ad-hoc CAMPA Fund.
The full form of CAMPA is Compulsory Afforestation Management and Planning
Authority Fund. In old days, there was Campa Cola. But this is CAMPA Fund,
which has been introduced. Now, how this will be spent, has been specified in this
Bill. Two Authorities have been specified. One is the National Authority and the
other is the State Authority. Two Funds have been specified. They are: the
National Fund and the State Fund.
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The main point to note is that this CAMPA Fund has been having money.
Anybody who cuts forests, to set up any development project, has to deposit a
certain amount with the Government. Now, this Fund has been collecting money
over the years; and now the total amount is mind-boggling -- Rs. 38,000 crore.
SHRI PRAKASH JAVADEKAR: Now, it i1s Rs. 41,000 crore.

PROF. SAUGATA ROY: I see.

So, just imagine, that is the Fund, which is available but we are not being
able to spend it for ecological purposes, for afforestation, for wildlife protection,
for creating biodiversity. Now, when this Bill is being passed, we shall have the
freedom. The National Authority will decide how to spend the National Fund and
the State Authority will decide how to spend the State Fund.

Mr. Javadekar has big power because he is the Chairman of the National
Authority. In the State, the Chief Minister is the Chairman and not the Forest
Minister. But at the Centre, Mr. Javadekar has been given full power. I have full
confidence that he will spend it wisely and maintain our diversity.

But, Madam, one matter is not quite clear to me. If Mr. Javadekar has
followed the version of the Standing Committee, why has he not implemented one
decision of the Standing Committee? Look at this Report. In Clause 3 and 4, the
Standing Committee said:

“Most of the State Governments have stated that crediting 10 per
cent of the funds to National Authority is on the higher side and we
are of the view that it must be reduced. The Committee feels that the
National Authority, as envisaged under the Bill, would not be
requiring funds to the tune of Rs. 4,000 crore which is 10 per cent of
accumulated funds for its establishment and functioning. Therefore,
there is a case for reducing the share of Central Government
National Authority from the proposed 10 per cent. The Standing
Committee, therefore, recommended that in line two, the words 10

29

per cent’ may be replaced by the word ‘five per cent’.

This is one recommendation of the Standing Committee which the Minister

has not gone by. He is looking through his amendments which came just now. He
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wants to keep more funds for himself because if he gets 10 per cent, he will have
Rs. 4,000 crore to play around or to spend in the manner he wants.

SHRI PRAKASH JAVADEKAR: I will tell the logic.

PROF. SAUGATA ROY: He will explain the logic. I think that he should have
adopted this recommendation because ultimately, the Centre is a supervising body.
It is the State Governments which actually look after the forests. It is the State
Governments which have the mechanism to look after it. The Central Government
is only a supervising body but Mr. Javadekar is good. He said that he went to
Kaziranga, he had gone to other forest areas and he is going to wetland areas. He
is trying to understand the problem of forests and environment in a big way. So, I
do hope that proper use will be made of this fund.

I would only say that at the Central level, he has got one monitoring
authority, which will be composed of experts who will independently study the
whole thing whether the funds are being properly utilized or not. I request the
Minister, through you, that the best possible persons in this case without any
partisan outlook should be employed. The best way to look at forests is through
the satellite.

Madam, satellite pictures give an absolutely clear picture of the forest
cover. Now, it is very easy to keep track of how much forest we have and how
much we can do and there are various other experts who can be utilized because
this is not only a case of planting a few trees in place of other trees. It is a matter
of maintaining the eco-system and the total biodiversity that is affected.

Lastly, I would like to say that we have included one tribal expert because
forests are not all about animals, forests are also about people and they are mostly
tribal people who have been traditionally living on forest produce. Their interest
of the forest villages as they are called should be looked after and the idea came
from the West Bengal, the Arabari model Joint Forest Management Committee

and that should be implemented throughout the country.
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With that, I said earlier that we have no objection to the Bill. This fund of
Rs. 40,000 crore should be unlocked and that should be properly spent. Now, it is
in the public accounts. It will be subject to the scrutiny of the C&AG and all other
bodies and I think that this will be a good thing for the country if the Bill is

passed.
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SHRI PINAKI MISRA (PURI): Thank you Madam for giving me an opportunity
to speak on this very important Bill which the hon. Minister has brought to this
House.

Madam, I rise in support of the Bill. I believe that the Bill cures or at least
attempts to cure many of the ills that have beset this entire CAMPA fund system
during the UPA regime in the bygone years.

Madam, it is a matter of deep regret that the C&AG Report of 2013 really
acts as a savage indictment of all that was wrong during the UPA times. The
C&AG Report says that the States did not utilise 39 per cent of the funds released
to them from the Centre because their Forest Departments lack the planning and
implementation capacity. The Central Government did nothing to augment the
States’ Forest and Planning Departments in order to ensure that these funds could
be spent. Madam, 11 out of 30 States audited were unable to spend more than half
of their funds between 2009 and 2012. They were getting only 10 per cent of
CAMPA funds, and yet 11 out of 30 States were unable to spend more than half of
their funds. This is the sorry state of affairs during the UPA regime.

The happy thing, Madam, may I just say here, coming from Odisha, the
same C&AG Report speaks in glowing terms of our State Government’s
performance and I must highlight this and I hope the whole House will appreciate
this.

“The afforestation activity in non-forest land was limited to only four States
of Assam, Chhattisgarh, Odisha and Tamil Nadu. In fact, 95 per cent of all
afforestation done on non-forest land in the country was in one State,
Odisha. The total afforestation undertaken in the country on non-forest land
in the rest of the States was a mere 329 hectares. Odisha exceeded the target
for afforestation on NFL set to it for itself.”

So, Madam, you can see that despite the fact that the Centre was retaining
90 per cent of the funds, releasing only 10 per cent to the States, actually, the State
of Odisha has utilized these funds. A State like Odisha has utilized these funds

wonderfully well under the Chief Minister, Shri Naveen Patnaik’s very, very able
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guidance and his personal stewardship because he is a person who has written
books on forests, plants, gardens, etc. So, he is personally extremely committed to
the environment, and, therefore, he has personally undertaken to ensure that
whatever meagre funds that we received were utilized.

Now I am very heartened to see that this formula of 10 and 90 percent has
been flipped around. The Central Government will now retain 10 per cent.
Although as Saugata Babu said and the Standing Committee has said, why do you
even need 10 per cent? Halve it to five per cent. I leave that to the wisdom of the
hon. Minister. I know he is a wise Minister. When he replies, I am sure he will tell
us that there is good logic for this. But now that this formula has been flipped
around and the States are now going to be using 90 per cent, there is still a perilous
position in the rest of the country. I have no doubt Odisha will utilize these funds
in the manner they have done very efficiently and very, very effectively. But the
other States need capacity building. Unless the Central Government augments
capacity building--hon. Minister, you have to really do a lot of hand-holding for
the States—capacity constraint is going to be the biggest worry and all these funds
will lie idle and the States, [ am afraid, sometimes have the temptation, Madam, as
you know, to utilize them for bridging their budget deficits.

Now I also wanted to highlight a couple of issues which appear a little
vague in the Bill and I am sure the Minister will be able to tell us why this is so.
First, may I draw the attention of the Minister to the definition of net present value
at clause 2(f)? Net present value means the quantification of environment services
provided for the forest area as may be determined by an Expert Committee
appointed by the Central Government from time to time. This leaves it very vague.
The Minister knows 51 per cent of the funds are going to be utilized by this
method. So, this Expert Committee really should not be left to the whims and
fancies of any new Minister in the coming days and he may then decide to tailor it

to his advantage. Therefore, 1 request that there should be some statutory
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mechanism that the Government puts in place so that this Expert Committee
cannot be tinkered with easily.

Then, the hon. Minister may kindly also note that there is a clause in clause
6(b) which says “that the money received towards net present value and penal net
present value shall be used—and I cut out the rest—for supply of wood and other
forest produce saving devices.” 1 do not think this reads correctly. This money
cannot be used for supply of wood. This must be for something else. So, I think
there is some kind of syntax error here and this is a very critical clause. Therefore,
I request the hon. Minister to kindly tell us what the hon. Minister feels about this.

Madam Speaker, the other problem, of course, about which the Standing
Committee has recommended and I hope the hon. Minister will reply to this
because | have not had a chance to see his amendments. The environment body
itself appears to be too heavily bureaucratized. Therefore, they have asked for
increase from 11 to 15 to make it a little more representative of the
environmentalists and the other bodies. So, I hope that the hon. Minister has
agreed to that.

As Prof. Saugata Roy has pointed out, and as the CAG Report has pointed
out that a very poor quality of afforestation is taking place, the hon. Minister
should look into it. The attrition rate, the rate of destruction of newly planted
forests is frankly quite scandalous. It is a very, very high rate. I do not know how
you are going to employ these hundreds and thousands of crores in afforestation
because the land is the biggest problem. Land acquisition is going to be a very
major constraint. I do not know how you are going to ensure that the attrition rate
of these newly planted forests is actually brought down because at the moment the
rates of afforestation are abysmally low.

Along with this, I recommend that the hon. Minister continues with his
good work and brings these kinds of legislations to the House, which I have no
doubt help the States like Odisha to perform even better than it has in the past

when, [ would say frankly, as we have seen, our hands were completely tied by the
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past Government. So, I am glad that this Government is opening our hands
somewhat. I am very happy, Madam, that you have allowed me to present my

party’s point of view on this very seminal legislation.
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DR. RAVINDRA BABU (AMALAPURAM): Madam, I thank you for giving me
this opportunity to speak on the Bill.

On behalf of the Telugu Desam Party, I support this Bill wholeheartedly,
but when we see afforestation, we have to understand why this Bill is necessitated.
I think, it is because of the human greed that we are felling trees everywhere and
destroying the forests. That is why, there is an afforestation effort and an effort to
preserve the ecology.

Everyday we see news about global warming. There was much furore
about ozone hole about a decade back because of chlorofluorocarbons and reckless
use of refrigerants. All these things are happening because of the human greed,
reckless felling of trees and reckless use of resources available in the nature. There
is a saying that nature can provide for the needs of the human beings; it cannot
provide for the greed of the people. Nobody can understand greed.

Afforestation is like treating the symptom of a disease. Disease is the
disastrous, reckless or unplanned urban growth or unplanned and reckless felling
of trees resulting in denudation of soil. I will give a small example. As my
colleague said, tigers are foraying into urban areas. It is very shocking, and also
very interesting, to see that, but this is a symptom of forests being destroyed
recklessly, without worrying about flora and fauna.

19.00 hours

I come from an area, which is called the KG Basin. The KG Basin is the

hub of oil and gas exploration. I have personally met the Minister to inform that

the dredging and drilling operations have led to land subsidence.

AR reet : AfS AT IS0 WEAd 8l ol 89 Wed &1 98y 39 fdd & U 89 d&b
a1 <d Bl

3M® AT WS : HEIGdl, BH 3TY WeAd ¢l

HON. SPEAKER: Yes, you can continue.

DR. RAVINDRA BABU : Thank you, Madam. So, in my area, land subsidence

and soil erosion is happening because of felling of trees.
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As regards dredging operations, there are certain human operations that are
taking place for facilitation of trade. Though trade is also welcome, but what is the
consequence of such activities? For example, dredging helps in navigation of ships
to maintain their draft. When dredging takes place, it results in soil erosion and
land subsidence in the surrounding areas. In my area, every month one metre of
land is getting subsided and eroded. I am afraid that at this rate of progression of
dredging and reckless drilling, one day the whole East Godavari District will
disappear into thin air. This is because of reckless usage of natural resources that
we have, which we have to preserve. Instead of attacking the symptoms, let us
attack the disease. Let us have a controlled plan for it.

There is one more feeling that I have. Whenever the Supreme Court
interferes in any matter, we simply follow their dictum. There may be days ahead
when we will have to elect the Supreme Court judges first and then elect the MPs.
So, every time as per the directions / observations of the Supreme Court and as per
the observations made in such and such judgement we are bringing the Bills. I
always get confused whether the Parliament is supreme or Judiciary is supreme. I
am not saying that judges are wrong. They may be right, but why did you not think
about it before? Why have you not thought about this Fund before? Why should
you take directions from the Supreme Court? It gives a poor image of the Indian
Parliamentary democratic system.

We are celebrating the 125" Birth Anniversary of Dr. Ambedkar and we
are still following the Supreme Court judgement, which gives a poor impression
about the Legislators that we have here. We have legal luminaries here, yet we are
not able to foresee the problems that the country may face in the future.

The Afforestation Fund is one of the most wonderful concepts conceived
by the present Government, but since afforestation is only a remedial symptom,
that is, it is like giving remedy for cough rather than attacking the disease like
Tuberculosis. Here, Tuberculosis is nothing but human greed. Let us control greed

and there will be no need for any afforestation and no need for providing any fund.
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All things will be all right, and human welfare will be all right. We are already
Third-World country and we are paying heavily because of Western
industrialization. Ever since the West has industrialized, we are paying heavily for
their faults. They are putting industries and they are asking us to plant trees in
India and the South Asian countries. So, this has to be tackled at the international
level also. We are being asked to pay compensation and we are being asked to pay
this amount for their recklessness; for their reckless felling of trees; and
environmental degradation. Let us imagine this. How much the country would
have benefited if this Rs. 40,000 crore had been spent on welfare schemes?
Therefore, I pray to the Minister that let us also attack the issues / causes of
degradation and destruction of environment that are necessitating us to have this
type of Bill passed.

Thank you very much, Madam. On behalf of Telugu Desam, we
wholeheartedly support this Bill, but I would like to specially appeal to the
Minister to please pay attention to the East Godavari District for land subsidence.

Otherwise, the District will disappear. Thank you, Madam.



03.05.2016 389

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Thank you, Madam,
for allowing me to speak on such an important legislation.

I, on behalf of TRS Party and my Leader, Shri KCR Garu, wholeheartedly
welcome this initiative. Hon. Minister also knows that my Chief Minister is very
keen on greening up Telangana and have dedicated committed resources allocated
to the greening initiative. In fact, Shri Javadekar had visited the State and has
understood the initiatives taken by us. But as a country, we should sincerely
introspect into what we do and what have we done so far.

From the time of Independence, that is, from 1947 till 1980, Reports say
that approximately 4-5 million hectares of forest land was given away. But there is
no proper quantification. So, we do not know as to what has happened. In 1980
when for the first time, the Forest Act was formed, the very term called
‘compensatory afforestation’ has come into our system. Since then, we have been
slowly accumulating the money. Again, from 1980 till 2002, for 22 years, we have
done nothing with that money. The money was basically lying around with the
State Government Departments or probably some of the Central Government
Departments. As my colleague had just mentioned, until the Supreme Court and
directed us to form a separate Fund and an authority to make sure that this money
is properly utilised, we did not do anything. In 2002, when the Supreme Court had
directed to form the CAF, after that again till four years, there was no action. In

2006, the Supreme Court again directed to form an ad hoc Fund. After that there

was an issue as how we should use this money. USgf® &1 #dad a@l 8ar © f& ysaid
T & T foar Srar @ SR g8 gam a1l About Rs.2,000 crore to Rs.3,000 crore

was given away to various States. It is not known as to what the criteria was. It

was never utilised properly. 81 a1 &sd & & gail e f&ar: offh ®iar T8l & gl

This is a classic example. We have not done that. In 2008, because the
Governments were not able to utilise this Fund, they came up with a Bill. The Bill

was passed in Lok Sabha as Prof. Saugata Roy has mentioned. a0 991 § 1 &l
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31| Again, it was the same thing. 2008 ¥ TR AT AT SR YR, a1 & 1 amod
=gl 3marl There was zero action. I truly applaud the hon. Minister’s effort to bring
this Bill back and introduce it now. After 2015, this has gone to the Select
Committee. 3T Sgreaed H SHIfY & @ § P 8 U IR UT 3MUB FHSHT

=12yl India as a country has been very inactive in environmental issue because we

take everything for granted. ¥§d RIT&T BT T O $B & a1 g7 arem 21 We are a
little relaxed in these issues. We are not as good as Western countries in terms of
environmental activism. So, my sincere question to the hon. Minister is this. Does
this Bill really encourage all the States? Does it inspire all the States to come on
board and work? This is a mere mechanism of splitting the money that we have
accumulated over so many years. Fine, Telangana also will get its money. Shri
Naveen Patnaikji is active. fa=1 ft I 319 d@ 89X 9T M1 ATl 95 per cent of this
Fund has been utilised by Telangana. Apart from that, we have dedicated the
money to the greening. So, does this Bill really inspire the States? Sincerely, I do
not see anything like that. This is basically to distribute the money that we have. I
do believe that the C&AG Report of 2013 and the serious observations made by
the C&AG have not been taken into consideration. I will just quote one figure. Out
of the total land taken away by these private companies or the Government PSUs
of the forests, only seven per cent of the land till date has been affroested. This
Bill does not speak about it. This Bill does not give any goal to any of the State
because they are keeping ten per cent of the States’ money. This Bill does not say
that the Centre will play a binding role to the States. A goal-oriented approach is
missing. | believe that that should be there. This is a 2013 issue. Approximately
seven States Gujarat, Haryana, Kerala, Maharashtra, Meghalaya and Punjab have
done zero per cent afforestation. a1 AR U gffRrgfea & w8 g1 How does the
Central Government do that? This is a question. This Bill unfortunately does not
talk about any of that.Environmental issues have to come from the heart or at least

we have to take people into confidence. If you are any way keeping the ten per
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cent of the money of the State, | would sincerely ask the hon. Minister if he can do

something like the Swachch Bharat campaign. We have seen that after the

Swachch Bharat campaign has come into place, Iea1-d=a1 S-dT 8 {6 W8 YRA &I
8, el B & W e T8l 81 &l 8, I8 37T’ aId g

Everybody knows. Unless and until we do not utilise this ten per cent of the
money that the Central Government is keeping to at least involve the people at
large, this will go nowhere. This is what I believe. You have today included 29

amendments. I truly appreciate it because I was going to say UIferaTHw] WIST HH

7 foaw W Redse & € they have not been taken into consideration.
Hon. Minister has now at least after these amendments has taken two or

three into consideration but he has missed a major part. ST 9 STl # @ aTal

Mfeary B 8, SHHI O AIgR BT UISgd TR I8 WSC Bidl 8, S A1 I8 U4 qfed
&1 drs At uraarE sw@d 98t g1 This was there in the 2008 Bill but somehow that is
completely missing in this Bill. I would sincerely like you to throw some light on
that. Unless these minor forest produce cooperatives are taken into consideration
and we walk along with them, this afforestation is not going to happen.

S HeMed femyd I8 € [ Toh dl Sl 8H1 SR BRI ¥ ol A Bl 8, IADI
W B B o I8 9 gfearsst 8 @nf2ul But this Bill also says that it will be used

for greening also. Greening is an extra money that should be spent by a country or
a State to increase the green cover. The definition of greening is not properly there
in the Bill but it somehow makes way into the preamble. So, I would sincerely
request you to look into it.

I have a little request to make from our State. We do believe that the if the
Central Government is keeping 10 per cent it is fine but the 90 per cent of the

money should be released to the States in the beginning of the year. We will give

you the APOs. HIRTSR 89 AP < <1 fh X A1l WR 89 1 &M d¥ill But if in one

instalment the 90 per cent of the money can be given to the State Governments,

then we can plan the whole year and work on it.
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I thank the Government for bringing this Bill. We have been waiting for
this Bill for quite some time. I really hope that this money will be utilised very

well. Thank you.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Madam Speaker, our Party
and myself support this Bill in principle because it is very much necessary, it will
unlock Rs.41,000 crore for not only afforestation but also for the development of
our ecosystem. But our support comes with some suggestions and also some
caution.

According to the provision made in Chapter 2, Section 4 of the Bill, 90 per
cent of the total fund will be returned to the States and 10 per cent will remain
with the Centre. I suggest that a single criteria should not be followed for all the
States. In the North-Eastern region and some other States where the forest cover is
more than 50 per cent, 100 per cent funds should be released. The forest cover in
my State is 78 per cent. So, following the same yardstick for say Punjab and also
for Tripura, Nagaland, Meghalaya is not correct. Those States which have more
than 50 per cent forest cover or green cover should be released 100 per cent
money.

Secondly, as many colleagues have already mentioned, today in our country
around 172 or 173 Districts still have forest cover and ecology. If we see very
closely, the people who live in those areas are adivasis, the tribals. Centuries of
civilisation endorses that adivasis and tribals are a part of the ecosystem. Their
livelihoods is integrated with the course of the nature. Now the forests are being
destroyed and the entire globe is suffering from the ill effects of climate change.
This is no longer a subject of only experts, even common people now understand
why these droughts and calamities are happening. All these are happening because
we have destroyed our nature

These sections of people are managing the forests through their lives and
culture. If their livelihood is not taken care of, it will be again at the cost of these
Adivasi people who are really managing the forests. Though there is no provision
in the Act, my suggestion is that while framing the rules etc., some provision

could be made for enhancement of their livelihood.
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I would like to mention another thing. This issue does not come directly
under this Bill but indirectly it affects the Forest Right Act 2006 which was a
historic enactment. As estimated, about 80 lakh Adivasis and traditional forest
dwellers are living in the forests since time immemorial. According to the
information available from the Ministry of Tribal Affairs, 47 lakh application were
received. Out of that, only 17 lakh have been disposed and 30 lakh application
have been rejected. How funny and how pathetic it is! There are around 80 lakh
forest dwellers/ families including Adivasis. Only 17 lakh people were provided
with this right which is not even 25 per cent. Empowering these people is
something that Revenue Department and Tribal Welfare Department alone cannot
do unless the Forest Department, which is very much powerful, supports them.
So, this should also be anyway linked to that Act. Otherwise, neither the
protection of forests nor preservation of ecology will happen; it will remain a
dream.

Thirdly, in Chapter III Section 10(7), in the governing body, neither the
nodal officer nor the CEO of CAMPA has been made a member. Then who will
represent the State? I think there should be a mandate that at least the relevant
officer should be a member and he should be allowed to attend the meetings.

In my State of Tripura, we have very little fund of Rs 131 crore. That may
be released so that we could make a plan for enhancement of livelihood of the
forest dwellers.

With these words, I conclude. Thank you.
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SHRIMATI BUTTA RENUKA (KURNOOL): Hon. Speaker Madam, I thank you
for giving me an opportunity to speak on this important subject.

This Bill which seeks to ensure quick utilization of approximately Rs
41,000 crore will facilitate timely execution of appropriate measures to mitigate
impact of diversion of forest land.

This is a welcome step in the right direction. We are extremely worried
with the climatic changes around us. It is a matter of serious concern that the
temperatures are rising year on year. In spite of so many initiatives taken in line
with global warming summit, we have not been able to achieve the desired result.
Afforestation is an important tool for environmental protection. We need to retain
and create additional forest wealth for the posterity.

I am happy that this Government is coming up with concrete steps in this
regard. I understand that this Bill proposes to establish the National Compensatory
Afforestation Fund under the Public Account of India and a State Compensatory
Afforestation Fund under the Public Account of each State. These Funds will be
primarily spent on afforestation to compensate for loss of forest cover,
regeneration of forest ecosystem, wildlife protection and infrastructure
development.

It is expected that apart from mitigating the impact of diversion of forest
land, utilisation of these amounts will result in creation of productive assets and
generation of huge employment opportunities in the backward areas.

I welcome this Bill considering the fact that India is striving to achieve the
target of having 33 per cent land under forest cover. According to reports, India’s
total green cover has reached 24.16 per cent of the land mass.

As per the records of the Ministry of Environment and Forests, a total of
1,899,358 hectares, which is equivalent to 18,993 square kilometres, of forest land
is under encroachment in 36 States and Union Territories.

The Environment Ministry supplements the efforts of the States in

protection and management of forests through the Centrally-sponsored
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‘Intensification of Forest Management’” Scheme. Under this Scheme, various
measures like setting up of check posts, barriers, use of modern technology,
improved mobility to the field staff by providing vehicles for patrolling, survey
and demarcation of forest areas and construction of boundary pillars are supported
by the Union Environment Ministry.

We have seen how the land sharks and the forest mafias have been ruling
the roost in almost all the States in the country. In our own State, for the last
several years, red sander trees are being felled on a day to day basis and the
successive governments have completely failed to contain this. We have seen the
Veerappan saga. We learn with a heavy heart that the present forest fire in
Uttarakhand is also due to the handiwork of organised forest mafias.

The problems of forests and tribals are inter-connected. In our State
particularly, thanks to the initiatives taken by the late Dr. Y.S. Rajasekhara Reddy,
the provisions of the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 has addressed the long-standing
insecurity of the tenure in cultivated lands in forest areas.

Forestry which accounts for 24 per cent of the country’s geographical area
hardly contributes to two per cent of India’s GDP. There is a great potential to
increase it, provided the State Governments take the necessary initiatives.

Special focus should be given to convergence between forestry activities
and non-forestry land use for the regenerated of degraded fringe forests and
upliftment of tribals in the fringe villages. The Joint Forest Management
Programme has clearly emerged as an agent of overall socio-economic
development of forest-dependent communities and it requires second generation
reforms.

A federation of Joint Forest Management Committees should be created
under the Union Ministry of Environment and Forests for better co-ordination and

policy inputs. The JFMCs should be maintained as separate entities. The JFMCs
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need to be adequately empowered to manage the forest resources, their capacity
built up, and legal backing given to them in order to be successful.

Two models were praised for their achievements, the Chhattisgarh model as
a case in point for replication for overall socio-economic and ecological
rejuvenation and the Bundelkhand package as a role model for inclusive
development. These should be replicated elsewhere with local modifications.

I sincerely thank you, Madam, for giving me this opportunity to share my

thoughts in this august House.
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SHRI ABHIJIT MUKHERJEE (JANGIPUR): Thank you Madam for giving me
this opportunity.

The Compensatory Afforestation Fund Bill, 2015 is a culmination of
different commitments given by the Government and the different notifications
issued at different times by different Governments. The purpose of this Bill is to
create a Fund which has been collected from the user agencies while using forest
land and pay compensation as per rule and to create an Authority at the Centre,
States and Union Territories to manage this fund. And to create an Authority at the
Centre, State and Union Territories to manage this fund; And thirdly, to provide
services, actually give an alternative deforestation as afforestation, like artificial
regeneration (plantations), assisted natural regeneration, protection of forests,
forest related infrastructure development, wildlife protection etc.

Madam, I wonder why J&K State has been left out of the jurisdiction of
this Bill. Is J&K not part of this? Kindly reconsider it.

Different provisions, environmental services have been envisaged in this
Bill. They can be categorized in four categories like provision of goods like wood,
non-timber forest products, fuel, fodder, water, different services like grazing of
animals, tourism, wild life protection. This all is mentioned in the Bill itself.
Second category may include regulating services like climate regulation, disease
control, flood moderation, detoxification and most important is carbon
sequestration, heal of soil, air and water qualities, etc.

The tangible benefits of this Bill will be non-material benefits like
ecosystem, aesthetic, inspirational, environmental etc.

During constitution of this Authority at different levels, like Centre, State,
Union Territories, representatives from public, particularly the environmentalists,
reputed NGOs working in the field, users industries particularly like steel, mining,
aluminium, coal etc. who are using this forest land and destroying some portion of
forest also their representatives should also be taken in that statutory body for

monitoring at the same time to protect their interest also. It is because we need
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development and development has to be sustainable as it has been mentioned by
many other hon. Members.

It is also found in India particularly that the opinion changes the moment
there is a change in the Government. But the Government’s policy should be such
that whoever comes in power, be it the Head of the Department or the Head of the
Government the policy should sustain so that the development is continuous. My
humble request to the hon. Minister, through you, as I mentioned earlier the
professional personnel should head this Authority and not simply the bureaucrats.

In case of any changes required who should be the competent authority
should be well defined in the Bill itself or in the rules and regulations. While
making detailed rules and regulations interest of the local inhabitants like forest
dwellers, the people who are staying in forest and using forest products, wild life,
must be kept in mind in consultation with the users agencies like mining and other
organizations that are working in that area.

It is stated in the Bill that no money will be used from the Central
Government’s fund and that the statutory expenditure or recurring expenditure per
annum 1is to the tune of Rs.75 crore per annum and recurring expenditure is to the
tune of Rs.6,000 crore. The details are not being given and I would request the
Minister to give us the details.

With these words I conclude my speech on the subject. Thank you very

much for giving me this chance.
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19.29 hours
BUSINESS ADVISORY COMMITTEE
30™ Report

SHRI ARJUN RAM MEGHWAL (BIKANER): Madam, I beg to present the
Thirtieth Report of the Business Advisory Committee.
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19.30 hours
COMPENSATORY AFFORESTATION FUND BILL, 2015 - Contd.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Madam Speaker, at the outset |
would like to lodge my objection to the alarming recommendations made by the
Standing Committee which says that where land is not available for afforestation
specific provisions should be made in the Bill for encouraging densification,
revitalization of available forest. When the hon. Minister will reply, he can throw
some light on this. I hope that the Government has not accepted this
recommendation. It is because this would undermine the very basis of
compensatory afforestation.

It is a fact that since the enactment of Forest Conservation Act 1980, the
Ministry has granted approval for the diversion of 1.29 lakh hectares of forest land
for the non-forestry purpose in 28,677 cases till August, 2015. In the Bill of 2008
there was a provision for providing meeting afforestation target within one year or
two growing seasons after project completion after receipt of money. This Bill is
silent on this.

Madam, in my opinion, there are five important lacunae in this Bill. There
is no prescription of people’s participation or benefit sharing with communities;
no social monitoring or social audit process; no effort to find synergies with forest
schemes; no prescription for periodic revision of net present value rates and lack
of eco system approach and scientific monitoring of compensatory afforestation.

I have certain recommendations to make to the hon. Minister and the
Government. Firstly, they should share the forest benefits with the people and
build people-led forest economy from compensatory afforestation. Then
rehabilitate and compensate communities affected by diversions using CAFs. Use
CAFs to strengthen weak grass roots democracy by financing CFRMCs and
JFMCs. You have to make sure that at the ground level, there is no displacement
of communities during land acquisition process for compensatory afforestation.

I make these recommendations because the law says about availability of

non-forest and degraded forest lands. Now what is happening is that, only dense
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forests are available in that area and you are not using the non-forest or degraded
forest lands. You are using dense forests. So, the impact of all these on the
displacement of tribal people and other people is huge.

Do you have a long term vision of how much forests you can divert without
endangering long term national ecological security? How much compensatory
afforestion does the country require for offsetting the forest losses? How to ensure
that communities will benefit out of the development rather than being depriving
of their lands?

My last recommendation to the hon. Minister is, you have to create and
maintain a public information system to track progress of CAFs and ensure
survival of planted stocks in compensatory afforestation.

I once again reiterate my earlier points. I hope that the hon. Minister may

accept the recommendation which has been made by the Standing Committee.
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PROF. RICHARD HAY (NOMINATED): Madam Speaker, I thank you for
giving me this opportunity to speak on a very important issue.

I support this very important Bill moved by the hon. Minister for
Environment and Forests who is very keen to protect the environment for which
he has launched many a programme. As a conservationist, I am delighted to learn
that funds will be spent under this head to save the country from the loss of her bio
diversity, so precious to any country.

I reckon the hon. Supreme Court’s verdict which has paved way to utilize
the funds for conservation of nature as a blessing in disguise.

In our country, deforestation has been taking place at a higher rate as
conservation and preservation of forests has been neglected since 1950. Even my
State, Kerala, which is known as a green State due to its bio diversity and flora has
been facing acute climatic changes and may be the starting of an apparent
desertification process.

The Western Ghats is facing an alarming situation. Parts of this green
natural belt and the source of many a river has become barren. In a way, it is a
warning signal given by nature to man. Successive Governments in Kerala has
been responsible for the degradation of environment. Forests have been
encroached upon and flora and fauna destroyed all these years.

Forest fires have become a common feature in different parts of the
country. Recently, devastating damage has been done in Uttarakhand. We do not
know whether it is man made or natural.

The impacts of deforestation is usually felt by the people who stay near the
forest areas, namely, land slides, soil erosion, water shed instability, localized
flooding and even heat waves. In some locations death and diseases have occurred
due to flash floods in the recent years. The impact of deforestation is also felt by
the State exchequer as there is severe loss of sustainable logging and extinction of
plant and animal species. The loss of diversity is yet another disastrous

consequence of deforestation which cannot be restored easily.
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Productivity and nutrient losses of the soil can cause farmers financial
losses and it is another impact of deforestation.

Moreover, the cumulative effect of ozone depletion, climate change and
soil erosion are all resulting in water scarcity and the end result would be food
scarcity.

I commend upon the commitment made by the hon. Minister for
Environment and Forests for spending the money for a very productive purpose

and save this country from further natural disasters.
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2 FALTS ARt (MbR): 7eer S, A 31 Ueh a8 o1 He<ayul el W arer bl HIehl
fear 8 39 @ fog # suel g=yare <ar g1 ufdeicAs aRivor [ fadas, 2016, W #
IR g1 2| fagH aatiall 9 39 W 3 ged AR faur oy 2

# [IH Ug AR TGN HA ST SR AT HHTY SaSHR Sl DI dgd-agd 9918
ST ATEIT| 95 W AHT W U [ B sawasan ot e W | v [ 31 S &

A JAN fHAT 1 G| § U iR a1 @ oIy 6T <A1 e YR ARBR b A AfD 6
REH BT AN BT & ofh A Bral & iR AR WRGR | A YO HA SN @
g ¥ Widl DI Ae faar g1 599 A (S %1 90 wfrera widl @ foam S|

BN < BT Uh W4T 0T el & [ F81 Ui &1 0l I A gl 81 # o
Oid W g ol ¥ 4% H U eRIER 3R 39 YHR P &RVl &l IORAM & SIEYR el
diurs Tedle # WoRdT a1 98t AERIST SR & G H TS Hied & A Fal| IFH
SFIAT &) W @ U Afeer 7 Ifa R faa| 98t 363-365 T 9 4@ @ forg wEE @
g 5 U & ded ARl 99 Uid # o W AT USi BT < Ad 8 SR Sadall $Hi e
FSIRSIGIRS

A} fFaed © 5 39 IR ¥ gaRMur 1 AN Tl | JATSThd Y SEd § b agd
IR UY-vEll J@ B O R Tl SHDI PR § [P MMbd Ol HAA dqls ORI T, ITH
IReargsd &1 TN Bl gl SHF & HIR S & GRS S g, S H T8 g9 ur,
gefl S0 WM ofd 2] safery fAfy= yonfa &t fafsard wara & 18| 39T BRUT 8 B seiha
Tl & 3fe AR BT gl UBdl g, NUd & US, HelaR gel ufardl &1 wWIe 2ian o7l 39d
-1 qgd A YA W ATHHAT B e 8| A A0S HEH F AEAE HA SN A TP
e 2 5 39 I & wive @t IS dfd & Y1 S/ QA AW B - Th, ST U
WIS M # 9§ s fewfa 39 9eR @) ggend gfed Bt §1 gaw, arfaseHer T8
BT 31T W 980 AR SHIAT R STfIhH0T 21 SAfeg S ifshAvr & g h |

I Ueh gord AR 21 a7 A & e dqrerrdl b1 i g =gyl uy) R el S
8, qifh I72 W &1 Ut 81 frerar| afe a8l a8 A1 S uT | BIRE @ i Sfg 7Y
JHRIY BT & I U STAdhR S Sl fHar S Fepar g1 78l @1 89 auf # U o <d €
3R U & I|TE H US 9g & U | 3Tel iel by U o U g




03.05.2016 410

¥ U fRdeT IR B I 3MSTE B & d1g Sid a1 & fo1¢ S 3rdfed & T,
G AR A ISR R WX W 7ol H 9gd IR TMa U & [ dargdl 7 BRI Dl S| §
1 A 3fel WHR el H 60 I AU G UH & S AT | BIIE DI S| H 99 gU ol
39 a9 faurT S Aifed < @1 gl "W fae © fb S W WRfed fhar S =yl suN a
T AT S IMIGT 3T Tl Tgel Wig-w=arf a1 § T/ A1 U Qg ff 78 ared <0 9,
a1 wRferd g ol

H A= 43 St 9 fdeq s 16 39 ardl ) e fear ovl # 59 fAdad @

FHIT HAT &) Igd-9gd gIdG |
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#t yahTeT TasHR: Hed Wihy, g1 9gd Gl © b AR wed 7 39 a8 &1 w@rmE o g1 o
HIH! YHIYOIR &l T8 U #eaqul fdcl safely & o goadt <fi =iol 427 w0 4 &1 W& &1 S
TR & IHRPR A, § I R 41 F&g H a1l s 12-13 A1 I Sl B g0 & oy
ST AR, a8 i # gl W@l &1 S 3Idldh R W@ B Ug dhad 10 TR B oAl b
ST o 3R 90 FfiRrd It § UST B ATl 319 90 HRIed IR HI SMQ R 10 TRwd ds
& T I DT o W I BB B - § @l I8 A ufeld gahee § oS
R B S ad At 91 IR B wieraric § whet & & wa oft afe o fagm |
3R Wed # gHd! Wl Bnfl| 9% 984 8 Aewyuf sHiaT ¥l T @ aoie ‘har fIa & &
g1 =1feyl State should give their regular budget to the Forest Department and this

should be an additional budget. CAMPA Fund is an addditionality. For the first

time, in the 14™ Finance Commission Report, 7.5 per cent weightage has been

given to ‘forest’. I8 UGl &l I, UG B P BS YAlDHT H I $B Wl T8l o1, 31

329 BT 429 B AT &, DI BRU 2 B A M 7 7.5 % BIRE Hd¥ Bl Joo T &
Fifp g7 AW Felrsie do B KIar B & gBRor Bt a1 B 21 33% B IR Al
2 Afh ST Had 21-22% &, B BIRS daT T 3

3ME A Wl 3 wEl f At & wiieRitee B afey, # e wewa g1 #
affeari gemrehi # B fHAT 3T Bl Yeb dep DN & A W AfearRAdl & A1y grotae §
BT BT ATl H 9 A% qERSC H o1l AN & 9971 Sl B =T T8 8 Ghdl, H ah
qAITE H ST gl SRR @RN &1 dlgdfeigs Sival A S[$1 @ A1 @l d8f 3fde a_ls, 37dd
HeIs, IAY Salls el 8 <d gl This is very important. 39 9 & 9@ a1 a1, AW &
TiRUeE & far g5 T8 B ok d Swat onen e # S wfaew 2 S &A A
AT f[depd Sl 21 e SIS 71 984 310 goia QU S9H U@ I8 1 o1 f6 yawue @
IR qaT8 SV, T[Sded Bl AT 938 SV, e 910 8T ¥ & A1 Haaic [haT g,
T HAeic BT dlel &l ST AT W S iR v Fgi 93 W Q41 @ B, A HE
& iR 39 W fvfy <1 B oiR Reaf¥ w#d) aarcel et @nfRyl S wfaar S 3 war
5 AR IHH gH A & <A AER P R ofk SMad & ugd € Wi gya @ Sl ek
1 31 BT S9! 99 firer Sd| That is how it should function every year. Then only,
it will be really good. &4l 7 FaTferdl i BRI B f&ar @, T8 T Je&l 21 Ared Sl bl
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YIEIT BT 20 THs ¥ T iR a8 BRe A & W @ i 98 Pred 78 § | &, uigde
BT € Al B T8l B | 98 BT &1 IS, T8l 3DI-CRH DR Fbd © offh gD Y
R AT 39 A BIEA DwR B ©, 599 AT Ferrgic 99 &1 fAfedeE g 81 S a1
Argfefther AT 980 Sl & ST I ST &l darfere] garel 21 qdl dlfll o Sa1ar Jieee
T8l fHa1 f6 10 % R o T € QT o1 MY H SHBI DR IAAT §, $0b! AR
BN, B STE-Sfgl HHRICY 3 BRI X I8 © d81 &1 Pifeic & AT @i A1 | E,
ST WY BT TSI dhHcl dY HifeT off, ore & M # 20 @ 9, 39 U B
TSI TEAUC 3R AR AYHRT I3 El #X fifhd # v Rved g& &1 T g 5 &
deordse ¥ I T8 W 9 Bl

Jregel HEIedT, A9 T fhll SHTE @IS &1 819 dTell &, 919 oo fohd) o
WM I € AT B AR B a1l &, q1 98 B bl & V&1 8, I8 &5 89 T WU J 37T
@l ¥ Aolge & qegq ¥ <@d 2l

T qrd # I Gedl g fb ugd 1 89 ddifthee R R @d A1 ST B
HUNG THRICYA &I ofe & SR 8, 99 BRI SL.UBG.3M. AIBls dRal AT b I8 S
FHUNG THRECIT B A1IE 2| T & Acalge ¥ I8 O T 3R PIEMT a¥d 8H S8 &
fh 39 e W A1 HUAG THNEYA HI w1 [T 21 59 g fa, @ $o W U b
S8l fop YRT AT SIS AT, g8 DU BRI o ® Wa H AT ATl A g8l ST a1 o

2, a8 I ol ord B U SLUB.RN. R BRATS HT| .. (R[AUH)... HRATS oK BT | SRay

STl o, Fifh Camlaloll & AeRIdl ¥ IRl ol g 3R a8 drgdl, offh S|dT @al
ft g1 gl That is a little costly technology but we are using it, and we want to

use it for all this.

Heledl, RN ad et fafesw @ 21 |t 3 ®E, gEar St T ft el @R
HURET AT DI 8?7 R HUNE fAfesT HA 8, Al Y ofFW AW, HJ3 DIRIY,
HEIAT AT AR B Claloll of 71 afa I wq 81 @1f2el So, we will build
capacity. ¥R IAT BT AATHR BRI &I I 2.50 dRI B BN T AR MG F SAT&T
SIS dd¥el &l I5Al W g S dbdre B | A & Y Sl | §HHT SN 1! a0l
Bl Sud Bl fafesT 81 wew Hsquwl 21 So, we will increase training

capacities all over the country.
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HEIGAT, 37d H AU b qN H el el gl 8H =Ted § b Nl § AR e,
HRIE B Al § JIIIRAT 96 3R SR qreifque= ot a3l

ARG, UP BN A 9 B O s R 9 wived Red §Ricged gl e
SEIREE 1 S M fHA I¥h BRU UB a1 el § 378 Uded Uw by MU gl 3R
BIRIE A 3@l BT & 3R AT BT Teb 3@ BH BINES BT &, Al 89 39 &3 H DHergard
Red @ Sva g1 RA9 iR AU W &) A A1 e 9 @ gl 39 W @ fou s
TRBR A gole A T <, <o I iR el 9o, ofhs saapr ff ST |Wiifthd
&< & 2rml

HEIGAT, 3fd § $B g« YOIl & X H I arsdl gl 31 T BN, ST DI gbl-
RIveq AT Bl 89 U9 Q¥ BT TR Bl dad & AR TR B 3a9T @ B &, FI7?

We have tigers, and we have got 70 per cent tigers. SId TR 8, I S Aded I8 &
5 STat & AR gD T Bl TE SABI UH TATUT 8, olfh M Foifaai o« & &
21 39 g gonfadl w1 Raga & & oy 89 3= UM =all 32 21 319 39T W T U™
SHH ST, A BT IUANT & B RIS DI ghiairoll g3t ake A dedl 3, dl I8 Wl
& HH ST 2

ARG, S STRIES § BRI ol A1 ardt o felt wRarst # om onftl &R At
3V Ud HE W I Wehe AT 8, olfh HHI-bHl agd Sl §s Wl 3T 2 AR AlSER
UHeH & TH B Odl g, A ST Siofdl gl SAfely HieToRil BT HH-HHl ITINT W BT
TS 3R g8 01 S5 < AhdT 2| I WHI A8 el Ardl S B IS Usrel @i H e
o1 AT ITb TN TE B, AfhT Hbe gfh 91 8, 3AGIY we can. IMRER 84 I§ 9T IR B,
<9 H 33 WU IE B HIAT

AR Qe HRlGd], Wi S & UiE-B: ged, S WE ¥, 3% g WaR
fpar 81 Usp ara S # 9 aR H hEdl =iedl o7 3R R # ot 9 el Be U, Hifh
a8 G A1 ATl § IY 3[q HEl aredl § b LT HAS 7 Igd e faar fhar g1 # o
famer # o, q@ # R &S # A @1 gwlory g3 e ¢ 5 LR A A aga o=
ke W far-fawel gar 81 ... (Fagr)... § a€ qar ]8T gl &, oMy Al A1  we @wed g 6
IS HHS Y 3R W ST Ga MY {6 UaIucyd &1 W1 9814, gsded & Iieue g,
Wl fag e By B, oo 391 o #e &1 SiR IR ®Hd Farcxel 8 anfe 98 |q
frar 21 v ger e @t T wa T8 B A1y, I W B
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st frest A7 SN, Uep arq a1ue 4ot o a8 g Al a/n 81 # e e g & gs
AT a8 g, Frad Seor@ aed St A F fFar| A @St &1 e s 9 ge Afd 8,
3T A8 |qHSH | AT Al H ABS! BIC BR & T a1 B DA (AT Srar 2l gfp # '
TSl BT §, ST g1 AT & [ AR R H Foal Sordl ATl 89 IqH dAbs! AR AT el
J| IR Bl Sl a5 DA 8, A % Tl gLl & S A S gs dfdvd wimer
FeaTol 3 8, I Ay S| 39 ¥R & 9gd 9R feagad 21 39a forg Wt 318 diearsT 8
=1MRY | $HhT W Iookd I fadaes # fhar 11 21 3 ST & 37 AR &, TAR WRATC
TATEHR &, T T AATE EHT o & |
20.00 hours

a4l el 4 S ®el 8, 9€ 9gd AUl gl GEd Sfl, WO SrEdrd, | [0,
fOarest s, faemae wed, faws arg, wfaar oft, R e, e wqTe, Tsid @i, S
THTel ARV, FeHl ARMAV Iled, Aadl, RaS 8, AL 7 98 S ardl ! &1 89 qaob!
F= foram g, a1 SSifagerd SRl S| oifhd § gdh-al Seoikd &)l aredT g gier
ST T 3fgeH SfeeHicd ofe @ 9N ¥ YOl § I8 YaR A1 BT 2 b Sigac 9gd @ @ g,
BIRE H @ 8, VAT |l &l 2] 1980 @ BT D dI8 AT AP Pl AR Sgdoid 1.5 WA
ded BIRe TRAT &1 Bl MR B g Mt &1 8 S Bl g9l 3R & haR
IMTSTHES B Wl qaMT gl TH1 doiol &l of Hax ITTST 3B BIRE HT T8l 96 T o,
RIifp PIs fHAN R T BRI B dl SW TS Pled & 78l &Il al I g? hrg
TG & TS| B9 39 9t W e AfeT ote | wfoRf We o) o1 @ 8 Ry an
B TS AN B fou @ dicared frenm| Sid ufers arsde TieRRm fRfss o w oo
HAT| T Y SR B BT dU ST BT &% S|

SRRET Sl 7 SAURITERT & a H B8l 8 AT Bl § (b jMR BT 78T IUIRT BNl
gadifere @ @feRy Asfrem 21 da v St 9 @ifveRt ) ga fear g 89 ST a9 fean
g A et fasm S & QA1 s Ry ) fasme w=d St 7 W USF & R # weErl I8
Igd AEAYUl B, 3 B H Iooid fHAT gl wsde B & oy 98 W@ AR W 8 Rifh
IAGT IR ITH STRT & &l g9, Pl MoifadmT & 78 frerd a1 wigde BRee T 9R-
&R BT B, 3R F1 A | 89 ATy WIS & B ATSHT g3 | fdws a1g St 1 i1 el
€, 98 3TN U¥ ©, 39 9 &1 T8l 8, offdhd 89 suad foly 9ga ddfed 31 drgfe el &
qi9E T gl 6 R MSevs § W dadl g o <&l 3] #9 qRd S Well| eimae Jgt
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I S AONT| BiAaT St 7 AT @Y oNed & IR H dgd \al Mesd A fF AT < Wik
Tifes ol 8, US ed 8l Re¥l, ST 984 &l YT T8 8 aney |

Y AT & A B W A S8 Wi BRIGH Y| I8 sfiarerd 9gd Hfda
o7 B9 Pel ASP B (PR U o1 8, I RIeT I3 AT T8l yar 81 doidl 2 39 a9 I
qd M fF IV AR SRISCH & HHSs, HHNA AU fHU| § By IR gelldplex F Sl
g TRIegE < g 5 Fisfes € ok e Us 21 oR ®w € @1 9't U o B
Fifp ITbT Area FifTad gl g3t I8 a1d 9gd sl o |

AIER BT e ITaT HATs gl # e SSERU § Fhdl & ofhd I9d &9 Bl
AT Y, BARNTIG H STl § H9 (U9 BT A dP i< §, Ta-Ud od & db Aol §| a8t
AT BT 3 B JToifachT el & § 391y 9 B IR B

AERl St 7 Pl B A3 B I B e B FoHr aftvl 39 Uh UieH ©
59 At § Saoude BT € 98 hHl Bs ITdar 2l I8 99 © f Ae-sie ok sfsHe S
H1 9T T IBM Ioord fHAT fF THIIRY & BSBT8 7 &I AY| I8 3P &, &9 f[I9a & &
fo anfearft saratoh @1 aid gl ifsha St 3 go1 f5 Sr-awik #§ @ T8 ¥? IR FrA
@ ¥ @ U B0 § T g9 g e § 6 SR-awik ol 39 WieR Sl
3R @8t ft ga @y B

STAYEHT TRMAV S < 3720 oId QU &1 ASTTRIT Aed St 1 HelaR J&i & aX d
Fel | I Us Hea@yul § Hife Us 9l e & 8 3R STl VNI 8l S8l 9 Siid |§disd
FN| 70 B TUG H 99 9gd SAGT TSl Bl Hels gs o), d9 Yaied g8 JR ded §, SHfag
Y Y | A 3T YaSllicd g&aT Hracicell Tal o il VAT 81 g, ofdhd Uasliicd
A TE A SR g Afed R 1R 8 Sarer SR BN Ug 9e 81 el gl SNl St | uih-

T g Ju © 3R I ¥ BT IR 49 2l People’s participation, yes; social audit, yes;

synergy, yes; revision, yes; eco-system, yes; and no displacement, yes. I8 d9 89
Wl H BN | IR Sl 3R T8 AR I AN Yag hISRA o H fAerd € 3R 89 arl
BT Y 3Tl IRAHT 2| 31 oFTal & b g9 fofg oy &) -1 |eanT faar 21 89 a9 faa
B UV HRD UH 47 N 91 @ E1ART F 1 wivie 5o ¥ S SmsuHeril § wEr §

5 yd 2.5 fafera e didT G T IR B 3R STHT 3T B i oo 7 g oo

9gd WEdYUl AT 8|
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3 # # e = B e <&t Sft @ @l St 7 enft e fRar ol I wE W B
fF PR 3S1 SiTel a1 2 a1 RN @ HRY 8 3R AN & qfAGM & PRl 2| Har <l Sl
7 3R 363 WM o1 U & de Ay, o RIR Tewt Ry, 9@t Wfa # &9 o arl faei #
T WS 5 A DI & Al <dl BRI IRAR AR Y TAT @h ITeh! WBTad Dl FOTH B
qrell o }E 21 S @ Wi H 39 9 Bl iR A & oY weq 9 smug R gl
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Hon.

Speaker, as a Parliamentary Affairs Minister and also as a public personality, I am
immensely happy today about the way the Members, without exception, have
participated in the debate in their own way and made excellent points. They have
made positive and constructive points. We had a very good meaningful debate
today.

Of course, | am already aware — Madam, you are also aware — that the
Minister is capable and has the knowledge, capacity and calibre. But at the same
time, the Members, cutting across Party lines, spoke and expressed concerns about
this issue, which are praiseworthy. I could not control myself. I thought that I
should put this on record also.

Not only as a Parliamentary Affairs Minister but also as a person who is
hailing from a village, I used to see have forest around my village but today there
is no forest at all.

Madam, I have a grouse. I have no grouse with the Opposition. I have a
grouse with my media friends, who have all deserted. They are not interested in
such a constructive and an important debate. 39 @RT el EAR H SRI &6 2 B
S BIfaed 9l g5 &, SAD AR § $B T BuT, I fF <9 & forg guiagel 2

Shri Owaisi also made constructive points. Coming from a city
constituency, he had also made good and positive suggestions, which the hon.

Minister, Shri Prakash Javadekar has accepted.
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A TG @ AT T8 [ HEl © 3R H7 ff o Jgt 98 &) 1 © ok ara # |t
AN A 98 & 3t gurd fau g1 /Wl 7 S B ATaeIHArsi b AR gHd QU &l o
Tl U W © Sl e § U fod uieiifed WaR Biad 21 J3 ol & fh g9 ax d Hifean
qE 919 Pal 9 Hal omgit| Ife T8 ff Il ® @ AR B W IR 39 f9d & wiewH | ari
JH qd Q| 39 T ff S B AN & 9 AR 9d o & @ g e wifemie #
ursiife SfiR o1 & # o ==l Bkl &1 39 f[ddd R ==l SHP! SR B

The question is:

“That the Bill to provide for the establishment of funds under the
public accounts of India and the public accounts of each State and
crediting thereto the monies received from the user agencies towards
compensatory afforestation, additional compensatory afforestation,
penal compensatory afforestation, net present value and all other
amounts recovered from such agencies under the Forest
(Conservation) Act, 1980; constitution of an authority at national
level and at each of the State and Union territory Administration for
administration of the funds and to utilise the monies so collected for
undertaking artificial regeneration (plantations), assisted natural
regeneration, protection of forests, forest related infrastructure
development, Green India Programme, wildlife protection and other
related activities and for matters connected therewith or incidental
thereto, be taken into consideration.”

The motion was adopted.
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Clause 2 Definitions
HON. SPEAKER: The House will now take up clause-by-clause consideration of
the Bill.

Amendments made:
‘Page 3, for lines 13 to 15, substitute—

‘(b) “Chairperson, National Authority” means the Chairperson of the
governing body of the National Authority;

( ¢) “Chairperson, State Authority” means the Chairperson the Chairperson
of the governing body of the State Authority;’.

3)

Page 3, line 18, for “means” substitute “includes”.

4)
Page 3, lines 22 and 23, for “climate regulation, disease control, Flood
moderation, detoxification”, substitute “flood moderation”.

)

Page 3, omit lines 25 and 26.
(6)

Page 3, line 28, after “Primary production”, insert “including Pollination
and seed dispersal”.

(7

Page 3, line43, for “specified compensatory afforestation specified”,
substitute “compensatory afforestation specified”.

(®)

Page 4, line 1, after “the Central Government”, insert “in consultation with
the State Governments”.

©)

Page 4, after line 6, insert—
“(na) “State Government” includes Union territory Administration’.’

(10)
(Shri Prakash Javadekar)
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HON. SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

Clause 4 Establishment of State Fund
Amendments made:
‘Page 4, after line 40, insert—

“Provided that in case of a Union territory having no legislature,
such fund shall be established under the public account of Union of
India with effect from such date as the Union territory
Administration may, by notification in the Official Gazette, appoint

in this behalf”.

(11)
Page 4, line 44, omit “established under public accounts”.

(12)
Page 5, line 4, for “receipt of all monies”, substitute “all monies
Realized”.

(13)
Page 5, lines 14 and 15, omit “constituted in such State”.

(14)
Page 5, lines 16 and 17, omit “constituted in such State”.

(15)
Page 5, lines 18, omit “constituted in such State”.

(16)
Page 5, line 21, omit “of such State”.’

(17)

(Shri Prakash Javadekar)
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HON. SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”

The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.

Clause 6 Disbursement and

utilization of State Fund

Amendments made:

‘Page 6, line 4, for “money”, substitute “monies”

(18)

Page 6, line 6, for “infrastructure”, substitute “forest and wildlife

related infrastructure”.

(19)

Page 6, line 10, omit “and Union territory Administrations”.
(20)

Page 6, line 19, for “the States and Union territory
Administrations”, substitute “the State including facilitating

voluntary relocation from such protected areas”.

21

Page 6, line 29, omit “or Union territory”.’
(22)
(Shri Prakash Javedkar)
HON. SPEAKER: The question is:
“That clause 6, as amended, stand part of the Bill.”
The motion was adopted.
Clause 6, as amended, was added to the Bill
Clause 7 was added to the Bill.
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Clause 8 Constitution of National Authority
Amendments made:
‘Page 7, for lines 5 to 9, substitute—

“(i1)Secretaries of Ministries dealing with Environment, Forest,
Climate Change, Finance (Expenditure), Rural Development, Land
Resources, Agriculture, Panchayati Raj, Tribal Development,
Science, Technology, Space and Earth Sciences and Chief Executive
Officer, National Institution for Transforming India Ayog,
Government of India — Members, ex officio;”.

(23)

Page 7, for line 26, substitute—

“(x) five experts, one each from environmentalists, conservationists,
Scientists, economists, and”.’
(24)
(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 8, as amended, stand part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added to the Bill.

Clause 9 Executive Committee and monitoring
group of National Authority

Amendment made:
“Page 8, for line 9, substitute—

“(ix) three experts, one each in the fields of forestry, tribal

%% 9

development, forest economy”.
(25)
(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 9, as amended, stand part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to the Bill.
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Clause 10 Constitution of State Authority
Amendments made:

‘Page 8, line 32, omit “and Union Territory”.
(26)

Page 8, line 34, omit “and Union Territories”.
(27)

Page 8, line 36, omit “established under public account™.
(28)

Page 8, line 41, after “Chief Minister”, insert ‘“of the State and in
case of a Union Territory having no legislature, the Lieutenant

Governor or the Administrator, as the case may be”.
(29)

Page 8, line 44, for  “Departments of”, substitute “of the
Departments dealing with”.
(30)

Page 9, for lines 2 and 3, substitute—

“(6) Principal Secretary in-charge of the Forest Department in a
State shall be Member Secretary of the State Authority in such
State”.

€2))

Page 9, line 4, omit “or Union Territory Administration”.’
(32)
(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 10, as amended, stand part of the Bill.”
The motion was adopted.

Clause 10, as amended, was added to the Bill.
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Clause 11 Steering Committee and Executive
Committee of State Authority

Amendments made:

‘Page 9, line 12, for “Departments of”, substitute “of the
Departments dealing with”.
(33)

Page 9, after line 21, insert—

“(viia) an expert on tribal matters or a representative of tribal

communities to be appointed by the State Government-Members;”.
(34)

Page 9, for line 28, substitute—

“(i11) an officer not below the rank of a Chief Conservator of Forests
dealing with forest and wildlife related schemes-Member, ex

officio;”.

Page 9, for lines 29 and 30, substitute—

(35)

“(iv) an officer not below the rank of a Chief Conservator of Forests
dealing with forestry research—Member, ex officio;”.

(36)
Page 9, line 32, for “Departments of”, substitute ‘“Departments
dealing with”.

(37)

Page 9, after line 40, insert—

“(ixa) an expert on tribal matters or a representative of tribal

JEIEE)

community to be appointed by the State Government-Members;”.
(38)
(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 11, as amended, stand part of the Bill.”
The motion was adopted.

Clause 11, as amended, was added to the Bill.
Clauses 12 to 14 were added to the Bill.
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Clause 15 Powers and funtions of Executive
Committee of National Authority

Amendment made:
Page 11, for line 6, substitute—

“(i) approve, within three months from the date of receipt,
annual plan of operations of State Authorities, with such
amendments as it deems fit and proper;”
(39)
(Shri Prakash Javadekar)

HON. SPEAKER: The question is:
“That clause 15, as amended, stand part of the Bill. ”
The motion was adopted.

Clause 15, as amended, was added to the Bill.

Clause 16 Functions of monitoring group
Amendment made:

Page 11, line 37, after “institutional experts”, insert
“including remote sensing agencies”.
(40)
(Shri Prakash Javadekar)

HON. SPEAKER: The question is:
“That clause 16, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 16, as amended, was added to the Bill.
Clause 17 was added to the Bill.
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Clause 18 Powers and functions of Steering
Committee of State Authority

Amendments made:

Page 12, line 6, for “18”. substitute 18.(1).
(41)

Page 12, line 7, after “and approve”, insert “with such
amendments as it may deem fit and proper”.

(42)
Page 12, after line 17, insert —
“(2)The steering committee of a State Authority shall meet at
least once in every three months.”.

(43)

(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 18, as amended, stand part of the Bill. ”
The motion was adopted.

Clause 18, as amended, was added to the Bill.

Clause 19 Functions and powers of Executive
Committee of State Authority

Amendments made:

Page 12, for lines 19 to 21, substitute-

“(i) formulate and submit annual plan of operations to the
steering committee of the State Authority for its
concurrence;”.

(44)

Page 12, line 24, Omit “under public accounts”.
(45)

(Shri Prakash Javadekar)
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HON. SPEAKER: The question is:
“That clause 19, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 19, as amended, was added to the Bill.
Clauses 20 to 25 were added to the Bill.

Clause 26  Investment of funds by State Authority
Amendment made:

“Page 14, lines 8 and 9, for “State Fund under public accounts
of such State”, substitute “State Fund of such State™.”
(46)

(Shri Prakash Javadekar)

HON. SPEAKER: The question is:
“That clause 26, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 26, as amended, was added to the Bill.
Clauses 27 and 28 were added to the Bill.
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Clause 29 Annual report and audit report of State Authority
to be laid before State Legislature
Amendment made:

Page 15, after line 3, insert-

“Provided that in case of Union territory having no
legislature, the Central Government shall cause the annual
report and the audit report together with a memorandum of
action taken on the recommendations contained therein to be
laid as soon as may be after the reports are received before
each House of the Parliament.”.

(47)
(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 29, as amended, stand part of the Bill. ”
The motion was adopted.

Clause 29, as amended, was added to the Bill.

Clause 30 Power to make rules
Amendment made:

Page 15, line 6, after “the Central Government”, insert “in
consultation with the State Governments”.
(48)

(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 30, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 30, as amended, was added to the Bill.
Clauses 31 and 32 were added to the Bill.
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Clause 33 Power of Central Government to issue directions

Amendment made:
“Page 17, for lines 32 to 38, substitute—
“33. (I) The Central Government may, if it finds necessary or
expedient in the public interest, issue such policy directives to the
National Authority or any State Authority, in writing and such policy
directives shall be binding upon the National Authority or the State
Authority, as the case may be.”.” (49)

(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 33, as amended, stand part of the Bill.”

The motion was adopted.

Clause 33, as amended, was added to the Bill.

Clause 1 Short title, extent and commencement
Amendment made:
“Page 3, line 4, for “2015”, substitute “2016™” (2)
(Shri Prakash Javadekar)
HON. SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
“Page 3, line 1, for “Sixty-sixth’, substitute “Sixty-seventh’.”
(D
(Shri Prakash Javadekar)
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HON. SPEAKER: The question is:
“That Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Preamble and the Long Title were added to the Bill.
SHRI PRAKASH JAVADEKAR: Madam, I beg to move:
“That the Bill, as amended, be passed.”
HON. SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet again tomorrow, the 4™
May, 2016 at 11 a.m.
20.22 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, May 4, 2016/Vaisakha 14, 1938 (Saka)
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